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LOK SABHA DEBATES

LOK SABHA

Monday, March 19, 1984 Phalguna
29, 1905 (Saka)

The Lok Sabha met at five minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair]
AN HAT AVATR | AT W, gAY
qATIF |
;LA WEYIT © HTT ATFY WY JaATHF &1 A
Y g awTEY ¢ g qara TQ R
w7 ?

seqw wgam : & Ot fqad v ar )

WELCOME TO THE POLISH PARLIA-
MENTARY DELEGATION

MR. SPEAKER : Hon. Members, at the
outset, I have to make an announcement.

On my own behalf and on behalf of the
hon. Members of this august House, 1 have

great pleasure in welcoming His Excellency -

Mr. Stanislaw Gucwa, Marshal of the Sejm
(Speaker of the Polish Parliament) and the
hon. Members of the Polish Parliamentary
Delegation who are on a visit to India as
our honoured guests.

The hon. Members of the delegation are :
1. Mrs. Wicslawa Gucwa
2. Mr. BEdward Szymanski, M.P.

3. Mr. Jozef Barecki, M.P.

4. Mrs. Bozena Maciejewska, M.P.
5. Prof. Boleslaw Struzek, M.P.
6. Mr. Jan Pajecki, M.P.

7. Mr. Wojciech Zukrowski, M.P.

The delegation arrived here early this
morning. They are now seated in the Spe-
cial Box. We wish them a happy and fruit-
ful stay in our country. Through them we
convey our greetings and very best wishes
to the Parliament, Government and the
friendly people of the Polish Feoples’ Re-
public.

OBITUARY REFERENCE

MR. SPEAKER : Hon. Members, I have
also to inform the House of the sad demise
of Shri Raja Ram Shastri who was a Mem-
ber of the First Lok Sabha during 1955-57
representing Kanpur district (Central) cons-
tituency of Uttar Pradesh.

Earlier, he was a member of U.P. Legis-
lative Assembly during 1937-52 and U.P.
Legislative Council during 1952-54.

A veteran freedom fighter, Shri Shastri
suffered imprisonment for sevecral years dur-
ing the freedom struggle.

He was a prominent journalist and editor
of certain Hindi weeklies and Dailies.

A prominent trade unionist, he was inte-
rested in the welfare of working classes and
held important positions in several trade
unions. Shri Shastri attended the Congress
of Soviet Trade Unions held in Moscow in
1954,

A political and social worker, Shri
Shastri worked for upliftment of downtrod-
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den and was associated with Servants of the
People Society for several years.

Shri Raja Ram Shastri passed away on
2nd March, 1984 at Kanpur at the age of 79
years.

We deeply mourn the loss of this friend
and I am sure the House will join me in con-
veying our condolences to the bereaved
family.

The House may stand in silence for a
short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while .

st Trem AR fag : srene Agrey, faw
388 ¥ sraiad gAA FgT & fF A H
fEQrge & St g2qr 9 &, T A AR
AT @ &, I A9y wgQy fear war §
g3q ¥ us fagr &1 gearg arfea gn

(swawa)

HqW G MR FET T AT Ag 2 fE
IR i graw faawz faw faa ga #3m,
FagFm e

(suama)

)} FAiT zm:g“t : ATy g139 F @I a,
ot fagr g Fifgu

sto afaa AT AFA : i A A
59 T A

(sen)

ey AT HF OF @ R, JU
faggw & -

(sa=ar)

- Sl AR (v R fag) - A wm
A A A, 73737 s #, 71 gof agy

MARCH 19, 1984

Obituary Reference ' 4

i ru adi )
(saerama)

=it Tetm wuw fag : FsaE Wy, AW
at agt grwT ey § | (sqaew)

e sifo wART Agar: seAw AN,
N F9 agi R gaAT 8, ag Ak fegwA W
g a%ar g 1 safae g adqwafa ¥ Sawy
w1 FTA T1fge A7 fagr &1 9@ @
FAT AIEQ | FIT IR B

e A : A agw oy fear § fs
¥ Y gz ¥ gra ¥ g 1 a7 Aona gA ¥4
g at ¥ wtar g1 & oY gw 4@ *¢
qEAT |

(sqaam)

st wAtem amat : feet £ gaaa ag)
181U a9 Fg W ) Afew o faear
F { FTH 7L TN ) O A B FET 0
qEAT | Zra-qT Y fgeigq |

Yo &o &o faardt : sreww wgew, ag
TEA TN ATAAT | THFY W a@ Y A
ferar st 1 FAvA AT F T sy o
aeg oY 913, Taw) feaww frar we |

mﬁw@m:#m%gfaﬁmg.

it mmﬂzsﬂariﬁgamm
wifge 1 &ET A Qar wfey fr Ao g
g #1 9T g @, S A W@ aw
g9 gl T WEIEE g F@ @)
()

dadty v, & aar fanfn st s
N (st @20 fag) : seaw wgew, agt O%
faax ff awdfas a0 & 3o 39 Aaren
F1 797 F4X F TAE I I w1,
IARY T AHT GRAT F 1 g7 qq § )
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Rea| AR ¢ 1T FFAC

sit e fagrt wrqat « srewer wEHEE,
#1T g AQATSAT ) TG, GG F, dg A
qZT I 1 AT FAF F TEAT WX
& I1H F Y F 17 A I |

AeqA WRAY : UF TIATH AN A FH
7} s gwar | s arQ feafa 81 &, a1
A1 qA |

s szt fagrY Aot : agi X gEAre
&1 o faafaar a9 @r g | a9 oF FEqT
gt &, W19 g a9 W& q1E FI AR
9 g 9AT @), Fq AU W& Q4
# | 93T T8 § & AT 48T 397 FL @

2!

Hegw wgaw ;A garg 4y awi—
ATTH AT FT A3 TST GAATF 3 |

ORAL ANSWERS TO QUESTIONS

alarata w qdf & fog sa

*303. sit yanq WA awf : w7 Fiewsn
IR 19 FY T F f

(%) araret av § @A Y FEA §
frad avx ¥ avardla &1 adt F @ w1 e
frutfea faar aat ;

(@) feari # ang 9T T e A
Iqdey FUA & farg aqr gavy fow o §;

(7) 1984-85 & faw qex q2w & ar-
17 g 731 quq fauifea fam aa 8 a7

(%) Irfwar e &Y wiftd & fag @eaTe
@ gl &) et e § Y A gf
® g 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (d).
A statement is laid on the Table of the Sabha.

Statement

(a) Targets of area coverage for soya-
bean are not fixed. The production target
for the year 1984-85 is under consideration.

(b) Assessment of the requirements of
seeds and fertilisers for each crop season is
made in advance in consultation with the
State Governments, seed producers and
fertiliser manufacturers. Separate supply
plan for seed and fertilisers, State-wise, crop-
wise, fertiliser-wise, agency-wis., etc. is pre-
pared before the commencement of the
scason and is monitored regularly at the
Central and State level, Mid-term action,
whenever necessary, is taken. Intepsive
campaign for pre-positioning of seeds and
fertilisers, alongwith other inputs is made
throughout the country during National
Inputs Fortnight before the commencement
of each crop season. National Conference
with the States is also held before the com-
mencement of cach crop season to finalise
the strategies for agrieulture production
including arrangements for adequate supply
of inputs in time and in adequate quantity
nearer the doorsteps of the farmers. All
efforts are made to mobilise all the input
agencies includi{lg seed producers and ferti-
liser manufacturers to ensure adequate

supply.

(c) The target for 1984-85 is under consi-
deration.

(d) It is proposed to supply 1.32lakh
quintals of soyabean seed to the farmers to
increase production.

off g W awt o He Agkg @
FFTeq T §, I¥ TGH ga yawar gi v
I A B3 99-a9(F JioAT Ff QIF&ET
#Y 41T ag & fow fawat sue fag
&1 & A agar g R o3 d9-adla
AT § fara T aqt ¥ QAT JuET
# forg g g 1T A 591 =7 g gy
ar fafwes w3 & areafas scarg faaar
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g | AT 57 wed| A wifeq & fany A
FIFIR T IO USA ) AT ST wifag
frar ar sive 378 Far-3ar gfaarg & €17

=Y QWFE |AHAAT : 4F YA 9T 1A F
faq qarar war g1, fogd 18 q1@ FRAT
ST FY AT FHY FeAnT § AN HT
T[N @I 74T 9T | I 7 A1 15 FAF
&qq F7 &, N fF s sw glesur gra
frrmta frat o <gr & 1| weT ARA F AT
% forn ow S e0m Gy 71 a8 4 ) a5t
aF ued WIW &7 gEEed 2, 1982-83 H
554.1 g dFqT afuar &1 FLAWA |
I MU AR 358.6 AT T HTS3UA
gt

it g W gwt: #7104 @9 g fF
gt gz Hqrgifer Tt & oofaa
GHAT I AW H §pmEda F gewiEd §
afge & T wfhizay I MardT T
faaa & 1w 50 whowea 7 F7 egmar qv
F7 1@ &7 Ay #feard 1 sy
aaf & ar gy gF-adtt @igar 7 frg
TG T gT FLAT ARG 2!

oft GWTFE AEATAT . AIHTT §Y AT
aga M g frameiT F1ozanT ag sk
qg 93 @I | 11417 F1 Fedrana @aF
AT H 2T € T I IR IIAw F Ag
&, ag st ITanT Harr At § | w1 § @
qa Y T & 1 IAY g Arg aF At faaar
g ol sarar M@ A faaar g ) zafag
au@ET & g8 Ftww g 5 ogawr
JITFA qG |

SHRI AMAL DATTA : I think in the 6th
Five Ycar Plan, a lot of emphasis has been
given both to oilseeds and soyabean. But it
appears that concentration has been given
for Madhya Pradesh only. I do not under-
stand why this bas been done ? I have not
got any clarification from the Planning
Commission also. I am a member of the
Consultative Committee. Is it not possible

MARCH 19, 1984 -
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to produce soyabean all over India to a large
extent; and what is the reason for giving this
concentration only in respect of Madhya
Pradesh ? No target for production for
soyabean has been fixed although some kind
of a tentative target for acreage to be
brought under production has been fixed.
What is the reason for that ?

SHRI YOGENDRA MAKWANA : The
sovabean cultivation as [ have earlier stated,
is done in the kharif fallow land. In Madhya
Pradesh, particularly, there is a large por-
tion of the land which is fallow in the kharif
time because of waterlogging and the nature
of the soil, because it is black and heavy soil.
So, soyabean cultivation is done there. But
in all areas which are fallow, particularly
during the kharif season, the government
intends to see that the farmers cultivate
soyabean. Therefore, there is a special
centrally sponsored schemne which is now
extended to UP, Bihar, Himachal Pradesh,
Rajasthan and Gujarat. These are the
States where soyabean cuitivation is under-
taken by the furmers ; and Madhya Pradesh
and U.P. are the two States where a large
area is under culiivation of soyabean. But,
as the hon. member has said, the govern-
ment is prepared to extend it to the other
States also provided the land s fallow and
is not under the cultivation of the foodgrains
crop.

Tegta gt Qe diwAr v frafrafa

*305. =it UArEATT WEAt : 3a7 Wy
fawrm Wit fasafafaa aaerd uty arar
faaTor gaged X @A N F FQ fw :

(%) s g A zm F gaw fay A
U TN TAFTIT FIAAT 7 &Y

(@) afz gf, aY 30 AT & st B
& wrawd s frg g §;

() z@ AFar 9T ¥7 % fHU au @y
FT UST-ATT 34T #47 §;

(9) Frrt F qear fam & @ wEAwA @
FAAId 17 @ F19 fFg g § A IO
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F1a%ww & rarfrafa # feadr gaufo e
gE &, &t

(%) s@ srawa 9T av 1984 § Usa-
a1 feady gaufa @9 fFu a9 S g graar
2?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI HARINATHA MISRA) :
(a) Yes, Sir.
(b) and (). Statements I and II are laid

on the Table of the House.

(d) District-wise information is not being
maintained at the Central level.

(¢) Statement III indicating the tentative
allocatisns for the year 1984-85 is also laid
on the Table of the House.

Statement-1

The list of types of works that can be
taken up under the programme are as
under :

(1) social forestry works on government
and community lands belonging to
panchayats etc., road side plantation,
plantation along canal banks and on
waste lands on sides of railway lines
¢tc. involving  planting of fuel, fodder
and fruit trees, distribution/sales of
saplings for plantations on private
lands, providing the sale proceeds are
credited to respective DRDAs and
the same arc ploughed back for

NREP works ;

(ii) the works dircctly benefiting the Sche-
duled Castes/Scheduled tribes such as
land development, construction of
houses for them and drinking water

wells etc.

(i) creation of water bearing structures
namely construction of village tanks,
deepening and rejuvenation of exist-
ing tanks for providing water for
human use or for cattle or for develop-
ing irrigation or fisheries etc. and

FHALUUNA 29, 1D (DAKA)
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construction of check dams nala bund-
ing, gully plugging, percolation dams
etc.

(iv) minor irrigation works including those
relating to construction of community
irrigation wells and flood protection
drainage and ante water logging
works, construction of intermediate
and maijn drains and field channels
etc, ;

(v) soil conservation and land reclama-
tion ;

(vi) provision of drinking water wells and
other water sources, cattle ponds etc.
and water sources for wild animals in
the forest areas ;

(vii) rural roads subject to prescribed
standards and specifications and also
subject to the condition that hard
surfacing, cross drainage, culverts etc.
are provided to them ;

(viii) construction of schools, dispensaries,
veterinary centres, extension centres,
balwadi buildings, panchayat ghars,
community centres, creches, buildings
for housing rural banks, pinjrapoles,
gaushalas, community poultry and
piggery houses, bathing and washing
platforms, community bio-gas plants,
stores for keeping seeds, insecticides,
fertilizers etc,

(ix) works for land shaping, drainage and
field channels etc. which are under-
taken on project basis to improve the
productivity of an area taken, as sys-
tem of land management (both in
water sheds as well as in command
areas). Incase cf these works only
those blocks/compact areas of land
are permitted to be taken up under
NREP in which most of the private
land is owned by small and marginal
farmers.

The list is only illustrative. Works which
are need based and lead to strengthening of
rural infrastructure can be taken up under
this programme.
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Statement-11

State-wise expenditure incurred on the implementation of National Rural Employment
Programme during 1980-81, 1981-82, 1982-83, and 1983-84 (Rs. in lakhs)

Period
to which
Sl State/UTs. 1980-81 1981-82 1982-83 1983-84 informa-
No. tion in
col. (6)
relates to

) ) 3) 4 &) (6) O]

1. Andhra Pradesh 2281.20 3516.99 3977.84 1915.25 Dec. 83

2.  Assam 69.23 532.00 591.93 256.12  Dec. 83
3.  Bihar 1920.56 2579.42 5137.65 2209.51 Jan. 84
4.  Guijarat 652.88 489.40 1688.68 1082.51 Jan. 84
s. Haryana 490.46 307.03 308.11 210.84 Dec. 83
6.  Himachal Pradesh 380.60 197.07 212.03 135.23  Dec. 83
1. Jammu and Kashmir 190.45 227.95 240.76 160.22 Dec. 83
8.  Karnataka 427.08 1292.58 2614.24 1452.59  Dec. 83
9. Kerala 619.41 1719.55 1265.58 860.34  Nov. 83

10. Madhya Pradesh 2520.64 2846.62 3171.58 1550.28 Dec. 83

1. Maharashtra 887.20 3855.40 1579.24 1241.62 Jan. 84

12.  Manipur 35.15 1.70 29.66 N.R. -

13. Meghalaya — - 33.50 31.31 Sept. 83
14. Nagaland 60.50 49.00 42.27 14.91 Nov. 83
15.  Orissa 1891.89 1448.85 1283.62 915.15  Jan. 84

16.  Punjab 73.95 702.84 500.23 350.09  Jan. 84

17.  Rajasthan 2804.89 1162.35 934.67 525.47  Dec. 83
18.  Sikkim 10.63 9.43 20.68 23.84  Dec. 83
19.  Tamil Nadu 1450.35 2629.13 4214.06 2299.74  Dec. 83

20,  Tripura 5112 159.70 126.30 77.58  Dec. 83
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Q)] ) 3 4) &) (6) )
21, Uttar Pradesh 3635.15 6079.37 7257.49 3950.15  Jan. 84
22.  West Bengal 1248.75 1934.84 3401.80 1838.48  Nov. 83
23. A and N Islands 32.75 1131 21.719 12.51  Dec. 83
24,  Arunachal Pradesh 1.40 0.78 12.34 3546 Jap 84
25. Chandigarh —_ — 2.76 445  Jan. 84
26. D and N Haveli - — 0.24 6.23  Jan. 84
27.  Delhi - - N.R. 3.29  Jan. 84
28. Goa, Daman and Div  — - 21.10 51.38 Dec. 83
29. Lakshadweep - - 3.06 13.02  Jan. 84
30.  Mizoram 1.20 14.10 52.39 7.50  Sept. 83
31.  Pondicherry 8.87 3.24 18.30 22.57  Jan. 84
Total 21752.91 31770.65 38763.90 21229.64
Statemeat-111

Froposed allocation for implementation of N R.E.P. for the year 1984-85

(Rs. in lakhs)

SI.  States/UTs. Centre State Total

No. share share

M 2 € @ Q)]
1. Andhra Pradesh 2270.00 2270.00 4540.00
2. Assam 498.00 498.00 996.00 -
3. Bihar 3274.00 3274.00 6548.00
4, Gujarat 740.00 740.00 1480.00
5. Haryana 196.00 196.00 392.00

6. Himachal Pradesh 138.00 138.00 276.00
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Q) () () “) ® o
7. Jammu and Kashmir 170.00 170.00 340.00
8.  Karnataka 1080.00 1080.00 2160.00
9. Kerala 1060.00 1060.00 2120.00
10. Madhya Pradesh 1676.00 1676.00 3352.00
11. Maharashtra 1826.00 1826.00 3652.00
12.  Manipur 25.00 25.00 50.00
13. Meghalaya 34.00 34.00 68.00
14. Nagaland 24.00 24.00 48.00
15. Orissa 1036.00 1036.00 2072.00
16.  Punjab 316.00 316.00 632.00
17.  Rajasthan 550.00 550.00 1100.00
18.  Sikkim 18.00 18.00 36.00
19.  Tamil Nadu 2050.00 2050.00 4100.00
20,  Tripura 76.00 76.00 152.00
21.  Uttar Pradesh 3922.00 3922.00 7844.00
22, West Bengal 1774.00 1774.00 3548.00
23. A andN Islands 36.00 - 36.00
24.  Arunachal Pradesh 36.00 — 36.00
25.  Chandigarh 10.00 — 10.00
26. D and N Haveli 18.00 —_ 18.00
27.  Delhi 16.00 - 16.00
28. Goa, Daman and Diu 42.00 —_— 42.00
29, Lakshadweep 10.00 — 10.00
30. Mizoram 36.00 - 36.00
31. Pondicherry 36.00 —_ 36.00
Expenditure on Staff Central Cell  7.00 -_ 7.00
Total 230,00.00 227,53.00 457,53.00
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ot TRTAATT TUEAR : eE wEHAA, WA
oY ®T qqE A ATwEt ¥ WU gar § Afea
gatesras § 7Y wraan | wiFe agd frgag
&1 2 fgrgeqra & arisd aeRET W@ fag
T §1&F f fear g ag asga qrdl
QAT AT g7 fag ar a@ a=&
N7 & N wAF 39 guwr Pemfafa &
AT QT AT 90X @ AU AT @ &1 A
fagre arsn & a9 19%0-81 ¥ 1920.56
arE, 1981-82 ¥ 2579.42 4Ia,
1982-83 % 5137.65 ATE 3T 1983-84
¥ 2209.51 1@ WY g9 fFg au §
1984-85 ¥ 6548 &1@ ¥94 @9 FIA T
QAT ¢ | @ AT D AT AY TFILC &
19 fao qrad, gasy 991 g7 g § H
n€ & ¥ ag wrAar sigm fFoaTwIT A
fafiea Toal § fead Al 1 3@ QAT &
a=afa v fagr ? sqa1 @< fFar Qv F19
oY fzar Q1ar 1 &Y fead A F1 dw fran
gaay g IeEiA Ag &1 e Ay FAAR
at qar awar 5 AF A fFg atg § &4
i ¥ zafag waT ag aqT &F Al
gaard fn fafwea sl & O gadY gaufa
@ 3 ¢ I9%1 % #7971 fAwer ?

ot geg fas: sremer wgiea, § sEan
qr f Aradla qzeg wEiew AT @A §
gafeqq @ N 2F 997 q87 F fagir
AT g

FqrafT Aeqy APk, TAF WY § A
gfaa et # faqd dasa gu ar Adl
gT, 39 Y19 § AAT AIF AV A1 a7 I
§ F9T AIAAT

asqe AR - A9 frast v Afag

MY VRTEAATT TEnt : S gi, A faast
X Afuar | Iq 39 FY ATGH G AAAT
f zadr gaufe @ g€ I g Fr
&Y @ frwar
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st gfioame faw : agi a5 73w Arara
2, 1980-81 % 413.58] fafags qagx
Agafs e ¥ §f sg Sfrdlw @
1< oY fafags G989 &1 @&q <@r v
a7 | g6 I61T & 1981-82 ¥ 354.52
fafaga A8 w1 aNadiz @r11982-83
% 350.01 fafaaw qags 1 sadiz W@
#NT 1983-84 H F7aQ aF 185.336
fafaga gaga #1 gadz g d | @ wwT
a5 5 argrwa: sqefsw
8! W@ 3159 @19 990 qF F &
aiFe fag g & | ag F17 wiEt F ar &,
agr IqFT gIAAT sATH A ATy §, Fex oy
AR q1°T a% qEIAr & 1 gafad qrd gEAr
AN 1 Mg gar A vz o qa
TG AXENF § TIAT F1 HIA fa=r g1 5@
a1 vl § o A1 aF Foafy § qg T9@
THI F FIH I F THIA IJIGAT g AR
ga AT £ & (6 a7 Y sfeq oA

ot TrTAATT wrERl - eener o, § Y
frdy forr & & smar § @R gL wEAE
ggeg fral a feat faor & &Y smar @1 g|-
faq ait &) araw e far & #a1 @1 w1
21 oy R FIEETA § ard A1F §
AT & qra: it g arar g wedy S F
g FgHT v fyoe wer faar fr faat &
qTHS gH g1 a1 g afwa I+ 21 faT AY
Afeq frelt Y, 9 § F7 9241 F9% F oriwe
& fagI aea A FgHT A A187 AV HTET
53 4 1 3 fo &7 Ag) qarawd a A
W & 1 & qar aw q, AT g g
garar | & sirAar g 6 agi 9 S8 S A
fiar & 1 ag AT F10w 9T AT
AT TIAT FWT AT @ & | ag I AW §,
¥ fre &1 ara Ag) g, AAWA AN AR
%y § ) 9gGIA & A9 A § @19 A3«
& g g, faereier & st v g § (A€
g gA-foft am 7 §) R s fF
AT 2GFT AA1ZY fF THo a1To §o qho
ArArg gwadr § a1 a1 (swaww) ¥
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QHIY Mg T&T @71 {5 F39) geF a7
2 AfFT 1980 ¥ AFT ot aw Mg ArFAT
ag adr 1 afqng gua 3 Y og T A
SATRT AT Y § 1 gf, W wgRw F iy
AN A faq Ao, @ FEC IAX
1T AFLETA FIF q2aT fIor 31 qediT 2
difq ? frx & aar §ar 5 srowr F9q
FE AT qeq § AT Fgr a© qeT A8 §1 R
w2z F1 faear 78 & gFar g (smaum)
g IO W E | Vo Tro F dva gt
FaFq & Wfewr § gaaw g3 gara
F

AW AENAQ : ATIH) ATAAT § |

it TRTEAT e o1 g2 faq Fr
TEHAA X a0 a1 ag), afs fet sl ara
W & fag q1ar J10)

sit gficara fas : aremer w@lzq, A
gzed 3 A Q& 997 fwar, s g ot
3+gia €ay X fear qzar faa § fale &
g gax faatwa ax & fam aw & fead
F10 gn o faaa @t &1 TA-08 e
aife-anfe—& IFa1 srsanaq 2ar g fa
[sa GIHT A GIAT @FF 7@ & wradig
qeEq 1 Tt g qfa fasar g

SHRI AJOY BISWAS : 1 have gone
through the statement of the Minister.
There appears to be some discrepancy as far
as allocation of money is concerned. For
Manipur the expenditure during 1983-84 is
not available. For Meghalaya, it is Rs. 3.31
lakhs and the allotment for 1984-85 is Rs.
68.00 lakhs., For Nagaland the figures are
14.91 and 48.00 and for Tripura the expendi-
ture during 1981-82, 1982-83 and 1983-84 is
Rs. 159.70, Rs. 126.30 and Rs. 77.58 and
the allotment for 1984-85 is Rs. 152.00
lakhs. What is the policy of the Govern-
ment for allocation for implementation of
NREP ? What is the demand of the Tripura
Government for 1984-85 ? Tripura is
implementing the scheme very successfully.
Even the Central Government has accepted

that.
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SHRI HARINATHA MISRA : The hon.
Member has raised an issue of Tripura so
far as NREP is concerned. I have yet to
know that any genuine allotment demand
of Tripura has not been fulfilled. Even now
if you want I can give the detailed informa-
tion.

MR. SPEAKER : Mr. Bhiku Ram Jain.

PROF. K.K. TEWARY : There is no

NREP in Delhi.
SHRI SATISH AGARWAL : It is being
implemented in Chandni Chowk.

SHRI BHIKU RAM JAIN : Sir, the
Minister in his reply has mentioned that
such and such number of works can be
undertaken in this programme as envisaged
and for which the amounts of Rs. 387 crores
during the year 1982-83 and Rs. 212 crores
during the ycar 1983-84 have becn spent so
far. I would like to know from him as to
whether all this money spent is on salaries
and wages or whether any solid work has
been done because when you are talking
about the mandays, does it mean that you
have paid to so many persons as salaries or
does it mean that you have been doing some
work for the benefit of so many persons ?
Will the Minister be prepared to place on
the Table of the House the segregation of
the amount spent on salaries and the
amount spent for actual physical work ?

SHRI HARINATHA MISRA : When
spoke about 300 million to 400 million man-
days and quoted the figures for different
years, | meant to say that solid work has
been done. | do not know how far the hon.
Member represents at least some of the
vitlages. .. .(Interruptions).

SHRI BHIKU RAM JAIN : Is it neces-
sary that [ should be a villageman when |
put a question ?. .. .(Interruptions).

MR. SPEAKER : It is his supposition
that you might not have the cognisance of
the real facts.

SHRI HARINATHA MISRA : In this
connection 1 only want to mention that the
wearer knows best where the shoe pinches,
and he may like to visit at least some of the
areas to know how this programme has
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been working.

SHRI BHIKU RAM JAIN : Sir, a car
has been provided by the District Magis-
trate to Mr. Shastri. Will he kindly arrange
one for me to visit the rural areas ?

SHRI HARINATHA MISRA :
give all possible facilities which I can.

I will

PROF. K.K. TEWARY : Mr. Specaker,
Sir, unfortunately, I am the wearer of a
shoe which has been constantly pinching
me right from the day this scheme was
started. You know that it is a very impor-
tant component of a package of revolutio-
nary programmes announced by the Prime
Minister for alleviating the miseries of the
poor in the villages and almost in every
session we have been hearing complaint
about this NREP. From my experience |
can say that in my constituency Buxar
(Bhojpur) in Bihar, there was and it is
continuing to be a grass-cutting campalgn
in the name of NREP. Only grass is out
and the bills are submitted and payments
are made. We have been demanding that
some in-built system should be evolved by
the Ministry to oversee, to monitor the real
progress, the solid work as the Minister has
said. 1 wonder why, in spite of all these
complaints, no viable system has been
evolved by the Central Ministry to oversec
these programmes and to look into the rele-
vant complaints from the concerned dis-
tricts. In the light of this, I would like to
know whether the Minister is contemplating
to take any step in this direction so that
the huge money meant for this programme
isspent in a fruitful manner and really
solid mandays are created ?

SHRI SATISH AGARWAL : Sir, how
is it that this question has been evoked by
Aaj ka M.P.—Ramavatar, as against Aaj ka
MLA—Ramavatar ?

SHRI HARINATHA MISRA : Sir, so
far as the hon. Member's constituency is
concerned, ] am not new to that consti-
tuency. 1 may inform him that long before
he began to represent that constituency, 1
visited the constituency so many times......
(Interruptions).

PROF. K.K. TEWARY : May I know
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whether the Minister has visited my consti-
tuency after this scheme was announced ?

MR. SPEAKER :
more further question.

Please sit down, no

SHRI HARINATHA MISRA : As far
as the complaints are concerned, I must
admit before this hon. House that Ihave
been receiving complaints from various
quarters. Invariably, I have to request the
State Government to institute an enquiry
and submit a report and generally I have
to depend on that. Occasionally, whenever
I can, I send my senior officers to look into
the maladies. If 1 remember aright, the
hon. Member never wrote to me that serjous
lapses were taking place grass cutting was
taking place instead of planting of trees.
So, I would request the hon. Member, who
is one of my esteemed friends, to write to
me and I will get the complaints enquired
into.

Silting of Rivers in Ratnagiri and
Sindhudurg of Konkan Region
of Maharashtra

*510. PROF. MADHU DANDAVATE :
Will the Minister of IRRIGATION be
pleased to state :

(a) whetheritisa fact that large scale
silting of river beds has taken place in
Ratnagiri and Sindhudurg districts of the
Konkan region of Maharashtra during the
recent floods and as a result the overflowing
water has destroyed the agricultural lands
on the river banks ; and

(b) if so, whether Central assistance will
be given for the dredging of these rivers ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The State Government, in their Memoran-
dum sent to the Government of India
secking relief assistance, have iodicated
substantial deposition of silt in river beds
and also on the fields in Southern Konkan
region rendering them unfit for cultivation.

The large scale dredging of the river beds
for removal of silt js generally not consi-
dered a techno-economically viable proposi-
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tion. The Government of Maharashtra has
also not submitted any proposal for dredg-
ing of the rivers in the affected areas.

PROF. MADHU DANDAVATE : The
hon. Minister in his written reply has
admitted that the Maharashtra Government
has indicated in its memorandum that there
is substantial deposition of silt in river beds
and also on the fields in Southern Konkan
region, rendering them unfit for cultivation.
After having admitted this, they say that
large scale dredging of the river beds for
removal of silt is generally not considered
a techno-economically viable proposition.
Even on the basis of the memorandum
of the Maharashtra Government, it is
admitted that large-scale silting is there
and ecven fields and agricultural lands
on the bank of the river have been
destroyed. In spitc of that, they say
that dredging is not a techno-economically
viable proposition. What are the norms,
on the basis of which you decide whether
a particular project is techno-economically
viable proposition ? Because, it is only on
the basis of the norms will it be possible
for us to judge whether the attitude of the
Government is correct or not. So, first |
will ask you to give the norms. Then, I
will ask the question.

SHR1 RAM NIWAS MIRDHA : The
State Government in their reply have said,
as is clear form my answer, that the deposi-
tion of silt in the river bed, as well as in the
field, has taken place on a large scale. These
are two different propositions --deposition of
<ilt in the agricultural fields, roads ctc. and
the deposition of silt in the river. So far as
the deposition of silt in the river is con-
cerncd the Rashtriya Baad Ayog has been
examining the situation for years together
whether de-silting of huge rivers, or even of
small rivers, is possible or not and whether
it is economically viable. A lot of problems
are involved in de-silting of rivers—how you
go about doing it, what happens when the
next flood comes, whether it again gets
silted, where do they deposit the silt in the
bank etc., this aspect has been gone into
very thoroughly. So, just on the point of de-
silting the rivers, as I have already said, it
is not found advisable on techno-cconomic
considerations. Perhaps, what would be of
interest to the hon. Member is that the
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Maharashtra Government has brought this
to our notice, the Central Team has visited
the area and finally gave allocations for
relief, which contains an element for remov-
ing the silt from the agricultural fields.
Actually three memoranda came from the
Maharashtra Government. The first and
the second came in August and September
1983. There was another wave of floods in
September-October, for which the third
memorandum, was submitted later.

PROF. MADHU DANDAVATE : And
onc also came from the Member of Parlia-
ment from that area whose name is Madhu
Dandavate.

SHRI RAM NIWAS MIRDHA : Yes,
Sir. And I think this must have been one
of the considerations why the Central
Government has been very liberal in this
respect. I would sav that for the restora-
tion of land Rs. 441.34 lakhs were sanction-
ed for clearing of the agriculture land etc.
Then there was other areas lik2 restoration
of properties, public properties, minor irri-
gation works and major irrigation works
for which Rs. 633.13 lakhs were given. In
this we should also include the improvement
of land. Another sum was given for de-
silting of wells also. So, the problem is
that silt is spread over the fields. At some
places it was many many feet ; almost six
feet at one or two places where we inquired
aboutit. The Maharashira Government
did recommend it and the Central Govern-
ment has sarctioned the moncy as stated
for the purpose.

PROF. MADHU DANDAVATE : Sir,
before [ ask my sccond question, | would
like to have clarification on the first one,

MR. SPEAKER : No. If you go on
like this, others will not be able to ask
questions.

PROF. MADHU DANDAVATE : But,
Sir, many questions will not be asked be-
cause people are not coming from that
area.

MR. SPEAKFER : There are so many
coming forward.

PROF. MADHU DANDAVATE : Any-
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way, it is a very important clarification and
it will apply to others also who are going to
ask questions.

MR. SPEAKER : Idon’t know whether
this is going to apply to other questions,
but onc thing is sure. 1am not a technical
man, but I ama farmer. 1 know if you
take checking of the soil erosion at a place
where the water comes from, it can only be
checked then and there. Afforestation or
conservation is the only problem which is 10
be solved. Itis only for you two to get
together and find out ways and means for
this.

PROF. MADHU DANDAVATE : Why
not drive that wisdom home to the
Minister, Sir ?

Anyway, while asking the second ques-
tion, I would also ask him the clarification
about my first question. 1 will not have it
as a separate question.

When he says that generally it is not
considered techno-economically viable pro-
position, that has been ncutralised by what
he has stated there. Though it is not viable,
it seems that they are alrecady making some
allocations and that too on the recommen-
dation of the Maharashtra Government. So,
1 will only request him to tell us whether
this particular amount that has been sanc-
tioned for the relief activities will be exclu-
sively utilised for the dredging operations.
I am asking this because it cannot be done
by the Maharashtra Government on its
own. That is what the Chief Minister has
told us in his meeting with the MPs. There-
fore, will they insist that the desilting opera-
tion should be undertaken with the help not
only of the central financial institutions, but
also with the technical assistance given by
the Centre ?

Now, I come 1o the second part. In the
second part he has said that the Govern-
ment of Maharashtra has also not submit-
ted any proposal for dredging of the rivers
in the affected areas. Though I come from
Maharashtra, unfortunately it is a fact that
this is the lapse on the part of the Maha-
rashtra Government. I will recall your
attention to the fact that when we initiated
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a discussion on the flood situation in
different parts of the country and when I
asked the question categorically to . the
Minister as to how much amount has been
given for relief operations in that flood-
stricken area of Konkan, they told us that
Andhra Government has submitted the
report, Gujarat Government has submitted
the report, but Maharashtra Government’s
report has not been submitted. Therefore,
we have to insist on the Maharashtra
Government : for God’s sake prepare your
report and send it immediately. So, don’t
take shelter under this plea that as yet the
Maharashtra Government has not made any
plea with you to send a necessary amount.
If the Maharashtra Government has failed,
will you unilaterally examine this proposi-
tion and try to give increased grant for
dredging operations so that the agricul-
turists can be saved ?

SHRI RAM NIWAS MIRDHA: 1
clearly stated that the dredging of the rivers
has not been undertaken because of
techno-economic  considerations. 1 can
quote Rashtriya Barh Ayog, I can quote
any number of authorities on this. It is
not feasible to dredge huge rivers, because
itis a very expensive proposition and the
benefits may not also be permanent and in
consonance with the expense involved. But
the money that has been given is for the
restoration of agricultural lands.

PROF. MADHU DANDAVATE : Just
a minute. In such a situation when rivers
are petting silted with the silt on a large-
scale, if they say that it is not viable, do you
mean to say that the agriculturists are going
to suffer because of the silting of the river
beds ? You with your interest in farming
should be able 10 advise them.

MR. SPEAKER : Silting itself has to
be eradicated at the start.

PROF,. MADHU DANDAVATE : That
is all right. Let him do it. They do it
neither at the source nor at the end.

SHRI D.P. YADAV : Rashtriya Barh
Ayog had submitted its report four years
back. In addition to that, Ganga Flood
Control Commission has worked at Patna
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and they have recommended certain
measures. Both of them have made re-
commendations to solve erosion problem in
Ganga—from Buxar to Bhagalpur, there is
a long stretch which is eroded heavily. There
are two human problems. One is rehabili-
tation problem of the eroded villages and
the other is spoiling and damage of the
fertile soil. Will some central assistance or
centrally sponsored scheme be made avail-
able so that this problem can be tackled at
the earliest ?

SHRI RAM NIWAS MIRDHA : Rash-
triya Barh Ayog went into this as well as a
lot of other problems connected with the
floods in our country. They made recom-
mendations which are more than 200. The
recommendations were examined at the
official level. They were discussed at the
meetings of the Irrigation Ministers of the
State Governments and whatever needs to
be done by the State Governments was also
indicated to them.

As regards any centrally sponsored
scheme for construction of embankment in
the particular areas, ther¢ is no such
centrally sponsored scheme because flood
control, power, irrigation, are the State sub-
jects and the State Governments from
within their allocation should give priority
to whatever they want to carry out.

Allotment of D.D.A. Shops to SCs and
STs

*312. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to lay a statcment showing :

(a) the total number of shops allotted by
the Delhi Development Authority from
1 January 1980 to 31 December 1983 ;

(b) the percentage of allotment of shops
to Scheduled Castes/Tribes during the
period ;

(c) whether DDA has allotted the shops
without taking into consideration the Sche-

duled Castes and Scheduled Tribes ; and

(d) Government’s policy for allotment
of shops to Scheduled Castes and Scheduled
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Tribes by D.D.A. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) 973 during finan-
cial years 1980-81, 1981-82 and 1982-83.

(b) 11.61%
(¢) No, Sir.

(d) A reservation of 12.8% has been kept
in favour of SC/ST while disposing of com-
mercial built up units through restricted
auctions/tenders, etc.

ot Wer rd : eremar Y, wAY SfY A Sy
warg fear @, ag fasgs srady dar F3@
JIAT A1 § | AYYeS FIECH AT AT g4
azEg yggfaa anfa st sa-afa & & g
fag fad @7 9tde sreaw aAEdz &
fag z@r 1 g s qu A grary anfe-
Fifaai = ghearat Y &y w1 faar & adh
srfearfagi T gfeaai &Y Mfoay-gxmaT-
faw @t #1 tF @ F fau Fawa w
T gFA A Aifgy afwa srawa ¥z ax
f st & wafs 7 "qaaw gra afeen
A FATAT 3T 9 J0AT 8 1 SoTroWo
TS oqHoHYo F1 A THIT & T F41
7gY few ara fr agr Y o anfaarfaay stz
gfeardi at d=ar @, IaF HJ€T gF1A 4
a7q ?

fresr A1 a1 &1 FFA OFF FE FT
F1 UGS 147 ?

ot afeermro i i § 973 gEA
FT HEYes FIEEq AT A3qee T1geq & fog
FaTedz gAT &1 F agd Wt aqr AF1E fF
12.8 GT&E ATGW 3T AR & fag &1 ag
gT wifwe # §, 9gi-9zt W Horeqo g
gHTa aars Wy &1

off sitert wed : & ag st =gan g
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AN g N A Y qarf g IaF fgara &
frat gF aft § st #ar I gHIAT &1
gTadz g g AT § N7 Far-gan fannd
gAML E?

off afcawnq : | @@ § ol aF
1295 mreg uAte &Y 7% § faad 160
f3qeT Fregw A grgew w1 A TE )
fafrde 2T QA F FTWT ITF!1 FATAA
@ g &Y famdt £

sitaat sfaean Tvead ;. SohoUo FIA
5t Praral FY TarT qFqaT A 1 § ITH
giv @Y f& g% afcare & frat 7 fray
aeeg &1 uFk wig A 7y, 33I N 36
Faaar aifge 1 & A [ g fF fraat
qedz mren Y ohfaee afgsdty w1 Q) af

87

T qifEe § FITAT T12F0T F2T G-
FIAT FIE FIGFT AFATTHAT G a1 F47
IART N FAWAT T 9T AE gFHF faAdy

g7

o} wfedwrs : Gz 1 FE GFA
faat § at 7d) zaay gaEar € 7 aq g
2 afea fg el 3 ol oEEmaT gd
& 9% A8y g 7vqz feagwma ) ez
# foru qig q3@e &, uan-wiaqda ¥ fag
3 gy & AT UF gI§T weH EIEd &
fam g1

Rice in Price of Coconut

*313. SHRI T.R. SHAMANNA : Will
the Minister of AGRICULTURE be pleased
to statc :

(a) whether it has come to the notice of
Government that the price of coconut has
gone up abnormally high ;

(b) the reasons for this abnormal rise ;
aud
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(c) the steps taken to bring down the
price of coconut to reasonable level as this
is an essential commodity in South India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI}
YOGENDRA MAKWANA) : (a)and (b).
Government are aware that unprecedented
drought in the major coconut growing areas
of Kerala and Tamil Nadu and parts of
Karnataka during 1982-83 and continuing
incidence of root (wilt) and certain other
diseases had serious adversc effects on the
production of coconuts last year leading to
a substantial increase in the prices of
coconut,

(c) Various steps including centrally
sponsored schemes and Coconut Develop-
ment Board Projects besides development
project with World Bank assistance are
being implemented to increase coconut pro-
duction which will contribbte to bring down
the price to a reasonable level.

SHRI T.R. SHAMANNA : Sir, coconut
is an essential food product particularly in
South India—Karnataka, Tamil Nadu and
Kerala. No food is complete in average
South Indian home without coconut. It is
used in food preparations in the form of
copra (dry coconut) or tender coconut,

Unfortunately, the cost of coconut which
was Rs. 1.50 to Rs. 2.50 per coconut last
year has risen to Rs.2.50 to Rs. 5.50 per
coconut. This is abnormally high. Tn addi-
tion to the two reasons given by the Minis-
ter, namely drought and root wilt disease, I
am told that a large quantity of coconut is
being exported in the form of copra or
tender coconut or some dry powder extracted
from the essence of copra is also exported.
Middle class people and poor people are
particularly finding it very difficult to use
coconut which is essential in their food
items, because of the high cost.

May, I, therefore, request the Government
to see that the cost of coconut is brought
down ? I find in Karnataka particularly,
large areas have been brought under coco-
nut. Large number of coconuts are also
coming to the marketr but still 1findthe
coconut cost is very high., May I know the
exact reasons for this high cost 7 Will the
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Government take necessary action to see
that the cost of production is brought
down to a considerable extent ?

SHRI YOGENDRA MAKWANA:
Firstly, the coconut and copra are not
allowed to be exported. So, the hon.
Member is wrong in saying that it is expor-
ted and, therefore, the price has gone up.

The main reason for the rise in prices of
coconut is, as I stated before, because of the
low production this year duc to drought
and root-wilt discase. The Government is
very keen to increase the production of
coconut in the country. Therefore, several
schemes are taken up for the benefit of
farmers. There are Centrally-sponsored
schemes. The Coconut Development Board
is also there. The Kerala Agricultural
Development project with the World Bank
assistance is being undertaken. Once the
production increascs, the prices will auto-
matically come down.

SHRI T.R. SHAMANNA : A Jarge
quantity of tender coconut is used. I find
nearly about 2 lakh tender coconut are used
every day in Bangalore city alone. Since it
is a commercial crop, I want that all steps
should be taken to sec that the price of
coconut is brought down. The production
of coconut must be increased and all sorts
of diseases that arc there are removed. 1
find that no cffective steps are taken to
remove thc diseases, to sce that the yield
increases and also to sce that the quality of
coconut is improved. ] want that special
attention should be given to this important
factor. T want an assurance from the hon.
Minister as to whether all these steps will
be taken and, if necessary, to appoint ex-
perts to find out the rcasons for the low
production, causes for the discases and how
to increase the production,

SHRI YOGENDRA MAKWANA : It
is wrong to say that no steps are taken to
remove the diseases and to increase the
production of coconut. In fact, various
schemes, as [ informed the House just now,
arc undertaken by the Government. Qur
scientists are working for the removal of
root-wilt discases which have cropped up in
Kerala and other parts of the country.
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SHRI E. BALANANDAN : It is true
that the Government is taking necessary
steps to increase the production of coconut.
But, at the same time, may I know from the
hon. Minister how many schemes as recom-
mended by the Coconut Development
Board, are still not cleared by the Central
Government ? Without clearing the pro-
jects, how can we improve the coconut pro-
duction in the country ?

SHRI YOGENDRA MAKWANA
Almost all schemes have been cleared by
the Government. There may be some
schemes which may be under examination
of the Government of India.

Lower Lagyap Hydel Project, Sikkim

+
*317. SHRI R.P. DAS :
SHRI ANANDA PATHAK :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that the Lower
Lagyap Hydel Project at Ranipal, Sikkim
has been completed and is likely to be
handed over to the State Government on
3'st March, 1984 ;

(b) if so, how many employces (work-
charged) are likely to be rendered surplus in
that project ;

(¢) whether Government are taking steps
to absorb the surplus work-charged statt of
Lower Lagyap Hydel Project, Sikkim in
alternate jobs ; and

{d) whether such absorbed staff will be
given pay and service protection as per the
assurance given by official side to the staff
representatives in a meeting held on 12 and
14 November, 1983 in the Lower Lagyap
Hydel Project, Ranipal ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The Lower
Lygyap Hydel Project in Sikkim has been
completed. The Project is proposed to be
transferred to the Government of Sikkim
with effect from the 1st April, 1984 fos
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future operation and maintenance.

(b) and (c). On 1.1.1984, about 550 work
charged personnel were assessed as likely te
be surplus. As a result of efforts made by
the Government of India, the Sikkim Go-
veroment is expected to issue offers of
appointment to about 100 personnel. The
Central Water Commission has also offered
alternative employment to about 130 per-
sonnel in various field formations.

(d) The protection, as admissible under
the rules, will be provided to such absorbed
staff.

SHRI R.P. DAS : Iam glad that 230
work-charged employees of the Project have
been absorbed by giving them alternative
jobs. There arc in all 550 work-charged
employces in the Project. 1 would like to
know from the hon. Minister what is the
fate of the remaining 320 work-charged
employees who are also rendered surplus in
that project and how they are going to be
absorbed. 1 ulso want to know whether the
benefits _of pay protection ; leave benefits
and pensionary bencefits will be extended to
these work-charged employeces after absorp-
tion in the same or analogous posts.

MR. SPEAKER : The Question Hour
is over now.

WRITTEN ANSWERS TO QUESTIONS

Export of Machincry and Engineering
goods to Zimbabwe

*283. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
COMMERCE be pleased to state :

(a) whether the Engincering Export
Promotion Council’s survey had suggested
steps for cxporting machinery and Engineer-
ing goods to Zimbabwe ;

(b) if so, the details thereof ; and

(¢) the action proposed to be taken in
this regard ?
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THE MINISTER OF COMMERCE AND
OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
(a) Yes, Sir.

(b) and (c). Engineering Export Promo-
tion Council’s survey had suggested the
following steps for exporting machinery and
Engineering goods to Zimbabwe :—

1. The engineering and industrial sector
of economy of Zimbabwe is retatively deve-
loped and has adequate infrastructure and
scope for further development. At present,
the existing “machinery, machine tools and
equipment are considerably worn-out and
outdated. Willingness exists for replace-
ment, renovation and modernization. Itis,
therefore, recommended that the Indian
manufacturers should establish contacts and
rapport with the needing industries for their
machinery and machine tools by frequent
visits.

2. The large industrial groups and manu-
facturers of Indian engineering industries
should involve themselves in providing more
collaborations and joint ventures with
Indian technology to Zimbabwean industries
to help them in their renovation, moderni-
sation and expansion programme and also
for setting up new industries.

3. Zimbabwe has assumed great impor-
tance for coordination of all the develop-
mental economic activities of SADCC,
As many as 106 development projects have
been planned among ninc countries of this
bloc. Within Zimbabwe a number of plans
and activities have been geared up for
revival, and expansion of cconomy. Indian
technology and cngineering capabilitics are
new to them. The Indian industrial, civil
and technological achievements in India and
abroad are not known to them.

4. Considerable stress has been given
and plans prepared to decentralise the
industries and develop agro-based, labour-
intensive, small-and-medium scale industrics
all over the country specially in communal
and rural areas. Under Ministry of Trade
and Commerce, SEDCO (Small Enterprises
Development Corporation) has already been
created”; A study of probable projects be
initiated by NSSIC (National Small Scale
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Industries Corporation of India) and project
offers be made ; but before that a team of
SEDCO be invited to visit small scale indus-
tries and its institutions in India with a
view to convince them that India possesses
the best suited technology for development
of such industries.

5. Indian participation in Zimbabwe
International Trade Fair should be more
meaningful. This is an important event
where more than 40 countries participate
every year. It provides ample opportunities
for the exposure of Indian technology and
industrial growth. Our participation should
be confined to Engincering Industrics and
Projects in various fields. Qur progress and
achievements in India and abroad should be
depicted vividly.

6. With regard to cxport of Engineering
Goods to Zimbabwe, the Indian manufac-
turers, exporters, capable of offering com-
petitive prices, timely delivery and quality
goods should make agency arrangements
with trading houses who keep regular con-
tacts with licencees in the country.

The following is the action proposed to
be taken to meet the above recommen-

dations :—

(1) The Survey Report of the EEPC
Team to Zimbabwe has been given wide
publicity and Indian mauufacturers have
been advised to establish contacts with their
counterparts in Zimbabwe and have discu-
ssions to meet their requirements of machi-
nery and machine tools.

(2) Tuoe identified fields offcring oppor-
tunities of joint ventures have been brought
to the notice of Indian firms.

(3) To present the capability of India in
the field of Industry and trade, India had
participated in the Zimbabwe International
Fair Bulawayo last year. Decision has been
taken to participate in the Zimbabwe Inter-
national Fair, Bulawayo to be held in
May 1984.

(4) India has extended two lines of
credit—Government to Governmem credit
of Rs. 50 million and commercial credit for
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another Rs. 50 million to Zimbabwe to faci-
litate import of Indian machinery and equip-
ment.

(5) A number of Government Under-
takings such as RITES, WAPCOS, Tele-
communication Consultants are taking keen
interest to participate in the development
projects of Zimbabwe. RITES are already
handling operation and maintenance of
Zimbabwean Railways, where about 500
Indian Railwaymen are working.

Production and Requirement of Nutmeg

*284. SHRI SKARIAH THOMAS :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether Government have any pro-
posal to import nutmeg ;

(b) if so, the reasons therefor

(c) the total production of nutmeg in the
country at present and its requirement ;
and

(d) the steps being taken to increase its
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a)and (b).
Import of nutmeg/mace is permitted by all
persons Under Open General Licence, sub-
ject to prescribed conditions, in terms of
the Import and Export Policy, 1983-44.
Government have no proposal to import
nutmeg.

(c) and (d). Ministry of Agriculture have
informed that the estimated domestic pro-
duction of nutmeg/mace during 1982-83 was
450 tonnes, while the demand for the item
is about 800 tonnes.

Ministry of Agriculture have further infor
med that at present a Centrally sponsored
scheme is in operation in the Unjon Terri-
tory of Andaman and Nicobar Islands for
the devclopment of spices (including nut-
meg). Under this Scheme, progeny
gardens are maintained for production
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and distribution of nutmeg secedlings to
the growers. In addition, under the Package
Programme on spices, demonstration plots
of nutmeg are maintained under the Scheme.

Promoting the Export of Kashmiri Apples

*285. PROF. SAIFUDDIN SOZ : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government are aware that
Kashmiri apples of various varieties do not
find sizable market within the country ;

(b) whether Government are also aware
that the production of apples has been in-
creasing ; and

(c) if so, whether Government propose
ways and means to help promoting export
of apples especially to Gulf Countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Government have no
specific information about any major diffi-
culty in marketing Kashmiri apples of vari-
ous varieties in the country,

(b) Yes, Sir.

(¢) To encourage export of apples, cash
compensatory support (189, on f.o.b. value
on export of apples has been allowed.
Besides, replenishment licence @106°, on
fo.b. value of cxports is admissible
against export of apples. Duty drawback
on packing matcrial for export of apples is
also admissible.

Working of Non-Nationalised Textile
Mills in Bombay

*286. SHRI R.R. BHOLE : Will the
Minister of COMMERCE be pleased to
state :

(a) how many more textile mills in Bom-
bay, other than the 13 taken over, are not
working or working only with nominal
number of workers ;

(b) whether Government will take over
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those mills ; and

(c) the hurdle in running some of the
Mills as a Cooperative sector in Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Accord-
ing to the information available with Gov-
ernment, two cotton textile undertakings of
Bombay, which are not among the 13 under-
takings taken over by the Government in
October, 1983, were lying closed as on 28th
Fcbruary, 1934. On the same date three pri-
vately managed mills were working with less
than 509; of their pre-strike attendance.

(b) No such proposal is under the consi-
deration of the Government.

(¢) There was only one proposal to run
one of these units through Workers Co-
opcrative Society, which did not fructify.
Liquidation proceedings regarding this mill
are pending in the Court.

Export of Semi-precious Stones

*287. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of COMMERCE
be pleased to state :

(a) the names and details of countries
importing semi-precious stones from India ;

(b) whether Government propose to re-
lax and improve the existing rules to en-
courage more cxport of semi-precious
stones ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Semi-
precious stones are exported from India
mostly to the following countries :

USA, Japan, West Germany, Hong
Kong, France, Australia, Canada,
Switzerland, Thailand, Newzealand,
UK, Netherlands, Singapore.

(b) and (c). Export of semi-precious
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stones is allowed without any restriction.
There are no rules which may in any way be
impending exports if this sector.

Response to Capital Gains Unit Scheme

*283. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the response for the units under
the Capital Gains Unit Scheme started with
effect from 1 December, 1983 ;

(b) the total number of units sold in this
scheme up-to-date ; and

(c) the probable dividend envisaged by
Government under this Scheme ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to(c). A
statement is laid on the Table of the House.

Statement
(a) and (b).

1. Total value of sales from
Ist December, 1983 to
10th March, 1984 —Rs. 56.48

crores

2. Number of units sold —Rs. 5.64
crores

(¢) Under the scheme the income distri-
butable to the unit-holders shall be paid
after the closing of the annual accounts
every year at such rates as may be deter-
mined by the Board of Trustecs depending
upon the income earned under the scheme
and other relevant factors. 1t is not feasi-
ble at this stage to indicate the dividend
which the Unit Trust of India may declare
under the scheme.

Theft of Arms and Ammunition from
Army Depots

»289. SHRI SATISH AGARWAL :
SHRI CHANDRA PAL
SHAILANI :

Will the Minister of DEFENCE be pleased
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tostate :

(a) whether attention of Government
has been drawn to a news item appeared in
the ‘Hindustan Times' of 17 February, 1984
wherein it has been stated that alarming
situation has been created due to the theft
of arms and ammunition from Army Depots
and such arms and ammunition have been
finding its way to dacoits in Chambal
Ravines ;

(b) if so, the details of such thefts during
the last one year ; and

(c) the action Government have since
taken in regard thercto ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) Army authorities have received no
reports of loss of arms and ammunition from
Army Depots by way of theft during the last
one year,

(c) Does not arise.

Apprehension of Infiltration from Pakistan
in Kashmir Border

$290. SHRI BRAJAMOHAN MO.
HANTY : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government are aware that
frequent infiltrations are taking place in
Kashmir border and infiltrators from Pakistan
are crossing actual line of control under
protection provided by Pakistan troops ;

(b) whether border clashes are on in-
crease in that zone :

(c) whether Government have any infor-
mation that thousands of Afghan rcbels are
being shifted to camps in Pakistan occupied
Kashmir ;

(d) whether any design of 1947 type raid
by tribals is apprehended ; and

(e) the reaction of Government there-
to 7
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THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) There have
been cases of civilian intrusions from across
the borders in Jammu and Kashmir. These
have all been pushed back by our security
forces. There is no proof that the infiltra-
tions are with the assistance of Pakistani
troops.

(b) Exchange of fire across the line of
contro! do take place in Jammu and Kash-
mir. Such incidents occur frequently.

(c) to (). Government have seen some
reports that some Afghan refugees have been
shifted to  Pakistan-occupied-Kashmir.
Government. have to be always ready and
prepared for any type of raids by tribals in
conjunction with the Pak Armed Forces

Government carefully monitor all develop-
ments having a bearing on our security and
take appropriate measures to ensure full
defence preparedness.

Burning/Destruction of soiled, torn or
unusable Notes of Different
Denomination

*291. DR. VASANT KUMAR PAN-
DIT : Will the Minister of FINANCE be
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pleased to lay a statement showing :

(a) the total number of currency notes
soiled, torn or unusable of different deno-
mination, which were burnt/destroyed dur-
ing the years 1981-82, 1982-83 and 1983-84 ;

and

(b) whether there have been instances of
thefts or shortage of blank currency paper
in various currency printing presses, if so,
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). A state-
ment is laid on the Table of the House.

Statement

(a) The total number of currency notes
soiled, torn or unusable of different denomi-
nations, which were destroyed by the Re-
serve Bank of India during the years 1981-82,
1982-83 and 1983-84 (July-December) are as
follows :

(in million pieces)

Denominations

Notes Burnt/Destroyed

1981-82 1982-83 1983-84
(July-June) (July-June) (July-December)
6 months
Re. 1/- 846 1,345 159
Rs. 2/- 573 947 354
Rs. §/- 598 580 366
Rs. 10/- 861 871 539
Rs. 20/- 180 206 152
Rs. 50/- 116 108 81
Rs. 100/~ 276 225 146
Total 3,450 4,282 1,817
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(b) There have been no instances of
thefts or shortages of blank currency paper
in the two presses viz. the Currency Note
Press, Nasik and the Bank Note Press,
Dewas after the acceptance of blank cur-
rency paper consignments from the Security
Paper Mill, Hoshangabad.

International Tourist Complex at Srinagar
(J and K)

*292. SHRI ABDUL RASHID KA-
BULI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) when the International Tourist Com-
plex at Srinagar in Jammu and Kashmir is
expected to be completed and opened for
tourists ;

(b) the expected cost envisaged on the
project when completed ;

(c) the amount invested by the Centre in
the project ; and

(d) the Centre-State share in the manage-
ment, assets and profits of the complex ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a)to (d). A statement is laid
on the Table of the Sabha.

Statement

The Interpational Convention Tourist
Complex at Srinagar consists of the Centaur
Lakeview Hotel owned by the Hotel Cor-
poration of India and the Convention Centre
being constructed by thc Government of
Jammu and Kashmir at their cost.

The Centaur Lakevicw Hotel was partially
opened on 5.12.83. The estimated cost of
the Hotel project, when completed, would
bz Rs. 20.43 crores (approximately). The
project is being financed by Air India to
the extent of Rs. 7.98 crores as equity and
the balance amount is being financed
through institutional loans. Full commi-
ssioning of the hotel is expected around the
end of Junc 1984, ’
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Certain common services and areas will
be utilised both by the Hotel and the Con-
vention Centre. The cost will be shared by
HCI and the State Government.

The Profit/loss on the operation of the
Centaur Lakeview Hotel will be entirely that
of HCI. The profit/loss of the Convention
Centre will be borne as per operating con-
tract to be awarded by the State Govern-
ment.

Sale of smuggled goods in front of
Custom House, Madras

*293. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state :

{a) whether it is a fact that in front of
the Custom House in Madras, there are
more than 500 shops where smuggled goods
that have been brought into the country
evading custom duties, are being freely
sold ; and

(b) if so, the steps taken to prevent the
open sale of these imported goods on a large
scale in Madras ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)and (b). A Statement is
laid on the Table of the House.

Statement

(a) and (b). Reports received by Govern-
ment indicate that there are about 500 mini-
stalls in a row commonly known as ‘Burma
Bazaar’ on the pavement of Rajaji Salai
(formerly known as North Beach Road)
which sell, intcr-alia, goods of foreign
origin.

2. Having regard to the need for taking
special measures for the purposes of check-
ing the illegal import, circulation or disposal
of goods and to facilitate the detection of
such goods, thc Customs Act, 1962 was
amended in 1969 by introducing Chapter
IVA in the Act. As per provisions of this
Chapter, certain goods have been notified
by Government and every person who owns,
possesses or controls such notified goods has
to intimate the place of storage to the Cus-.
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toms authorities, file statements, maintain
accounts, etc. Provisions have also been
made in the Customs Act casting the burden
of providing that goods seized arc not
smuggled goods on the person from whom
they are seized or the owner thereof in res-
pect of certain goods notified under Section
123 of the Act.

3. Customs authorities conduct raids,
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searches, and checks on such shops, venders
and hawkers with a view to preventing open
display and sale of smuggled goods. Raids
and searches are also conducted on the
storage points to unearth the sources of
supply.

4. Inthe years 1982 and 1983, the number
of such raids/searches on such stalls, shops,

etc. in Madras and the value of goods seized
is as under :(—

(Value : Rs. in lakhs)

Year Number of raids/searches Value
1982 828 241
1983 250 343

Action as warranted under the law is
taken againt the persons found involved.

Policy Holders and Business Transacted
by L.1.C.

*294. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to lay a
statement showing :

(a) the number of policyholders of Life
Insurance Corporation of India and the

business transacted by LIC as on Ist
January, 1984 in the year 1983.84 ;

(b) same for 1982-83 ;

(¢) whether there is any break-up of rural

and urban sector and salaried and non-
salaried persons ;

(d) whether it is a fact that L.1.C. busi-
ness is confined within the urban area and
amongst the salaried persons ; and

(e¢) if so, the steps taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)to(e). A state-
ment is laid on the Table of the House.

Statement

(a) and (b). The required information
relating to new business during the first
nine months of the financial years 1982-83
and 1983-84 is given below : —

(in crores of Rs.)

Period No. of proposals Sum assured
1.4.82 to0 31.12.82 14,25,626 2,458
1.4.83 t0 31.12.83 14,87,006 2,702
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(c) The break-up of the figures of
new business between the rural business
and urban business is arrived at after
the accounts of the year are completed.
During the year ended 3lst March, 1983,
pew business written in the rural areas
amounted to 7.33 lakh policies, assuring
Rs. 1,038 crores and the urban business
consisted of 14.98 lakh policies, assuring
Rs. 2,938 crores.

The L.I.C. does not maintain separate
figures for insurances of salaried persons
and non-salaried persons.

(d) No, Sir.

(e) The following are among the steps
taken by the L.1.C. to increase coverage in
the rural areas :—

(i) A number of new branches have been
opened in the moffussil, priority being given
to unrepresented areas.

(ii) Rural Development Officers are
being appointed to supervise the develop-
ment of business in the rural areas.

(iii) A Scheme for appointment of Rural
Career Agents has been introduced for
more systematic procuration and servicing
of business in the rural areas.

(iv) Mobile publicity vans of the L.I.C.
undertake intensive touring of the rural
areas to popularise the message of lifc in-
surance in these areas.

(v) To facilitate payment of premiums,
collection arrangements are made with post
offices as well as local banks.

(vi) A necw policy called the Jana Raksha
policy, suited to the needs of rural arcas,
has been introduced.

Besides, the reorganisation of the divi-
siopal offices under the Organisation Im-
provement Scheme and the decentralisation
of functions to the branch offices are expec-
ted to strengthen the infrastructure for a
faster pace of development of business in
the rural areas.
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Sharp Setback to Export of Molasses

*296. SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :

Will the Minister of COMMERCE be

Year
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pleased to state :

(a) whether Government are aware that
export of molasses has suffered a sharp
setback in the country ;

(b) if so, the details of those units which
are exporting molasses to other countries ;

(c) the value and the quantity of mola-
sses exported by those units during the last
three years (year-wise) ; and

(d) the quantity of molasses exported
by the State Trading Corporation during
the last three years and the steps contempla-
ted by Government 10 encourage other units
to boost the export of molasses to other

countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI1
NIHAR RANJAN LASKAR) : (a) There
has been no setback in the export of mola-
sses.

(b) The State Trading Corporation is
the canalising agency for its export. How-
ever, the U.P. Export Corporation has been
allowed, as a special case, to export 1.2
lakh MTs of molasses.

(¢c)and (d). During the last three years
STC's exports of molasses was as under :—

Value (Rs. in lakh)

1981-82 0.04 0.24

1982-83 0.72 219

1983-84 6.07 3066
(Till 6.3.84)

There is no proposal to allow other

units to export molasses.
Writing off of loans by United Bank of

India
*297. DR. KRUPASINDHU BHOI :
SHRI1 NAWAL KISHORE
SHARMA :

Will the Minister of FINANCE be pleased

to state :

(a) whether attention of Government has
been drawn to a report in the ‘Blitz’ of 28
January, 1984 alleging that United Bank of
India is writing off loan of Rs. 200 crores
given to some influential persons ; and

(b). . the facts of the matter and the action
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being taken by Government in the matter
and against the erring officials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). A
statement is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) United Bank of India has reported
that certain loans/advances given to conven-
tional trade/industries and priority sectors
have developed minor irregularities for
various reasons. Such loans/advances are
under foilow-up for regularisation in normal
course or are under rehabilitation/nursing
programme. In certain cases suits have
been filed and/or decrees have been obtained
against recalcitrant  borrowers. A few
cases against the officials of the Bank are
also under investigation by Central Bureau
of Investigation and suitable action will be
taken against those found guilty. In accor-
dance with the provisions contained in the
statutes governing public sector banks and
the practices and usages customary among
bankers, information relating to the affairs
of the constituents are not to be divulged.
Hence, detailed information in this regard
cannot be furnished.

Shortage of Newsprint and Asbestos due
to Failure of STC and MMTC.

*208. SHRI RATANSINH RAIDA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that State Trading
Corporation imported 5500 M. tonnes of
newsprint and Minerals and Metals Trading
Corporation imported 180} M. tonnes of
asbestos on  Steamer, Okhina owned by
London Crown Shipping Company ;

(b) whether it is also a fact that Rs. 90
lakhs were paid towards freight charges by
both these public sector undertakings in
advance ;

(c) whether it is also a fact that since
four months, STC has fajled to secure news-
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print and Minerals and Metals Trading
Corporation has failed to obtain asbestos
imported by them, consequently creating
shortage of newsprint and asbestos in the
market ; and

(d) whether Government propose to
institute an inquiry in the above deals ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND .
DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b).
About 5569 MTs. of newsprint and about
18(0 MTs. of asbestos from Canada were
shipped per Steamer Okhina account STC
and MMTC respectively, against vesse|
nomination and freight fixture arranged
through TRANSCHART, Ministry of Ship-
ping and Transport. 1n terms of the fixture
note issued by TRANSCHART freight for
newsprint equivalent to US £6,40,435
(approx. Rs. 64 lakhs) and freight for
asbestos totalling Rs. 14.5 lakhs were paid
to the Shipping Company Lleforc arrival
of the Steamer at Bombay Port.

(c) There was delay in discharging the
material at Bombay Port, since the vessel
Okhina was arrested at Bombay at the
instance of M/s. American Express Banking
Corporation. STC and MMTC together
had taken necessary legal steps to secure
berthing of the steamer and discharge of
cargo through orders issued by the High
Court of Judicature at Bombay on 22-2-84.
The vessel got a berth on 1-3-84 and started
discharging cargo thercafter. However, this
delay did not create any shortage of news-
print or asbestos in the market.

(d) The need for an enquiry does not
arise in view of facts explained above.

Lifting of Ban on Entry of Non-Ticket
Holders at Delhi and Boinbay Alrports

*299. SHRI KAMAL NATH :
SHRI K.A. RAJAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc :

(a) whether ban on entry of non-ticket
holders at Dejhi and Bombay airports has
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since been lifted ;

{b) ifso, the reasons for reversing the
decision taken earlier ; and

(c) the loss suffered by the Airport
Authority of India as a result of imposition
of the ban earlier ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) The ban on entry of visitors
in the Terminal Building at Delhi Airport
has been lifted. There was no ban on entry
of visitors at Bombay Airport.

(b) The ban at Dethi Airport was intro-
duced to reduce congestion and pending
development of an area for the exclusive use
of visitors. On this area being made func-
tional the ban was lifted.

(¢) For the period 24.10.1983 to 1.11.1983
the loss of revenue was approximately Rs.

36,000/-.

Meeting to Explore Increase of Iron Ore
Export through Paradip Port

*300 SHR1LAKSHMAN MALLICK :
SHRIMATI KRISHNA SAHI:

Will the Minister of COMMERCE be plea-
sed to state :

(a) whether any meeting was convened
by the Central Government to discuss possi-
bilities of increasing exports of iron ore
through Paradip Port ;

(b) if so, the details regarding the repre-
sentatives who participated in this meet ;

(c) whether any joint effort of MMTC
and Orissa Mining Corporation had suggest-
ed placing a transport-cum-dredger at
Paradip Port so as to enable large size vessels
10 use that port ; and

(d) if so, the details regarding the plan of
iron ore authorities in this regard ?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE AND DE-
PARTMENT OF SUPPLY (SHRI NIHAR
RANJAN LASKAR) :(a) and (b). Com-
merce Minister convened two meetings on
3rd June, 1983 and 5th August, 1983 to dis-
cuss the continued procurement of iron ore
by MMTC from the Eastern Zone and,
inter-alia, the possibilities of increasing
exports of iron ore through Paradip Port.
A follow-up meecting on this matter was
convened by the Commerce Secretary on
13th January, 1984. The participants in
these meetings have been Chief Minister of
Orissa (for Commerce Minister’s meetings),
Chief Secretary and concerned officials of
Government of Orissa, Paradip Port Trust
and Orissa Mining Corporation, and for the
Government of India, representatives of the
Ministries of Shipping and Transport, Steel
and Mines, Deptt, of Labour and MMTC.

(c)and (d). As per the decisions taken at
the meeting convened by Commerce Minister
in June, 1983, Government of Orissa was
asked to carry out a detailed tecchnical exa-
mination, in consultation with Ministry of
Shipping and Transport, of the possibility
of locating a transhipper-cum-dredger at
Paradip Port to augment the loading capacity
of the port and to find a contiruing solution
to the problem of siltation at Paradip Port.
In follow-up of this, a joint team compris-
ing representatives of Orissa Mining Cor-
poration and MMTC have undertaken a
feasibility study on this matter. This pre-
liminary report is that a transhipper can
usefully be placed at Paradip to enable
larger sized vessels to lift iron ore from this
port. However, because of the cyclone
prone weather conditions in the Paradip
area, it would be possible to use transhipper
at best for a period of five months in the
year.

Further details, such as availability of
transhipper, possibility of hire/purchase of a
transhipper, increased cost of iron ore
exports as a result of use of transhipper,
and consultations with foreign buyers in this
regard, and not being examined before a
final decision is taken in the matter,

Visit of Tourists to North Eastern Region

*301. SHRI BISHNU PRASAD : Wil
the Minister of TOURISM AND CIVIL
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AVIATION be pleased to state :

(a) the number of tourists who visited
North Eastern region during the last three
years ; and

(b) the steps being taken to develop
tourist spots in the region during the current
Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Statistics of foreign tourists
visiting particular regions of the country
are not collected and maintained.

(b) A statement is laid on the Table of
the House.

Statement

(1) Government of India Tourist Offices
have been opened in Gauhati, Shillong,
Imphal and Itanagar during the current Plan
period for facilitating information services
to tourists visiting these areas.

(2) The following Travel Circuits have
been identified in consultation with the
respective State/Union Territory Govern-
ments, for the integrated devclopment of
tourist facilities through the combined re-
sources of Centre, State and private sectors:

Assam

(i) Gauhati—Jungalabalahu—Kaziranga—
Sibsagar.

(ii) Gauhati—Barpeta —Baroma—Manas.
Manipur

(i) Imphal — Moirang—Liktak Lake —
Keibul—Lamjao Park and back.

(i) Imphal—Ukhrul—Imphal.

Mecghalaya

(i) Jorhat—Nongpoh— Barapani — Shil-
long — Mawngan - Weilloi—Jakram—
Weilloi — Mawsynrap — Shillong —
Cherrapunji — Umtyangar — Dawki—
Jowaj— Nartiang — Jowaj—Passi —
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Garampani—Shillong—Haflong.

(ii) Bajengdoba—Rongram—Tura— Ron-
gram—Bongrangir - Siji — Baghara—
Balpalram and back to Tura.

Mizoram
in the area

(i) Aizawal and excursions
around.

Nagaland

(i) Dimapur—Kohima— Wokha—Mokok-
chung — Tuensang — Mokokchung—
Zunhehoto—Kohima.

(ii) Dimapur—Kohima—Phek.
Arunachal Pradesh

(i) Tezpur — Bhalukpung — Bomdila—
Tawang.

Tripura

(i) Agartala— Sipahijala— Rudrasagar—
Udaipur--Matabari—Amarpur—Dum-
bur — Gandacherra --- Kumarghat/
Fatikroy ~-Unakoty— Kailashahar.

(i1) Kaijlashahar — Unakoty —Fatikroy—
Jampui— Kailashahar.

(3) A number of projects have been ten-
tatively identified, in consultation with the
respective State/Union Territory Govern-
ment for implementation through Central
assistance. These will be taken up subject
to availability of funds and inter se priorities
during the current Plan period or subse-
quently.

(4) The Department of Tourism is cons-
tructing youth hostels at Imphal, Hhanagar,
Dimapur, Shiliong, Aizwal, Agartala and
Gauhati. Every effort is being made to
complete as many of them as possible by
the end of the Sixth Plan itself, but there is a
possibility of some spill-over into the Seventh
Five Year Plan given the logistical conditions
of the area.

(5) For the promotion of wild life tou-
rism, in this region, the Department has
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provided assistance in respect of the follow-
ing schemes :

(i) Provision of mini-bus at Itanki Wild
Life Sanctuary (Nagaland), at a cost of
Rs. 2.96 lakhs during the current
financial year.

(ii) A Mini-bus has been provided at
Lamjao Park (Manipur) at the cost
of Rs. 1.02 lakhs during 1981-82.

(iii) A sum of Rs. 1.99 lakhs was released
during 1981-82 for providing way-side
facilitics at Kaziranga Wild Life San-
ctuary and a further sum of Rs. 6.59
lakhs was released for the mainte-
nance and repairs of this forest lodge
during the current financial year.

(6) For the promotion of Fairs and Festi-
vals, the Department released Rs. 0.50 lakhs
to Manipur and Rs. 0.45 lakhs to Nagaland
during 1982-83. A sum of Rs. 0.50 lakhs
was released to Meghalaya for the above
purpose during the current financial year.

Assessment of Black Money

*302. PROF. AJIT KUMAR MEHTA :
SHRI B.D. SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have made any
assessment with regard to the rise in the
percentage of black money during 1983-84
till date ;

(b) if so, the details thercof stating how
does the rise in the percentage of black
money during 1983-84 compare with the
percentage of rise during the financial years
1981-82 and 1982-8% ; and

(c) the measures taken by Government
to unearth the black money and the results
achjeved ?

THE MINISTER OFF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.
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(c) All possible measures to check circu-
lation and prevent further proliferation of
Black Money, including administrative,
legislative and institutional are being taken
from time to time.

Prima facie unaccounted assets vaiued
at Rs. 26.48 crores approximately were
seized in course of Searches conducted by
Income-tax Department during 1983-84
(1.4.83 t0 29.2.84). As a result of Survey
Operations, 63,559 new income tax asses-
sees were added during the period 1.4.1983
to 31.12.1983.

Financial Assistance to Kerala for Pro-
viding House Sites to Landless Workers

*304, PROF. P.J. KURIEN :
SHRI V.S. VENKATARAGHA-
VAN :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total financial assistance given to
Kerala for providing house sites to landless
workers in rural areas under 20 Point Pro-
gramme ;

(b) whether this amount has been in-
adequate to meet the actual demand ;

(c) whether any new policy in this regard
is being formulated to meet the demand in
full ; and

(d) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI RUTA SINGH) :
(a) Housing, being a State subject, all the
Social Housing Schemes are being imple-
mented by the State Governments. Central
Financial assistance for plan purposes is
being given in the shape of block loans and
block grants. However, the scheme of the
Rural House Sites-cum-Construction Assis-
tance forms part of the Revised 20-Point
Programme and Central Government is
monitoring this scheme.

(b) to(d). Do not arise.
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Bread Manufacturing unit in Kerala

*307. SHRI A.K. BALAN: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state @

(a) whether there is any proposal to set
up a bread manufacturing unit in public
sector in Kerala due to reduction in rice
quota to the State by Central Government |

and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
(a) and (b). As at present, there is no pro-
posal to set up any new bread manufacturing
unit in public sector in Kerala.
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Unremunerative Price Paid by FCI to
Farmers

*311. SHRI CHHITTUBHAI GAMIT :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have received
any memorandum that the farmers are not
getting support price for their produce which
they sell to Food Corporation of India ;

(b) if so, the reaction of Government in
this regard ;

(c) the support price fixed for bajra by
Union Government ; and

(d) the steps Government have taken to
protect the interests of bajra growing far-
mers ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
(a) and (b). The Food Corporation of India
ensures that the minimum support price
fixed by the Government of India is paid to
the farmers for the grain purchased by them.
Whenever representations to the contrary
are received, they are promptly investigated.
It is generally found that they relate to grain
belong the standard prescribed for procure-
ment.

(c)and (d). The support price for fair
average quality bajra fixed bty the Govern-
ment of India is Rs. 124/- per quintal. In
view of reported fall in prices of bajra in the
States of Haryana, Rajasthan and Gujarat at
the outset of the 1983-84 kharif marketing
season, Government of India decided to
undertake price support operations of bajra
in these States. Food Corporation of India
was directed to purchase bajra at support
prices along with State Government/agencies
and was also advised to keep itself in readi-
ness for entering markets of any State whers
the prices of bajra fell below the support
price level. After the entry of Food Cor-
poration of Indja in the markets, the prices
of fair average quality bajra in almost all
important centres of the States, ruled above
support level,
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Waterlogging in Canal Irrigation Areas

*314. DR. VASANT KUMAR PANDIT :
Will the Minister of IRRIGATION be
pleascd to state :

(a) whether Government have made any
survey of the serious problem of waterlog-
ging in canal irrigated areas of the country ;

(b) if so, when and with what results ;

(c) whether a study report by the
Depatment of Environment of the Adminis-
trative Staff College of India has revealed
that over 10 million hectares oi irrigated
land is affected by waterlogging and it has
resulted in 30 per cent less crop produc-

tion ;

(d) whether the ASCI report suggests
better drainage, improved water manage-
ment and planting of eucalypws trees in
affected areas ;and

(e) the plans Government have drawn to
identify waterlogged areas and action orien-
ted programme to solve this problem ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The State Governments have been requested
to assess and compile project-wise data of
water logged areas in the irrigation com-
mands and of command areas rendered
unfit due to water logging/salinity/alkalinity
subsequent to introduction of irrigation.
Some States having thc problem of water-
logging have furpished the information
while information from some of the States
is yet awaited.

(c)to (¢). The Report of recent study
carried out by the Centre for Energy, En-
vironment and Technology, Administrative
Staff College of India mentions that in India
about 10 m. ha. of cultivated land is affected
by waterlogging. The report also states that
in the case of Tungabhadra and Shriram-
sagar project areas, agricultural yield has
been reduced by 30%. The Report, inter-
alia, has concluded that water-logging and
salinity can be technically handled in the
orm of improved irrigation practices, im-
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proved drainage systems and developing
newer strains of plants less susceptible to
water logging and salinity problems. A
mention has been made in the report that
planting of eucalyptus trees in the affected
areas can be of help. The Planning Com-
mission, the Ministry of Irrigation and the
Central Water Commission bave already
advised the States that the drainage of the
Command Areas should form a part of the
irrigation projects. In the communication
sent to the State Governments referred to in
reply to part (a) and (b) of this Question,
the States have also been advised to take up
remedial measures for preventing water-
logging and reclaiming such lands by proper
drainage arrangement.
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Implementation of IRDP

*316. SHRI B.V. DESA] :
SHRI P.M. SAYEED :

Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether the Centre has  directed
State Governments (o step up the pace of
implementation of Integrated Rural Deve-
lopment Programmie ;

(b) if so, whether State Governments
especially those which are lagging behind in
the programme have been asked to ensure
that the stipulated number of families are
brought above the poverty line ;

(¢) whether in a series of review meet-
ings that were held with the State Govern-
ments representatives, Government urged
them to pay greater attention to formulation
of viable projects as well as for morc
effective functioning of the District Rural
Development Agencies ;

(d) if so, thc States which are lagging
behind and ;

(¢) to what extent these States have been
helped to move faster on IRDP and the
latest position in regard to those States
which have been lagging behind so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) Yes, Sir.

(¢) Yes, Sir.
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(d) and (e). The State Governments
which are lagging behind are mainly those in
the North Eastern regions, Jammu and
Kashmir and West Bengal. As regards the
North Eastern States, there are peculiar
problems like lack of basic infrastructure,
technical personnel and paucity of credit
institutions. These are being looked into
by a Working Group set up by this Ministry
These were also discussed in the Conference
of Secretaries of North Eastern States held
on 7th February, 1984, and the State
Governments concerned have been asked to
suggest modification to the programme
according to their local conditions. As
regards Jammu and Kashmir, a Central
team has gone into various problems and
their suggestions are being considered by
the State Government. As regards West
Bengal, the programme had a belated start
as the DRDAs were set up only in 1982-83.
Now the programme is picking up in West
Bengal. A statement indicating the latest
position with reference to these Statesis
placed on the Table of the House. (See Cols.
67-68).

Proposals Received from Bihar
under RLEGP

*318. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1865 on 5 Decem-
ber, 1983 regarding construction of link
roads in Bihar and state :

(a) whether proposals under Rural Land-
less Employment Guarantee Programme
have since been received from Bihar ;

(b) if so, details thereof in general and
of those from Madhubani and Darbhanga
districts in particular ;

(c) whether any proposal for some inter-
block road links connecting historical
places in most neglected areas has been
received by Government ; and

(d) if so, details thercof and steps taken

_ thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) and (b). Yes, Sir. Some project pro-
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posals for construction of link roads in
Bibar relating to several districts including
Madhubani were received from the State
Government under letters dated 21.1.1984
and 17.2.1984. These projects were consi-
dered by the Central Committee on NREP/
RLEGP in its meeting held on 27.2.1984.
The State Government have been requested
to reexamine the specification of the roads
included in these projects of in consultation
with the Director General of Roads, Minis-
try of Shipping and Transport. The details
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of the projects received are indicated in the
annexure, The revised road projects on the
basis of the new specifications are still
awaited from the State Government.

(c) and (d). The Hon’ble Member in his
letter dated 2.2.1984 had proposed inclusion
of six roads in the project proposal for
Madhubani district. The request has been
commuaicated to the State Government for
appropriate action.

Statement

List of projects for construction of rural roads received under Rural Landless
Employment Guarantee Programme from Government of Bihar and
considered by the Central Committee on 27.2.1954.

Name of the projects

(Rs. lakhs)

Total estimated
project cost

1

1. Construction and improvement of roads in Saran district

[

3. Construction of roads in Purnea district

4. Construction of roads in Madhepura district

5. Construction of roads in Siwan district

6. Construction of roads in Khagaria district

7. Construction of roads in Madhubani district

8. Construction of gravel roads in Rohtas district

9. Construction of gravel roads in Godha and Sahabganj districts
10.  Construction of rural roads in Nalanda district

11. Construction of roads in Hazaribagh district

12, Construction of Hand surface roads in Moaghyr district

Construction of roads in Samastipur district

137.41

70.16

200.96

32.72

132.00

58.32

92.39

90.00

90.80

59.40

104.55

81,73
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13. Construction of roads in Patna district 66.86
14, Construction of rural roads in Muzaffarpur district 72.552
15. Construction of rural roads in Gopalganj district 46.20
16. Construction of rural roads in Begusarai district 62.66
17. Construction/improvement of rural roads in Katihar and

Bhagalpur districts 115.84
18. Construction of rural roads in Saharsa district 124.20
19. Construction of rural roads in Sitamarhi district 93.49
20. Construction of roads in West Champaran district 105.42

List of projects for construction of rural roads under RLEGP from Government of Bihar

which have already been approved.

1. Construction of gravel roads in districts of Ranchi, Gumla,

Lohardaga and Singhbhum

2. Construction of rural roads in the district of Giridh

Supply of Foodgrains uader the NREP
and RLEGP

*319. SHRI M.V. CHANDRA-
SHEKHARA MURTHI : Will the Minis-
ter of RURAL DEVELOPMENT be
pleased to state :

(a) whether foodgrains supplied under
the National Rural Employment Programme
and Rural Landless Employment Guarantee
Programme will now have to be fully utili-

sed by the States ;

(b) whether previously some States bave
been allowed to deviate from the stipulation

that payment to workers under these
schemes should include a foodgrains
component .

(¢) if so, whether Government have

368.79

68.04

taken a decision not to allow such deviation
now ;

(d) whether any further guidelines have
been issued to the State Governments in
this regard ; and

(e) if 80, the details of the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) to{e). Inview of the decision taken
recently to distribute the foodgrains to
workers Lnder National Rural Employment
Programme/Rural Landless Employment
Guarantee Programme at subsidised rates,
the utilisation of the foodgrains is expected
to improve.

Exemption from distribution of foods
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grains to workers was granted in case of
some States/Union Territories with due
regard to prevailing market prices, availabi-
lity of foodgrains and capability of Public
Distribution System etc. These exemptions
have now been withdrawn in view of the
fact that the foodgrains are to be given to
workers at subsidised rates. States have
been asked to take urgent steps to ensure
that 1 Kg. of foodgrains per person per day
are supplied to the entitled labourers at the
subsidised rates for the work done by them
onor after 16th January, 194, State
Governments have been further asked to
streamline the Public Distribution System
for the purpose or make alternative
arrangements for proper distribution of
subsidised foodgrains.

ICAR Support to Research lastitutions
in U.P.

* 20. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to
state .

(2) the support Institution/University/
State Department-wise ICAR provides for
agricultural research, education and exten-
sion activities in Uttar Pradesh, item and
year-wise details inclusive of amounts remit-
ted from 1979.8u to 1983-84 with compar-
able details for each of the other States and
Union Territories ;

(b) what production/productivity, crop
and animal species-wise existed in U.P. in
19°0-51 and decade-wise upto 1980-81 with
vear-wise thereafter in Sixth Plan vis-a-vis
rule ICAR claims in the enhancements, if
any, per capita in this period and if not, the
reasons for ICAR involvement in such
situation ;

(c) how many ICAR Hecadquarter
Management Scientists and Institute Direc-
tors had training undergraduate/post-
graduate, person-wise in Uttar Pradesh
vis-a-vis other States combined and reasons
for any disproportionately involved ; and

(d) the corrective measures proposed ?
THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH): (a) The
financial support provided by the Indian
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Council of Agricultural Research for agri-
cultural research and extension is not state-
based, but it is based on the research in
agricultural and animal sciences carried on
in the ICAR Institutes, Coordinated
Research Projects and other schemes, and
on the needs of the region and on location
specific problems. The ICAR Institutes and
Coordinated Projects have regional stations
and centres in different States. The financial
support is released to these Institutes and
Projects, which, in turn remit money to
their regional stations and centres in other
States. Hence, it is not feasible to furnish
the figures, as asked for in the question, in
that form. It may, however, be stated that
out of a total of 35 ICAR Institutes, 7 Insti-
tutes are located in the State of U.P. and
one more is likely to be established in U.P.
shortly.

The expenditure-support releases made
during the year 1979-82 to 1983-84 to these
Institutes are given in the statement laid on
the Table of the House. [Placed in Library.
See No. LT-7960/84].

As regards the assistance given by ICAR,
for the establishment and development of
Agricultural Universities it is stated that
out of a total of 21 Agricultural Universities
in the country, 3 such Universities exist in
U.P. Assistance given by the ICAR to the
three Agricultural Universities in U.P. as
also to the other Universities in the rest of
the country are given in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-7960/84). This
assistance is provided for major items which
include buildings, library, equipments and
students amenities.

Besides this, ICAR is also giving financial
assistance for general development, to
affiliated colleges of general Universities.
Outof a total of only9 such affiliated
colleges in the entire country, as many as
six are located in U.P. Assistance given to
these colleges year-wise is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-7960/84].

The ICAR also gives assistance for the
development of affiliated colleges of Central
Universities. The statement showing year-
wise assistance given to such colleges in
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U.P. and other States is given in the state-
ment laid on the Table of the House. {Placed
in Library., See No. LT-7960/84].

The financial assistance given to Krishi
Vigyan Kendras in U.P. under the Krishi
Vigyan Kendra schemes which is also
another scheme under the ICAR, is given in
the statement laid on the Table of the
House. [Placed in Library. See No. LT-
7960/84].

(b) The information regarding area, pro-
duction and yield per hectare on various
crops in U.P. is given in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-7960/{84). The
information regarding production of milk
and eggs and wool and the total number of
cattle, buffaloes, goats, poultry etc. is given
in the statement laid on thc Table of the
House. [Placed in Library. See No. LT-
7960/84].

In reply to para (a) of the question, it has
already been stated that ICAR is directly
involved in research through its Institutes
and National Research Centres, on pro-
blems of productivity of crops and animals
on a national or regional level. The
responsibility of undertaking research for a
particular State or Union Territory rests
with the State Agricultural University/
Universities. The research results available
from the ICAR Institutes are passed on to
these Universities for location-specific test-
ing and subsequent transfer to farmers’
fields.

Uttar Pradesh State is benefited immense-
ly through these research efforts, resulting
in development of a large number of impor-
tant varicties of crops, improved strains or
breeds of different animal species and
Advanced Management Technology. All
thesc efforis have contributed 1o an increase
in agricultural productivity in the State.

(c) Highly qualified and experienced
scientists selected on all India basis through
the Agriculiural Scientists Recruitment
Board are appointed against research
management posts at the Headquarters and
in the Recsearch Institutes of the Council.
The selection is based on merit only and no
State preference is given. The statement
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showing under-graduate/post-graduate and
service rendered, person-wise, of Research
Management Scientists and Directors is
given in the statement laid on the Table of
the House. [Placed in Library. .See No.
LT-7960/34).

(d) In view of the facts and information
given, no corrective measures are necessary
at this stage.

Permission to raise the Prices of
Vanaspati

*321. SHRI SANAT KUMAR
MANDAL :
SHRI P.K. KODIYAN :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased 1o state :

(a) whether vanaspati manufacturers have -
approached Government for permitting a_
rise in the price ; if so, the quantum of rise
asked for by the industry and that aMowed,
or proposed to be allowed by Government ;.

) (b) thelast price rise allowed and the
justification for seeking another rise ;

(c) the margin of profit at present allow-
ed to the industry per tonne ;

(d) wherher there has been lately any
increase in the price of edible oils supplied
through the agency of S.T C. necessitating
the demand for price increase ; and

(e) ifso, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR1 BHAGWAT JHA
AZAD) : (a) Vanaspati lodustry has
approached the Government for permission:
to raise the ex-factory price of a 16.5 kg. tin
of vanaspati by Rs. 22/- i.e., from Rs. 217/-
to Rs. 239/-. The matter is under consi~
deration of the Government.

(b) The: prices of vanaspati under
voluntary price restraint, were last revised.
on 17.2.1982. The industry is asking for ap
increase on the plea of increased input costs,.
processing costs and indigenous oil prices.
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(c) Government have no information in
regard to the profits earned by the private
Vanaspati Industry. However, while com-
puting the ex-factory price of vanaspati, a
return on capital upto 1.38% bas been
allowed.

(d) No, Sir.

(e) Does not arise.
Enactment of Land Ceiling Laws

*322. SHRI K. RAMAMURTHY : Wili
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the measures that have been sugges-
ted for improvement in land distribution by
the States after scrutiny by Central Govern-
ment ;

(b) the names of States which have not
vet enacted land ceiling Yaws according to
Central guidclines ; and

(¢) the land ceiling laws of States which
arc awaiting approval of Central Govern-
ment ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(uYto (¢). The Central Government has
been regularly monitoring the programme of
distribution of surplus land by the states.
Monthly reports for this purpose are receiv-
ed from the states, the deficiencies in the
programme identified and analysed as well
as remedial  measures suggested. Besides
monitoring by officials, the Minister for
Rural Development has been writing from
time to time to the State Chief Ministers
suggesting various measures to be adopted
by the States.

It has been suggested that the states
should set up special units for monitoring
pending land ceiling cases in districts where
the number of cascs involving big areas is
large. The states have further been advised
to ensure that no land owner holding sur-
plas land has been left out of the purview of
the ceiling law. Steps have also been
suggested for effective distribution of sur-
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plus land among the eligible persons,
specially the members of the Scheduled
Castes and the Scheduled Tribes so that
they can cultivate this land profitably.

All states have enacted land ceiling laws
in the light of the national guidelines on
land ceiling issued by the Government of
India in 197:. The only exceptions are
Nagaland and Meghalaya where such legis-
lation is not necessary due to the prevalence
of community ownership of land. Minor
amendments to land ceiling laws are sugges-
ted by various states from time to time in
the light of the experience gained by them
in the course of implementation of these
laws. No land ceiling law passed by the
State legislatures is pending for assent of
the President.

Further Relaxation in the Policy of Non-
Resident Indian Tavestment

3261. KUMARI PUSHPA DEVI
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the purpose of the introduction of
Non-Resident Indian Investment Scheme ;

(b) whether Government propose to
make further relaxation in their policy for
the Non-Resident Indians during 1984-85 ;

(¢) ifso, the liberalisation proposed to
be made in the policy regarding investment
by Non-Residents ; and

(¢) the details thercof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Various
facilities have been created for non-residents
of Indian Nationality/origin with a view to
attract inward remittances etc. to augment
the foreign exchange resources of the
country.

(b) At present there is no proposal to
make further relaxations in the policy for
non-resident Indians during 1984-85.

(c) and (d). Do not arise,
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Grant of Incentives to Government
Servants Working in Tribal Areas

3262. SHRI HARIHAR SOREN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Central Government emplo-
yees, who are working in the tribal sub-plan
areas and tribal districts, are getting some
extra incentives other than pay and other
allowances ;

(b) if so, since when such schemes for
grant of incentives to Government servants
working in the tribal areas are being imple-
mented and such incentives are being paid
to the State Government employees as per
the directives of the Central Government ;

(c) whether the employees of Posts and
Telegraphs Department working in Orissa
tribal areas are not getting such incentives ;

(d) if so, the reasons therefor ; and

(e) the steps proposed to be taken to
provide incentives to the employees of Posts
and Telegraphs Department working in the
tribal areas in Orissa ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Scheduled/Tribal Arecas
Compensatory Allowance has been sanc-
tioned to Central Government employees in
the specified areas in Gujarat. Compensa-
tory Allowance in Scheduled/Tribal areas
has also been sanctioned to Pand T and
Railway employees in Andhra Pradesh.

(b) Compensatory Allowances mentioned
in Part (a) are being paid since October,
1971 in Gujarat and September, 1974 in
Andhra Pradesh. On the basis of the re-
commendations of the 7th Finance Commis-
sion, such compensatory allowances bave
been granted by some State Governments
to their employees to attract persons of
appropriate quality and calibre for working
in tribal areas.

(c) to (e). Since the Central Government
cmployees posted in such areas are not
directly concerned with the Tribal Develop-
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ment Plans, the grant of such allowance to
them has not been found justified.

Hunger Strike by Workers under Yatrik
Project, Compbell Bay (Andamans)

3263. SHRI AJIT BAG: Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 4161 on 16 December, 1983 regarding
hunger strike by workers under Yatrik
Project, Compbell Bay (Andamans) and
state :

(a) the demands of the workers under
Yatrik Project, Compbell Bay (Andamans)
who had withdrawn the strike on
29 November, 1983 ;

(b) the steps taken by Government
resulting in the withdrawal of strike ; and

(c) the details of ranks and number of
workers who went on strike and the exact
period of strike ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI! K.P.
SINGH DEO): (a) Their demands were
as under :

(i) Re-engagement of Shri Joseph Kujur
(who was formally a casual
labourer).

(ii) Increase of wages at par with other
workmen in Andaman Harbour
works.

(iii) Grant of passage fare to those pro-
ceeding to home town on leave once
in a year,

(iv) Award of previous trade to the down-
graded tradesmen.

(b) The wages of labourers were increas-
ed twice on 1.10.1983 and 1.11.1983,
respectively, GREF Sammelans were held
by Border Roads Task Force Commander
and Chief Engineer Project Yatrik with the
labourers who ventilated their grievances,
the representatives of the casual labourers
not Director General Border Roads also to
settle their demands.
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(c) The strike continued from 15th June,
1983, to 29th November, 1983. The details
of casual labourers who went on strike on
15.6.1983 are as under :

(i) Mates 9 Nos.
(ii) Male labourers 625 Nos.
(iii) Sawyers 16 Nos.
(iv) Blacksmiths 6 Nos.
(v) Masons 13 Nos.
(vi) Carpenters 34 Nos.
(vii) Unskilled Mates 17 Nos.
(viii) Female labour. 20 Nos.
Total : -7_4; l’:o:

Contract with French Firm for the
Manpufacture of Mirage-20 by H.A.L.

3264. SHRI D.S A. SIVAPRAKASHAM :
Will the Minister of DEFENCE be pleased
to state :

(a) whether any contract was made with
any French fiem for the manufacture of
Mirage-20 by Hindustan Aeronautics
Limited ;

(b) whether tenders were called for ;
and

(c) the details of the contract ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) :
(a) and (b). No, Sir.

(c) Question does not arise.

Parades, P.T., Roll Calls etc. Enforced
on Civilian Employees of GREF

3265. SHRI E. BALANANDAN : Will
the Minister of DEFENCE be pleased t0
State ;
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(a) whether Government are aware that
parades, P.T., Roll calls etc. are being con-
ducted in GREF under BRO and civilian
employees therein are attending the same ;

(b) if so, under what authority the para-
des, P.T. and roll calls are being enforced ;

(c) whether the civilian employees of
GREF under BRO are entitled to compen-
sation for any casualty that o:curs during
such parades, P.T., and roll calls, etc. ;

(d) if so, details thereof and if not,
reasons thereof ;

(e) whether Government propose to stop
immediately such parades, P.T. and roll
calls, etc. in case no authority exists and
no provision of compensation is made so
far ; and

() whether Government propose any
alternative arrangements of granting com-
pensation, etc. if the system is to be con-
tinued ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) VYes, Sir.

(b) to (f). The General Reserve Engineer
Force is organised on the Army pattern
into units and sub-units with distinctive
badges of rank and rank structure as in the
Army. It is a uniformed force and works
under the disciplinary provisions of the
Army Act, 1950, and Army Rules, 1954.

In order to inculcate discipline in the
Force and to ensure physical fitness, and
presence of all personncl in their units,
parades, P.T. and roli-calls are being held by
the concernsd B.R.O. authorities.

These are not of hazardous nature and do
not involve risks, Chances of casualty are
also unlikely. Hence the question of com-
pensaticn for risks is not attracted. In these
circumstances, there Is no proposal to
change the existing arrangements.

Expansion of MIG Faclory in Orissa

3266. SHRI K. PRADHAN] : Will the
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Minister of DEFENCE be pleased to state :

(a) whether any plan has been prepared
for the expansion of the MIG factory in
Orissa ;

(b) if so, the broad outlines thercof and
capital outlay involved ; and

(c) how long will it take to execute the
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.

SINGH DEO): (a) to(c). Proposals to
augment the facilities for manufacture of
acro-engines in the Korapur Division of
Hindustan Aeronautics Limited are under
consideration. Estimated capital expendi-
ture to be incurred is being wotked out.
It will take about 3 to 4 years to establish
these facilities.

Tea Plantation

3267. SHRI MANMOHAN TUDU : Will
the Minister of COMMERCE be pleased (o
state :

(a) whether Government are aware that
the demand of tea is increasing day by day
in all over the country ;

(b) if so, whether Government propose
to take steps to bring more areas under tea

plantation ; and

(c) if so, the details of the steps propo-
sed to be taken therefor during 198 1-85 ?

THE MINISTFR OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHR1
NIHAR RANJAN LASKAR): (a) Con-
sumption of tea in the country has been

increasing.
(b) Yes, Sir.

(¢) ln addition to the developmental
schemes of the Tea Board for extension of
tea cultivation to non-traditional areas,
efforts are being made to identify lands
suitable for tea cultivation adjacent to exis-
ting tca Estates in consyltation with the
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State Governments with a view to bring
them under tea.

Pre Condition of IRCI Loan to Hindustan
Pilkington Glass Works Ltd.

3268. SHR1 SANAT K JMAR MAN-
DAL : Will the Minister of FINANCE be
pleased to state :

(a) whether the Industrial Reconstruc-
tion Corporation of India (IRCI) has pro-
posed the restructuring of the board of
management of Hindustan Pilkington Glass
Works Ltd., as a condition for sanctioning
it a loan of Rs. two crores ; and

(b) is so, the action being taken by his
Ministry or the Company Law Board in this
direction and when the new board is likely
to be constituted so that this unit is run as
per its scheduled production and workers
provided jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and (b). The
Industrial Reconstruction Corporation of
India (IRCI) has reported that it has not so
far sanctioned any assistance to M/s Hindus-
tan Pilkinpgton Glass Works Ltd. in the
absence of the relevant details nccessary for
considering the loan application frem the
Company. Hence the question of making
anv demand by the IRCI or the Government
at this stage for reconstitution of the Board
of management of the Company does not
arise.

Project of Annapara Phase-1I in U.P.

3269. SHRI SUSHII. BHATTA-
CHARYA : Will the Minister of DEFENCE
be pleased to slate :

(a) whether Japan has agreed to allow
Bharat Electronics Ltd. instead of Japanese
companies for the yen assisted project of
Annapara Phase-1T in U.P. ; and

(b) if so, the terms and conditions ?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b). Bharat Eleg-
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tronics Limited is not concerned with
Annapara Phase-11 Project in U.P,

Encroachments by Powerloom Sector in
Handloom and Mill Sectors

3270. SHRI G.Y. KRISHNAN : Wwill
the Minister of COMMERCE be pleased to
state ¢

(a) whether it is a fact that the handioom
and mill sectors in Textile Industry are
greatly worried over the continuous en-
croachments by the powerloom sector into
the fields which were exclusively reserved
for the other two sectors ; and

(b) whether Government have conducted
any survey in this regard to find out how
many powerlooms are in operation and how
many of them were duly licensed ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) The
handloom sector is concerned over the con-
tinued encroachments by the powerloom
sector into the fields which are exclusively
reserved for handlooms. Similarly, the mill
sector is worried about competition from an
expanding powerloom sector.

(b} No, Sir. There are about 6.09 lakh
powerlooms working with valid permits in
the decentralised sector.

Fallure of Indian Textile Industry to
Deliver Quality Goods

3271. SHRI MANOMNAR LAL SAINI :
Will the Minister of COMMERCE be plea-

sed to state the reasons that the Indian
Textile Industry has failed to deliver the

quality goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : The Textile
Industry in India, both in the organised and
decentralised sectors, produces a large
variety of textiles to cater to the require-
ments of different consumers. A number
of steps are being taken to modernise the
industry which would inter-alia have the
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effect of further upgradation of quaity.

Constitution of an Inter-Minlsterial Body
“‘Falts Export Processing Zone Board"

3272 SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Centre
has constituted an interministerial body
called “‘Falta export processing zone Board"
under the Chairmanship of the Additional
Secretary of Commerce ; and

(b) if so, the details regarding the guide-
lines issued so far as the question of its
functions are concerned in the matter of
seeking the co-operation of Ministries to
make the healthy and prosperous atmos-
phere of export in favour of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMVERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) The Falta Export Processing Zone
Board consists of members drawn from
various Departments and Ministries to
facilitate coordination. According to the
guidelines issued, the main functions of the
Board will consist of taking dccision on
applications for grant of approval for set-
ting up industries in the Zone. The Board
will also take decisions regarding import of
capital goods into the Zone and on the
terms and conditions of foreign collabora-
tion. The Board will also take decisions
on the permissiblc percentages of wastes,
scrap, byproducts and sub-standard goods,
produced by the Zone units.

Representation from North Malabar
Gramin Bank

3273. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have received
any representation from the North Malabar
Gramin Bank Employees Union written in
the last six months ; and

(b) 'if so, details of the representation
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and the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). While
no representation appears to have been
received by the Government from the North
Malabar Gramin Bank Employees Union,
the Chairman of the above named Gramin
Bank, is reported to have received a list of
demands of the said Un‘on which included
creation of promotional avenues, regular
payscale for messengers ; cash allowance and
key holding allowance to employees working
in cash departments ; fixed traveiling allo-
wance ; staff loans upto Rs. 5000 ; recti-
fication of payscales of Field Supervisors ;
discontinuance of training system ; higher
bonus for 1982 etc. Itis for the Manage-
ment of the Gramin Bank to consider the
rationale, justification and admissibility of
the demands in the light of the provisions
of the Regional Rural Banks Act, 1976 and
Staff Service Regulations of the Gramin
Bank or other relevant legislation and
Government’s policy guidelines on the
question.

North Korea to Buy Iron Ore from India

3274. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMERCE be pleased
to state :

(a) whether North Korea has expressed
its keenness to buy iron ore from India ;

(b) if so, the total tonnes of iron ore
worth what amount is proposed to be sup-
plied to North Korea during 1984-85 ;

(¢) the name of the port through which
shipment is proposed to be made ; and

(d) the value of the export proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes, Sir.

(b) to (d). Discussions in this regard
including port of shipment and sale price
are expected to take place in the coming
months,
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I A. to extend services in Eastern Region
during 1984

3275. SHRI CHINTAMANI JENA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Indian Airlines had consider-
ed a proposal to extend its services to vari-
ous places in the Eastern Region during the
year 1984 ; and

(b) if so, the places of Eastern Region
likely to be covered ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir.

(b) Does not arise.

Demand for withdrawa! of ban on
Export of C.T.C. Tea

3276. SHRI PIYUSH TIRKI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Tea Industry
has sought an end to the ban on export of
CTC tea imposed on 24th December, 1983 ;

(b) if so, the reasons for demanding the
withdrawal of such ban ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) 10 (c).
Government's decision to impose a ban on
export of CTC teas has been gencrally wel-
comed by tea industry circles. However,
there have recently been some representa-
tions seeking the removal of the ban Order
on the grounds that prices of these teas have
declined considerably since the Order was
imposed.

Government is constantly monitoring the
situation with respect to both prices and
ayailability of CTC teas.
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Productivity Linked ad-hoc Bonus
to Suspended Employees of GREF

3277. SHRI NIREN GHOSH : Will
the Minister of DEFENCE be pleased to
state

(a) whether the productivity linked ad-
hoc bonus recently granted by Government
during November, 1983 vide Ministry of
Finance O.M. No. F. 14(6) E (Coord)/83
dated 10th November, 1983 and extended to
employess of GREF under BRO, is not
applicable to employees under suspension ;

(b) if not, the reason why certain em-
ployees of project Vartak and Fastern Base
Workshop of GREF under suspension since
15th December, 1979, have not been paid
the bonus so far ; and

(¢) the action taken by the Director
General Border Roads to cxpedite the pay-
ment of bonus to these suspended emplo-
yees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR]1 K.P.
SINGH DFEO) : (a) Ministry of Finance
{Department  of Cxpenditure) O.M. dated
10.11.1983 authorises payment of ad-hoc
bonus equal to 15 days emoluments for
Mirch, 1983, As un cmployce under sus-
pension receives subsistance allowance which
is not considered to be emoluments, the
eligibility of ad-hoc bonus to such employees
will not arise for the period of suspension.

{b) and (¢). Do not arise,
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Leading Exporters of Handicrafls

3279. SHRIMATI MADHURI SINGH :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) the names of first ten leading expor-
ters of handicrafts, main items of export ;
and

(b) the amount paid under the cash com-
pensantory scheme, separately for each ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b). The information
is being collected and will be laid on the
Table of the House in due course.

Items Exported from Gujarat

3280. SHR] AMARSINH RATHAWA :
SHRI NAVIN RAVANI :

Will the Minister
pleascd to state :

of COMMERCE be

(a) the details of items being exported
from Gujarat ;

(b) the total value of those goods export-
ed from Gujarat during the years 1930-81,
1981-82, and 1982-83 and likely to be ex-
ported during the year 1983-84 ; and

(c) the steps being taken to increase the
export of these items to earn more foreign
exchange during the year 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
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THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to(c).
Statistics of India’s forcign trade are main-
tained on an All-India basis and not on a
State-wise basis.  As such, it is not possible
to furnish thz details of exports from Guja-
rat separately.

Implementation of R.B.1.’s Branch
Licensing Policy

3281. SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to statc :

(a) whether some directives which the
Reserve Bank of India has issued to com-
mercial banks for implementation of Reserve
Bank of India's Branch licensing policy for
the years 1982-83 to 1984-85, are on pro-
gress ; and

(b} if so, the procedure adopted for
checks by the Reserve Bank of India on these
banks to ensure implementation of the
schemes to develop rural banking ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) and (b). The pro-
gress in opening offices by banks at the
centres identified and allotted to banks under
the branch expansion policy 1982-85 is being
closely monitored by the Reserve Bank of
India. The commercial banks and Regional
Rural Banks have been advised by Reserve
Bank of India from time to time to utilise
the pending authorisations expeditiously.
In the case of the Regional Rural Banks,
sponsor banks have been advised to provide
necessary assistance to them to cnable them
to open branches expeditiously.  All com-
mercial banks and regional rural banks are
required to submit to the Reserve Bank of
India monthly statement of oflices opened/
closed. On the basis of this return the
Reserve Bank of India keeps a watch on the
pace of implementation of its branch expan-

sion policy.

Using of Corps of Engineers Flag Instead
of BRO Flag by GREF Employees

3282. SHRI R.P. DAS : Will the Minis-
ter of DEFENCE be plcased to state :

(a) whether it is a fact that BRO is not
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under Ministry of Defence but is a self-con-
tained Ministry headed by a non statutory
Board ;

(b) if so, under what authority, the flag
of Corps of Engineers is being hoisted and
kept flying at GREF Units/TFs/Projects
Headquarters instead of Border Roads Flag ;
and

(c) whether using of Corps of Engineers
flag instead of BRO flag is demoralising the
GREF employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) The Border Roads Organisation has
no flag of its own. Traditionally the flag of
the Corps of Engineers is being flown in the
various offices/units of the Organisation.

(c) No, Sir.

Profit/loss in operation of Vayudoot and
increase in its services in Gujarat

3283. SHRI NAVIN RAVANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have assessed
the profit or 1oss in the operation of Vayu-
doot services during the year 1983 ;

(b) if so, the details thereof :

(c) the number of cities covered by this
service unta 31 Necember, 1983 ;

(d) whether therc is any programme to
increase its services in other cities also dur-
ing the year 1984 ; and

(e) if so, the details thercof and the names
of the cities likely to be covered in Gujarat
State by the service during the year 1984 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b). Yes, Sir. For the
period March, 1983 to December, 1983



93 Written Answers

vayudoot incurred a loss of Rs. 6.86 lakhs
approximately.

(c) As on 3Ist December, 1983, Vayu-
doot was operating to 16 stations.

(d) and (¢). Vayudoot is presently engag-
ed in conducting a traffic survey of some
stations, to identify the traffic potential.
The plans for 1984-85 have not so far been
finalised. The operations to new stations,
however, will depend on the acquisition
of suitable aircraft, development and
availability of infrastructural facilities and

above all the economic viability of opera-
tions.
eor sl & fata dadt Afa
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Suggestions for Issuing Commemorative
Coins

3285. SHRI J.S. PATIL : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether Government have received
suggestions to issue commemorative coins to
mark (i) centenary of The Indian National
Congress (ii) Golden Jubilec of Reserve
Bank of India and (iii) Silver Jubilee of the
Maharashtra State during the yvear 1985 ;

(b) when the suggestions were received ;
and

(c) the decision Governmeng have taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). In Feb-
ruary, 1983, the Government had received a
suggestion for issuing commemorative coins
to celebrate the occasion of the 50th anni-
versary of the Reserve Bank of India follow-
ingon Ist April, 1985. It has since been
decided that commemorative coins in the
denominations of rupees 100, rupees 10,
rupees 5 and rupec 1 would be minted to
celebrate the occasion,

No suggestion has been reccived to issue
commemorative coins to mark the centenary
of the Indian National Congress or the Silver
Jubilee of the Maharashtra State during the
year 1985,

Report of the Harcharan Singh Committce

3286. SHRI ANANDA PATHAK : Will
the Minister of DEFFNCE be pleased to
state :

(a) whether a  Committee headed by
Harcharan Singh SE (c) was appointed dur-
ing 1977-78 ;

fb) if so, its terms and reference ;
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(c) whether Government have received
the report of the Committee ;

(d) whether Government have accepted
its recommendations ; and

(e) if not, the reasons therefor ; and

(f) whether a copy of the report will be
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (e). The Director
General Border Roads has reported thata
Study Team was appointed during 1977-78 by
the then Director General Border Roads
under Shri Harcharan Singh, Superintending
Engincer (Civil) for going into the terms
and conditions of scrvice of GREF per-
sonnel and the report was submitted to the
D.G.B.R. As it wasonly a in-house study
and not a Committee as such, it was not
required to be submitted to Government.
Therefore, the question of Government
taking action on it did not arise.

(f) The Study being only of an internal
nature ordered by the D.G.B.R. it will not
be correct to place the same on the Table of

the House.

Identification of persons eligible to get
loans under NREP

CHAND
Minister  of

3287. PROF. NARAIN
PARASHAR Will  the
FINANCE be pleased to state :

(a) whether Government have asked the
banks to identify a number of persons in
each State who are eligible to get loans up to
Rs. 25,000 each under the NREP during the
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financial year, 1983-84 ;

(b) if so, the number afixed for each
State/Union Territory in this regard as
target and the number of persons in each
State/Unjon Territory (i) which have been
identified so far (ii) given the loan ;

(c) the number of cases pending for the
award of loans in each State/Union Terri-
tory ; and

(d) the likely date by which all of them
would be given loans, as per their require-
ment and assessment by the banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCB (SHRI JANAR-
DHANA POOJARY) : (a) The Government
has formulated a Scheme for Self-Employ-
ment of the Educated Unemployed Youth
under which loans upto Rs. 25,000/- are given
by banks to educated unemployed Youth.
The Scheme is not under the National Rural
Employment Programme (NREP). Since
the Scheme is dependent upon credit being
made available by the banks, the Reserve
Bank of India has issued detalled guidelines
to the banks for providing assistance to the
beneficiaries. The identification of benefi-
ciaries is to be done by the Task Forces in
DICs and not by banks.

(b) and (c). State-wisc break-up of tar-
gets, applications recommended by District
Industries Centres to the banks and appli-
cations sanctioned by banks as per reports
received by the Ministry of Industry from
the District Industries Centres upto 6.3.1984
is given in the statement.

(d) As per initial guidelines issued in
August, 1983 the target in terms of number
of beneficiaries to be assisted by 31st March,
1984 was fixed at 2 to 2.5 lacs.

Statement

Sl Name of the Targets fixed No. of appplica- No. of applica-
No. State/UT for the State/ tions scrutinised tions sanctioned
UT and recommen- by banks
ded to Banks
1 2 3 4 5
1. Andhra Pradesh 20000 15361 4809
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1 2 3 4 5
2. Assam 6700 4710 1017
3. Bihar 29000 14716 609
4. Gujarat 11200 2302 485
5. Haryana 5300 3166 530
6. H.P. 2000 4496 350
7. Jand K 1800 70 —
8. Karnataka 12100 13421 2553
9. Kerala 15100 10190 1743

10. M.P. 17500 21135 3000
11. Maharashtra 20800 14076 1438
12. Manipur 1000 438 —

13. Meghalaya 400 18 —

14. Nagaland 250 193 —

15, Orissa 8600 4195 310
16. Punjab 6700 8374 1687
17. Rajasthan 10000 19718 8383
18. Sikkim 100 — —
19. T.N. 17500 11638 2455
20. Tripura 900 117 —
21, U.P. 36000 34683 5703
22. W. Bengal 25500 21275 3000
23. A and N Islands 100 45 -
24. Arunachal Pradesh 200 - —
25. Chandigarh 500 73 8
26. D and N Haveli 100 46 10
27. Goa - —_ -
28. Mizoram 200 - —_
29. Pondicherry 450 371 128

Grand Total : 250000 204879 agais

*Data Provisional.
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Bank Branches in Assam

3289. SHRI SONTOSH MOHAN DEV :
Will the Minister of FINANCE be pleased
to state :

(a) the number of bank branches envi-
saged in Assam in accordance with the
norm of the Reserve Bank of India ;

(b) the number of bank branches at the
end of 1983 in Assam ; and

(b) the time by which the additional
bank branches would be set up in that
State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). In terms
of its branch cxpansion policy for the period
April 1982 to March 1985 which envisages
opching of branches at unbanked rural/
semi-urban centres in under-banked districts
so as o improve the banking coverage to
onc bank for every 17000 people in rural/
semi-urban areas, the Reserve Bank of India
had indicated that 469 rural/semi-urban
branches are required to be opened in
Assam. In order to ensure that the branch
expansion of banks is supportive to the
State Government's  developmental  pro-
grarumes, the Reserve Bank of India depends
on the State Government to identify un-
banked rural/semi-urbun centres in consul-
tation with thz banks and other agencies
in the District Consultative Committee for
branch opening. On the basis of the
recoinmendations reccived from the Govern-
ment of Assam as also the individual appli-
cations received from banks, the Reserve
Bank of India has so far issued authorisa-
tions for opening 269 more offices in the
rural and semi-urban arcus of Assam. The
State Government has been advised to
identify additional centres to complete the
branch expansion programme for the period
April 1982 to March 1985.

As on 3lst December, 1983, there were
643 rural/semi-urban branches of commer-
cial banks functioning in Assam as com-
pared to 503 such branches at the com-
mencement of the policy period.
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Compensation for Over Time and Night
Duties to Civilian Employees of G.R.E.F.

3291. SHRI AMAL DATTA : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that all ranks in
G.R.E.F. are assigned over time duties and
night duties ;

(b) if so, how the employees arc compen-
sated for their over time and night duties ;
and

(c) how many duty hours per day arc
required from civilian employees of
G.R.E.F. as per their service conditions ?

THE MINISTER OF STATE IN THE
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MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c). Normal hours
of duty of G.R.E.F. employees are 38 hours
in a week, subject to exigencies of service.
In cases of emergencies like removal of road
blocks on account of }and slides, etc., they
are deployed beyond the normal working
hours. For such extra duties they are given
compensatory off.
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Exemption of Revenue Stamps to Civilian
Employees of G.R.E.F.

3295. SHRI AJIT KUMAR SAHA :
SHR1 PHOOL CHAND
VERMA :

Will the Minister of DEFENCE be piea-
sed to state :
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(a) whether it is a fact that the privi-
leges extended under section 32 of Army
Act, 1950 to civilian employees of G.R.E.F
“snder BRD, are in addition to the privileges
available under other laws of the country as
per section 33 of the Army Act, 1950 ;

(b) if so, the reasons why the, privileges
of exemption of revenue stamp (while recei-
ving salary and payments in respect of non-
commissioned officer and others in Defence
as per Indian Stamp Act) is denied to equi-
valent ranks of civilians of G.R.E.F. under
B.R-O. while they are subjected to harsh
provisions of courts martial, etc. ;

(¢) whether Government now propose to
implement such statutory provisions ; and

(d) ifso, when it will be done ; and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) No exemption in favour of General
Reserve Engineer Force with regard to
revenue stamp exists under the Indian
Stamp Act, 1899,

(c) and (d). Do not arise in view of

(b) above.
Scooter Advance for Government Servants

3296. DR. A.U. AZMI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the amount
of advance given for the purchase of scooter
to Government servants is far too meagre
especially for the second time ;

(b) if so, whether his Ministry propose
to enhance the amount suitably and provide
a provision in the general provident fund
rules for the taking of final withdrawal or
advance especially in cases of those who are
subscribing much more than the statutory
deduction ; and

(c) if not, how Government propose to
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solve the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA): (a)to (c). Scooter advance
admissible to Central Government emplo-
yees is in the nature of a partial assistance
for purchasing scooters and is not designed
to meet the entire cost. There is no pro-
posal at present to enhance the present
limits of scooter advance due to constraints
on resources. There is also no proposal at
present to allow temporary advances or
final withdrawals from General Provident
Fund for this purpose in addition to the
scooter advance otherwise admissible,

Counting of Short Service Commission
Period on Grant of Permanent Commis-
sion In Army

3297. SHRI BHEEKHABHAI : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4056 on 16 December, 1983 regar-
ding counting of Short Service Commission
period on grant of permanent commission in
army and state :

(a) whether medical and engineering
graduates selected for commission in the
Army are initially granted provisiona! Short
Service Commission on probation as 2/Lt.
paid and charged accordingly on joining
training and given Lt. Rank on completion
of training by granting 2 years’ ante-date
sepiority for possessing technical qualifica-
tions ;

(b) if so, whether their above SSC period
of nearly one year is counted for their total
commissioned service period, seniority, pay,
increment, promotion, etc. as is done in case
of other SSC officers after deduction of
shortfall in their training period from that
prescribed for direct entrants ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor and action
taken or proposed to be taken to rectify the
anomalous position and disparity bstween
SSC Officers and medical and Engineering
Commissioned Officers in the matter ?

THE MINISTER OF STATE IN THE
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MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) While this is correct in
the case of Engineering graduates, there is a
difference in so far as Medical Graduates
are concerned as they are commissioned :—

(i) As Lts in case they have not comple-
ted their internship ;

(i) As Capts in case they have completed
their internship i.e. permancnt Regis-
tration.

(b) The temporary short Service Commi-
ssion given to Engineers is only as a
means to fix their salary. The training
period undergone by them has no relation-
ship with their seniority as they get 2 years’
ante-dated seniority on account of their pro-
fessional qualifications ; they become Lts
on commissioning because of the ante-
dating.

(c) and (d). Do not arise.

Strike by Civilian Employees of G.R.EF,
at D.G.B.R., New Delbi

3298. SHRI RAMPRASAD AHIR-
WAR : Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware that
about 359 civilian employees of G.R.E.F.
working at Directorate General Border
Roads, New Delhi went on strike for about
10 days during December, 1979 as a token
of sympathy towards hundreds of employees
arrested at Tezpur (Assam) on |5th Decem-
ber, 1979 and 350 of them were pay fined
and 9 of them were arrested ;

(b) if so, the details thereof viz. pumber
of employees went on strike, duration of the
strike, demands and consequences like
action taken against them ;

(¢) if not, the reasons for not being
informed by the then Director General,
Border Roads, about the strike that was
held at the very nose of Army Head-
quarters ; and

(d) whether Government propose to
conduct an enquiry to find out the fact and
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to fix the responsibility against those res-
ponsible for keeping the Government in
dark ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d). About 250
General Reserve Engineer Force personnel
working at Headquarters Director General
Border Roads, New Deihi, absented from
office during the period from 24.12.1979 to

31.12.1979. Action taken against those
employees are as under :—

(i) No. of persons arrested 10
(ii) No. of persons tried by
General Court Martial/Sum-
mary Court Martial and remo-

ved from service 4

(iii) No. of persons censured 25
(iv) No. of persons reduced to
lower scale of pay and incre-

ments with-held 1
(v) No. of persons whose incre-

ments were with-held 1

(vi) No. of persons reprimanded 2

(vii) No. of persons pay fined 1
(viii) No. of persons being proceeded
against under Central Civil
Services (Classification, Control

and Appeal Rules, 1965) 2

No action was taken against the 1emaining
persons.

(¢) The Government were kept informed
of the strike.

i way fa eaifra oA g oA @&
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Rationalisation of Recraitment Policy in
Respect of Export Promotion Councils

3300. SHRI H.N. BAHUGUNA : Wil
the Minister of COMMERCE be pleased to
state

(a) whether Government have decided
to rationalise its recruitment policies in
respect of Export Promotion Councils, and
if so, full details thereof ;

(b) whether Government will ensure
suitable recruitment procedures and policies
to ensure professionalisation of the executive
posts in keeping with present day demands
of the jobs ; and

(¢) whether Government will ensure that
the 1AS officers who are not suited for these
specialised positions are kept out of these
posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a)to({(c).
Yes, Sir. Government have decided that
proper recruitment rules should be framed
to ensure that persons of proven calibre and
those possessing thorough background of
international trade should be recruited by
the Export Promotion Councils. Recruit-
ment to executive posts i.c. Secretaries and
Executive Directors will be done by a Selec-
tion Committee in ecach Council in which
the Joint Secretary of the Commodity con-
terned in the Ministry would be a member.
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This would ensure that only those persons
who are most suited are appointed.

Restoration of Commuted Pension to
Government Pensioners

3301. SHRI T.S. NEGI: Will the
Minister of FINANCE be pleased to state :

(a) * whether Government pensioners have
been granted interim relief as given to all
Government employees from June, 1983 in
the light of heavy and unbearable increase
in cost of Yiving ; and

(b) whether Government have proposed
to restore commuted pension after the expiry
of 10 years ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b). No, Sir.
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Petitions of Loans Forwarded by District MINISTRY OF FINANCE (SHRI

Industries’ Centres of Darbbanga and JANARDHANA POOJARY) (a) and

Madhubani to the Branches of
Banks

3303. SHRI BHOGENDRA JHA : Wil
the Minister of FINANCE be pleased to
state :

(a) the total number of petitions for
loans forwarded by District Industries’
Centres of Darbhanga and Madhubani to
the specific Bank Branches including the
Central Bank, Punjab National Bank, Bank
of India, State Bank and the Regional
Rural Bank during the last four years ; and

(b) how many of those duly forwarded
petitions are still pending disposal and the
steps being taken to expedite the same with-
in the present financial year ?

THE DEPUTY MINISTER IN THE

(b). ‘Information is being collected and to
the extent available and feasible under the
provisions of the 'statutes and the customs
and usages prevalent amongst bankers, will
be laid on the Table of the House.

Amount Lost in Defalcations Committed
by Employees of Nationalised Banks

3304. SHRI ERA MOHAN : Will the
Minister of FINANCE be pleased to state : -

(a) the number and quantum of amounts
lost in defalcations committed by the em-
ployees of the nationalised banks during the
past three years bank-wise ;

(b) the number of cases in which the
culprit employees have been proceeded
against ; and

(c) the steps being taken to tighten the
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procedures in the nationalised banks so that
the defalcations are eliminated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to(c).
The information regarding the cases of
fraud and the amount involved as reported
by 28 public sector banks to Reserve Bank
of India during 1981, 1982 and 1983 (upto
30.9.83) is as follows :

(Rs. in crores)

MARCH 19, 1984

Year No. of Amount
cases involved
1981 1891 20.34
1982 2065 19.44
1983 (upto 1751 20.81
30.9.83)

These cases cover instances of embezzle-
ment, misrepresentation, breach of trust,
manipulation of books of accounts, fraudu-
lent encashment of instruments like cheques,
drafts and bills of exchange, unauthorised
handling of securities charged to banks,
misfeassance, theft, misappropriation of
funds, conversion of property, cheating,
shortages, irregularities, etc.

As reported by 28 public sector banks,
1459 employees were given major/minor
penalty during 1981 to 1983 (upto 30.9.83)
for their involvement in fraud cases.

The Reserve Bank of India and the
Government have advised the banks to
strengthen their vigilance and internal
audit/inspection machinery and make them
- effective so as to eliminate the scope of
fraud and malpractices.

Vayudoot Service for Andhra Pradesh

3305. SHRI SUBHASH CHANDRA

BOSE ALLURI : Will the Minister of
TOURISM AND CIVIL AVIATION be

pleased to state :

(a) whether Government propose to
introduce Vayudoot services in Andhra
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Pradesh in 1984-8$ ; and

(b) if s0, the names of the places where
Vayudoot services will be introduced in
1984-85 ;

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) Vayudoot is consi-
dering to airlink Rajahmundry, Warrangal
and Cuddapah in Andhra Pradesh subject
to development of infrastructural facilities
and economic viability of operations. No
definite indication of the time by which
these stations will be airlinked can however,
be given at this stage.

.(l')) A decision on the new stations to be
airlinked by Vayudoot in 1984-85 has not
been taken so far.
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Avallability of Controlled Cloth

3307. SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Central Government have
given any guidelines to State Governments
and Unjon Territory Administrations in
regard to the distribution of controlled
cloth, and if so, the details thereof ;

(b) if not, the time by which guidelines
will be issued ;

(c) whether it isa fact that controlied
cloth does not reach many areas specially
the rural backward, remote and difficult
areas even today ; and

(d) if so, the concrete and effective steps
proposed to be taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHR1 NIHAR RANJAN LASKAR):
(a) and (b). The Government have formu-
lated broad guidelines as a policy for
distribution of controlled cloth. State
Governments/Union  Territorics Govern-
ments have been requested to restrict the
sale of controlled cloth to small farmers and
non-income tax payces on the basis of
ration cards and that not more than one
pair of dhoty or saree or 10 metres of any
other controlled cloth is sold to a person at
atime. In regard to the Polyester Cotton
Blended shirting the State Governments and
Union Territories have been requested to
confine its sale to people in small munici-
palitics and in rural areas whose annual
income is below Rs. 6000/- per annum.
However the guidelines issued, except in
regard to polyester cotton blended shirting,
have been temporarily kept in abeyancein
view of the accumulation of the controlled
cloth stock.

(c) Controlled cloth is mainly distri-
buted through fair price shops and Consu-
mer Cooperative Societies, the majority of
which are located in the rural areas.

(d) Does not arise.
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Setting up of a Standing Committee to
Boost Agriculture Exports

3308. SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether his Ministry had convened
a tripartite meeting to boost agricultural
exports where it was decided to sct upa
Standing Committee to ensure coordination
with the Agriculture Ministry ;

(b) if so, whether State level export
commissioners for agricultural products
would be appoioted in addition to the exist-
ing export corporations ; and

(c) if so, to what extent the sctting up of
his panel will be beneficial to the export of
agricultural products ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir. A Standing Committee comprising of
officials of the Ministries of Agriculture and
Commerce is proposed to be set up.

(b) In this meeting, a suggestion was
made to designate State level Agricultural
Production Commissioners as Agricultural
Production and Export Development
Commissioners.

(c) Setting up of the Standing Committee
would help in sorting out the policy pro-
blems and ensure better coordination on
matters relating to agricultural exports.

Proposals for Revival of Sick Units
through Workers Co-operatives

3309. SHRI ERA ANBARASU : Will
the Minister of COMMERCE be pleased to
state :

(a) the details of proposals regarding the
revival of sick units through workers co-
operatives which have been sent to the
Department of Textiles for their considera-
tion ; and

(b) when they were sent to them and
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when they are likely to be received back ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). A note has been received from the
Ministry of Labour recently regarding
“Sickness in Textile Industry-revival through
Workers® Co-operative”. The note refers to
the magnitude of sickness in the textile
industry, modalities of handing over the
sick units to workers’ co-operatives, basic
requirements of effective working of wor-
kers’ co-operative and creation of a special
fund for revival of sick units etc.

Detection of Narcotics in Capital

3310. SHRI HARIKESH BAHADUR :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be pleased
to state :

(a) whether over Rs. 2 crore worth nar-
cotics were detected in the capital (Times of
India 25 January, 1984) ;

(b) if so, full details thereof and action
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taken thereon ;

(c) the highest ever detection of narcotics
in the country so far giving the value and
nature of material involved and the quantity
of narcotics with value detected from April,
1983 to-date ; and

(d) the estimated annual narcotics trade
and percentage which remains undetected ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)to(c). On 23.1.1984, the
officers of the C.B.1., during the course of
surprise checks searched a Fiat Car parked
in Chandra Gupta Marg, Chanakyapuri,
New Delhi and seized a quantity of 21.105
kgs. of Heroin kept concealed in a suit case
in the car. One person was arrested on the
spot and a casc registered under the
Dangerous Drugs Act, 1930.

As for value, the illicit market prices of
narcotics vary widely depending upon the
time and place of the seizure, purity of the
drugs etc. No precise value for the drugs
seized can, therefore, be furnished.

The highest ever detection of narcotics
(drug-wise) in the country from April 1983
to 12th March 1984 is given as under :

Narcotics Date of Place of Quantity seized

detected seizure seizure in Kgs.

Opium 4.7.83 Pondicherry 460.000

Ganja 6.10.83 Raxaul 3674.000
(Bihar)

Charas 15.10.83 Bombay 1746.000

Morphine 27.4.83 Ghazipur 6.170
(U.P.)

Heroin 23.1.84 Delhi 21.105

(d) Illicit trade in Narcotics being a
clandestine activity, no estimate thereof or

of the percentage of the same which remains
undetected can be given,
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Decentralisation of Goverameat Control
in Public Sector

3311. SHRI AMAR ROYPRADHAN :
will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
propose to decentralisc Government control
in the public sector ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN YHE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)to (c). Government have
accepted the principle that the Public Sector
Undertakings should be given autonomy
commensurate with the responsibilities
entrusted to them. Accordingly, consider-
able financial and administrative powers
have already been delegated to the Public
Sector Enterprises by the Government.
These include, inter alia—

(i) dclegation of financial powers for
sanction of capital projects upto a
maximum of Rs. 10 crores depending
upon the size of the undertaking
reckoned in terms of gross block,

(ii) revision of approved capital costs
subject to certain limits depending
upon the cost of the projects, and

(iii) all appointments, irrespective of pay
and designation, below the Board of
Directors.

Autonomy of public enterprises is cons-
tantly reviewed by Government in order to
take suitable action, wherever necessary.
Presently, there is no proposal to further
decentralise  Government control in the
public sector.
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UHa & fag gamt, qeqara) 3 Gl
9T J4T TEFA & 7T Y geArE F A &7
qar Fa1 & foag wogro-rgay 9 fAaqAy
Y § AT A% awifuar a3y &

a9 1982 T ad 1933 F kA, AR
wq Bl AR & A aarfma X ga awar
aq1 9% 7Y AT 1 qeq fvafafas § —

(wew : ®g Fwal §)

o/ @ wEq

¥ ey
1982 19512 14.22
1983 19574 12.70*

*3 sriwe afean &4
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zad ¥ fa7 oot agqr asrfaat &1 aral-
7 gaY wafy & DT IJTFA F AT} G-
A1 FITA AT IgH fasf ®) VA & fag
gy war ITEY g&gT AT 9FHT TY AF FT
geq freafafeaa § :—

(wew : wme Taat )
aq RS LR e
wt qear
1982 2046 121.51
1983 3310 120.26

(@) e afafafui & qfag qar -
gow sfawifat & #15 amread: fadwma
aat & 1 qurf, sia &) A F15 e faaw
SAFTA H 1ar g a1 IAR) AN F&E
garafaa sriarg #v sar g1

() & wra A faH w1 gET FII7 4
fF eqAla A A AN g9g 3@ wg A
FIHY AT FY AATEA A R

() T () AT TFT FT J1E § AR
I1-92 77 TG & JNTIAT )

Setting up Separate Bank and other
Financial Institutions for Non-
Resident Indians

3313. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PINANCE
be pleased to state :

(a) whether the non-resident Indians
have made some demands like a special
representation in Indian Parliament and for

setting up separate bank and financial insti-
tutions for them ;

(b) if so, the reaction of Government
thereon ; and

{c) tbe details thereof ?

MAKCH 19, 1954
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to
(c). From a communication reccived from
the Foundation for Critical Choices for
India, the Hague, it is observed that a peti-
tion has been made to Parliament for the
grant of voting rights and for their special
representation.  According to available
information no proposal has been received
secking establishment of separate barks or
financial institutions in the country for the
promotion of investment by NRIs.

Percentage of Farm Exports

3314. SHRI V.S. VHAYARAGHAVAN :
SHRI MANMOHAN TUDU :

Will the Minister of COMMERCE be
pleased to state :

(a) the percentage of farm exports to the
total export ;

(b) whether Government have any plan
to increase the percentage of farm exports ;

(c) whether any study has been conduc-
ted to identify the products which could be
exported ; and

(d) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMVERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) The
value of our agricultural exports constituted
about 279 of the value of our total exports
during 1982-83. .

(b)to (d). Government are keen to in-
crease export of agricultural and agro-based
products from the country. An exercise
has been undertaken in the Ministry of
Commerce with a view to evolving a suitable
package of incentives and assistance to
boost export of agricultural and agro-based
products, It is proposed to identify a list
of selected commodities or products which
will be given special attention,

Wy dw wm & aewm waa fody §
annfadt & sfafafadi & ea &
ww Aar et fagfen won

3315. w favita fay wfem : wa faw
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HAY ag AT FY FUr &I

(%) #ar iz & @A F aeadia wer
w2w # A4 faar § afsa Hogaodtodto
§ 3¢d et F ararfeadl & sfafaf ¥ &0
¥ fadt stadar #Y fagfea aYnf g

(@) afz 7, at 9ad a1 E1X § ;

(v) Farag ax & f& g@ AT FTHE
SEIFNISA I AE) fwar or aF7 § #4ifE
sait aufadt &1 w1 afaf«fa 78 & ;
T

(w) sargq @adw ¥ greR gru w1
aea1d fagfaa 7 o1 faiz 37

faw e & IT AW (SR oW
qurdt) (%) & (=) : 'z 4% DA & swia
ofsa faar ealig auawern afafagi gea
w7 & F1aka+ afafq gt & faasr syw
gueag F qwear) ¥ fagzd & fag ds &
sfafafaal 3T g afwswon & sfafafual
FY OF €17 qT A7 T qZrAar 937 HEAT
2 afpa Frer eadg gder afafaal &
Frad &5 ¥ AT aTETQ qEed) A st mifas
33 &1 qUAW fzar &1 37 afafaq) & a9
# 9 T faar ma AravsAraEy F qries
FrEaqrd g F1aleaqd € gEer
FIA FY AT FY ATAY § | FHF FATHTUST
qewrd) & gafiag qrde fasrg sawe §
Agriar 2 & fag @ue €T 9T AHIEHIT
afafaai afsa #Q % fag @ g1 7aw )
Tt &1 W Fwata F1 fas@al gra
FQ & fau faar @ 9T oF 99 afafa &
w3 1 gara oY fear war 1 €7 ot w0
97 Uy g & waar & sfafafaai s
ggaT X 7 A faar wwv )

Uniform sales tax levy

3316. SHRI ARJUN SETHI : Will the
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Minister of FINANCE be pleased to state :

(a) whether there is any proposal under
the consideration of Government regarding
small scale industrics in the States for uni-
form sales tax levy by all States to avoid
‘unhealthy’ competition and unfair advan-
tage to these units ; and

(b) if so, the details regarding the policy
of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

Tarn-overs and Wage Bills of 1.T.D.C.
Headquarters from 1980-81 to 1983-84

3317. SHRI SOMNATH CHATTER-
JEE : ‘
SHRI AJOY BISWAS :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact tha: the ITDC
headquarters in Delhi is having more wage
bills than its turnovers ;

(b) if so, the reasons therefor ; and

(c) the details of turnovers and wage bills
for the ITDC headquarters in Delhi for the
years 1980-81, 1981-82, 1982-83 and 1983-
84 7

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a)to (c). There cannot be any
turn-over for the ITDC Hgrs. in Delhi which
is concerned with the overall management
of the various units of the ITDC scattered
all over the country. However, certain con-
sultancy fees are received by the ITDC Haqrs.
from non-ITDC units. The aggregate value
of such consultancy fees reccived by the
ITDC Hgrs. and the wage bill of the ITDC
Hgqrs. in Delhi for the years 1980-81, 1981-
82, 1982-83 and 1983-84 are as follows ;



139 Written An.mers MARCH 19, 1984 Written Answers 140
Year Turnover Wage bill
(Rs. in lakhs)
1980-81 13.56 83.51
1981-82 26.37 115.90
1982-83 36.93 115.83
1983-84 21.35 132.50
(Estimated)

The turnover of the ITDC has to be deter-
mined with reference to the Corporation as a
whole. The Hqrs. is not a profit centre,
and, therefore, there is no relation between
the wage bill of the Hgrs. and the consul-
tancy fees received from non-1TDC units.

Fluctuations in Exchange Rate

3315. SHRI K. RAMAMURTHY : Wil
the Minister of FINANCE be pleased to state
in view of the Reserve Bank Governor's
statement on October 21, 1983 while speak-
ing at the Banking Economists Conference
in Bombay that the banks have not geared
themselves to minimise the effects of fluc-
tuations in the exchange rate and that they
have failed to perform their function as
active agents of soctal change, what steps are
being taken to ensure that the economists
employed in the Banks are effectively used
in preparing their monthly reports to the
Reserve Bank of India and to improve their
scope in recycling their funds and in reduc-
ing costs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : The inaugural speech
of Governor, Reserve Bank of India at the
Bank Economists’ Conference in Bombay
was of an advisory nature. He did not say
that banks have failed to perform their func-
tions as active agents of social change.

Both Reserve Bank of India and banks
have taken several steps to protect to the
extent possible customers from adverse
effects of fluctuations in their exchange rates

for currencies even though all the currencies
are floating in the international exchange
market. Reserve Bank of India has prescribed
guidelines to the commercial banks for res-
tructuring their foreign exchange departments
to enable them to cater to diverse types of
demands from their customers. Reserve Bank
of India or the Government do not direct the
banks in the specific manner in which the
economists employed by them should be
effectively used. However, some banks have
introduced costing cells at the instance of
Reserve Bank of India 1n order to effect
reduction in the costs.

Seminar for Reduction in Air Fare and
other Facilities to Keralites in Gulf
Countries

3319. SHRI GHULAM MOHD.
KHAN :
DR. PRATAP WAGH :

Will the Minister cf TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are awa ® that
the seminar in Trivandrum had urged the
Air-India to reduce the fare for the journey
to Gulf States and bring them in line with
fares charged by other international airlines

(b) whetheritis also a fact that the
Kerala State Government had requested the
Centre to enhance duty free allowance to
Keralites returning India after working
abroad ; and

(c) if so, the details thereof and Govern-

..
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ment decision taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Press reports of such a re-
commendation having been made in a semi-
nar on the fare structure between the Gulf
region and Kerala organised by the Trivan-
drum Travel Agents have come to notice.

(b) and (). Yes, Sir. The Kerala State
Government had recommended to the Union
Ministry of Finance that free baggage allow-

ance presently being granted to bonafide
passengers may be raised from the existing

Rs. 1250/- to Rs. 2500/-. The baggags rules

were amended only with effect from Ist
March 1983 when all the aspects were consi-
dered. The free baggage allowance was
raised from Rs. 1,000/- to Rs. 1250/-. In
addition the passengers, who stayed abroad
for more than one ycar, are allowed to im-
port house hold articles upto a value of Rs.
5,000,- free of customs duty, provided that
these articles have been in possession and
use for more than six months. Since the
allowances have been revised recently, fur-
ther enhancement thereof has not been con-
sidered necessary.

Expenditure Incurred by Goveroment for
Ruoning Administration

3320. SHRI UTTAM RATHOD : Will
the Minister of FINANCE be pleased to
state :

(a) the annual expenditure incurred by
Government of India in running its adminis-
tration ;

{b) whether Government have decided
some steps to curtail this expenditure ;

(¢) if so, the details of the same ; and

(d) the amount expected to be saved as a
result of these economy measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) In accordance with the
classification of expenditure of Government
83 prescribed in consultation with the Com-
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ptroller and Auditor General of India, the
expenditure on administration is deemed to
include revenue expenditure under the fol-

lowing heads :

(i) Organs of State

(ii) Collection charges of taxes and duties

(iii) Administrative Services (including
External Affairs, Police but excluding
Defence Services).

(iv) Secretariat—
Social and Community Services/
Economic Services

The latest figures as available in the Bud-
get of the Central Government for 1984-85
are for 1982-83 (accounts) which indicate a
total expenditure of Rs. 1113 crores during
the year under these heads.

(b)to (d). As a part of anti-inflationary
m:asures Governinent had imposed in
January, 1984, inter-alia, a ban on creation
and filling up of posts for nine months till
30th September, 1984. It is not possible
at this stage to quantify the savings that may
result over this period.

Frauds in Public Sector Banks

332i. SHRI K.T. KOSALRAM : Will
the Minister of FINANCE be pleased to
state :

(a) the details of guidelines issued by
the Reserve Bank of India in April, 1983 for
prevention of frauds in public sector banks ;

(b) how many major frauds that came
to the notice of R.B.I. were investigated by
the Special Investigation Cell that has been
set up in RBI and the action taken on the
Report of this Cell ; and

(c) whether all the public sector banks
have received and revamped the vigilance
machinery as advised by the Governor of
R.B.1. on 25th February, 1983 in his meet-
ing with the Chief Executives of public
sector banks ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)to(c). Witha
view to curb the incidence of fraudsin
banks, the Reserve Bank of India have inter
alia advised the public sector banks to review
and revamp their vigilance machinery, take
urgent steps to tone up control and super-
vision, strengthen management information
system, follow-up and inspection/audit
arrangements and draw up a time-bound
programme for clearing the arrears in
balancing of books, reconciliation of inter-
branch and other accounts and to take note
of affiuent living of employees beyond their
means. The banks have also been advised
to take a serious view of irregularities com-
mitted and to give stringent punishment to
the delinquent employees. The banks have
taken steps to implement the advice of
Reserve Bank of India.

Reserve Bank of India has reported that
its Special Investigation Cell has investigated
5 cases of fraud and the banks have been
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advised to take suitable follow-up action.

Trade Transacted between
India and China

3322. SHRIMADHAVYRAOSCINDIA :
Will the Minister of COMMERCE be pieas-
sed to state the volume of trade transacted
between China and India during 1981-82,
1982-83 and the likely trade in 1983-84,
indicating exports to and imports from
China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : The latest available figures of
exports to and imports from Peoples Re-
public of China during 1981-82, 1982-83 and
1983-84 (April, 1984 to Scptember, 1984) are
given below. The figures for 1982-83 and
1983-84 (April to September) are provisional.
It is not possible to predict the figures of
likely trade between India and China during
the full year 1983-84,

(Rs. in lakhs)

Export to China

Imports from China

NB : *Figures are provisional.

Conduct of Official of Ashoka Hotel,
New Delhi

3323. SHRI C. CHINNASAMY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 745 on 18
November, 1983 regarding News-item cap-
tioned “what makes Tourists stay home”
and state

(a) whether the departmental enquiry
against Senior Assistant Manager of Ashoka
Hotel, New Delhi on allegations of moral
turpitude has been completed ;

1981-82 1982-83* 1983-84*
(April-Sept.)
5268 1216 33
7826 10502 2751
(b) if so, its findings ; and

(c) the action taken against the concern-
ed official ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (c). The departmental
enquiry against the Senior Assistant Mana-
ger of Ashoka Hotel, New Delhi has bees
completed and the report is being taken up
with the C.V.C. Appro riate action will be
taken in consultation with the Central Vigi-
lance Commission.



148 Written Answers -

dw wof ¥ 7 oz & ofewm-
ey framt & fa o

wftrgw wort

3324. ot oo feg W : #a7 fae
HA#Y q aqd B FI FA R

(%) 1970, 1975, 1980 T 1983
& I0) & |0 A A F F07 2w F fad
femAl & sifw &1 afawgen DA @l
FH A1 7% ; AT

(@) 1983 ¥ fraral ) ga frat ga-
fir ¥ =or Ry g § 9% I7% grur Averd
ary N aFrar gaufow fHady § AR

PHALGUNA 29, 1905 (SAKA)

Written Angwers 146

fam g & Sq Wit (st wATE
qad) (%) : a7 fead §6 aqwrT ow
QAT ST § IW AR I A7 G
it frg s g A gStaf g

(@) wredia feord @5 & qeea agaTl
& AATE, FIET A F A9 AN why G
& am faawas, 1983 Fsia § 5591 s0%
& #Y ufir awran o | fravaz, 1982 %
fod asg-are saRI 1T § oY g faaew
o fear war § 1 9, 1983 ¥ @ § awTR
1 ¥ 35 ¥ IuAew yafm aiwEl &
AT, g Fiq afudt £ wiv & gy
ST4T agS §1 sfawaar 53.3 41 usw-

UST-TIT FFeTe s #qT § 7 1T 8T I TEY § 1
fawree
usa/aq wrfaa a7 Tqe] b o
1 2 3
I. Iadeax 70060.81 25108.51
1. gfarm 19103.71 2535.27
2. fewras s2w 1899.37 897.44
3. IR UUE FEHIT 857.92 306.82
4. 9T 36150.57 5787.56
5. qsE 15929.92 4891.49
6. wvdng 3747.43 8583.06
7. feseft 1371.86 2106.87
1. Jere quf stw 2263.79 1233.01
1. 9% 131055 1011.48
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1 2 3
2. gAY 221.67 10.20
3. wforgx 90.62 68.99
4. TR 155.02 38.79
5. fafesw 18.00 —
6. Frqar 425.95 103.55
7. FAEIAA J3W 21.13 —
8. fusiww 20.55 —_
. qat &% 40234.25 17320.85
1. fagrz 16157.53 9690.23
2. I<ar 9352.90 2911.31
3. qfyg+Y Foe 14700.88 4752.62
4. sz 7 fratanz Qg agg 22.94 66.69
IV, weq e 66673.37 22976.23
1. HEw 93w 20507.17 5788.12
2. IATNEW 46166.20 17190.11
V. afsasdt ax 57334.03 22446.76
1. @ad 20859.71 10890.83
2. #EIUSY 35025.72 11530.51
3. MAT Toq {1 1440.60 25.42
4. TIU T AT GAA 8.0 —_
v 1. afaor aa 19857.03 26001.80
]. @i A=W 57601.29 9919 86
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1 2 3
2. Fafew 32518.24 6763.07
3. W 18196.97 1263.96
4. afreaTy 40052.53 8022.20
5. qifsqQ 1483.83 32.69
6. ¥ENT 4.17 —
a&y AT 395423.28 115889.16

Iz e fAdaet & Famml
§ w3

3325. <t oA fag o Fa¢ faw o=
78 A FY FIT F4A fF ¢

(%) #ragaa § fr SraX 3q7 sram
¥ 37g Iaarg fadaat ot srasT Q-
GF ¥ 7T ¥ QFETI] F7 gATT faar
a1 1T a9 A 37 QAT 93F F FITHA ¢F
wE;

(@) 7arag st &= § fF smasT fad-
gal & JqAAAT § 1980 & HWIHTA FT
fFrar g ;

() 7ar ag @7 & f5 F=dq @R f3-
q% ¥ qT GeqIHA T FT AFUFIL ] wa-
fE srame frdrags & qra taT f1E swfas
TR AT

(9) afz ga¥ IqqFd €T T IAT
HiETues § ) Fag I fdwa &
ITTRIAY H WA T HIE B AT S
wafe IRy fredard afus § ?

faa siwea & wew A (W) gEouwo
wour) (%) : S, &

(=) s, & 4

(7) ¥ IeqrzT gow fadasl qar
araF frdas T F1 3o fafs gwrT
F wradl § F gtz &3 &1 afuwre

(a) sraxwz fAdast & Jgauw w
qEGAAT A F G F AT 9T gEifua
fear mar gr1 dfF 7T SoEA O &
fadvas weqeqar 913 1 gega dad § qiEt
agl ¥ gafaq dare 39 g e A fear
A1 gHT | FAT JqEAgeH fAdeawl F
JFARTT F1 g1 & fqq faurhia afigg &
gue qre A @l af mwiv 97 9gd Faq
aranr & 73T g1 I F F1ew fa=r< agy
faRar ST qFT)

Import of Natural Rubber

3326. SHRIP.K. KODIYAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it isa fact that the natural
rubber imported during the year 1983-84 was
more than_ what was cleared by Govern.



151 Written Answers

ment ; and

(b) if so, the quantity cleared and actul
arrival during the year 1983-84 and reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir.

(b) Does not arise.

Offer from Chase Manhattan Bank,
New York to form a Consortium

3327. SHRI CHITTA MAHATA : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the Chase
Manhattan Bank of New York has offered
to form a consortium and act as the lead
bank to funnel all Euro-dollar loans to

India ; and

(b) if so, the details thereof and reaction
of Government thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b).
The Chase Manhattan Bank has expressed
interest in future borrowings of India and
offercd general support for facilitating our
economic development. No specific pro-
posals in this regard have, however, been
received. If specific proposals are received
they will be considered on merits.

Minimum Allotment of Shares and
Debentures by Companies to Public

3328, SHRI P.M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government has
fixed a minimum lot of allotment of shares
and debentures by companies offering shares
to the public ;

(hY if so, whether this was only intented
to help companies in reducing the cost of
servicing shareholders in case of over-subs-
cription of their i1ssues ;

(c) if so, whether any circular has been
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issued by the Ministry to various stock
exchanges in this regard ; and

(d) whether it is also a fact that the
Ministry has also stipulated that its prior
approval will be necessary in finalising the
scheme of allotment of capital exceeding
Rs. 5000/- to a single applicant ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (d).
Yes, Sir. A circular was issued on the Sth
January, 1984 to all recognised stock ex-
changes stipulating, inter-alia that the
minimum allotment in respect of equity
shares may be in lots of 50 of Rs. 10/- each
and in lots of 5 each for preference shares
and debentures of Rs. 100/- each.

Complaints Against Chairman of Goa
Urban Cooperative Bank

3329. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of India
has received complaints/Commlfnications
against the Chairman of the Goa Urban
Cooperative Bank, Panaji ;

(b) if so, the details thereof ;

(c) whether any enquiry is being conduc-
ted into the allegations made in the Commu-
nications ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) to (d). The complaint related to the
marner in which the Chairman is handling
the affairs of the bank, in particular its
advances portfolio The RBI conducted a
study and followed it up with a statutory
inspection under Section 35 of the B.R. Act,
1949. The bank has been classified as weak
and brought under rehabilitation.

The Registrar of Co-operative Societies,
Goa issued a show cause notice to the bank
for supersession of the Board. The Board
had filed a writ petition which came up for
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hearing .on March 3, 1984, The Court per-
suaded the bank to withdraw the petition
but restrained the Registrar from taking any
action against the bank for a period of a
fortnight. RBI is keeping a close watch on
the working of the bank through its nominee
on the review committee constituted for
rehabilitation of the bank.

Development and Import of 0.50 Calibre
Machine Gun

3330. SHRIINDRAIJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state .

(a) whether the Directorate General of
Ordnance Factory was entrusted at any time
with development of an 0.50 calibre machine
gun whose nced was felt by the armed

forces ; and

(b) if not, whether it has now been
decided to import this weapon at a much
higher cost ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Directorate
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General of Ordnance Factories has already
developed a Heavy Machine Gun suitable
to the requirements of the Indian Army.

(b) Does not arise.

Recovery of Outstanding Amount by
1.T.D.C. Units

3 31. SHRI K. ARJUNAN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) tho total outstanding amount to be
recovered by various ITDC units during the
last three years ;

(b) unit-wise, year-wise break-up of the
figures ; and

(c) the amount written off in each ITDC
Unit during the last three years ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED
ALAM KHAN): (a) to (c). Necessary
information is given in the attached State-
ment.

Statement
(Rs. in lakhs)
Name of the Unit 1982-83 1981-82 1980-81
;e—l;t: B Bad- Debts Bad- Debts Bad-
out-  debts out-  debts out-  debts
standing standing standing
| 2 3 4 5 6 7
Hotels (written (written (written
off) off) off)
1. Ashok, New Delhi 13222 216 13560 1.61 111.89  2.32
2. Akbar, New Delhi 2789 024 4296  0.51 32.52 —
3. Qutab, New Delhi 10.37  0.16 8.23 047 10.99 -
4. Janpath, New Delhi 2189 1.9 .. 23.03 245 2406 0.04
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1 2 3 4 s 6 7

5. Lodhi, New Dethi 921 042 10.78  2.06 1087 0.52

6. Ranjit, New Delhi 998 098 1290 043 1550 0.02

7. Airport Ashok, Calcutta 18.7 0.55 2836 0.38 228 003

8. Varanasi Ashok 10.30  0.26 14.36 0.14 12.26 -

9. Patliputra Ashok 8.63 0.12 609 — 3.08 -
10 Khajuraho Ashok 594 0.14 630 — 5.06 —_
11. Aurangabad Ashok 3.99 —_— 2.87 - 227 —_
12. Ashok Bangalore 2384 1.52 38.31 3.06 57.63 —_
13. LMP Hotel, Mysore 990 0.33 1283  0.12 8.50 —_
14. Hassan Ashok 283 014 3.14 003 3.46 —
15. Jammu Ashok 050 — 055 002 0.39 -
16. LVP Hotel, Udaipur 4.03  0.0? 342 0.08 474 0.0!1
17.  Kovalam Hotel and Grove 15.33 - 19.82 0.58 23.42 —
18. Jaipur Ashok 8.10 - 8.59 - 4.67 —
19. Temple Bay Mahabalipuram 1.49 0.30 2.69 0.14 3.50 _
20. Travellers’ Lodges and

Restaurants 2008 0.49 432 — 4.26 —_
21. Kalinga Ashok Bhubaneshwar 599 — 465 012 3.81 0.01
22. Macurai Ashok 3.02 0.07 293 007 1.65 -
23. Vigyan Bhavan Catering 19.38 0.06 4.96 —_ 5.00 —_
24. Western Court Catering 0.13 - 0.11 — 0.06 —
25. Transport Division 163.04 6.9 83.83 2.00 71.91 —
26. Duty Free Shops 6.93 —_— 6.87 —_ 2.84 —
27. P and P Division and
Marketing 24.13 081 1840 24.26 42.89 -

28. SEL Show Red Fort 014 - ~0.09 0.05 0.14 d
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29. Ashok Travels and Tours 1.04 — 410 — — —
30. Headquarters 0.98 —_ 1.76 — 1.99 —
31. Kanha Forest Lodge 0.13 — —_ - —_ —
32. Samrat Hotel, New Delhi 9.33* — —_ -_— —_ —_
33. Kanishk Hotel, New Delhi 32,52 - — — —_ —
34. Ashok Yatri Niwas I.16* — - —_ — —
35. Asian Games Village 5.35 - - — -— —_
36. Hyderabad House 1084 — 2074 — 11.00 —
37. Sasangir Forest Lodge 0.25 — 010 — 0.14 -
38. Kaziranga Forest Lodge 002 — 012 — 0.03 -
39. Bharatpur Forest Lodge 448 — 378 — 2.80 -
40. Kovalam Palace Hotel - - 014 — 0.14 —
41. SEL Sabarmati 012 — 007 — — -
Total : 634.21 17.58  537.80 18.58 50575 295
*partly commissioned during the year.
Declaration of Trivandrum Ailrport as so ; and

laternational Alrport

3332. PROF. P.J. KURIEN :
SHRI P.K. KODIYAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Government of Kerala
has requested the Centre to declare the
Trivandrum airport as an international
airport ;

(b) whether Government prdpose to do

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THR
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) No, Sir.

(c) The existing four international air-
pogts at Bombay, Delhi, Calcutta and
Madras are considered adequate for hand-
ling the_ present and anticipated increase of
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passenger traffic. (b) The names of mportant importing
countries and the main items of export are

Exporting of Handicrafts listed in the statement attached,

3333. DR.PRATAP WAGH : WiH the
Minister of COMMERCE be pleased to
state :

(a) the total exports of handicrafts in
1982-83 ;

(b) the names of importing countries and
the main item thereof ; and

(c) the steps proposed to increase the
exports of handicrafts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The provisional figures

(c)
¢))

2)

(3)

)

of exports of handicrafts (excluding gems (5)
and jewellery) for 1982-83 are Rs. 346.30
! crores. 6)
Statement

The steps proposed are as under :—

Sales-cum-study tours to selected
countries to study the market poten-
tial and to transact on the spot busi-
ness.

Participation in Overseas Exhibitions
and Fairs,

Setting up of separate Export Pro-
motion Couacil for handicrafts.

Improvements in design and techno-
logy.

Improvements in packaging.

Publicity in overseas journals.

Important Importing countries

Maia export items

Belgium-Luxembourg
France

West Germany
Italy
Netherlands
Denmark
Sweden
Switzerland
UK.

10. USSR

11. Australia

12. Hong Kong
13. Japan

14. Malaysia

15. Singapore

16. Aden (SYPR)
17. Kuwait

18. Lebanon

19. Saudi Arabia
20. US.A.

21. Canada

Lol S

®2owma

°

R IR I VRPN

10.
1)

Woollen carpets, rugs and drug-
gets including namdahs.
Artmetalwares

Woodwares

Handprinted textiles and scarves.
Imitation jewellery

Shawls as artwares

Sari

Ivory products

Carpets, rugs and durries etc. of
cotton.

Embroidered goods.
Miscellaneous Handicrafts.
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Demand for Alr Service between Delbi
and Saurashtra Region

3334. SHRI MOHANLAL PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact “hat Delhi-Pune
jet flight has been started ;

(b) if so, the number of flight to be
operated in a week ;

(c) whether it is also a fact that there is
a great demand to introduce an air service
between Delhi and Saurashtra region of
Gujarat Statc ;

(d) if so, Government response thereto
and by when this service will start ; and

(¢) the details of other air services likely
to be introduced Auring the year 1984 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a)and (b). Yes, Sir. Indian
Airlines has introduced B-737 services on
Delhi-Pune-Bangalore route four times a
week with effect from 14.2.1984.

(c) Yes, Sir.

(d) The traffic potential between Delhi
and Saurashtra Region is not considered
adequate to warrant a direct flight,

(¢) Iodian Airlines Corporation has not
finalised its proposals so far.

Financla) Assistance Sanctioned and
Disbursed by all India Financial
Institutions

3335. SHRI SUNIL MAITRA : Wil

BHALGUNA 29, 1908 (S4x4)
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the Minister of FINANCE be pleased to
state : -

(a) the State-wise details of financial
assistance sanctioned and disbursed by the
All India Financial Institutions viz. IDBI,
IFCI, ICIC1, LIC, GIC, UTI and IRCI
separately during the years 1980-81, 1981-82,
1982-83 and 1983-84 ; and

(b) the criteria adopted by these finan-
cial institutions for extending financial
assistance ?

THE DEPUT®¥ MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). Readily available information relating
to Siate-wise details of financial assistance
sanctioned and disbursed by financial insti-
tutions viz. Industrial Deveclopment Bank
of India (1DBI), Industrial Finance Corpo-
ration of India (1FCl), Industrial Credit
and Investment Corporation of India
(ICICl), Industrial Reconstruction Corpora-
tion of India (IRCl), Life Insurance Corpo-
ration of India (LIC), General Insurance
Corporation of India (GIC), Unit Trust of
India (UTI), State Financial Corporations
(SFCs) and State Industrial Development
Corporations (SIDCs) during the period
1980-81, 1981-82, 1982-83 are given in the
Statement. The all-India financial institu-
tions extend financial assistance in accor-
dance with national priorities to all projects
which are technically feasible and viable
from economic and financial angles. The
financial institutions while sanctioning
financial assistance normally insist on a
promoters contribution of 207 of the pro-
ject cost and a debt—equity ratioof 2: 1,
However, in case of units being set up in
hill/backward areas and projects promoted
by new/technical/local entrepreneurs, a
liberal view is taken by the financial institu-
tions in regard to promoters contribution
and debt equity ratio.

Statement
(Period :  April-March) (Rupecs crores)
Sl. State Sanctions * Disbursements
_ N 198081 198182 198283  1980-81 198182 196283
1 2 3 4 s 6 7 8
1. Andhra Pradesh 190.96 271.68 22.13 100,04 135.66 2!6.;0_ -
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2.  Assam 745 12.86 32.15 5.09 7.81 11.79
3.  Bihar 79.56 92.717 83.40 34.25 51.93 63.81
4.  Gujarat 229.70 .42 446.89 180.87 262.27 281.44
5.  Haryana 58.01 66.53 101.84 33.42 54.38 62.3
6.  Himachal Prades'h 28.65 40.28 36.72 9.51 25.70 28.47
7. Jammu and Kashmir 28.06 21.37 21.65 15.10 16.80 25.42
8.  Karnataka M 201.95 179.27 241.50 131.89 161.93 166.83
9. Kerala 55.10 45.93 79.09 49.92 69.79 64.59
10. Madhya Pradesh 68.04 77.03 182.89 49.77 65.78 95.96
11.  Maharashtra 446.33 458.1) 523.26 334.86 379.83 41298
12. Manipur 0.43 0.54 0.61 0.44 0.79 1.53
13. Meghalaya 1.57 2.43 2.54 1.10 1.97 2.68
14. Nagaland 0.71 248 1.08 0.65 1.35 2.21
15. Orissa 60.29 128.12 129.18 41.23 60.16 9254
16. Punjab 147.75 81.17 102.97 59.89 91.71 93.56
17.  Rajasthan 169.59 145.33 173.32 86.44 98.46 140.01
18. Sikkim 0.38 0.36 0.67 0.37 0.18 040
19. Tamil Nadu 203.30 360.71 299.15 160.47 185.81 218.22
20. Tripura 1.02 3.55 2.00 1.61 1.49 3.19
21. Uttar Pradesh 168.50 199.65 228.58 122.20 160.72 153.93
22, West Bengal 106.06 180.43 218.91 118.34 160.37 136.09
23, Union Territories  50.05 100.73 107.713 43.20 61.30 89.99
Total 2303.45 2793.75 3240.26 1580.67 2056.19 2364.44

Note : (i) Institutions covered are IDBI, IFCI, ICICI, LIC, UTI, GIC, IRCI, SFCs,

and SIDCs.

(ii) In case of IDBI, figures of export finance, operations have been included
for 1980-81 and excluded for the years 1981-82, 1982-83 and cumulative.

(iii) IDBI figures excluded overseas buyers’ credit, foreign lines of credit,
overseas investment, pre-shipment credit (for 1980-81), subscriptions to
shares and bonds of financial institutions, seed capital and guarantees,

(iv) Cumulative figures of IDBI for backward areas arc from the year of

introduction of concessional schemes (i.e. 1970-71).

(v) 1In respect of all other institutions except ICICI include guarantees.
(vi) Figures have been adjusted for inter-institutional flows.
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(&) 9« &9 srvare & fag sy § aY
3 fafaw wworga ) ggafa § ot &
§ qT] AHT ATATE IA [AAT FT HTG
A § | T FH F) I sqacar § Y
a1 ) 1Y ey FfsarEa & A A v
HAIAG FY K€ AHETN TG

(7) ¥ sreqrar Afaad oF AT 9T AG
2 &)1 zafan svare & fag argeamq
FIA &7 Zofeat & fag owdt @ A
SqIEYT FIAT AT TE AT

fafwesa aegal & we

3337. =it ywfawm@ qwam : aar faw
WA 4 I & FI HGH

(%) ad 1978-79 ¥ W, harw, Hidte,
I4F, a1, da, fag 1w, @, fE-
&A1 aar A % 39T g 9 ; AR

(@) go3a FEgall F 50 a0 WA T
qar §?

faw wat (st sww wwslt) (5) a2
(@) :aafaa g A A ag

QA AT qUwiw
(1970-71=100)

1978-79 25-2-84 ()
(faea ag atgq) (Faan Igasy)
1 3
{0 247.1 388.0
Awga 158.9 326.7
Ll 146.6 236.5
R 299.1 526.6
fadt w1 3w 235.0 343.2
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gr§ edfre 9w A| 164.0 414.9
gz o AT 269.1 800.1
vz 196.6 433.1
INF 175.2 264.4
H1TAT 212.2 641.9
woat 9z faaw (33) e

qiFfa® g 802.9 1739.5
(3r) smfram

Financial Assistance to Weaker Sections
under 20-Point Programme

3338. SHRI ARJUN SETHI :
SHRI KRISHAN PRATAP
SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) the details regarding the financial
assistance provided to the weaker sections
under the 20-Point Programme to the States,
during 1983-84 ;

(b) what are the targets, category-wise,
for providing financial assistance to the
States to the weaker sections during
1983-84 ; and

(c) whether the grant sanctioned in this
regard were properly utilised for the purpose
so far as the question of performance under
the 20-Point Programme is concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). Public Sector Banks have been advised
to endeavour to enlarge the flow of credit to

the viable ventures of the weaker sections of
the community. A concept of weaker sec-
tions, comprising small and marginal
farmers, landless labourers, share croppers,
tenant farmers, Scheduled Castes and
Scheduled Tribes, D.R.I. Scheme bencficia-
ries, [.LR.D.P. beneficiaries, artisans and
cottage and village industries has been
evolved within the priority sectors and the
public sector banks have been asked to
ensure that this group accounts for not less
than 25 per cent of their total priority sector
credit by March 1985. As per quick esti-
mates, weaker sections had received Rs.
2475 crores involving 99.3 lakh borrowal
accounts or 19.3 per cent of the priority
sector advantes of the public sector banks
by September 1983. Banks are participating
in schemes such as L.R.D.P. or those formu-
lated by SC/ST Development Corporation
in the States. In other areas of credit deploy-
ment 1o weaker sections also, the banks
are evolving specific programmes, identify-
ing beneficiaries and extending credit  assis-
tances. State-wise details of public sector
banks® priority sector advances to Weaker
sections bave not yet become available.
Complaints about various aspects of the
implementation of the policies are received
from time to time. These are investigated
for corrective action, whenever called for.
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Panel set up to Stody and Suggest Various
Aspccts and Incentives for Promotion
of Handicrafts Exports

3339, SHRI R.P. GAEKWAD : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a panel under the Chairman-
ship of the Development Commissioner
(Handiciafts) had been set up to study and
suggest the various aspects and incentives
for promotion of handicrafts exports ; and

(b) the main recommendations thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b)Y The important recommendations are
listed in the statemcent attached.

Statcment

Important Recommendations

1. Packing credit should be made avail-
able for a period of 180 days with interest at
12.5% for exports of all handicrafts.

2. With a view to enable them to keep
ready stock, exporters of hand knotted car-
pets, should be given preshipment credit
facilities for 360 days at the prescribed rate
of 12.5%;, without insistance letter of credit
or prior cxport orders, but on the condition
that goods made and stocked against such
credit are eventually exported.

3. The Normal Transit Period in force
at present should be uniformly increased by
five days in respect of exports effected from
metropolitan cities—Delbhi, Bombay,
Calcutta and Madras. For exporters based
In non-metropolitan ceotres, five days, grace
over and above the Normal Transit Period
should be provided.

4. With a view to encourage the small
€xporter, bank finance should be made avail-
dble 1o the small handicrafts exporter having
dturn-over up to Rs. 25 lakhs ata rate of
Interest lower than the normal rate of 12.5%
pplicable to pre-shipment credit.

PHALGUNA 29, 1908 (S4KA)
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5. The Panel would urge an early deci-
sion on recognition of hand knotted woollen
carpet industry as SSI Unit by the con-
cerned authorities  including Deposit
Insurance and Credit Guarantee Corpora-
tion, Ministry of Finance and Reserve Bank
of India.

6. Handicrafts Exporters should specifi-
cally be exempted from credit squeeze as
and when it is made applicable

7. With a view to ensuring that no export
worthy proposal suffers for want of finance,
the Reserve Bank should issue instructions
to the commercial banks reimpressing upon
them the priority to be accorded in meeting
genuine export credit needs of handicrafts
cxporters whose requirements are by and
large small.

alfann da sk srq 3 & A
8191
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Proposal to take over Jute Trading
Corporation of India

334]. SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE t
pleased to state :

(a) whether there is any proposal to take
over the Jute Trading Corporation of India ;

(b) if so, the details thereof ; and

(c) the steps taken to increase the export
of jute ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The government is not aware of any
Corporation known as “Jute Trading
Corporation of India”.

() Due to short supply of raw jute in
the country on account of two short crops
in succession, Government is not encourag-
ing export of raw jute, except the minimum
quantity required under Trade Plan Provi-
sions. However, the following measures
bave been taken for increasing exports of

MARCH 19, 1984
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jute goods :

(i) continuation of cash compensatory
support schemes for exports of various
types of jute goods ;

(ii) formation of a consortium by STC
and the exporting mills for exports
of carpet backing clothto USA with
50 : 50 loss/profit sharing basis ;

(iii) intensive product development cfforts
through R and D to make exports
more competitive ;

(iv) participation in International Trade
Fairs and workshops on jute exports
and sponsoring of market oriented
trade delegations :

(v) setting up of 100% export
units in the jute industry,

orjented

Amount Collected as Tax from
West Bengal

3342. SHRI SATYAGOPAL MISRA
Will the Minister of FINANCE be pleased
to state ;

(a) the details of amount which Govern-
ment have collected as Income-Tax, Excise
Duty etc. from West Bengal during the
years 1980-81, 1981-82 and 1982-83 ;

(b) the details of amount which Govern-
ment have given (0 the State Government
of West Bengal under different heads during
the years 1980-81, 1981-82 and 1982-83 -
and

(c) the policy behind the collection and
distribution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIJ S.M.
KRISHNA) : (a) and (b). Statements-I
and Il showing amounts which the Central
Government have collected as Income-Tax,
Excise Duty etc. from the Government of
West Bengal during the three years 1980-81,
1981-52 and 1982-83 ; and amounts which
the Central Government have given to that
State as share of taxes etc. and loans and
grant-in-aid during these years, respectively
arc annexed.
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(c) The collection and distribution of
Central taxes is governed by various provi-
sions in part X1I, Chapter I—Finance of the
Constitution and the recommendations of
the successive Finance Commissions as
accepted by the Government. Further, the
distribution of Central assistance for
States’ annual plan is done by the planning
Commission and the assistance to State
Governments in respect of natural calamities
is governed by the recommendations of the
successive Finance Commissions.

Request for Second Entry Point at Jaffna
(Sri Lanka) for 1.A. Flights turned down

3243. SHRI M.V. CHANDRA.
SHEKHARA MURTHY :
SHRI K. MALLANNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whcther Sri Lanka has turned down
India’s request for a second entry point at
Jaffna for Indian Airlines flights from South
india ;

(b) if so, whether any delegation of India
visited Sri L.anka in February, 1984 but re-
turnced disappointed ;

(c) if so, the main causes of rejection by
the Sri Lanka ; and

(d) the reaction of Government on their
refusal ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The Government of Sri
Lanka have not for the present agreed to
permit Indian Airlines to opcrate to the
Kankesanturai acrodrome at Jaffna.

(b) A review of the provisions of bilater-
ral air setvices agreements is made periodi-
cally, An Indian delegation visited Sri
Lanka for Air Services talks in January/
February, 1984 in 1esponse to the request of
the Government of Sri Lanka. Operations
to Jaffna was not the main issue of discus-
sions. A number of proposals were made by
the Sri Lankan delegation, which the Indian
delegation did not accede to in the interest of
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maintaining parity in operations. The talks
remained inconclusive and are to be resum-
ed in April, 1984. The main objective of
the Indian delegation was to ensure fair and
equal opportunity to the designated airlines
of both the countries on the principle of
reciprocity and the delegation achieved this
by not acceding to the proposals of the Sri
Lankan delegation to enhance the level of
operations of Air Lanka to India.

(c) It is contended by the Government of
Sri Lanka that operations to Kankesanturai
(Jaffna) are not feasible as—

(i) it is under military control ; and

(ii) the aerodrome does not have ad-
equate facilities for the operation of
regional civilian flights and the Gov-
ernment of Sri Lanka are notina
position to make the necessary invest-
ment to upgrade the facilities in the
near future. :

(d) The Indian delegation did not accept
the above position and stated in unequivocal
terms that this would constitute a unilateral
rev:sion by Sri Lanka of a substantive pro-
vision of the bilateral agreement between
the two countries, changing the commercial
and operational basis of the agreement and,
therefore, the agreement would have to be
renegotiated. The Srilankan delegation is
scheduled to visit New Delhi on 10th April
1984 when the entire bilateral agreement
would be reviewed and renegotiated.

Business done by I.D.B.L. in Orissa
during 1982-83

3344, SHRI RASA BEHARI BEHERA :
Will the Minister of FINANCE be pleased to
state :

(a) the details of business done by the
Industrial Development Bank of India in
Orissa during 1982-83 ; and

(b) the amounts disbursed, advanced and
allocated for various purposes in the year
1982-83 ; the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Scheme-
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wise assistance sanctioned and disbursed by
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(IDBI) to tmits in Orissa during 1982-83

Industrial Development Bank of ladia  (July-June) is given below :
(Rs. in lakhs)
Scheme Sanction Disbursement
(A) Direct Assistance :
(i) Project Loans 1800.00 1816.37
(ii) Underwriting and Direct Subscriptions 410.00 3.83
(iii) Guarantees Nil Nil
(iv) Soft Loans 80.00 150.00
(v) Technical Development Fuad Nil Nil
(B) Refisance 6082.00 3287.00
(C) Bills Rediscounting Assistance 1028.00 773.00
Total : 9400.00 6030.20
fawitw w faaia yafeaw qiws NI Ry N § . —
3345. wt framum geatfan : war (i) fafaau gew : 7.8 ®01% %o
arforv s a8 FAT7 A F97 FW f (ii) fafram fzq : 2.3 ¥ AT %o
(%) a9 1983-84 F rya W feadl ()t gi

qrr ¥ Emama &1 faglq fear aan &
3qy feadl T st gt

(@) #arad 1984-85 % AUT gaFI
frata am1d &1 a@F & fran g 9k

() afe g, a1 faed gt a1 gaar &
919 9§ FT AT FE1Y ?

arfose Harag ¥ sitv gia faswmn & vog
w3 (ot fagre (o avewe) (%) 0 1983-84
& e §gand (fafaas gex aar fafaaw
fieg) dga Faidl & aaad, s4a% &

(%) fmamm gq@ aqg “‘aufewa
safudi” & srata mfaa agage @&l &
& ax {1 s & $aama ¥ fag A€ faafa
aed faaifa aff fear nar &) aofe, =19
ag F Aud fafaan gew qar fafaan daw
% g fraiq 1982-83 ¥ fraffaq s
2.69 FUT To F GFIAA 1| FAT To &
AI-GTE A K FWTEIAT |

famrage aur wrwqe ¥ dw
Ty R
3346. wt weww qwf: ¥a7 qgew WX
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ArTe faarm w9z qATX AN T FQ
fr s

(%) grergra fag@aqR aar IR
¥ @I g JaT F FTIF GOV FE
FT €A77 & aar garg 73} H IAF wa Al
% frute & fag feadt waafu =g A
UEE 1R

(@) st g gE Ty & &a1 I-
gy FY wE § AT qeavaceY A AT 7

qfza HT Ay fawa daren & e
Wt (ot @aity wvaw @@) (F) 3R (@)
feamagz qur smaAqT 9T RuAl § ¥
st fagia &1 & argga Aarsi ¥ faear
¥ faq gwRT T fear T & angqa
g WA g AT ¥ fAq g gara-
s & qar FmA F fAg feagw §o
RWAY FT FIATATT TN FI EY 21 A QA
2yl & fae fraraen # fagm o fa=qie
TFA G, 477 A1 F qI9-AT9 TATHA
FY qeqqr F AT 9T, IT WAl & fag

9T g4 FTAY S TIAATN T @I
fro @ & quaiA fear strga

Committee appointed to give protection
to Income Tax Officials while on Raid

3347. SHRI SOMIJIBHAlI DAMOR :
Will the Minister of FINANCE be pleased

to state ©

(a) whether the Committec appointed by
Government to give protection to the In-
tome-tax  statf while on raid/search and
seizure duty, has given its report to Govern-
ment ;

(b) if so, the details thereof ;

(c) whether the Committee has recom-
mended that armed constabulary be provi-
vided to the Income-tax officials while on
search and seizure duty ;

(d) if so, whether Government have
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taken a decision on it, and if not, the reasons
therefor ; and

(¢) the time by which Government are
likely to take decision on all recommenda-
tions of the Committec ?

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(bYto (¢). The Committee has recom-
mended setting up of an armed constabu-
lary in the Income-tax Department. The
proposal is under consideration of the
Government. A decision in this regard has
to be taken after detailed deliberations and
in consultation with various agencies of the
Government ; therefore, it is difficult to
indicate any specific time limit.

AT &7 ¥ § deArg AN w1 A5

3348. =t wpiw : FaT faw w4t qg
AN & FUT FIX 5

(%) sar AT R a7 ¥ oF F+07
NT #1137 fFar aar ar A< fray qaug
& faq wfsq fear wargr ;

(@) ST I F wAMEIT agEd (-
) F 19 A qq AT §

() 393 a1 w1 F1aF17 fog ardg a1
qHTe g AT AY AT F F7 qF Afed g
AT FY GAFAT § ; A

(%) oY aF 1€ FTAST T FA F 3497
FT07 § AT IqF 757 FY GOHAT 397 § AT
Fay  acgFaedY  SUYY AWT 9 9T T@y
qri ?

faet wamm R Iq wA (ot w3
qurd) (%) & (9): wixdly Re ds &
FENE AE FT NS JedNT FIFT FIY W
A7 g §% & ouAd § widg @z aw
afafvasw 1955 N arr 19 & Iqaea) &
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aarT fear sarn § (faaew-1) 1 oF fagm
(fror])) s @ fagd 3w @1 &1
adaiq feafg &y g § fomdl waw (AQas
%1 fagfaa &Y ardig st safu amifa )
ardE qard af g ¥ AT F RS
afafmaw & v 20 7 fagifa saaen
¥ yqa e ofa @ § (faewei)
gaft d A1 F o fARUF A7 FLA
yafg gmea gy 1 g AT 3 g aF A
g3l gz s § wra I ¥ fafy 3 sqEr
g Iaufusifal A fagfaq a8 @
STa |

@2z % ¥ ¥07 A ¥ gaTeT 71 Afaw
®9 3 FT FW FR 1T a7 AF @ AW
AIFIT gTU ME g gqFr 757 F frar
ST |

faazw-1

FeAiT AV &1 NSA

19. (i) #=vn @S favafafaa # faawx
afsa gy, waiq:—

aF AeAY A QF Jqreas, W
FA gIEIT U fwd 9% &
quaw FF frgaa fea anaw

(%)

afe #1¥ wag fa2ms g avaf
safuz Q gag  fa2us, N FhHa
a@Ie gru fad % q quay
& fagae fro aman

ary 21 Y IV (5) & Ak
fagaa earta A1t & quiq, adq;

(n) nfzfma aF @ fasa 37 awm
(Wra?) wifeal 1 dw (¥E3) gfa
FY g @, {573 17 38 qarda
ga fARmaY & faateq & fag
frga Y af g e wre qd wg/
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e § §—

(i) T Qga 9 ¥ 3w gfawa
¥ afas gl &, ar 9 fadws;

(ii) TR gt F @ sfgwa d &y
afas §, feeq gt sfama
& Hfas agl 2, @ A9 faR-
uE; qqr

(iii) Y g & qeete sfama &
fuz g, ar =1 fws, N
fafga Afs & aiw (Wax)
aifeat gra fraifaa fag
g

(m&) TuT oF fARww N % FIT

(1)

(%)

warfal § & o 9w g, o
sfuftan & wdlg qaro oo
fagaY & goafaa Afa 7 F=Ag
aIFR g fAgaa fear s

oqr oF fA2me @1 R dF ¥ 39
aifear I & ot FAET A8 2,
za wfufrow T ydq aqmm an
fraat & gafgg Ofg @ Ffta
1T g1 fagea fwar st ;

a1 & 37T AT wz A yafux fA2-
nE o1 foaq 5‘%‘# qITTY FHI
F T ATFTC 17 3T enfgaay &
a amfafeez fen son, faa
saf¥aa) 1 azErd qeqre ¥ F19-
FIA KT AYI TIET AqqTEGY F71
fairs sra 2 sqar avfurfsas,
I, dHF1N )7 faq sgaedn
FT HNT AT 8 ;

qAT uF fadws, st et gE
graam fadfoa fear aroan;
ANz

rar oF fadws, ;N feard 47 gra
aw fagfaa faar srqar |

X X X X
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faraew-11
L AT adwia  faar @z grdfeww g fagfm wwamafy
o 2 Faim  fgfm starde ewma @R
aifadt & arda + arde
frgfea
1 2 3 4 5 6 7
1. =Y @Yo wAo Frgaoil Feme 19(1)(F) 1-12-83 27-7-84
Ieqet, NI 2 i,
¥+q wratey, qvad
2. ot Toudo I, WAY gag  19(1)(€=) 1-12-83 14-8-86
fadws e )Rz §%,  fRws
F+51a wiaiey, et
3. To UHo WINF-AH, faze®s 19(1)(w&) 7-5-73 1-2-78 31-1-80%
119 3 F:¥ QT
FTAN-560010
4. Mo nHo wHo @M —aza— |9(1)(€w) 3-2-78 — 31-1-80*
aqarex  favrareas,
sAmg Hfean fawa-
faarera sreftarg (godo) |
5.t #o uwo HIT —aga— 19(1)(=w€@) 3-2-78 — 31-1-80*
aftqeqs, g3 fadws :
nzrg W w¥2Q fao
g7 fafeem 175/1
= X,
qzZ1d-600002.
6. %o Ao gro wifewr —adg— —aga— 3-2-78 2 — 31-1-80*
101, #wreft, Framqa
ferefl-110034.
7. %o Voo A1®, Mo fadws  19(1)(ww) 3-2-78 — 31-1-80*
A aifeawt fawmmr  (939)
qzar favafaeea;

I® FAAT AT, 2T |
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10.

11.

12.

13.

g, gras

. #it g@o o TRA frdws  19(1)(7) 16-4-82 — 15-4-86%

IR WA,

qrAaE EaEE AR
IqTE gRE
Tx4§-400048.

. oY amTouAo MEANN,  wfewid 19(1)(vw) 1-4-78 2 — 31-3-81%*

free  amfRat frews
WA 8 3% AR

st Ao gHe fwE, fRw®  19(1)(w) 1-2278 — 31-1-82*
arfoqoudo (¥arfage)

7, gawET  A|Ed,

FIATE qTH,

9 411001.

gro dYowo qT¥, §TFT —Jdg— —Jag— }-2-78 — 31-1-82*
fadws, g wrrarfasy

feas, 27, afe=w @4,

agq fagry, 7€ fasat

Bt @oFo =X, g 19(1)(3) 1-11-83 F7 aWR AN
o< afyg, faa wy193, ESBTTHIT
aqifaw &I fawr,

afern vt 7% faoe)

go  Ho  Taruwa, frad dF 19(1)(F) 24-2-82  wizdiw food &% 1
I WY, widw Tifaa RIFA
feora &%, avdia sraf-  frdws

*aq7 saufasrd ) frgfaa F aF 9z T avT @H )

farazor-111 fRuw, o ad & afuw 7 @y
arelt Y aafu ¥ faw g qreo
seum sy fadme srfy W qamfy ﬁﬂ':ﬂ'é}%?ﬁqmta:gf‘m

W@ e faa s sk g

20.(1)%,3‘1191&131’#'(5@!”{?7&' frgfaa & forg arr
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(1) swwrwr (1) ¥ Feelt ara & g g

(3)

(3%)

oY, %+ GIHTT HT ITUTA (1)
¥ el frgq werafa F sEEA &
@ fedt @t awm, Frfefy,
ey, IUTeRE AT WAy fRww w
w7 ¥ &7 7 wra N fafea
gaT aFT AT Al g1 F Ty
# 17 \Tg #1377 A WA IWT
Iqa aRrafy gara &7 &1 Afy-
F17 grar, ANz gufeafq, seaw,
IqTeae a1 way fadws #1 it &7
¥ wu dtv ww N fafaa gaa
Y GIHIT B AHTLGH THTT
faga garafy ¥ saarT ¥ qF ey
WY gua 9AT 9T @I FE K
ufas g

g1 9 & A Iqurar (5)H
Feafaee Iodal & A W@ Y
arTr 19 FY I9’rw (1) & g(wr)
F il fagifaa a1 9| Swara
¥ @3 (9) ¥ A amfadfon
T A & fAg R aqwag aa
a® 9a a% f& Iawr sTafasd
arg% ®7 § fraifaa ar am fag-
farg 7 & s1g 9T &I HI1AT
AN gafrata sgar gaamfag-
T ¥ fag g17 gy

g1 19 #3991 (1) F gve
(%) ar gve (v&) & adlA fAged
fazus @17 ad ¥ sfus T3
il et aafy & fag S fg
g fafafase #T ok aceag
a7 aF wa aF & sawr gaufy-
O ava, &9 & fagsa 7 8 @ing,
9T g1 FAMT AR A gATAgRa
& fag qrx g

(4) arxr 19 ' g9urT (1) % ave
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(%) ar ave (I) & T am
frifoa fadws I¥ amfafua
W o wifasrd & g91 9deq
qT GTTOF HAT | '

(5) Rz aw s gfigar (adveRe)

uaz, 1964 F TGV & arde
F1 4T IAF AT TEH AT TH -
afsa f=drg A & fag a1 19
f o (1) ¥ @z (7)F
i, arfaefaa fAgwet & g8y
¥, frwafafas suag swdt g9,
sraf i—

(i) afz ¥& 37 fazmat *1 gwar,
W1 A gwisT A arde o
I @ g 1 qrdE ) 92
urew fe g & &9 & srfas
T8 E O W fARwe A
o da1 afz gz demT AR &
ufaw Q) A% ¥ Q@ v
I F Ten g & Aarfage
g e ;

(ii) afz ¥& 3a faga=t ) g,
N AW gHATET A qrdE q
3 ag @ HA T qrdE
92 urewr froge &, @Ay
afas 7§t & o1 AY fagwa)
¥ & oF, aur afz ag gear
LA IAN J A, F37 QA
qat §1 FraTafy F @eq
& darfage g wna7 ;

(iii) afz 0% 37 fagm+y a7 wear,
@& giuzT A qrde ¥ i
Y g G 3 arda 7Y 07
T fEQ ge 8, QA arfirw
agr g, a1 X FRwsl By
JFq A7 ad Y raafy &
T R & Aafge Q@
Sq
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(iv) Y@ gHTET A qrdg § AT
' 39 Y wrATafy & fag a7
qIaur @ qEAT #I1E 4T
fazas YA FaEfy & @ow

g1 q¥ fage & straT

(v) 7z fagms ar 3 fadas, @
e (i), (i) &R (iii) &
Hel7 g ay & o 9% fagm
g &, e 31T HT AN
far srraar |
sfaqa afeflsAg A v &

fag Wit &1 swiw & |iq
I

3349 s}t Ty fag awi : qar aforen
well ag qqM FV FITH 4

(%) #arag g g fF F= @@ A
s & fag sifas qgnv FEw @
sFafd  FfaTa AIAG ATIPA HE §G
AENFT & A19 g FOLFATE

(@) 71 33 afeqrarsd F1 E
&l gra 9at §9 3 Qaf-gal g qu
foFar S &Y FEATEAT § 5 AR

() afe ¥ afrmard Wit qotaa
11 O Y AT § &Y IFE AT AT AR
zq qraey ¥ F41 AIAUE {GATAT ATQAT ?

atfosn wwem & st qfe fawm &
Twg weR (»0 FAge tom wrewe) (F) &
(w): shrgh @R ¥ gw ) | frea-
fafga @7 afeiaqi & agEar $@ &
faq syEt & anfas A F &g F}A
q¥ geara< fag . —

(1) sonFY &g 21  fan gNfa-
fer qur fafaain 3y wwie <@
AT
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(2) wsiifrafar sam fasra sidw

(3) swiwr & grevor syfaay v
fasra, sawa qur gaeang |

(4) saw &Y qar D afeqraarsy w
frafraa #37 & fae €0 &Yoo
T ww fggaam ade g
(sracteda) qar wshT g
fagra from &) agar § =@ faar
g1

Jute Fibres

3350. SHRI D.L. BAITHA : Will the
Minister of COMMERCE be pleased to
state :

(a) the details of the steps taken by Gov-

ernment after passing the Jute Development
Council Act in 1983 ; and

(b) the targets, with details for the year
1984-85 for various activities of jute fibre
viz. buying, for export (raw and processed
and also manufactured), internal consump-
tion as also adopting of various new modern
techniques for fabrication with the names
of the countries concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Steps
have been taken to launch a new Jute
Manufacture Development Council in accor-
dance with the Jute Manufacturers Develop-
ment Council Act, 1983, shortly.

(b) Due to short supply of raw jute in
the country on account of two short crops
in succession, Government is not encourag-
ing export of raw jute, except the minimum
quantity required under the trade plan pro-
visions. No sepatate target has been fixed
for export of raw jute. However, during
1984-85, exports of 3.00 lakh tonnes valued
at Rs. 225 crores has been considered feasi-
ble. The Jute Corporation of India has been
assigned the task to buy whatever quantity of
raw jute is offered to it by growers at Statu-
tory Minimum Prices. Besides this, JCI
purchases raw jute required by Nationa] Jute
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Manufacturers Corporation Mills on com-
mercial basis. Indian Jute Industries Re-
search Association has proposed a project
for development and promotion of new end
uses for Jute to establish demonstration
plants at IJIRA to serve as model for s.uch
modernisation and diversification by the jute
industry. A prototype machine for the new
twistless spinning technology for jute, deve-
loped earlier in collaboration with Holland,
has been offered for assimilation by the Indian
Jute Machinery Manufacturers.

Target for Export of Coffee, Tea and
Cardamom

3351. SHRI NITYANANDA MISRA :
Will the Minisier of COMMERCE be pleas-
ed to state :

(a) the target set for the export of coﬁ?e.
tea and cardamom during 1984-85 financial
year ;

(b) the steps taken to achicve the target ;
and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Govern-
ment has not fixed any target for export of
coffee, tea and cardamom for 1984-85, so
far. The respective Boards, however, pro-
posed as uader :

Coffee 75,000 tonnes
Tea : 210 M.Kgs.
Cardamom 1200 Tonnes

(b) and (c). Apart from the usual export

promotion measures, some of the initiatives
are the following :

To achieve coffee export target :

(a) negotiating for higher quota of ex-
ports for 1984-85 to member countries
under the international agreement.

(b) promote exports to non-member
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countries by ‘way of giving rebates ;
and

(c) grant of C.C.S. on exports of instant
coffee.

To achieve tea export target :

(a) full excise duty relief on all exports of
tea whether directly from gardens or
through auctions with effect from
23.7.1983 ;

(b) reduction in import duty on tea bagg-
ing machinery ;

(¢) enhancement of the Cash Compensa-
tory Support for packet tea and tea
bags ;

(d

~

introduction of R.E.P. licences to
registered exporters of packet tea, tea
bags and instant tea.

To achieve cardamom export target :

(a) increasing production through replan-
tation scheme to make available more
cardamom for exports at a price com-
petitive in the world market ;

(b) ncreased participation in the inter-
national exhibitions/fairs ;

(c) spopsoring market survey/consumer
research and other sales delegation to
Middle East countries ;

d

~—

publicity and propaganda campaign
in the core market of Middle East
through Trade Promotion Office of
the Cardamom Board in Bahrain ;
and

(e) grant of CCS on the export of carda-
mom in consumer packs of upto
2 kgs.

Repayment of Overdrafts by Goverament of
Kerala

3352, SHRI E.K. IMBICHIBAVA :
Will the Minister of FINANCE be pleased
to state :

(a) - whether Government are aware that
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the Kerala Government are not able to repay
the overdraft due to financial difficulties ;
and

(b) if so, whether Government propose
to write off the overdraft or convert the
overdraft into a long term loan for a mini-
mum period of five years ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b).
In view of the persistent overdraft of the
State with Reserve Bank of India, discus-
sions have been held with the State Govern-
ment to examine the feasibility of reducing/
climinating the overdraft. The State Gov-
ernment have agreed to initiate measures to
reduce the overdraft and its performance in
this regard is being watched. In view of this
it was agreed that the remaining overdraft
need not be adjusted from next year’s plan
resources of the State.

Caveat to the writ Petition filed for Res-
toration of Commuted value of Pension

3353. SHRI H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have filed a
caveat to the Writ-Petition filed by the com-
mon cause, New Delhi, for restoration of
the commuted value of pension after 10
years ;

(b) if so, when and whether he will lay a
copy thereof on the Table of the House, and
if not, the reasons therefor ;

(c) whether Government had earlier
rejected the recommendations made by the
Petitions Committee of this House for the
restoration of such pension, which is causing
extreme hardship to the retired employees in
the present high cost of living ; and

(c) whether Government will now take
realistic view of the matter and help its
retired employees by restoring this life-long
deduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 S.M.
KRISHNA) : (a) Yes, Sir.

(b) Since the matter is subjudice, it will
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not be appropriate to place a copy of the
caveat on the Table of the House.

(¢) Yes, Sir.

(d) Government are awaiting the judge-
ment of the Supreme Court.

Clarifications Sought by Cantonment Board,
Ambala Regarding Sanction of House
Building Plans in Notified Civil Area

3354. SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Canton-
ment Board, Ambala, had sought some cla-
rifications from Government regarding
sanction of house building plans in notified
civil area in the year 1983 ;

(b) if so, whether the clarifications sought
for have since been issued ; and

(¢) if not, when Government propose to
issue the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) and (c). The matter raised by the
Cantonment Board, Ambala, is being exa-
mined and the clarification would be sent
shortly.

Report submitted by Dr. Nicholas
Kaldor, a British Economist

3355. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Dr. Nicholas
Kaldor, the British economist has submitted
a report to his Ministry containing his ideas
on mid-term and long term measures India
should take to step up the economic progress
during the Seventh Plan ;

(b) if so, the recommendations mention-
ed in the report ; and

(c) thesteps taken or proposed to be
taken in this regard ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) WNo, Sir.
(b) and (c). Do not arise.

News-Item ‘‘Banks Sink Rs. 3583 crores
in Sick Units”

3356. SHRI ASHFAQ HUSAIN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government is aware of the
news-item published in Blitz of February
4, 1984 under the caption Banks sink Rs.
3583 crores in sick units ;

(b) if so, are the figures given under the
above caption correct or approximate ;
and

(c) if not, the correct or approximate
amount of bank credits to sick units bank-
wise as at the end of 1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Government
have seen the News Item referred to in the
question.

(b) The figures " given in the News Item
are not correct.

(c) Interms of section 28 of the Banking
Regulation Act, 1949, Reserve Bank of India
is enjoined to publish any information ob-
tained by it under the provisions of the Act

in such consolidated form as it thinks fi.
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According to the latest available consolidat-

ed provisional information furnished by the
Reserve Bank of India as at the end of June,

" 1983, the total outstanding advances of pub-

lic sector banks to sick units amounted to
Rs. 2663.00 crores.

Rren.aw & wivt w1 et & fag
Iqav fear avar

3357. st wour wa fag : Far faw |
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Regularisation of Services of Casual
Labour/Muster Roll Workers in LA AL
at Delhi

3358. SHRI SATYENDRA NARAIN

SINHA :
SHRIMATI KISHORI SINHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that casual labour/
muster roll workers in International Airport
Authority of India-have been employed at
New International Terminal Complex pro-
ject of Delhi Airport.

(b) if so, the number of such workers
employed during the last two years (1981-82
and 1982-83) ;

(¢) if the answer to parts (a) and (b)
above be in the affirmative, whether it is a
fact that their services are not being regu-
larised even after a lapse of a considerable

period ; and

(d) whether Government propose to
regularise their services, if so, when ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir.

(b) The number of such workers emplo-
yed during 1981-82 and 1982-83 is 142 and

84 respectively.
(¢) Yes, Sir.

(d) Since these workers are employed
for project work of a temporary nature, it
will not be possible to regularise their
services.

Laxity of Revenue and Exise Intelligence
Staff in Cochin in Detection Smuggling
of Heroin and other Narcotics

3359. SHRI R.N. RAKESH : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that there is
serious laxity of Revenue and Excise Intelli-
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gence in Cochin as alieged in a newsreport
(India Today 15 February, .984) involving
foreigners and smuggling of heroin and
other narcotics ;

(b) whether it is also a fact that some of
the Government staff are involved in these
activities ; and

(c) if so, corrective steps taken in the
matter ?

THE MINISTER OF STATEN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) and (c). Reports re-
ceived do not indicate any laxity of the
Customs and Revenu@ Intelligence in
Cochin.

The field formations remain vigilant in the
matter. In addition to appropriate anti-
smuggling measures taken in co-ordination
with the concerned Central and State Go-
vernment  authorities, close co-operation
with the concerned International agencies is
maintained to curb smuggling, including that
of Narcotic Drugs. The matter is also kept
under constant review for taking appro-
priate action.

(b) The information is being collected
and will be laid on the Table of the House.

Non-Payment of Full House Building
Advance to Civilians in Defence Head-
quarters

3360. SHRI HARISH KUMAR GANG-
WAR : Wil the Minister of DEFENCE be
pleased (o state :

(a) whether it is a fact that in the Defence
Headquarters, civilians are not paid the full
amount of house building advance as js due
to them but interest element is also added in
the amount of advance and then restricted
it as due ; and

(d) if so, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a)and(b). Civilians in
Defence Headquarters are being paid House
Building Advance as per Government
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instructions on the subject. Under these
instructions, an official may be granted such
an advance not exceeding an amount equal
to 75 times the monthly pay or the maximum
of Rs. 70,000/- or the estimated cost of cons-
truction/purchase, whichever is less, subject
to the re-paying capacity of the official,
which is related to the period of service left
at the time of advance is sanctioned to an
applicant. No element of interest {s added
in computing such an advance.

Review :of A.F.H.Q. Stenograpbers
Services

336). SHRI SHEO SHARAN VERMA :
Will the Minister of DEFENCE be plea-
sed to refer to reply given to Unstarred
Question No. 4C00 on 16 December, 1981
regarding review of AFHQ Stenographers
Service and state :

(a) whether by now the question of
review of the AFHQ Stenographers Service
has been finalised ;

(b) if so, the details thereof indicating
the orders/instructions issued on the
subject ;

(c) whether selection grade in the grade

of Stenographers ‘C’ has been abolished to
their disadvantage ;

(d) if so, the reasons thereof ; and

(e) the steps Government propose to
take to review the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir.

(b) Does not arise.

(¢} No, Sir.

(d) and (¢). Do not arise.

Steps taken to Prcvent Robberies and
Dacoities in Banks

3362. SHRI M. RAMANNA RAI : Will
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the Minister of FINANCE be pleased to
state : ’

(a) whether Government have taken all
the nocessary steps required for the safety
of bank staff and money to prevent robbcry
and dacoity of banks throughout the coun-
try, if so, the details thereof ;

(b) the steps Government have taken
about the points raised in the memorandum

of Allahabad Bank Officer’s Association ;
and

(c) whether there is wide spread feeling
that the bank robberies take place with the
connivance of the bank staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Govern-
ment have issued guidelines to all public
sector banks to tighten security measures
within their premises. It may not be in
public interest to disclose the details in this
regard.

‘c) No, Sir.

Cases of Suspension Pending in Bolangir
Gramin Bank

3363. SHRJ SUDHIR KUMAR GIRI :
Will the Minister of FINANCE be pleased
to state the number of cases of suspension
without any charge sheet pending for more
than a year at Bolangir Gramin Bank ?

THE DE+UTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : It has been repor-
ted by Bolangir Anchalik Gramya Bank
that at present there are four such cases.
Of these three are under reference to Central
Burecau of Investigation and one is under
process.

Control on Inflation
3364. SHRI K. RAMAMURTHY : Will

the Minister of FINANCE be pleased to
state :

(a) to what extent the quantum of
liquidity in the financial system has been
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regulated during April-December 83 so as to
keep inflationary trends under control and,
to facilitate the full realisation of the pro-
ductive potential of the economy ; and

(b) the details of objectives achieved in
this process ?

THE MINISTER OF FINANCE (SHRI1
PRANAB MUKHERIJEE) : (a) and (b).
The quantum of liquidity in the financial
system was regulated during the period
under reference by raising the cash reserve
ratio from 7% to 8.5% in stages. An incre-
menta) cash reserve ratio of 10 pet. cent of
the increase in net demand and time liabili-
ties of the banks over the level prevailing as
on Friday, November 1l, 1983 was also
imposed with effect from November 12, 1983.
Further, the outstanding level of food credit
over which banks were allowed 100 per cent
refinance was raised. These measures have
helped to mop up the excess liquidity with
the banking system which was their under-
lying objective

Arrest under F.E.R.A.

3365. SHRI A.K. BALAN: Will the
Ministzr of FINANCE be pleased to state :

(a) the number of arrests made under
the F.E.R A. in 1983 ; and

(b) the State-wise list thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b).
The number of persons arrested under the
Foreign Exchange Regulation Act by the
officers of Enforcement Directorate (Foreign
Exchange Regulation Act) during the year
1983 was 150. The state-wise break-up of
the persons arrested is as under :—

Maharashtra 79
Gujarat 2
West Bengal 9

Rajasthan 2
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Punjab 3
Kerala
Tamil Nadu 13
Andhra Pradesh 3
Goa 3
Delhi 36
Total : 150
w-UmT faafgar vz & g W
USFAFT &Y @ W A<
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Report of D.A. Committee on Public
Sector Undertakings

3368. SHRI CHITTA BASU : Will the
Minister of FINANCE be pleased to state :

(a) whether the D.A. Committee on the
Public Sector Undertakings have since been
able to make a report to the Government ;
and

(b) if so, the recommendations of the
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir. The Commi-
ttee is continuing its deliberations.

(b) Question does not arise in view of
(a) above,

Project-wise Investment by 1.T.D.C. and
Tourism Department

3369. SHRI G. BHOOPATHY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to lay a statement
showing :

(a) project-wise investment by I.T.D.C.
and the Central Tourism Department in
individual States/Union Territories during
the last three years ;

(b) the total Central investment in tou-
rism projects in different States and Union
Territories during the last three years and
the progress achieved so far ; and

(c) the kind of evaluation made on these
projects and the findings thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVI1ATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c). Project-wise and
total investments by Central Department of
Tourism and L.T.D.C. in individual States/
Union Territories during the last three years
are given in the attached statements I, II and
III. Review of tourism projects is under-
taken on a continuous basis to improve/
augment existing facilities.
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Statement-I

Statement showing State-wise|project wise, Capital Plan expenditure incurred by the
Department of Tourism during the last 3 years i.e. 1980-81, 1981-82 and 1982-83

(Rs. in lakhs)

Si. No. Name of State Name of project 1980-81 1981-82 1982-83
1 2 3 4 5 6
1. Andbra Pradesh Tourist Bungalow at
Warrangal - 144 —
2. Assam Wayside amenitics — 1.99 —_
3. Bihar (i) Fencing of land at
Bodhgaya 0.67 — -
(ii) SEL Show at Buxar —_— 5.00 22.69
(iii) Trained Elephants at
Betla —_ 1.35 -
(iv) Mini Bus at Hazaribagh —_ 2.40 -
(v) Boats at Tilaiya Patna — 6.12 -
(vi) Youth Hostel at Patna —_ — 10.00
(vii) Forest Lodge at Betla — — 10.00
0.67 14.87 41.69
4. Guijarat (i) Mini Bus at Sasangir 1.30 - -
(ii) Tented accommodation
at Ukkai - - 4.36
(iii) Boats at Ukkai Lake — 2.50 -
1.30 2.50 4.36

S, Himachal Pradesh (i) Club House Building

at Manali 450 4\ -
(ii) Boats at Poog Dam 0.88 —_ -
(iii) Trekking equipment 4,95 - -

(iv) Survey of Vashishta
Area for development

of Hot Spring Baths. 2.28 1.00 -

(v) Boats for selected lakes
in Himachal Pradesh —_ 2.36 -
12.58 7.48 -
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1 2 3 4 5 6
6. Jammu and Kashmir (i) Development of Winter

Sports  facilities  at
Gulmarg 2.05 — —_—
(ii) Provision of facilities
at Bagh-i-Bahu — —_— 9.75
2.05 —_ 9.75
7. Karnataka (i) Youth Hostel at
Mysore 4.88 0.08 0.70
(ii) Re-doing of illumina-
tion at Brindavan -_ 30.00 —_
4.88 30.08 0.70
8. Kerala (i) Development of Kova-
lam Beach Resort
Yoga-cum Massage *
Centre at Kovalam 3.30 — —
(ii) Construction of staff
quarters at Kovalam 3.00 - —_
6.30 — —
9. Madhya Pradesh (i) Forest Lodge at Kanha — 20.20 16.01
(ii) Mini Bus and Elephants .
at Kanha — — 3.60
(iii) Tourist Village at Shiv-
puri — — 10.00
{iv) Boats in Madhya
Pradesh —_ —_ 3.51
(v) Mini Bus at Shivpuri -_ _ 0.50
- 20.20 33.62
10. Maharashtra Yatri Niwas at Sewa-
gram 2.00 1.27 —
11. Maoipur (i) Youth Hostel at Imphal - — 8.00
(ii) Transport facilities at
Kaibul Lamjao Park - 1.02 0.16
- 1.02 8.16
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12. Nagaland

13. Orissa (i)

(ii)

14. Rajasthan (i)

(ii)

(iii)

(iv)

)

(vi)

(vii)

15. Sikkim

16. Tamil Nadu

17. Uttar Pradesh (i)

(ii)

(iii)

(iv)

Youth Hostel at Dima-
pur

Preparation of Master
Plan of Lalitgiri Udai-
giri and Ratnagiri

Lion Safari Park
Nandam Kanan, Orissa

Expansion of Dak
Bungalow at Deeg
Preparation of Master
Plan for Mewar Com-
plex

Development of Gadhi-
sar tank, Jaisalmer
Boats at selected lakes
in Rajasthan
Reception Centre at
Jaipur

Forest Lodge at Ran-
thambore

Expansion of Moomal
Tourist Bungalow Jai-
pur

Youth Hostel at

Namchi
Janata Hotel

Preparation of Master
Plan, Fatehpur Sikri
Purchase of Trekking
equipment for U.P.
Himalayas
Microplanning of Ku-
shinagar and Sravasti
Acquisition of land at
Kushinagay

1.60

8.00

1.60

17.73

19.33

0.07

3.50

3.50

2.00

3.40

1.36

0.65

1.65

10.00

4.00

0.03

3.39

5.63

4.25

2217

16.30

7.00

0.03
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1 2 3 4 5 6
(v) Floodlighting at Agra
and Sikandra —_— _ 9.40
(vi) Floodlighting of Resi-
dency at Lucknow - - 6.40
339 32.05 15.80
18. West Bengal (i) Motor launch in the
Sunderbans —_— 16.50 —_
(ii) Mini Bus at Jaldapara -— 2.09 —_—
(iii) Trekking equipments - - 1.51
—_ 18.59 1.51
19. Awdaman and Nicobar Youth Hostel at Port
Islands Blair 4.35 8.91 5.30
20. Goa, Daman and Diu Motor Launches/Boats — 20.00 19.65
21. Arunachal Pradesh Youth Hostel at Ita-
nagar - — 10.00
22. Delhi Floodlighting at Red
Fort Delhi —_ -_ 5.46
Grand Total : 44,62 168.79 206.66
Statement—11
Statement showing Statewise| Projectwise Capital Plan Expenditure incurred by the
India Tourism Development Corporation during the last 3 years i.e.
1980-81, 1981-82 and 1982-83.
Sl. No. State/Project 1980-81 1981-82 1982-83
i 2 3 4 5
1. Andbra Pradesh
Hotel at Hyderabad (JV) — — 0.01
Transport Unit, Hyderabad 2.03 1.58 24.80
2.03 1.58 24,81

—————
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1 2 3 4 S
2. Assam

Hotel at Gauhati (JV) 1.14 2.67 10.99
Transport Unit, Gauhati 1.23 1.30 —
Hotel Pinewood Ashok Shillong —_— —_ 1.59
2.37 4.05 12.58
3. Bihar
Hotel Patliputra, Patna 1.59 0.39 —_
Hotel at Ranchi (JV) — - 1.46
Transport Unit at Patna 3.26 3.88 2.73
4.85 4.27 4.19
4. Gujarat
Sasangir Forest Lodge — — 0.03
s. Haryana — —_ o
6. Himachal Pradesh — — —
7. Jammu and Kashmir
Hotel at Jammu - 0.38 9.04
8. Karnataka
Hotel Ashoka, Bangalore 10 61 20.60 1.22
LMP Hotel, Mysore 1>.54 — —
Hotel Hassan 4.92 4.65 2.80
Transport Unit, Bangalore 2.03 2.68 39.62
33.10 27.93 43.64
9. Kerala
Kovalam Beach Resort 8.25 8.55 0.28
(Hotel and Grove)
Transport Unit, Kovalam 2.45 2.77 —
10.70 11.32 0.28
S——— - o o ———
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10. Madhya Pradesh

TL/Hotel at Khajuraho 3.14 1.24 0.09
Hotel at Bhopal (JV) — 0.20 —
TL/at Mandi — 0.58 —
TL at Ranchi — 0.08 _—
Transport Unit, Khajuraho - 1.38 0.68
Transport Unit, Bhopal — 2.40 11.93
Transport Unit, Jabalpur —_ 1.20 2.05
Transport Unit, Indore —_ — 19.96
3.14 7.08 34.71
11 Maharashtra
Hotel at Bombay —_ - 0.45
Hotel at Aurangabad 1.68 — 0.04
Restt. at Ajanta and Ellora 0.01 —_— -—
Transport Unit, Bombay — 240 55.52
Transport Unit, Aurangabad 4.06 2.60 3.83
Transport Unit, Nagpur — 1.20 10.56
5.75 f 6.20 70.40
12. Manipor — - —_
13. Meghalaya
Pinewood Hotel, Shillong — 0.20 -
14. Nagaland — - -
15. Orissa
Expansion of Hotel Kalinga, — 1217 —
Bhubaneshwar
Hotel Kalinga, Bhubaneshwar 2.98 0.57 0.15
Hotel at Puri (JV) — 0.07 5.38
Nandankanan Safari Park — 3.00 —_
Transport Unit, Bhubaneshwar 2.03 1.30 0.88
5.01 17.11 6.41

16.  Panjab
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17. Rajasthan

LVP Hotel, Udaipur 1.63 1.29 0.21
Hotel at Jaipur 15.75 4.72 5.41
Bharatpur Forest Lodge — 0.54 0.24
Transport Unit, Jaipur —_ 5.85 11.50
17.38 12.40 17.36
18. Sikkim — — -
19. Tamil Nadu
Mahabalipuram Beach Resort 0.02 0.38 0.01
Hotel at Madurai 23.98 1.42 —_
Transport Unit, Madras 7.33 7.85 38.72
31.33 9.65 38.73
20. Tripura —_ — —
21. Uttar Pradesh
Hotel at Varanasi 23.49 7.14 294
Hotel at Agra (Land) 0.03 —_ —
Taj Restaurant, Agra — 0.04 —
Kosi Restaurant — 0.04 027
Transport Unit, Agra 2.03 345 7.67
Transport Unit, Yaranasi 1.23 4.57 8.35
26.78 15.24 19.23
22. West Bengal
Airport Hotel, Calcutta 13.84 5.17 15.08
Transport Unit, Calcutta 2.64 2.50 25.24
16,48 7.67 40.32

UNION TERRITORIES

Delhi
Ashok Hotel 34.85 70.11 18,59
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1 2 3 4 5
Janpath Hotel 3.27 9.35¢ 14.27
Lodhi Hotel 15.84 7.41 443
Ranjit Hotel 1.67 0.06 1.96
Akbar Hotel 48.27 13.98 11,73
Qutab Hotel 0.65 0.83 —_

Renovation of Janpath, Lodhi and — — —
Ranjit Hotels

Samrat Hotel 276.11 612.68 791.20
Kanishk Hotel 123.36 305.94 154.47
Ashok Yatri Niwas 81.80 81.91 157.29
Transport Unit 10.77 12.90 101.09
DFS at Palam 2.22 - 1.12
Tax Free Shop, Ashok Hotel — 1.22 —_—

SEL Show at Red Fort —_ —_ —
Advance action in respect of Fifth -- — —

Plan Project

Manpower, Planning and Training 1.04 3.60 0.94

Office Building 2.28 46.71 —

Vigyan Bhavan Restt. 0.24 — —

Naraina Workshop - 15.31 71.90

Kitchen Equipment for ASIAD - —_ 143.91

Ashok Yatri Catering Vans - —_— 1.26

CHOGM/NAM - bt 111.30
602.37 1188.01 1521.46

Chandigarh

Hotel at Chandigarh 1.24 12,00 —_—

Pondicbherry

Hotel at Pondicherry (JV) -— 4.78 —_

Arunachal Pradesh

Hotel at Itanagar (JV) - - 0.05

Grand Total : 762.53 1329.87 1887.68




223 Written Answers MARCH 19, 1984 Written answers 24
" Statement-IIT
Statement showing State-wise|Project-wise Grant-in-Ald given to Institute of Hotel
Management Catering Technology and Applied Nutrition| Food-craft Institute
during the last three years l.e. 1980-81, 1981.82, and 1982-83.
(Rs. in Lakhs)
S| No. Name of State Name of Project 1980-81 1981-82 1982-83
1 2 3 4 5 6
1. Bihar Food-craft Institute Patna - — 5.35
2. Jammu and Institute of Hotel Management, — 1.91 4.80
Kashmir Catering Technology and Applied
Nutrition, Srinagar.
3. Karnataka Food-craft Institute, Bangalore  0.51 4.81 —
4.  Madhya Pradesh  Food-craft Institute, Bhopal 341 4.67 3.9
5. Mabharashtra Institute of Hotel Management, 10.81 25.65 21.47
Catering Technology and Applied
Nutrition, Bombay.
Food-craft Institute, Pune - 0.39 —
10.81 26.04 21.47
6. Rajasthan Food-craft Institute, Jonpur 3.00 — -
7. Tamil Nadu Institute of Hotel Management, 12.65 12.75 15.96
Catering Technology and Applied
Nutrition, Madras
8. Uttar Pradesh Food-craft Institute, - —_ 1.90
Uttar Pradesh
9. West Bengal Institute of Hotel Management, 14.48 11.10 17.90
Catering Technology and
Applied Nutrition, Calcutta
10. Kerala Food-craft Institute, 0.22 — —
Kalamassery
11. Chandigarh Food-craft Institute, 2.80 1.00 0.19
Chandigarh
12. Delhi Institute of Hotel Management  76.86 18.24 21.55
and Nutrition, Delbi
Food-craft Institute, Delhi 1.02 0.50 4.95
77.88 18.83 26.50
Grand Total : 125.66 82.86 102.66
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Meeting of Chief Ministers to Discuas
Possibilities of Increasing Export
of Iron Ore

3370. SHRI K. PRADHANI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government have convened
a meeting of the Chief Ministers of some of
the Eastern States including Orissa to discuss
the possibilities of increasing exports of
iron ore from Paradip port and the problems
being faced by the iron ore mining industry
in the Eastern Sector ;

(b) if so, the outcome of the discussions
held ; and

(c) if not, when is such a meeting likely
to be convened and the items proposed to be
put down for discussion ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) to
(c). The meeting has not yet been convened.
Itis likely to be convened in the near
future.

Setting up of Remada Type Hotels
in India

3371. SHRI K. PRADHANI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Remada Hotel Chain of
United States is making a debut in the
Indian hotel industry by lending its name
and providing technical know-how for esta-
blishing a range of different type of hotels on
the lines of “Remada Renaissance’ to cater
to luxury conscious clients which are found
in cities like Bombay and ‘“‘Plain Remada
Hotels” to  serve unostentatious business
clientele of medium-sized citics and at the
lowest rung on its patterns of ‘Remada
Inps' ;

(b) if so, the names of the Indian collabo-
rators and the cities and towns in which the
Remada style hotels are likely to be set up
and the anticipated cost of thesc hotels ;
and
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(c) whether Government will consider
the desirability of setting up the types of
hotels like ‘Plain Remada’ and ‘Remada
Inns® in India, which are needed the most ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a)and (b). So far the Govern-
ment of India has not received any concrete
proposal.

(¢) Asand when such proposals are
received, they will be considered on merits.

Loss Sustained by Vayudoot since
Inception

3372. SHRI K. PRADHANI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the total loss sustained by the Vayu-
doot so far since its inception ;

(b) the steps being taken to make ita
viable airline ; and

(c) whether it is proposed to link any
cities with Vayudoot services in Orissa in
the near future ; if so, which are these ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Since its inception in January,
1981, and upto December 1983 Vayudoot
has sustained a cumulative loss of Rs. 182.73
lakhs approximately.

(b) Inter alia, the following measures
have been introduced to make Vayudoot's
operations viable :

(i) cloge monitoring of operations,

(ii) discontinuance of routes which incur
beavy loss,

(iii) State Govts. have been requested to
exempt the fuel purchased by Vayu-
doot from Sales Tax.

(iv) Steps are being taken to induct fuel
efficient aircraft in the fleet of Vayu-

- doot.
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(c) Vayudoot is operating to Rourkela.
In the near future no other city in Orissa is
proposed to be airlinked by Vayudoot.

L.I.C. Equity Shares in Companies

3373. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) the names of Companies in the
private sector where the Life Insurance
Corporation has got sizeatle hold in equity
share capital as per latest figures available
with Government ;

(b) the amount of investment in equity
shares in each case ; and

(c) the extent of control, if any, exercised
by the L.I.C. on the working of these Com-
panies either through its Directors or
otherwise ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). A statement is attached.

(c) The LIC keeps a watch over the
working of the companies through study of
the market reports and accounts of the
companies. It is also assisted in this matter
by the nominee directors, whose role and
responsibilities include :

(i) assessing and improving the manage-
ment of the enterprisc.

{ii) closely monitoring the continued pro-
gress of the enterprise and its
reasonable profitability.

(iii) preventing any misuse of its position
by the promoter group, and

(iv) keeping the nominating institutions
informed well in time of any adverse
developments in the enterprise.

Statement

(Rs. in Lakhs)

Si. No. Name of the Company Subscribed/Paid up LIC’s Holding
Capital (Face Value)
1 2 3 4
1. Aluminium Industries 269.93 69.56
2. Apte Amalgamations 62.50 18.50
3, Bengal Coal 120.00 31.16
4, Burrakur Coal 121.23 34.89
5. Dishergarh Power 72.00 21.60
6. Escorts Ltd. 1337.72 401.31
7. Gold Mohur Mills 120.00 30.17
8. Hindustan Brown Bovery 400.00 100.30
9. Hindustan Gas Ind. 110.25 28.14
10. Indian Cable 628.89 173.77
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1 2 3 4
1. J.K. Manufacturer 19.60 5.88
12, Kirloskar Pneumatic 257.33 68.13
13. National Rubber Mfrs. 120.00 30.31
14. ’ Shetia Mining 65.00 16.85
15. Simplex Mills 174.64 4.17
16. Travancore Cochin Chemicals 125.00 37.50
17, Textool Ltd. 79.53 23.86
18, Western India Trustee 235 0.74

Alleged Killing of Border Road Oganisa-
tion Staff in Mizoram

31374. SHRI E. BALANANDAN : Wil
the Minister of DEFENCE be pieased to refer
to the reply given to Starred Question No.
97 on 25 February, 1983 regarding alleged
killing of Border Road Organisation staff in
Mizoram and state :

(a) the present position of action initiat-
ed against guilty Army Pioneers and O.C.
Army Pioneer Coy ; and

(b) whether
direct authorities again
actions against guilty ?

Government propose to
to cxpedite the

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP.
SINGH DEQ) : (a) and (b). The Summary
of Evidence to investigate into the circum-
stances leading to this shooting incident has
been completed. Pre-trial advice is being
obtained before taking further action.

The Army authorities have been requested
10 expedite the matter.

Cancellation of Arbitrary Actions against
Civilian Employees of G.R.E.F.

3375. SHRI E. BALANANDAN : Will
the Minister of DEFENCE be pleased to

state :

(a) whether it is a fact that CCS (Con-
duct) Rules 1961 including Rule 7 and Army
Rules 1954 including Rule 19 both are appli-
cable to civilian employees of GREF under
B.R.O. and are overlapping each other in
restricting the association rights ; and

(b) if so, the statutory guidelines as to
the invocation of these two different rules
which restrict the same rights ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b). As the Civil
Service Regulations and Army Act/Army
Rules are applicable to the GREF, adminis-
trative guidelines for the application of these
rules have been issued. There is no require-
meat for statutory guidelines.

Memorandum from Allahabad Bank
Officers’ Association

3376. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have received a
memorandum dated 20th November, 1983
from the Allahabad Bank Officers’ Associa-
tion ;.and
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(b) if so, the details of the memorandum
and the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJANAR-'
DHANA POOJARY) : (a) Yes, Sir.

(b) The Allahabad Bank Officers’ Asso-
ciation had subuitted a Memorandum on
20th November, 1983 to the Finance Minis-
ter, the Members of Parliament and Mem-
bers of the Board of Directors of the Allaha-
bad Bank, protesting against the action
taken by the Bank Management against
certain officers in connection with the
theft that occurred at the main branch,
Allahabad on 29/30th January, 19583 and
pointing out certain deficiencies in the exist-
ing security arrangements in the bank and re-
questing that the security arrangements may
be strengthened. The Allahabad Bank has
reported that the case of theft has already
been reported to the police and police investi-
gation has not yet been concluded. Pending
the police investigation, the Chief Manager
of the branch has been suspended and
charge-sheeted for gross negligence for not
carrying out basic security instructions. In
so far as strengthening the security arrange-
ments within the bank is concerned, the
bank has further reported that a number of
measures such as posting of armed guards
at vulnerable branches, installation of
alarms and certain other security arrange-
ments have been taken. It will not be in the
public interest to divulge the details of these
security measures.

Memorandum from Kerala Coffee Collect-
ing Agents Association

3377. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
COMMERCE be plcased to state :

(a) whether Government are aware of
the memorandum dated 26th September,
1983 submitted to the Chairman, Coffee
Board, Bangalore by the Kerala (Travan-
core) Coffee Collecting Agents® Association ;
and

(b) if so, the details of thc memorandum
and the action taken thereon ?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :
(a) Yes, Sir.

(b) The Kerala Coffee Collecting Agents’
Association was aggrieved by the grant of
fresh coffee collecting agencies by the Coffee
Board for the season 1982-83 and requested
in their memorandum for cancellation of the
agencies already granted. An official com-
mittee was constituted by the Coffee Board,
to go into the matter in depth. The report
was submitted by the official committee on
20-2-1984. Coffee Board will consider its
recommendations and take further necessary
action.

Progress in Construction of Calicut
Airport

3378. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the details of the progress made in
the construction of the Calicut Airport of
Kerala ; and

(b) when the construction of the Airport
is expected to be completed ; the details
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b). The project for the
construction of an airport at Calicut at an
estimated cost of Rs. 14.6> crores is being
taken up in two phascs. The first phase of the
project consisting of development and grad-
ing of the site which is progressing satisfac-
torily, is likely to be completed by April/
May 1985. The second phase of the project
which includes construction of the runway,
apron, taxi-track, technical block, terminal
block and provision of infrastructure faci-
lities etc. will commence immediately after
the developed site becomes available. The
entire project is scheduled to be completed
by March, 1987.

Purchase of Kashmirl Handicrafts by
Commercial Enterprises in the
Public Sector

3379. SHRI ABDUL RASHID KABULI :
Will the Minister of COMMERCE be
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pleased to state :

(a) the names of the export commercial
enterprises in the public sector and semi
public sector which purchase from manu-
facturers Kashmiri handicrafts including
carpets in bulk/pieces for exporting and also
selling in the Jocal markets ;

(b) purchases made by them in 1983-84 ;
and

(c) whether these enterprises envisage to
increase purhases in the future ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA) : (a) There are two central
public sector enterprises, namely, Hand-
looms and Handicrafts Export Corporation
and Central Cottage Industries Corporation.

(b) Purchases made by them in 1983-84
are as under :

HHEC Rs. 15 lakhs
CCIC Rs. 110 lakhs
(c) Yes, Sir.

Foreign Exchange

3380, SHRI ABDUL RASHID KABULI :
Will the Minister of FINANCE be pleased
to state :

(a) the total foreign exchange reserve
with the couantry as on date ; and

(b) whether country will be deficit in
foreign exchange if all the liabilities in the
form of loans, etc. are taken into account
simultaneously ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) The foreign
exchange reserves of the country as on 2nd
March, 1984 (excluding SDRs and Golc¢)
were Rs. 5108 Crores.

(b) The liability on account of our exter-
nal loans canaot be set off against the
foreign exchange reserves. What is relevant
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in the context is India’s ability to meet its
debt service obligations. Our debt service
liabilities are within manageable litnits.
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Trade ia Emeralds

3382. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of COMMERCE
be pleased to state :

(a) the source of purchase of rough
emeralds and the steps proposed to widen
and increase trade in emeralds and increase
export of this sector ; and

(b) the details thereof ?
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THE MINISTER OF STATE IN THE importers,

MINISTRY OF COMMERCE AND IN

THE DEPARTMENT OF SUPPLY (SHRI Production and Export of Coffee

NIHAR RANJAN LASKAR) : (a) and (b).

Rough emeralds are mostly imported from 3384. SHRI CHINTAMANI JENA :

Switzerland, U.K., U.S.A., Brazil, Belgium,
Zambia, Federal Republic of Germany,
Columbia and France. Government has
followed a continued policy to facilitiate
import of rough emeralds with tariff conces-
sions for re-export and (o help improve
processing technology and productivity.

Export of Gems and Jewellery
3383. SHRI KRISHNA KUMAR

GOYAL : Will the Minister of COMMERCE
be pleased to state :

(a) the total exports of gems and jewel-

lery in 1983 ; and

(b) the particulars of exporters and im-
porters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Exports
of gem and jewellery ilems in 1983 were of
the order of Rs. 1303 crores.

(b) Presently, the total number of regis-
stered exporters with the Gem and Jewellery
Export Promotion Council (as on 29-2-1984)
is 2226. All the registered exporters are also

Will the Minister of COMMERCE be pleas-
ed to state :

(a) the production of coffee in the coun-
try during the years 1981, 1982 and 1983 ;

(b) the names of the States which are
producing coffee and its production in each
State ;

(c) the quantity of coffec exported during
the years 1981-82, 1982-83 and 1983-84 and
the amount involved ;

(d) the measures taken by Government
to increase the production of coffee in the
country ; and

(e) the quantum of central assistance
earmarked in Sixth Plan for the implemen-
tation of the scheme for increasing the pro-
duction of coffee ; the details of response
madc by the coffee producing States ;

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
The production of coffec in the country
during 1980-81, 1981-82 and 1982-83 scasons
and the state-wise production are indicated
below :

(in tonnes)
State 80-81 81-82° 82-83*
Karnataka 82125 102750 93925
Kerala 21043 33655 21785
Tamil Nadu 14978 15170 14920
Andhra Pradesh 286 440 N.A.
Other States 79 85 N.A.
All India 118646*° 152100 130000

¢Latest revised Estimate

- **Inclusive of sweepings and gain-weight
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(c) Exports of coffec during the years 1981-82, 1982-83 and 1983-84 has boen as follows :

Fiscal year Quantity Value
(in tonnes) (in lakhs of Rs)
1981-82 83817 16668.07
1982-83 83783 20299.30
1983.84 64357 15527.00

{April ‘83 to Jan. "84
Provisional)

(d) and (¢). Government have sanction-
ed various schemes such as expansion of
coffee cultivation, expansion subsidy, interest
and replanting subsidies, extension services
and research.  The following are the quan-
tum of financial assistance earmarked by the
Government

(Rs. fakhs)

Head VI Plan (1980-85 period)

pleased to state :

(a) the amount of the iron ore exported
to Japan during the year 1981-82, 1¥82-83
and 1983-84 ;

(b) the State from which the iron ore is
being procured and exported to Japan ; and

(c) the Government policy in regard to
the export of iron ore during the year 1984-
8s?

THE MINISTER OF STATE IN THE

Plan Schemes Allocation 563.00 MINISTRY OF COMMERCE AND IN
Loan 3481.00 THE DEPARTMENT OF SUPPLY (SHRI
Subsidi 596.00 NIHAR RANJAN LASKAR) : (a) Iron ore
ubsidies ) exports to Japan during 1981-82, 1982.83
, 1984 16.58,

Total : 00 and 1983-84 (upto February, 1984) are

Largely due to these schemes the average
annual production of coffee during the VI
Plan period is expected to reach 1,36,540
Tonnes whereas it was 1,14,342 tonnes dur-
ing the previous 5 years period. Around
10,000 hectares of the land under coffee has
been developed in the non-traditional areas
as on 1981-82 and work on 13,700 hectares is
expected to be completed in the next couple
of years. In the traditional areas. expansion
rate is around 3,000 hectares per annum.

Iron Ore Exported to Japan during 1981-82,
1982-83 and 1983-84

3385. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be

15.19 and 13.49 million tonnes respectively.

(b) Iron ore is exported to Japan from
(a) Vizag Port which is procured from
Baijladila mines in Madhya Pradesh, (b)
Madras Port which is procured from mines
in Karnataka (c) Paradip Port which is pro-
cured from mines in Orissa and Bihar and
(d) Marmugao Port which is procured from
mines in Goa,

{¢) Government Policy in regard to the
export of iron ore during the year 1984-85
will be incorporated in the Import and
Export Policy Book to be released at the
commencement of the financial year 1984-85,

News-Item Captioned ““Cost of Public
Issue High”

3386." SHRI PIYUSH TIRKI : Wil the
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Minister of FINANCE be pleased to state :-

(a) whether his attention has been drawn
to the news-item published in ‘Times of
India’ of 20 February, 1984 captioned *‘cost
of public issue high™ ;

(b) if so, details of the costs of raising
funds from the market ;

(c) the reasons for the increase in its
cost ; and

(d) the steps being taken by Government
to minimise it ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Yes, Sir.

(b) and (c). Thecost of raising capital
from the market mainly relates to: (i)
printing and distribution of prospectus and
application forms ; (ii) underwriting com-
missions ; (iii* brokerage ; (iv) bank charges
for receiving and handling applications ; (v)
postage for despatch of allotments, refund
orders, etc. ; (vi) publicity such as advertise-
ments in newspapers, conferences, etc. ; {vii)
fees for managers to the issue as also to
registrars ; and (viii) legal charges ; (ix)
auditors fee. Over years there has been an
increase in all these items of expenses
raising thereby the cost of raising funds.

(d) Several suggestions are being made
by many parties from time to time. Recently,
in order to reduce the cost involved in servi-
cing the shareholders, a circular has been
issued to all stock exchanges prescribing mi-
nimum allotment in respect of equity shares
at 50 of Rs. 10/- each and in respect of prefe-
rence shares/debentures at 5 shares/deben-
tures of Rs. 100/- each. Some suggestions
are of an administrative nature and one or
two relate to amendments to some of the
statutory provisions. All these are cons-
tantly kept in view and on the whole the
endeavour is to reduce the cost of raising
funds to the extent feasible.

W weafeat & fagg dwt v dyer
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Performance of Natioualised Banks

3389. SHRI K. MALLANNA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have reviewed
the performance/assessment of the working
of nationalised banks in rural areas ;

(b) if so, the details thereof ; and

(c) the details of the new Gramin Banks
likely to be opened in the rural arcas of
different States during the current financial

year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The performance of the public sector baaks
is kept under continual review by the Go-
vernment and the Reserve Bank of India
with a view to securing further improvement
in their working. Available data show that
the number of rural branches of public
sector banks was 14,896— an increase of 2998
branches during the 2§ years ended June,
1983. Advances of rural branches amounted
to Rs. 3691 crores as at the end of March
1983—an increase of Rs. 2057 crores over
December 1979, Under the 1L.R.D.P, the
term credit mobilised by all commercial and
cooperative banks has been of the order of
Rs. 1471 crores during the three years 1980-
81 to 1982-83. As at the end of June 1983
there were 142 Regional Rural Banks
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functioning in the country, 139 of these had
opened 6812 branches, mobilised deposits of
Rs. 535 crores and had outstanding advances
of Rs. 624 crores.

(c) Identification of locations for establi-
shment of Regional Rural Banks (Gramin
Banks) is a continuing process and decisions
are taken from time to time on the basis of
recommendations of a Steering Committee
on R.R.Bs. functioning in NABARD.
However, during 1983-84 so far fourteen
R.R.Bs. have been set up as against the
revised annual plan programme of setting
up 17 such banks and it is expected that the
remaining 3 R.R.Bs will also get established
upto 31.3.1984,

Introduction of Mini-Compaters by R.B.1.

3390. SHRI R.L.P. VERMA : Will the
Minister of FINANCE be pleased to state :

(a) whether RBI bas introduced mini-
computers for clearing house settlements ;

(b) whether RBI has further computeri-
sed their inward clearing also ;

(c) whether staff working on the com-
puter system have to attend to their duties
at odd hours or in shifts and they are also
required to work after office hours also ;

(d) whether the staff have to work in an
atmosphere of very low temperature required
for the computer system ;

(e) the details of the incentives, compen-
sations, overtime allowance, woollen liveries
etc. being given to such staff ; and

(f) the comparative figures of incentives
being given to such staff of S.B.I. and the
steps proposed to bring RBI staff at par with
S.B.1L staff working on computer system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Reserve Bank of India has reported that it
has introduced computers for clearing house
operations at its Bombay, Madras and New
Delhi offices and has also computerised the

- inward clearing in Bombay and New Dethi,
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(c) The Working hours of staff operating
computer system in the Reserve Bank of
India have been staggered.

(d) According to Reserve Bank of India
the temperature maintained in the computer
room is only marginally lower than that
maintained in the airconditioned - office
premises.

(¢) The Class III employees of Reseeve
Bank of India who operate the direct data
entry terminals are paid a special pay of
Rs. 48/- p.m. which, at the current rates of
D.A., gives them ag additional remunera-
tion of Rs. 126.30/- p.m. They arc also
paid overtime allowance whenever required
to work beyond the prescribed working
hours. No woollen liverics are provided to

Class 111 employees.

(f) According to Reserve Bank of India
the clerical cadre employees of State Bank
of India working in its inhouse computer
are paid a fixed special allowance of Rs. 105/-
p.m. only and a discomfort allowance of
Rs. 5 per day whenever they are detained
beyond 8 P.M. Reserve Bank of India has
further reported that the need to grant higher
compensation to Reserve Bank staflf who are
required to obscrve odd duty hours has been
included in the Charter of Demands submit-
ted by the associations of workmen

employees.

Ban on Overseas Sales of Malberry Silk
Waste and Noil Tops

3391. SHRI SUSHIL BHATTACHARYA:
will the Minister of COMMERCE be
pleased to state :

(a) whether the ban on overseas sales of
mulberry silk waste and noil tops has proved
ineflfective as exporters process such mate-
rials before shipment ; and

(b) the steps taken by Government to
safeguard the spinners and weavers who are
facing raw material shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir. Export of all
varictics of silkwaste including processed
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one has been banned with effect from
23-2-84. Further noils and noil droppings
are permitted for exports only *‘On merits”
from that date.

(b) The ban on export of Silkwaste is
aimed at improving the raw material availa-
bility to the spinners and thereby safeguar-
ding the interests of the weavers. Further,
the import of raw material namely spun
silk and noil yarn is allowed under REP and
‘Advance Licencing Schemes of the current
import policy.

Supply of Sub-Standard Rugs and
Blankets by Woollen Manufacturers

3392, SHRI SUSHIL BHATTACHARYA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that sub-standard
rugs and blankets are being supplied to the
Defence Department by an informal syndi-
cate of woollen manufacturers ; and

{b) if so, the steps taken by Govern-
ment to ban such a shaddy industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir.

(b) Does not arise.
Statutory Rules for Civilian or GREF

3393. SHRI R.P. DAS : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Starred Question No.
150 on 2 December, 1983 regarding statutory
‘rules for civilian of GREF and state :

(a) whether he is aware that the equiva-
lent rank structure of civilians of GREF
notified vide Gazette of India dated 27 May,
1961 was made under non-statutory rule
No. 1001 dated 20 May, 1961 of Ministry of
Defence but does not have any statutory
‘authority similar to the provision made under
section 6 of the Army Act 1950 for civilians
falling under Section 2(1Xi) of the Act ; and

(b) if so, the reasons for making only
pon-statutory rules instead of statutory sules
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for civilians of GREF ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP.
SINGH DEO) : (a) Yes, Sir.

(b) There was no requirement for a
statutory rule.

Production of Superintendent B/M and
B/R Grade-1 and Surveyor Assistant
Grade-1 of MES

3394, SHRI R.P. DAS : Will the Minis-
ter of DEFENCE be pleased to refer to the
reply given to Unstarred Question No. 3002
on 9 December, 1983 and state :

(a) the details of action taken to remove
the stagnation of employees of same ranks
working in GREF under B.R.O. ; and

(b) if no action has been taken so far, the
reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP.
SINGH DEO) : (a) and (b). The stagna-
tion of the nature mentioned in Unstarred
Question 3002 answered in Lok Sabha on
9.12.1983 does not exist in BRO.

Rank of Mazdoor Termed as GREF-Police

335, SHRI R.P. DAS : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether it is a fact that the Ministry
of Shipping and Transport BRDB, vide
letter No. F.4(29/BRDB/60 fy. dated 22
August 1960, had raised various ranks in
GREF and no where in it, rank of GREF-
Police was raised but in Annexure-6 of Non-
Statutory Border Roads Regulations, the
rank of ‘Mazdoor’ has been termed as
‘GREF-Police’ ; and

(b) if 80, under what authority the rank
of *‘Mazdoor® has been termed as ‘GREF-
Police’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir. The Schedule
10 the letter dated 22 August, 1960, mentions
the rank, **Mazdoor (GREF-Police)™.

(b) Does not arise.
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Performance  of 100 per cent Export Unlts

3396. SHRI R.P. DAS : Will the Minis-
ter of COMMERCE be pleased to state :

(a) the corresponding gains harvested by
Government by creating 100 per cent export
units alongwith granting of varfious facilitics
to these units ; and

(b) whether these gains are in accor-
dance with the expectations of Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b).
The Scheme of 1009, Export Oriented Units
was introduced to boost exports and to
bridge the deficit in the balance of trade and
running down of exchange reserves. 391
applications for setting up 1009, EOUS, out
of 616 received, were approved upto Decem-
ber, 1983. 44 units have already commenc-
ed production and another 24 units are likely
to commence production by the end of June,
1984. The exports so far effected by units in
production as on 31 December, 1983 are of
the order of about Rs. 76 crores. The res-
ponse is considered to be encouraging.

Tourism Courses in Universities

3397. SHRI NAVIN RAVANI : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Central Government have
urged the State Government to popularise
tourism courses in the universities ; and

(b) if so, the steps taken by the various
State Governments in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b). Yes, Sir. The State
Governments and Union Territory Adminis-
trations have been requested to consider
providing educational facilities in the subject
of ‘Tourism’ in some Universities, Colleges
and Vocational Institutions. Their response
is encouraging. - But it is too early to indij-
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cate the actual steps being taken.
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Suggestions for Standardisation of Colns

3399, SHRI J.S. PATIL : Will the Miuis-
ter of FINANCE be plecased to state :

(a) whether Government have received
any suggestions regarding standardisation

of the coins ;

(b) if so, the specific suggestions made
and the reasons, grounds given in support
of the same ;

(c) by whom these suggestions were made
and when the same were received by Govern-

ment ; and

(d) the decisions Government have taken
in this regard ?

THE DEPUTY MINISTER IN THE

MARCH 19, 1984

Written Answers 248

MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) to(d). A sug-

gestion was received from Shri Subhash

Chandra Agarwal, 1775, Kucha Lattushah,

Dariba, Delhi through the Reserve Bank of
India in August 1983 for the minting of coins

of 25 Paise, 50 Paise 1 Rupee and 2 Rupees

with diameters of 19 millimeters (mms)

22 mms, 25 mms and 28 mms respectively.

The reason given was that the difference of
3 mms in diameter between successive coins

would facilitate easy recognition and would
also reduce the minting cost. It has not been

possible to accept these suggestions.

{Detection of bogus Applications for Loans
under the Loan Scheme for weaker
Sections by Punjab National Banks

3400. SHRIJ.S. PATIL : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether it is a fact that the Punjab
National Bank have recently detected cases
where applications for loans under the loan
scheme for weaker section of the community
were made by several bogus persons in
Delhi ; and

(b) if so, the details of the Banks’ obser-
vations on this subject ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) Pubjab Nat.
fonal Bank has reported that it has not
detected any case where applications for
loan to weaker sections were made by bogus
persons in Delhi.

(b) Does not arise.

Companies Eligible to Import Plant and
Machigery for New Projects

3401. SHRI J.S. PATIL : Will the Minis-
ter of FINANCE be pleased to refer to the
provisions of rule 24(3) and rule 145(d) of
the Handbook of Import Export Procedures
1983-84 and state :

(a) the names of the companies or agencies
approved by his Ministry eligible to import
plant and machinery for setting up the new
projects ;
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(b) whether this provision is intended to
regularise import of machinery by the com-
panies established for the purpose of leas-
ing ; and

(c) the total amount of sanction given
in respect of each of the companies referred
to in part (a) above.

THE MINISTER OF FINANCE (SHRI1
PRANAB MUKHERJEE) : (a) to (c). A
suitable provision has been made in para
24(3) and para 145(d) of the Handbook of
Import-Export Procedures, 1983-84, in terms
of which, applications for grant of licences
for import of plant and machinery required
for setting up new projects or for substan-
tial expansion, can be considered against
import financed by an agency/company duly
approved by the Ministry of Finance, De-
partment of Economic Affairs. No appro-
vals have been given under these provisions
so far.

Ex-Servicemen Demand Disbursement of
Pension in Himachal Pradesh through
Post Offices

3402. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have taken
note of the demand of the ex-servicemen for
the continued disbursement of the pension
in Himachal Pradesh through post offices
and not switch over to banks, in view of the
extremely geographical terrain and the
absence of bank branches on a suitable
number in the State ;

(b) if so, the decision taken by Govern-
ment in this regard ; and

(c) if not, the likely date by which Gov-
ernment would take a decision accepting
this demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) :(a)to (c). A representa-
tion had been received from the Hamirpur
district Unit of the Himachal Pradesh Ex-
Services-men League demanding continuance
of pension payment through Post Offices.
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However, there has been a number of repre-
sentations from the ex-servicemen, received
directly and through the State Government
for disbursement of pension on monthly
basis and for making arrangement of dis-
bursement of pension through Banks. In
order to meet these demands, it has been
decided to open the offices of Pension Pay
Masters in Himachal Pradesh, Punjab,
Haryana, J and K and Union Territories of
Chandigarh and Dethi. With the opening
of the PPM offices, pensioners would be
able to draw their pension every month
cither from the Pension Pay Masters or
through the nominated Public Sector Banks.
Pension could also be remitted through
money orders.

Retention of Ordnance Depot Calcutta

3403. SHRI AJIT BAG : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether Government are considering
for the retention of the Ordnance Depot,
Calcutta ; and

(b) whether it isa fact that the Army
authorities have recommended for the reten-
tion of the Depot ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) and (b). The earlier
decision of Government on the disbandment
of the Ordnance Depot, Calcutta has been
challenged in the Calcutta High Court. The
entire issue has, therefore, now become
subjudice. Government have accordingly
not taken any further action in the matter.

Swaminathan Committee on the Problems
on Mica Industry

3404. SHRI A.K. ROY : Will the Minis-
ter of COMMERCE be. pleased to state :

(a) whether it is a fact that Swaminathan
Committee has made in depth study of the
problems of mica industry ;

{b) if so, facts in details ;

(¢) whether the Committee has submitted
it réport ; and
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(d) if so, its main recommendations and
the steps taken thereon, facts in details ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) to (d). The Committee has submitted
its report and made recominendations on
export policy functioning of MITCO, licenc-
ing system, setting up of mica industries,
research and development, mining and lay-
out involved in mica industry. State Govern-
ments of Bihar, Rajasthan and Andhra Pra-
desh (the mica producing States), Central
Government Departments and the public
sector organizations concerned have been
advised to take necessary steps for the imple-
mentation of the recommsendations con-
cerning them.

Indo-Soviet, Indo-China and Indo-Bangladesh
Trade

3405. SHRI A.K. ROY: Will the
Minister of COMMERCE be pleased to
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state :

(a) the details of the Indo-Soviet, Indo-
China and Indo-Bangladesh trade in the
last five years, details thereof ;

(b) whether there is any substantial in-
crease and any plan to increase that in
future, if so, probable avenues for such
increase, facts in details ; and

(c) the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a)to (c).
A statement is attached,

Statement

(a) Details of the Indo-Soviet, Indo-China
and Indo-Bangladesh trade during the last
five years are as uander :

(Rs. in crores)

Year _ Indo-Soviet _.Indo-China Indo-Bangladesh
Imports Exports Imports Exports Imgorts Exports

1978-79 469 411 1.17 24.19 1.77 52.57
1979-80 822 638 16.24 20.43 5.18 97.97
1980-81 1014 1226 81.99 23.63 12.30 74.83
1981-82 1137 1661 78.26 52.68 15.20 59.65
1982-83 1513 1558 105.02 12.16 9.24 32.47
(Prov.)

(b) and (c). The steps being taken for diversification in product mix, annual

increasing the trade with these regions are

as under :—

(i) Indo-Soviet Union :

Promotion of trade with USSR is a
Keeping inter-
alia, in view the twin objcctives of
bringing about expansion of trade and

Continuous process.

trade plans are drawn with the USSR.

Indo-China :

Two way tradc between India and
Peoples Republic of China has increa-
sed from Rs. 25 crores in 1978-79 to
Rs. 117 crores in 1982-83, Sinco
resumption of trade between India and
Peoples Republic of China in 1977,

(ii)
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bilateral trade has been reviewed four
times at Official level with a view to
identify the items of export/import
interest. Trade delegations have also
been exchanged.

(iii) Indo-Bangladesh

Both India and Bangladesh are
making efforts for expansion and
diversification of trade. In addition
to review of bilateral trade through
the forum of the Joint Commission
and official trade delegations, a num-
ber of delegations of representatives
of trade and industry have been ex-
changed to identify further areas of
mutual cooperation. The feasibility
of longterm arrangements for specific
trade items is also being considered
for growth of trade,

Equity Shares of L.I.C.

3406. SHRI D.S.A. SIVAPRAKASHAM:
Will the Minister of FINANCE be pleased to
state :

(a) whether the L.I.C. has kept out
of institutional buying of equity shares of
the stock market in Calcutta ; and

(®) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Construction of Residential Accommoda-
tions for Defence Accouats Employees

3407. SHR]1 RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be plcased
to state :

(2) whether Government have decided to
construct residential accommodations for
Defence Accounts employees ;

(b) whether action for the construction
of residential accommodations for Defence
Accounts Department employees has been
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initiated at Patna ; and

(c) if not, the action Government pro-
pose to takc to remove acute residen(ial
problems of D.A.D. employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Construction of resi-
dential accommodations for Defence
Accounts employees is already in progress
at certain stations.

(b) and (c¢). Efforts are being made to
secure land at Patna for this purpose.

Female Civilian Employees of GREF

3408. SHRI AMAL DATTA :
SHRIPHOOL CHAND VERMA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that female
civilian employees of GREF under B.R.O.
are also subject to the provisions of Army
Act 1950, while recruitment of female candi-
dates in Army is not allowed under the
Army Act, 1950 ;

(b) if so, under what statutory authority
the provisions of Army Act, 1950 were exten-
ded to the female employees of GREF under
B.R.O. while the Act is not at all meant for
female candidates ;

(c) whether Government ever reviewed
the complacency of applicability of the pro-
visions of Army Act to fegnale employees of
GREF, if so, the details thereof, and if not,
whether it will be reviewed now ; and

(d) whether there has happened any
event wherein female employees are penali-
sed under Army Act since 1960 in GREF
under B.R.O. ; if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
BINGH DEO): (a) to (d). The General
Reserve Engineer Force are subject to certain
disciplinary provisions of the Army Act,
1950, and Army Rules, 1954, as stipulated
in SROs 329 and 330, dated 23.9.1960. In
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this regard there is no exception in favour
of female employees. No difficulty has been
experienced in the application of the Army
Act to GREF employees. There has also
not been any case of female employees of
GREF being penalised under the Army Act,
1950.

Special Laws for Employleg Casual
Labourers in GREF

3409. SHRI AMAL DATTA :
SHRI RAM PRASAD
AHIRWAR :

Will the Minister of DEFENCE be pleased
to state :

(a) whether thousands of casual paid
labourers under daily wages and monthly
wages are employed in GREF Units/Projects
under B.R.O. by way of recruiting at site
and importing to site from various base
depots of the projects and States since
1960 ;

(b) if so, the details of number of such
labourers employed every year in the whole
organisation since 1960 ;

(c) whether the casual labourers employed
in GREF come under normal labour laws
or under any special laws ; and

(d) if this come under any special laws,
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d). The Border
Roads  Orgafisation employs casual
labourers on daily wages basis. Depending
upon circumstances, such labourers may be
local people or people recruited and brought
from other areas. The approximate number
of such personnel employed from 1967-68 10
1982-83 are as under :

MARCH 19, 1984

Year Approx. No. of
casual labour
employed
1 2
1967-68 49,452
1968-69 51,541

Written Answers 2%6
1 2
1969-70 61,497
1970-71 63,316
1971-72 58,506
1972-73 65,790
1973-74 65,153
1974-75 62,255
1975-76 63,775
1976-77 60,151
1977-78 57,213
1978-719 59,760
1979-80 60,601
1980-81 61,532
1981-82 63,378
1982-83 74,168

The information in respect of employment
of such labourers before 1967-68 is not
available. Services of casual labourers in
BRO is covered by the relevant provisions
in the Border Road Regulations. These
personnel are also covered by Workmen's
Compensation Act, and Minimum Wages
Act.

Payment of Project Area Allowance to
Civilian Employees of GR.E.F.

3410. SHRI AMAL DATTA :
SHRI PHOOL CHAND VERMA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware of
the finding of the Third Pay Commission
wharein it was held that the civilian emplo-
yoes of G.R.E.F. in B.R.O. are being paid
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special compensatory allowance and ration
at certain specific hard-field area, in place
of project area allowance as applicable to
P.W.D. and C.P.W.D. ;

(b) if so, how services of civilians em-
ployees of GREF in hazardous conditions
and under the harsh provisions of Army Act
and army rules are being compensated ;
and

(¢) in what way Government propose to
compensate the hazardous conditions of
service in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE. (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) and (c). In view of the hardships in-
volved on account of service in difficult and
remote areas, GREF personnel have been
provided the facilities of free ration in a_ll
Non-Static Units and in specified Static
Units, Special Compensatory Allowance in
specified arcas and free clothing and free
single accommodation, which are not avai-
lable to other Central Government civilian
employees. It is premature at this time, to
say about future compensation.

Value of Spare Parts in Stock for
Boeiag-707 Alrcraft

3411. SHRI LAKSHMAN MALLICK
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the value of the spare parts at present
in stock for Boeing-707 aircraft ;

(b) whether it is a fact that these aircraft
are going to be replaced ; and

(¢) if so, in what manner the spare parts
will be utilised and/or disposed of ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) As on 29.2.1984, the value
of spare parts in stock with Air-India for

¢ing-707 aircraft was Rs, 16.16 crores.

(b) These aircraft are expected to be
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replaced by 1985-86.

(c) This stock will continue to be held
with Air-India till the last Boeing-707 air-
craft is pulled out of service. They will
thereafter be sold.

Items Exported/Imported through
Paradip Port in Orissa

3412. SHRI LAKSHMAN MALLICK :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of items exported and
imported through Paradip Port, Orissa in
1981-82 and 1982-83 ; and

(b) the steps Government have taken to
increase the export of these items particu-
larly iron ore during 1983-84 through this
port ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND N
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

Assistance to Bibar for Completion of
Peading Projects

3413. SHRI N.E. HORO Will the
Miaister of FINANCE be pleased to state :

(a) whether Government of Bihar have
approached the Central Government for
additional financial assistance for the current
financial year to complete the pending
projects ; and

(b) ifso, the details regarding the addi-
tional financial assistance, if any, provided
by the Central Government ?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE) : (a) and (b). The
State Government is facing a severe resources
constraint in the current year to finance the
approved Plan outlay due to large carry over
deficit of 1982-83 and have approached the
Goveroment of India for special assistance
to restore the cut in the Plan Outlay necessi-
tated by the inadequacy of resources. Discu-
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ssions have been held with the State Govern-
ment. The State Government has agreed to
reduce their reliance on overdraft and avoid
any deficit in the current year’s transactions.
In view of this, the question of giving some
assistance to the State in the current year
is under consideration.

. Foreign Exchange Earned from Tourism
during 1982 and 1983

3414, SHRI MANMOHAN TUDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have earned
more amount of foreign exchange from
tourism in 1983 than in 1982 ;

(b) if so, the amount of foreign cxchange
earned by Government from tourism in
1982 and 1983 ; and

(c) the details thersof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : {(a) to (). The amount of
foreign exchange earnings from foreign
travel during 1981-82 was Rs. 1,063
crores according to the estimates published
by the Reserve Bank of India. Reserve
Bank of India estimates for subsequent
years are not yet available. However, as per
the trends estimated by the Department of
Tourism on the basis of tourist arrival
figures, the foreign exchange earnings have
grown by about 6.8% and 109 during the
years 1982 and 1983 respectively.

Cases of Ostentatious Expenditare

3415. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE
be pleased to state :

(a) the particulars of cases of ‘osten-
tatious expenditure’ within the meaning of
the Indian Income-Tax Act, 1960 as amen-
ded in 1974 (section 13)) which had been
detected during the current year so far in
Delhi, Calcutta and Bombay ;

(b) whether the term ‘ostentatious expen-
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diture’ has been clucidated in any of the
Governmental instructions to the Field
Officers ; if so, its implications ; and

(c) whether any check is being exercised
by the Income-tax Department to detect
such cases of lavish spending on marriage
parties in the S-star hotels and elsewhere by
the business community which hold the
parallel economy in the form of ‘unaccoun-
ted money’ ; if so, in what manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Information is being
collected and will be laid on the Table of
the House.

(b)and (c). Yes, Sir. Instructions have
been issued to the field authorities from time
to time to make more effective use of the
powers vested u/s 133-A(5) of the Income-
tax Act, 1961 in order to curb the ostenta-
tious exhibition of unaccounted wealth by
way of lavish expenditure on marriage,
social and other functions.

Widespread Protectionists Response to

Global Economic Woes Faced by GATT

and its Impact on India’s Exports to
EEC, etc.

3416. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased to state :

{a) whether the General Agreements on
Tariffs and Trade (GATT) faces the most
formidable challenge in its 3G-years history
this year in the facc of widespread protec-
tionists response to global economic woes ;
and

(b) if so, its impact on India's exports to
the EEC and other countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) The
increasing tendency to adopt protectionist
measures has been exerting severe pressure
on the multilateral trading system of GATT.

(b) The impact of protectionism on
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India’s exports cannot be quantified as there
are several factors which affect exports.
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qaRt) o (F) A1) & @ @i azral v
wIka § faata favq gwv g —

(9ea wrew w0 ¥)
1981-82 1982-84 1983-84

miw-fravas, 83
qog quugy *100

*zad wifnw § 90 1@ w0 ¥ gew A
Iz e AR qeRR faast amang v
yafata aYfaga da & eQ@a wd & s
fwar mar

(=) aur () awry dtr & arrey T
Wi eqrfyd ® % & www 9T faena fwar
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agr feeg o & aF @ wat & fag
AT & AW ) FHY AR FE F9 F187 T
gqq § afgar feew & ang & warfaa
JeTRY &Y Juafey F wreor ¥ SeqrE) A
frata @aar &1 &7 garEaT &1 79g § Q@T
FEAT ATYGF T & ATNIL A 047 747 |
A1 § wehigd, feafve ¥ Sa & an d
fa=re fisan war afes 3& saTaN qraraar
FfE g7 SN §T JAeT W F IJoey
R Y Y FH JIT TG W2

Maodification to Military Discipline

3418. SHRI AJIT KUMAR SAHA :
SHRI PHOOL CHAND VERMA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that military
discipline had been modified to Discipline
only by the Central Government, Ministry
of Defence while applying the provisions of
Army Act, 1950 to civilians of GREF under
SRO No. 329 dated 23 September, 1960 but
all punishments applicable to violation of
military discipline are retained and enforced
for violation of ‘Discipline’ ; and

(b) if so, whether Government have ever
reviewed the implications of such modifica-
tion and enforcement of harsh punishments
and if not, whether same will be reviewed at
least now ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a)and(b). Only speci-
fied, and not all, provisions of the Army
Act, 1950, and Army Rules, 1954, with sui-
table modifications as stipulated in S.R.Os.
329 and 330, dated 23-9-1960, have been
applied to the G.R.E.F. No review of the
existing arrangement is considered neces-
sary.

General Statutory Rules for the Recruit-
ment of Officers and Subordinates of
G.R.EF. under B.R.O.

3419. SHRI RAMPRASAD AHIRWAR :
SHRI M.M. LAWRENCE :

Will }he Mipister of DEFENCE be
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pleased to state :

(a) whether certain General Statutory
Rules (G.S.Rs) are made under Article 309
of the Constitution regulating the recruit-
ment of officers and subordinates of General
Reserve Engineering Force under Border
Road Organisation ;
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(c) whether these GSRs were laid on the
Table of the House ; if so, references thereof
and if no, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) A statement indicating details of
current GSRs on the subject is enclosed.

(b) if so, the details of such GSRsin
respect of all ranks and the references of (¢) No, Sir. There was no such require-
gazette notifications and its dates etc. ; and ment.
Statement
(i) Civilian Officers (Non Techni- GSR No. 145 Gazette of India Part-1I,
sal) Sec. 3(i) dt. 25.1.69

(ii) Medical Officers GSR No. 146 —do—

(1ii) Border Roads Engineering GSR No. 1554 Gazette of India Part-1I,
Service Group ‘A’ Rules 1977 Sec. 3(i) dt. 12.11.77.

(iv) Border Roads Engineering GSR No. 1555 —do—

Service Group ‘B’ Rules 1977

(v) Border Roads Engineering Ser- GSR No. 185 Gazette of India Part-II,
vice Group ‘A’ Rules 1977 Sec. 3(i) dt. 14.2.1981.
(Electrical and Mechanical)

(vi) Border Roads Engineering Ser- GSR No. 523 Gazette of India Part-II,
vice 1977 Group ‘A' Assistant Sec. 3(i) dt. 5.6.1982.
Executive Engineer (Civil)

(vii} Border Roads Engineering Ser- GSR No. 186 Gazette of India Part-11,
vice Group ‘B’ Rules 1977 Sec. 3(i) dt. 14.2.1981.
(Electrical and Mechanical)

(viii) Hindi Officer GSR No. 690 Gazette of India Part-11,

Sec. 3(i) dt. 14.8.82.

(ix) Recruitment Rules to Group GSR No. 613 Gazette of India Part-1I,
‘C’ and ‘D’ Posts Sec. 3(i) dt. 17.7.82.

(x) Chief Draughtsman and Steno- GSR No. 118 Gazette of India Part-11,
grapher Gde-I Sec. 3(i) dt. 5.2.83.

(xi) Hindi Translator GSR No. 796 Gazette of India Part-II,

Sec, 3(i) dt. 18.9.82.

(xii)) Accountant GSR No. 797 —do—
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Gap between Wholesale and Consamer
Price Index

3420. SHRI BRAJAMOHAN MOHA-
NTY : Will the Miuister of FINANCE be

pleased to state :

(a) whether gap between wholesale price
index and consumer price index has widened
during the period July to Decembeg, 1983 ;
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(b) -ifso, the reasons why luch.;{entms
are reflected in the economy ; and

(c) the steps taken to counteract such
trend ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a)to (c). No,
Sir. The movement in the two indices is
shown below :

All Commodities Whole-

All-India Consumer

sale Price Index (Base : _ Price  Index for

1970-71=100) Industrial Workers

(Base shifted to

1970-71 ==100)
(Moanthly average)
1983

July 311.6 291
December 317.8 301

The Consumer Price Index generally follows
the movement in Wholesale Price Index with
some time lag. In the long run the two
indices tend to move in the same direction.

Recovery Rate of NABARD-I |

3421. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of FINANCB
be pleased to state :

(a) whether the recovery rate of the
NABARD:-I is dismal one ;

(b) if so, the reasons for the same ;

(¢) whether Government have any plan
to improve the situation ; and

(d) if not, the reasons for the same ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b).
Presumably the Hon’ble Member is referring
to Loans refinanced by the National Bank
for Agriculture and Rural Development.
The recovery position of different financial
institutions and in different States, varics.
In some cases it is not upto expectations on

account of natural calamities like drought,
floods and cyclones, which reduce the repay-
ing capacity of farmers.

() Yes, Sir. Chief Ministers of States
where there is scope for improvement in the
recovery position, have been requested to
initiate necessary steps. Action is being
taken against willful defaulters. A case by
case review is also being carried out to
rephase/reschedule loans in deserving cases.
The National Bank for Agriculture and
Rural Development is closely monitoring the
recovery position in different States and
institutions.

(d) Does not arise.
Performances of Public Sector Units

3422, SHRI BRAJA MOHAN MOHA-
NTY : Will the Minister of FINANCE be
pleased to state :

(a) whether any exercise has been done
by his Ministry regarding the performances
of public sector units and more particularly
about capacity utilization cost and time over
running and reasonable financial profit
returns and if so, the result of the exercise ;
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(b) which of the public sector industrics
are lagging behind in the field of anticipated

capacity utilization and details of such.

industries ;

(c) which of the public sector industries
existing and under installation, are suffering
from cost and time over running and the
details thereof ; and

(d) the steps, Government have taken os
propose to take to improve the performances
and profitability of the units, details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Attention is invited to
Public Enterprises Survey for 1982-83,
Volumes I to III laid on the Table of the
House on 28th February, 1984 which analy-
ses the performance of Public Sector Uits,
both at macro and micro levels, inter alia,
covering capacity utilization, progress of
construction and profitability.

(b) and (c). A detailed analysis of capa-
cities and their wutilization is given in
Chapter 20 of the Public Enterprises Survey,
pages 220 to 243 and information relating
to time and cost over runs of sclected public
sector projects is available at pages 125 to
127 of the Survey.

(d) Government is continuously review-
ing the performance of Public Enterprises
and among the steps taken to upgrade the
performance, mention may be made of the
following :—

(1) Constitution of special study teams to
go into specific causes of continued
low capacity utilisation wherever noti-
ced and recommended short term and
long term remedial measures.

(2) A Cabinet Committee on Infrastruc-
ture is entrusted with the task of
continuously monitoring the perfor-
mance of enterprises providing infras-
tructural facilities and take steps for
improving their working.

(3) Additional investments are provided
as balancing facilities and captive
power plants wherever justified.

{4) Technology upgradation, modernisa-
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tion and rehabilitation of plant
and equipment and diversification of
products, wherever considered appro-
priate,

(5) Regular monitoring by the concerned
administrative Ministries and Depart-
ments through quarterly performance
review meetings in respect of indi-
vidual enterprises.

(6) Improving the selection and appraisal
of top managerial personne! as well as
timely filling up of top vacancies.

(7) A high level Committee on Monitor-
ing of Eaecution and Expeditious
Completion of major projects is
reviewing on a continual basis the
progress of important projects under
implementation.

Bank Robberies

3423. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whcther an employec of Bank of
Maharashtra was killed and another injured
at Nasik during a bank robbery, Times of
India of 25 January, 1984 ;

(b) if so, full details of the happening
and corrective steps taken/proposed at
increasing lawlessness ;

(c) the total number of bank robberics
and attacks on bank staff year-wise, State-
wise during the last three years ; and

(d) what was the lowest ever and highest
ever number of such incidents since 1950 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). Bank
of Maharashtra has reported that a gang of
four persons attacked two of its employces
in Naslk City on 24.1.84 while they were
proceeding to State Bank of India for
remitting the cash and looted from them &
sum of Rs. 3.5 lakhs. One of the employes$
died and the other was injured,
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As reported by the banks, statewise infor-  number of dacolties/fobberfes that occurred
mation of bank dacoities/robberies that  in banks during the period 1978 to 1983 is
occurred during the years 1981, 1982 and given below :

1983 is given in the Statement.

1978 12

State Governments, who are primarily 1979 . 12
resporsible for the maintenance of law and

order, have been requested to take suitdble 1980 24 .

preventive measures for curbing the inci- 1981 40

dents of bank dacoities/robberies. Govern- " 1982 7
ment have also issued guidelines to all public

sector banks to tighten security measures 1983 s 97

within their premises.
The information for earlier years is not

(d) As per available information, the available.

Statement

State-wise break up of bank robberles|dacolties which occurred in 1981, 1982 and 1983

States 1981 1982 1983
‘m;;\;;hra Pradesh — 1 2
Assam - 1 3
Bihar 3 18 16
Chandigarh - —_ 2
Dclhi 2 2 3
Haryana 1 4 6
Kerala 1 —_— -
Karnataka 2 3 2
Madhya Pradesh 1 1 1
Mabharashtra 1 1 2
Manipur 1 1 —_
Orissa 1 —_ 3
Uttar Pradesh 9 15 11
West Bengal 16 22 - 12
Tamil Nadu 1 -— 2
Punjab 1 5 25
Rajasthan -_ 2 7
Gujarat - 1 -

Total o m 97
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- Daring Burglary in Customs Detention
Room at Delhi Airport

3424. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that a daring
burglary was committed in the customs
detention room at the arrival terminal of
Dethi Airport in which lakhs of rupees
worth of goods detained from passengers for
customs clearance were stolen ;

(b) whether the inventory of the goods
stolen has since been prepared ;

(c) if so, the details thereof and the value
of goods stofen ;

(d) the circumstances in which the burg-
lary was committed ;

(e) whether the thieves have since been
apprehended ; and

(f) whether the hand of customs officials
is suspected in the theft, and if so, the action
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, Sit. A burglary was
committed in the Customs Godown in the
fnternational Arrival Hall of Dethi Airport
in the night of intervening 3rd and 4th
January, 1984. The value of the goods
stolen is estimated at about Rs. 12.5 lacs.

(b) and (c). Yes, Sir. Inventory of goods
identified as missing, include gold and gold
jewellery, watches, currency, Diamonds,
Revolver/Pistols, etc. totally estimated to be
of the value of Rs. 12.5 lacs. A copy has
been sent to the police for investigation.
It bas been ascertained informally from the
Police that they have recovered a lot of goods
believed to be connected with the burglary
under reference, accounting for a substan-
tial part of the goods burgled.

(d) The burglars intruded into the
Strong-room apparently by gaining entry
from the opening ip the back wall where an
exhaust fan was fixed, after cutting and
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twisting the iron bars protecting the opening.

() Yes. Ten persons have been repor-
tedly arrested by the police so far in connec-
tion with the said burglary.

(f) No such involvement is reported by
the investigating agency.

Modernisation and Expansion of Woollen
Textile Mill Industry

3425. SHR1 B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the woollen textile mill
industry has formulated a Rs. 385-crore
programmes for modernisation and expan-
sion of the mills during the Seventh Five
Year Plan ;

(b) if so, whether the Indian Woollen
Mills' Federation has submitted the pro-
gramme to the Union Ministry of Industry
for necessary action ;

(¢) if so, whether the woollen industry
had been provided sufficient funds during
the Sixth Plan period ;

(d) if so, whether the Union Government
have considered the proposals made by the
Federation of Indian Woollen Mills for
modernisation Programme  during the
Seventh Plan ; and

(e) if so, by what time the final decision
in this regard is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b).
For formulating the Seventh Five Year Plan
projections, Indian Woollen Mills’ Fede-
ration have submitted a programme envisag-
ing an outlay of Rs. 160 crores for moderni-
sation only.

(¢) No, Sir.

(d) and (¢). Indian Woollen' Mills’ Fede-
ration has been involved in the finalisation
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of modernisation programme in the Seventh
Five Year Plan.

RBI Report on performance of large
Public Companies

3427. SHRI R.R. BHOLE : Will the
Minister of FINANCE be pleased to state :

(a) whether the performance of 486
select large public companies has shown a
decline during 1982-83 as per the Reserve
Bank of India study ;

(b) whether the production value, gross

PHALGUNA 29, 1908 (S4XA)

Written Answers 4

profits, interest payment and the manufac,
turing expenses also deteriorated ; and

(c) whether Government will punish the
administrators after holding the officers
accountable ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) and (b).
The value of production, gross profits, irte-
rest payments and manufacturing expenses
of 486 select large public limited companies
as brought out out in a study of the Reserve
Bank of India for the relevant ycars are
given below : .

1. Value of Production
2. Manufacturing expenses
3. Qross profits

4. Interest

(in Rs crores)
1980-81 1981-82 1982-83
17350 21004 22982
11319 13857 15138
1791 2084 2175
638 812 1022

(¢) The study covers public limited com-
panies in the corporate sector and as such
the question of the Government holding the
officers accountable does not arise.

Daily Air-Service for Dethi Jaipur-Kota

3428. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

state

(a) whether it is proposed to start a daily
regular air service between Delhi-Jaipur-

Kota ;

(b) whether the existing air service would
be extended upto Indore and Bhopal ;

(c) whether the present timings are not
very convenient to the people and whether a
change would be considered ; and

(d) if s0, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR! KHURSHEED ALAM
KHAN) : (a) No, Sir. The present opera-
tions are considered adequate.

(b) No, Sir.
(¢) Naq, Sir. No representation has also

been received by Indian Airlines for a
change in the timings.

faatrog # stata wsite &w Qtear

3429. it gw A war faw s
qg AT Y T F QA v

(%) wrefta @z &5 #, N gk
1§18 3% 3, agt dfig avdpr 3% &k
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% foq a¥em g &3 & fag sgroarar;

(=) afz &f, @t #ar 3&# adew feid
qrea ok §; @R

() afz g, at frgtrmg & ausfter R
§% ¥ a% ga wnq ?

fre Sweg ¥ 99 wE (W1 wxada
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qggAt T FHAE F U P N Aw-dw
aaarafy qarET gvg g § 1

Investment by Nationalised Banks in
Orissa

3430. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of FIN-
ANCE be pleased to state :

(a) the total amount of investment by
the nationalised banks in its various
branches in Orissa during the year 1982-83
and 1983-84 upto December end and amount
of deposit received in Orissa during the said
period by them ;

(b) whether it is a fact that the invest-
ment made is much less than the local de-
posits received in the Siate ;
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(c) whether any steps have been taken by
Government to expand the investment in a
backward State like Orissa ; and

(d) whether Government propose to con-
sider of issue guidelines to nationalised banks
at least to invest the funds locally available
in backward States and not to plough bank
funds from backward States to advanced
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Available data
on deposits, advances and investments of
Scheduled Commercial Banks as at the end
of 1981, 1982 and March 1983 in the State of
Orissa is set out in the Statement,

(b) and (c). No, Sir. The credit +invest-
ment deposit ratio of Scheduled Commercial
Banks in the State of Orissa stood at 103.3
per cent as at the end of 1982 which is higher
than 76.7 per cent achieved by banks at all-
India level.

(d) Deployment of bank funds in any
given area canpot be guided solely by the
level of deposits maobilised by them in that
area, region or State. However, reduction
of regional imbalance in the availability of
bank credit is an integral part of the Gov-
ernment's accepted policy and towards this
objective the banks have been asked to
endeavour to increase credit deployment in
the States where the credit deployment levels
are low, because of lower development of
the organised sectors of trade and industry,
by identifying smallcr borrowers in the Prio-
rity Sectors and extending aJequate assist-
ance to them.

Statement

(Amount in Rs. crores)

As at the end of March

C+1:D Ratio (%)

®Relates to March 1982.
N,A. Not Available.

T 1981 1982 1983
1. Deposits 544 639 612
2. Advances 357 486 501
3. Investments 175* 175* N.A.
4. C:D Ratio (%) 65.6 76.1 81.9
5. N.A.

97.8 102.3
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Payment of overtime to Staff of Pablic
Sector Bph

3431. DR. VASANT KUMAR PAN-

DIT : Will the Minister of FINANCE be

pleased to state :

(a) whether the amount of ‘‘Over-Time"
payments to the staff of all public sector
nationalised banks has increased sharply
over the last five years ;

(b) the figures of over-time payments in
each of the nationalised banks for the year
1983 ;

(c) the efforts made and directives given
to these banks to curb at least the unwar-
ranted over-time payments ;

(d) whether Government's directive has
affected the customer service and daily turn-
over of the banks ;

(¢) whether the new thrust of 20-Point
Programme has increased the bank staff
workload ; and

(f) what is the estimated increase in the
staffing pattern and over-time payments in
the next two years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d). There
was an increase in the quantum of overtime
allowance paid to the employees of public
sector banks during the years 1979 and 1980.
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Government, therefore, cousidered the matter
and advised the banks to ensure that over-
time payment was made only when it be-
came absolutely necessary and for actual
work performed outside office hours. The
banks had also been asked to monitor pay-
ment of overtime 50 as to ensure that it was
kept to the minimum. Asa result of the
various measures taken, the quantum of
overtime paid by the public sector banks
has come down in subsequent years viz 1981,
1982 and 1983. Goveroment are of the view
that the bank's day to day functioning and
the customer service have in no way been
adversely affected by these measures.

The amount of overtime allowance paid

. to the employees of the public sector banks

during the year 1983 is given in the statement
attached.

(¢)and (f). The number of additional
employees required by each of the public
sector banks during the next two years would
depend on a variety of factors such as the
licences to be issued by.the Reserve Bank of
India for opening new branches, actual
branch expansion during the period and
additional growth in the volume of business
of the existing branches which would include
the work relating to the 20 Point Program-
me. In view of the above facts, it would not
be possible to indicate precisely the additio-
nal staff required in the next two years,
Similarly, it would not be possible to indi-
cate the overtime payments in the next two
years, as it would depend upon the actual
requirements. The endeavour of the Gov-
ernment would continue to be to keep the
overtime payments to the migimum.

Statement
(Rs. in Lakhs)
S.No. Name of the Banks Amount
1 2 3
1. State Bank of India 160.00
2, State Bank of Hyderabad 8.87
3 State Bank of Indore

6,25
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1 2 3
4. State Bank of Bikaner and Jaipur 19.85
S State Bank of Mysore 7.23
6. State Bank of Patiala 8.33
7. State Bank of Saurashtra 25.00
8. State Bank of Travancore 4.50
9. Central Bank of India 105.25
10. Bank of India 109.35
11. Punjab National Bank 70.30
12. Bank of Baroda 100.15
13. United Commercial Bank 39.75
14. Cauara Bank 12.97
1s. United Bank of India 82.24
16. Dena Bank 1.15
17. Syndicate Bank 21.99
18. Union Bank of India 16.13
19. Allahabad Bank 35.00
20. Indian Bank 48.34
21, Bank of Maharashtra 441
2. Indian Overseas Bank 21.50
23. Andhra Bank 0.46
24. Punjab and Sind Bank 3175
25. New Bank of India 33.00
26. Vijaya Bank 4.00
27. Corporation Bank 4.80
28, Oriental Bank of Commerce 21.00
Total 1043.93

Figures are provisionsl,
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" Inclusion of Bombay Ratnagiri Route in
Third Airline Vayudoot Service

3432. PROF, MADHU DANDAVATE :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Third Air-
lines Services are proposed to be operated
with the help of ‘Vayudoot® aircraft on cer-
tain routes ;

(b) if so, whether route between Bombay
and Ratnagiri in Maharashtra is already
included in this scheme of Third Airlines
Service ; and

(c) if so, when the flights on this route
will commence ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) The third level air service
in the country is being provided by Vayu-
doot.

(b) No, Sir.

(c) Does not arise.

Amendment in the Vijayanta

3433. SHRI LAKSHMAN MALLICK :
Will the Minister of DEFENCE be pleased
1o state :

(a) whether there have been any modifi-
cation in the Vijayanta which suffered
several tecthing trouble and now has been
stabilised with a better and cooler engine
and a 135 mm gun ;

(b) whether it is also a fact that Soviet
supplied T-72 tank, which is also operational
with the Warsaw Pact countries is being up-
gunned ;

(¢) if so, the steps taken by Government
to go ahead with implementating its five-year
defence plan 1980-85 aimed at modernisation
and replacement of equipment, securing
greater fire power, and mobility and more
modern means of communication and
achieving self reliance and import substjtu-
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tion ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Some
modifications to improve the performance of
the tank have been undertaken.

(b) No, Sir.

(c) Does not arise with reference to (b)
above. However, Government have been
moderunising its Armed Forces as part of a
continuous process, keeping in view the
existing strategic environment. The process
is being carried forward in the current
Defence Plan. In this process of moderni-
sation, indigenous resources and facilities
are being utilised to the maximum extent
possible.

Noa-Uniformity of Pension to Reservist

3434, SHRI NITHAL SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is fact that the pension
granted to reservist is Rs. 40/- p.m. maxi-
mum including basic pension but some
treasury officers are paying Rs. 25/- and
Rs. 40/- ; and

(b) ifso, the reason why uniformity is
not there—the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a)and (b). The rate of
basic pension of reservists varies from Rs. 3
to Rs. 79 per month depending on the date
of retirement and the terms of engagement.
Subject to fulfilment of certain conditions,
they are paid temporary increase, ad hoc
increase, ad hoc relief and periodic relief
sanctioned by Government from time to
time in addition to basic pension.

Barlier, reliefs on pension were not pay-
able during the period of re-employment.
However, orders were issued on 10-3-1983
to the effect that temporary and ad koc in-
creases would continue to be paid to the
reservist pensioners even during their re-
employment subject to the condition that
total of basic pension and temporary/ad hoc
increases does not exceed Rs, 40/- p.m. As
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a result, the total pension including Tem-
porary increase and ad hoc increase of those
re-employed reservists who retired prior to
1.1.73 ranges from Rs. 25/- to Rs. 30/- per
month. However, a few cases have come to
the notice of the CDA(P) where certain
Pension Disbursing Authorities have errone-
ously paid pension plus temporary and/or
ad hoc incteases at the rate of Rs. 40/- per
month even where the total works out to be
Rs. 25/-, Rs.27/-,0or Rs. 30/- per month.
As a remedia} measure, all Pension Disburs-
ing Authorities have been instructed by the
Controller of Defence Accounts (Pensjons),
Allahabad to regulate the payments
correctly.

WY FTTWA FI AR & eRq & fag
srifea fafaag
3435. st TIAATH TE : 347 TAT WAl
qg A F FUF 7 ¢

(%) ¥a1 ¥rgg FrI@EA, FUIATT,
mifsararg, SO 9RW q ATH, 1983 A
500 T W12 ¥ o7 3 fag fafamg
anfaa £ o ;

(@) afz gt, @t feadr fafaad s gd
ANz I wfuwan 7T # fradr fqfagg
q\ ;

(w) #a wfawaw =z ar fafqar
grealFa FT 4 7 9Y o7 frY s qrEt /Y
gaaq T aren fafaer @iz & af 9t ;
AR afg gf, @Y qewaedt faeqa faa<or a1

g

(7) 3ar arg, 1983 § wf fafaar
srafaa feg faar qwaw 260 @ afar
(=) foet aidt &1 a= fear w4t v o
afg gf, Y acavgedy s FAT § ;

(%) ¥ 937 atar (¥37) 397 F HO0
grafraa afasrd #1 quz fea wan @

() afz gi, &t fipg avg @1 <= faar mar
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(a) FTZxwFma@ard #@ F fag 11
ut § #g ATeT gT & ¥R qEFEIC
3¢ Il frg Qg ¥ | iw wAl } ggaEe
FRWT A ZC ¥ A gy dfus Teegaf
F A SFT I AT AT 1

(w) i, gt
(w) o, T
(%) ¥ () wv7 7§ 9zar |

Maintenance of Staff Cars by Ministries/
Departments of Government

3436. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE be pleased
to state :

(a) thetotal number of staff cars being
maintained by various Ministries/Depart-
ments of Government ;

(b) the total expenditure incurred on
their fuel, maintenance, etc. for the last two
years ; and

(c) the measures to economise expendi-
ture on it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b). The latest
available information in this Yegard is
annexed (See Statement I).

(c) Salient features of the latest instruc-

tions issued in this regard are also annexed
(See Statement II).

Statement-I

(i) Total number of vehicles together
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with the types thereof under the
Central Government as on 31.3.1982 :

Sl.  Types of vehicles Number of

No. vehicles

1. Cars 2040

2. Jeeps 4336

3. Three-wheelers 64

4. Two-wheelers 1350

5. Trucks 256

6. Station Wagons 966

7. Other vehicles 10402

Total : 19414

(ii) Expenditure incurred thereon (on
drivers, petrol, maintenance, etc.)
during the last two years for which
information is available :
Year Expenditure

(in lakhs of rupees)

1980-81 3247.98
1981-82 3840.07

Note : The above statement does not in-

clude information in respect of
Ministry of Railways for the follow-
ing reasons :

‘As the information in respect of
number of vehicles, thair types and
the expenditure incurred thereon is
required to be collected by the
Railway Administration ftom all of
their lower formations spread all
over India, collection of the infor-
mation is likely to take quitca
considerable time and the purpose
to be achieved will not be commen-

(1]

(ii)

(iii)

(iv)
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surate with the time¢ and labour
involved.

Statement-II

The petrol consumed by staff cars may
be restricted to 66-2/3% of the quan-
tity consumed during the year 1978-79
in respect of non-operational vehicles
including staff cars maintained by
Secretariat, attached and subordinate
offices and 85% in respect of opera-
tional vehicles maintained by field
offices etc. So far as Secretariat is
concerned, adherence to these instruc-
tions should be watched by the con-
cerned Financial Advisers who will fix
the quarterly cedling for each wvehicle,
cases of excess consumption being
reported to the Secretary of the
Ministry/Department and Secretary
(Expenditure) of this Ministry. As
regards  vehicles maintained by
attached and subordinate offices,
Heads of Departments shall take
effective steps to restrict the use
of vehicles under their control so as to
achieve the target. Cases of excess
consumption should be reported to
the Secretary of the Ministry/Depart-
ment and Financial Adviser
concerned.

The maximum limit of 900 litres per
quarter reduced to 750 litres per
quarter for all the cars that may be
used by Ministers and their personal
staff on different occasions.

No new staff cars should be purchased
except in the case of new organisa-
tions which may be set up in future.
In such cases, the purchase should
have the approval of Secretary (Ex-
penditure) of this Ministry and the
question of meeting the requirement
with three-wheeler vehicles instcad of
staff cars should be examined specifi-
cally.

When a staff car becomes due for
replacement, the question of purchas-
ing a three-wheeler vehicle as indica-
ted in the preceding paragraph should
be examined. The decision whether
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a staff car can be replaced by.three-
wheeler should be taken at Secretary’s
level beiore sending the proposal for
replacement to the Finance Ministry

- for approval.

(v) Financial Advisers  attached to
Migistries may immediately under-
take a review of the strength of the
staff cars and other vehicles including
operational vehicles maintained by
Ministries/Departments  and  their
attached and subordinate offices with
a view to exploring the possibility of
reducing the number of vehicles by at
least 10%.

(vi) Where the practice of picking up of
employees going to duty or dropping
them back after duty exists, the Secre-
tary of the Administrative Ministry
may immediately review the system
and decide whether it should
continue.

(vii) The staff cars should be used jointly
by officers in connection with official
journeys instead of their travelling
individually in separate cars.

(viii) Therc should be a complete ban on
the parking of Government cars in
the residences of officers or drivers.

(ix) Dead mileage should be reduced to
the maximum extent possible by park-
ing Government cars in closed garages
in the office buildings or the nearby
buildings. Where there are no closed
garages immediate steps should be
taken in consultation with the Minis-
try of Works and Housing to have
closed garages constructed to achicve
this purpose.

(x) The use of staff cars for non-duty
journeys cven on payment basis
should be discontinued with imme-
diate effect.

L.1.C. without a Chairman

3437. SHRI RATANSINH RAIDA :
Will the Minister of FINANCE be pleased
to state :
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{a) what factors have weighed, if any,
with Government in keeping the L.I.C.
without a regular Chairman for the last one
year ; and .

(b) whether Government find it difficult
to find out a suitable person for the post ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Government has taken a decision to
re-organise the Life Insurance Corporation
of India into five independent units and a
Bill to implement this decision has been
introduced in the Parliament. The Bill has
been referred to a Joint Select Commiittee of
both the Houses. In view of the impending
re-organisation, the senior-most Managing
Director of the Corporation was appointed
as Current-in-Charge and vested with powers
of the Chairman.

Memorandum from Central Government
Employees Federation

3438. SHRI N.E. HORO : Wiil the
Minister of FINANCE be pleased to state :

(a) whether any memorandum from the
Central Government Employees Federation
has been received by Central Government
recently ; and

(b) if so, the dectails regarding their
demands and the reaction of Central
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)and (b). There isa Con-
federation of Central Government Emplo-
yees and Workers. In their letter dated
21.2.1984, they have requested for grant of
4 instalments of Dearness Allowance and
re-consideration of the recently imposed ban
oncreation of new posts and filling up of
vacant posts till 30.9.1984,

The question of sanction of instalments of
Dearness Allowance which became due for
consideration is engaging the attention of
the Government. The ban on creation of
new posts and filling up of vacant posts till
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30.9.1984 was imposed as a part of package
of anti-inflationary measures taken by the
Government in January 1984. Government
have taken note of the views of the
Confederation in this regard.

Strike by All India State- Bank of India
Staff Association

3439. SHRIMATI KRISHNA SAHI :
Will the Minister of FINANCE be piecased

to state :

(a) whether All India State Bank of
India Staff Federation has threatened to
launch a continuous strike from 1st March,
1984 ;

(b) their demands ; and

(c) the steps taken by Government to
meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJANAR-
DHANA POOJARY) : (a) to (c). In res-
ponse to the call given by the All India
State Bank of India Staff Federation, the
workmen employees of State Bank of India
hud observed onc day's token strike on 1st
March, 1984 against the decision of the bank
to challenge in the High Court of Madras
the award of the Central Government indus-
trial Tribunal, Madras in the dispute between
State Bank of India and its employees over
the quantum of payment of bonus. State
Bank of India has further reported that, as
part of their agitation, the Staff Federation
is planning to go on a two day strike on the
30th and 3ist March, 1984. State Bank of
India has reported that it is taking appro-
priate steps to mect the situation.

Fake Currency Racket i Madras

3440. SHRIMATI KRISHNA SAHI:
Will the Minister of FINANCE be pleased
to state :

(a) whether fake currency racket was
busted recently in Madras ;

(b) the amount seized so far ; and

(c) the people behind this racket and the
action taken against them ?
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THE DEPUTY MINJSTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). Infor--
mation has been called for from the Tamil
Nadu Government and is still awaited.

Manuofactare of Radar to Detect Low
Lying Crafts

3441. SHRIMATI KRISHNA SAHI:
Will the Minister of DEFENCE be pleased
to state : :

(a) whether Government have decided
to manufacture radar to detect low lying
crafts ;

(b) whether they will help to improve
the air defence capability of the Armed
Forces ; and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) Yes, Sir.
Df:fegce Research and Development Orga-
nisation is engaged in developing high tech-
nology and state of art radars for Army and
Air Force. The Radars are planned to be
productionised by M;s Bharat Electronics
Limited after successful development.

(b) Yes, Sir. These radars would detect
low flying air-craft.

(c) The divulgence of any details regard-
ing the time of their availability and capa-
bilities will not be in public interest.

Forged Curreacy Notes Detected in Punjab

3442, SHRI NAVIN RAVANI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that a racket in
forged hundred rupee currency notes has
come to the notice in Punjab ;

. (b) the series of these notes and in which
area these are in circulation ;

(c) the number of notes seized ; and

(d) whether any arrest has been made in
this connection, if so, the details thereof 2
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d). Punjab
Government have reported that two cases
were registered on 18.1.84 and 25.1.84in
Kapurthala and Jullundur which involved
353 forged currency notes of Rs. 100 deno-
mination. The Series of these notes as
reported are : 7 AB and 7 BE. Five persons
have been arrested in these two cases.

Provision of Export Credit Facilities to
Handicraft Sector

3443. SHRI BISHNU PRASAD : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government are contemplat-
ing to provide export credit facilities to the
handicraft sector ; and

(b} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Export credit facilities are
already available in the handicrafts sector.

{b) Does not arise.
Export of Tea

3444. SHRI BISHNU PRASAD : Will
the Minister of COMMERCE be pleased to
state the total quantum of export of tea
from the country during 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : The quan-
tum of export of tea from India during April,
1983 to January, 1984 is estimated at 167.26
M.Kgs. (Provisional)

Newsprint Imported by S.T.C.

3445. SHRI CHINTAMANI JENA :
SHRI AMARSINH RATHAWA

Will the Minister of COMMERCE be
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pleased to state :

(a) the quantity of newsprint imporied
by State Trading Corporation during the
years 1982-83 and 1983-84 ;

(b) at what rate and from which country ;

(c) whether any tender was invited from
foreign countries for the purchase of news-
print ;

(d) if so, from which countries and the
rate quoted by each country ; and

(c) at what rate the newsprint was sup-
plied to the newspapers 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Imports
(arrivals) of newsprint during 1982-83 and
1983-84 are as under :

1982-83 201,541 MTs

196,288 MTs
(Provisional)

1983-84

(b) The imports took place from Austria,
Bangladesh, Canada, Finland, GDR,
Norway, New Zealand, Romania, Sweden,
USSR and Yugoslavia. It will not be in
public interest to disclose the rates.

(¢) Yes, Sir.

(d) Offers were received for Glazed
Newsprint from Austria, Canada, China,
Finland, Holland, Japan, Sweden, UK.,
Yugoslavia and Democratic Republic of
Korea, and for standard Newsprint from
GDR, Poland, Rumania, and Czechos-
lovakia. It will pot be in public interest to
disclose the rates quoted.

(¢) Quarterly sale prices of newsprint by
STC duting 1982-83 and 1983.84 are a3
under ;
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l Price PMT in Rs.
(Without customs duty)
Quarter HSS BS
198283
April-June 6170 6010
July-Sept. 6000 6050
Oct-Dec. 6000 6050
Jan.-March 5900 5950
1983-84
April-June 5900 5950
July-Sept. 5690 5740
Oct-Dec.. 5350 5400
Jan.-Maich 5350 5400

Purchase of Military-cum-Civillan Heli-
copters for LAF. and O.N.G.C.

3446. SHRI CHINTAMANI JENA :
SHRI NAVIN RAVANI :

Will the Minister of DEFENCE be pleased
to state :

(a) whether India has reopened nego-
tiations on the purchase of military-cum-
civillan helicopters for the Indian Air Forge
and the Oil and Natural Gas Commission ;

(b) if so, the names of the countries with
whom negotiation is going on and the result
achieved ; and

(¢) the number of belicopters required
for the Air Force ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b).
Negotiations are underway for the pro-
curement of transport helicopters for the
Indian Air Force and the Oll and Natural

Gas Commission. Offers for the supply
of these helicopters have bcen received from
manufacturers in France, the United King-
dom and the United States of America.

(c) It would not be in the public interest
to disclose these details.

News Item Captioned “Rags Dealers Dupe”
Defence Department

2447. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of DEFENCE be
pleased to state :

(a) whether his attention has been drawn
to the news item captioned *‘Rags dealers
dupe Defence Department’’ appeared in the
“‘Economic Times”, New Dethi of the 19th
February, 1984, according to which the
‘‘Operation Rags-to-riches® has taken a new
turn with some of manufacturers of woollen
blankets forming an informal syndicate for
supplying sub-standard rags and blankets to
the D efence Department ;

(b) if so, the action he proposes to take
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to thwart this bid by a section of the
blanket manufacturers to seek profitable
outlets for their products ; and

(¢) who are the members of this syndi-
cate who have devised such means of cheat-
ing the Government and Defence persoonel ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) Yes, Sir. We have,
however, no information to substantiate the
reported formation or operation of an infor-
mal syndicate for supplying sub-standard
blankets to the Defence Department, as
mentioned in the news item referred to.

(b) and (c). Do not arise in view of the
answer given to part (a) of the Question.

Pak-Bangladesh Fresh Bid for Defence
Pact

3448. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of DEFENCE be

pleased to state :

(a) whether Pakistan has  reportedly
made a fresh bid for a defence pact with
Bangladesh ;

(b) if so, whether Government have
studied its impact on India’s security and
sovereignty ; and

(c) the steps being taken to meet this
new threat posed by the revival of the Pak-
Bangla defence pact plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) 1o (c).
While there have been some press
reports, Government have no confirmed
information on the subject.

Government maintain a watch on all
developments likely to affect India’s security
interests and take all necessary steps to
safeguard them.

Ty sfufaaw, 1963 & ara 3(3)
w1 srafaaa

3449. =Y TATEATT TTEN : 737 anfore
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ot 4 IATT W FUO &4y f

(%) war g a= & & coramar afafas,
1963 #r arxr 3(3) o Sfeafea 14 q
MAT A F, @ ANA AT F ot oAy ®
guifa® &7 & wgifiga S FTITTT ] ;

(@) afz g, @t 3@ wAWY, IIF
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FY-F1T AT ATFAL AT 74T R

(v) 333 it it GAN § 33T Wi 14
gel %1 wa-gfawa 19 gwifes &3 § w0
sfsarzai § ; AT

(=) 37 sfsigal #1 g &1 & fag
AIFTT IV FGTFIATE A 758 a1 O
&1 fagre g ?
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wat () fAgre Tu srewe) @ (%) ST, g o

(&) Tsg-a1T FiFE AF W@ AT | Agi
AasAMATFTHIAR, 1981-82, 1982-83
aar 1983-84 (fewsay, 1983 a=x) &
xera vt sfufran Sau 3(3) %
greeal &1 sataga fear oA @ri)
dag qdraeq Frataay aqr ITEA) ¥ g49
% vaarar sifafaan £ arar 3(3) #v a7-

. argq gfafeaa s & faq qua-aag 91

w1y fea ad &4

() W€ fafree wfemré 7€ wgga N
I

() 997 ) Izar

e sfefraw, 1963 #t ara
3(3) wr wrafrags

3450. st TraTaaTe st wat oA
Wt ag T ) §OT W
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(%) #av ag a= & fe o wier sfafas
1963 Y g1 3(3) ¥ sfeafaa 14 gk
RNAWFw, @ AT a” AR w
N § fgard w7 § fFewrfeaa s &t
qragE § ;

(@) afz gi, ot 33 warag, fawmi
At w”, “g@” T ar’ af F o
feqa dag st astaeq safagl v 39-
W R A9 1981-82, 1982-83 &l
1983-84 & Y1 a1ar 3(3) & smaf-aqq
#t wfawa &1 quF w7 UsAATL AR aW-
T AL ;

(7) g N NA AN F ysAH F 3IT-
437 14 qE & 17§ wa-whmwa fewdd
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SO & foq wa1 srdardy wY 7§ & sqar
& qEA Y ?

W HAEE § Ted A (s Koo
fog 3a) () ¥ (9) : oF faaem g 3

fawm

uswmr afufran € ara 3(3) &
&%, qruteg e faaw, sfag=ar, ko,
dfazid, suanfy i § Faad farg fi3edd
AN FT A DT gAY w1 wDT FRAT AT

el

qg JIAT AT HATAT F T AT AN
awY adYaew wrafaa) fare) anfs & X &
THAI/ETA FNT @R 9 Ag) @)
maAr 1 fee Y wr warww @k IR
FINT A AN §B 7Y Frafagi F an
# AqIre gAAT AN A7 @ R —

wiafaq F1aw

I 3(3) F g #A #1 qfawa

1981-82 1982-83 1983-84
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g&7 gmAT afusrd &1 Frafaq
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qIGAAT
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qa1 faxr g

Fyaaa avt fawrg gasa

100% 100% 100%
79% 62% 72%
49% 4247, 37%
40% 53% 65%
15¢; 207% 209,
98% 99% 99%

100%; 100% 100%
68% 72% 73%
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o= dwar § agar wra wfufa wi-
wrfedl A wf Y FfETE ®FFSE
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st (it epaite wrem @A) (%) : 2 ofiww



A1 Writien Answers

afirarf Twi & A gra & MR A I ¥
¥ a7 faaraa afasifal qor ame
faqraa N af@gT ¥ awrd wfaal & qra
qw aree) fga & Amal g7 feae-feadt
% %7 dve1 faar av faad qur glagrsi
¥ 93 AT famraq Aoaa i @
graT AT arg  faary sraa & sfoaon
¥ fag oF Fez cqTfed <7 & gAY
afeafaa a1 9 aoitg qaeargAl & -
ward Y qfa ST a1 0 gRTE 9T ITHY
T AFTUAT oY )

(@) o afmwar @ arafua fafwsa
aggat 7T arfews wid ok ygEUA &
fag wriars g A 7€ ¢ @ qa @
aaar wfsq @ f frg awg asag ¥z
wqifad &) «gm AT I g v #qifE
ag gNg qaearzAl gru frard af s a1
frsdz wear 3

(7) %a gug ag fqug fear aa g fe
guzAen® w"grT afawa ag aqEdA
14 w1 aqr fafwea g gaeargal £
HTAVAFATSH] &7 A1 TAIF qAT IAHY A~
fwar ar7q % fag, a7 CgeaAEr &
gfafafual Y & ®@dmar qfaa
qrady | fedt W 2w & fagra s & w1
aarfes agufy st as wra adi g€ 4

(9) srEaqr/daTsadr sEuTT QI €
138 auqr FgaAr srnfaa w1 fag w3 F
1z §) faxila gravgwaran &1 fraifoa s
qIAT EWT T |

Guldelines in Respect of Credit
Expansion

3154. SHRI K. RAMAMURTHY : Will
the Minister of FINANCE be pleased to
state :

(a) the guidelines in respect of credit
expansion during 1983-84 speit out by the
Reserve Bank of India ; and
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(b) how far upto December, 1983 these
have been adhered to by the banks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and(b). The
thrust of the 1983-84 credit policy measures
announced by Governor, Reserve Bank of
India in his meetings with the Chief Exe-
cutives of major Scheduled Commercial
Banks on 30.4.1983, 8.8.1983 and 20.10,1983
was to devise measures (o contain the infla-
tionary pressures implicit in excess liquidity
with the banking system without hurting in
any way, the essential process of production,
The excess liquidity was sought to be con-
tained by successive increases in the Cash
Reserve Ratio (CRR) and some changes in
the food credit refinance limits. The Cash
Reserve Ratio (CRR) was initially raised
from 7 percent to 8.0 percent in two
stages, from 7 per cent to 7.5 per cent with
cffect from May 27, 1983 and to 8 per cent
with effect from July 29, 1983. The Cash
Reserve Ratio was further raised to £.5 per
cent with effect from August 27, 1983, An
incremental Cash Reserve Ratio of 10 per
cent of the increase in net demand and time
liabilities over the level as on Friday, Novem-
ber 11, 1983 was imposed with effe:t from
November 12, 1983. In view of the conti-
nued excess liquidity in the Banking System,
the Cash Reserve Ratio of 8.5 per cent was
further raised to 9.0 per cent with effect
from February 4, 1984 while continuing the
10 per cent incremental Cash Reserve Ratio,

The outstanding level of Food Credit over
which banks were allowed 100 per cent
refinance was raised from Rs. 2,500 crores
to Rs. 2,800 crores with effect from July 1,
1983 and further to Rs. 3,300 crores with
effect from November 25, 1983,

The Reserve Bank of India directives
provided that to the extent the individual
banks faced liquidity problems, as a result
of the various credit restraint measures, they
will be allowed discretionary refinance for
short periods to enable them to overcome’
such problems.

Leakage of Semsitive Information Rela-
ting to. Arms and Equipment

3455. SHRI B.V. DESAI: Will the
Minister of DEFENCE be pleased t0 state ;
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(a) whether a comprehensive review has
" been taken by the Defence Ministry on how
best to plug the leakage of sensitive informa-
tion relating to defence arms and equip-
ments ;

(b) if so, whether any special steps have
been taken so far ;

(c) if so, the details of the same ;

(d) how many persons in the recent
espionage case have been held responsible
and punished ; and

(e) the kind of punishment given to
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c). Review of
arrangements for safeguarding security of
information is a constant and ongoing exer-
cise. Instructions are issued from time to
time based on the experience of existing
instructions. It is not considered desirable
to disclose details.

(d) and (¢). During November 1983, the
information given by a serving officer led to
the arrest of three retired defence personnel.

Proceedings under the Official Secrets Act
and the Indian Panal Code have been initia-
ted in a Court of Law against them.

Observance of ‘‘Demands Day” by Oppo-
sition Parties

3456. ' SHRI BHOGENDRA JHA ; Will
the Minister of FINANCE be pleased to
state ©

(a) whether Government are aware that
18 Opposition parties observed “Demands
Day” on 13 February, 1984 throughout the
country by holding demonstrations and
public meetings ;

(b) whether such a demonstration and
public meeting was held in New Delhi at
Boat Club and Gole Methi Chowk on 13
February, 1984 ;

(c) - if s0, their demands ;
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(d) the Government's reaction thereto ;
and '

(e) the steps taken to examine the

demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (¢). Information is
being collected and will be laid on the Table
of the House as soon as possible.

frzet Wt gda famw & v &
FIAT AT

3457. st Qaw™ KA awi: ¥@T
arfosy Gat g I £ Far 78 e

(%) #a1 fazsi %) uF adgq faow &
&g # ofwafaa fear smaar ol o9 avd
Fra-saa # fafauar a3 sl emare
qQET A & ITIT A 9w &0 A fawfaq
& FT TR 3T (a1 g7 ; R

(@) afz gt, at w7 a% v afg =), ar
Ia% FT FIOT G ?

atforsq warmm @ stx qfa fawm &
v g (= fagie om wewe) (%) aan
(@) feagia faesdt qHouTodlodlo &)
agra% 3991 g d91 afs g% FEIEA
QT F1avaF 1 A1Y I Ja* gF §F qf-
gaa £37 9 faarx faar sgan

Re-payment of Loans to Swall Credltors
by Swadeshi Cotton Mill

3458. SHRIR.L.P. VERMA : Will the
Minister of COMMERCE be pleased to
state .

(a) whether Swadeshi Cotton Mill was
taken over by National Textile Corporation
under instruction from Government ;

(b) whether it is a fact that the loans
due from the Mill have not been paid to the
creditors, particularly the small investors ;
and

(c) the steps being taken to get the repay+
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ment of loans to the small investors who
were advanced loans upto Rs. 2000/~ ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The management of the
six units of Swadeshi Cotton Mills Co., Ltd.,
was taken over by the Central Government
under the Industries (Development and
Regulation) Act, 1951, with effect’ from the
13th April, 1978, and the National Textile
Corporation Limited was enstrusted with
the management of these undertakings.

(b) and (¢). By virtue of the provisions
of the Industries (Development and Regula-
tion) Act, 1951, operation of all obligations
and liabilities (other than those relating to
secured liabilities to banks and financial
institutions) pertainiog to the pre-take over
period to which these undertakings are
parties, have been suspended upto the 30th
April, 1984.

TAR O AT W IO WA
ITE w1 Jad w1 fwar
L 10]

3459. |1 QaAr smrz ani: aqr
arforsg |t g a3 £ F0 74 f

(F) g qz1 a1y I AN
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%39 3319 § ; 3T
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wolt (7 forgre o wrewe) (%) qar (@) ¢
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¥ Qqa, fowra 3 vegi/gy wifsr N & RAINE —
gz ¥ fawra ¥ faq fafase qfaigarsi

At widwwl ¥y Freafafea gaafe

B L (mqmq’fﬁ)
%o U 1980-81 1981-82 1982-83
o
1 2 3 4 5
1. g S_W — 1.44 —
2. w&w — 1.99 _
3. fagie 0.67 15.37 41.69
4. TIUT 1.30 3.00 4.36
5. fgmras 2w 12.50 7.48 —
6. IF MTFTVHIT 2.05 — 9.75
7. ®AlEF 4.88 30.08 0.70
8. IW 6.30 — —
9 wWewwiW — 20.20 34.12
10. WgIAZ 2.00 1.27 —
11. sfwgz —_ 1.02 8.66
12. ATATHE - — 8.00
13. 3Ifar — 1.60 19.78
14. IEH 7.07 7.26 16.30
15. fafasn — — 7.00
16. afadare 0.13 0.03 0.05
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¥ gt qug v, aifs weTew @IUw
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¥ A AN aifz ¥ afwq agam T
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Upliftment of Rural Pcor through Banks

3462. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that due to moun-
ting overdues in the cooperative sector and
absence of good methods for identification
of investment needs, the banks had failed to
stimulate growth in villages and upliftment
of the rural poor ;

(b) whether periodical evaluation had
been made of the credit and investment by
banks in the rural economy and if so, the
details thereof ; and

(c) The new methods the banks propose
to adopt for speedy development of rural
poor ?

THE DEPUTY MINISTER [IN TUE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) o (c). The
banks have been playing an ever increasing
role in the development of the rural
economy. From 1832 rural branches in
June 1969 constituting 22.2% of the total
branches the number of branches in the
rural areas has gone up to 23216 constituting
54.3%, of the total branches. The credit-
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deposit ratio of rural branches has gone up
from 37.2% in June 1969 to 61.5%; in March
1983. According to quick estimates uader
agriculture direct advances have increased
from Rs. 40.21 crores in June 1969 to Rs.
4350.) crores in September 1983* and in-
direct advances have grown from Rs. 122.12
crores in June 1969 to Rs. 1240.9 crores in
September 1983*,

* (Provisional and relate to SBI Group
and 20 Nationalised banks}

Banks have played a major role in provi-
ding credit under the Integrated Rural
Development Programme. The term credit
mobilised under this programme through
banks and other financial institutions has
been Rs. 289.05 crores, Rs. 467.59 crores
and Rs. 713.98 crores in 1980-81, 1981-82 and
1982-81 respectively. Banks have also been
directed to provide credit support for the
special scheme for small and marginal far-
mers during 1983-84. Banks are also pro-
viding credit support to the various other
programmes intended for the upliftment of
the rural economy.

Meeting of Standing Committees on
Coordination of [astitutional Finance

3163. SHRI1 K.T. KOSALRAM : Will
the Minister of FINANCE be pleased to
state :

(ai how many times the standing commi-
ttees on Coordination of Institutional Finance
to study the financial problems of jute, and
tea industries and of sugar and fertilizer
industries have met since their inception in
November 1982 and January 1983 respecti-
vely ; and

(b) the action taken on the suggestions
made at thesec meetings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : {(a) and (b). The
information is being collected and to the
extent available will be laid on the Table
of the House.

Revival of Sick Ubits

3464. SHRI K.T. KOSALRAM : Will
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the Minister of FINANCE be pleased to
state :

(a) the names of 320 sick units with credit
limits of Rs. one crore and above where the
Reserve Bank of India has completed viabi-
lity studies and found them potentially
viable and the action taken to revive them ;

(b) the names of 235 such units thgt have
been under nursing programme, along with
details of the nursing programme ;

(c) the action proposed to be taken on
the remaining $4 units which have been
found sick beyond recovery ; and

(d) when will viability studies be com-
pleted in the balance 65 sick units ?

THE DEPUTY MINISTER IN THE
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erm'n Answers 314

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ¢ (a) to (d). Reserve
Bank of India have reported that as at the
end of June, 1982, there were 435 large sick
industrial units (each enjoying bank credit
limits of Rs. 1 crore and above) in the assis-
tance portfolio of scheduled commercial
banks. On the basis of the viability studies
carried out by the concerned banks, out of
the 435 large sick units, 337 units were
reported to be potentially viable and 56
units were found to be non-viable. Viabi-
lity studies for the remaining 42 units are
yet to be completed by the banks. Of the
337 viable sick units, 243 units are
reported to  have been put under
nursing programme by the respective
banks. The course of action taken by the
banks for recovering their dues from the
56 non-viable units is as under : —

No. of large sick units

1. Suits filed 24
2. Liquidation proceeding in progress 13
3. Account recalled/notices served 3
4. Sale of stocks 2
Recovery by other means 1
Action yet to be initiated/being rehabilitated/
rehabilitation programme under considera-
tion/declared as relief undertaking 13
Total @ 56

It is not possible to indicate any definito
time limit by which the viability study of
the remaining 42 units will be completed.
However banks have been advised to ensure
that the viability studies of the sick units
are completed as early as possible.

In accordance with the practices and
usages customary among the bankers and
also in conformity with the provisions of
the statules governing the banks, informa-
tion relating to Individual constituents of

the banks cannot be divulged and hence the
names and details of nursing programmes of
individual sick units cannot be disclosed.

Small Scale Units Considered by Baaks
as Viable

346S. SHRI K.T. KOSALRAM : Will
the Minister of FINANCE be pleased to
state :

(8) the State-wise break-up of 5316 small
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scale sick units which have been considered
by banks as potentially viable ;

(b) the details of nursing programme
covering 1982 such viable sick uaits, and
when will the remaining 3334 viable units be
covered by such nursing programme ; and

(c) the action likely to be taken on 14576
small scale units which have been found
non-viable and their State-wise break-up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). The present data collecting system does
not yield State-wise information of viable
and non-viable sick small scale industrial
units in the assistance portfolio of the
scheduled commercial banks. The banks
formulate nursing programmes for rehabili-
tation of viable sick small scale industrial
units, The rehabilitation programmes in-
volve both shott term and long term finan.
cial concessions such as waiver of penal
interest, funding of interest, reduction in
the rate of interest and margin, reschedul-
ing the overdue liability/irregularities for
recovery in a phased manner depending
upon the cash generation, grant of need
based working capital and other measures
like change in management, proposal for
merger with healthy units, etc. In the case
of non-viable units hanks resort to recall of
advances, enforcement of securities and
other legal remedies. No further rehabilita-
tion assistance is sanctioned to the non-
viahle units. Banks have been advised to
ensure that the viability studies of the sick
units are completed as early as possible and
snch units as are found viable are put under
suitable nursing programmes without loss
of time. Tt is not possible to indicate any
definite time limit by which all the viable
units will be put under nursing programme.

Address by Prof. Nicholas Kaldar for
High Salaries in Sensitive Services

3466. SHRT MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased

: to slate :

(a) whether attention of Government has

been drawn to the observations made by Prof.

Nicholas Kaldar in his address {0 members
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of Indian Revenue Service Association i
New Delhi on 3 Pebruary, 1984 suggesting
high salaries in sensitive services to curb
temptation for corruption and equitable tax
rate to ensure voluntary tax payment and a
comprehensive tax return incorporating all
taxes on income, wealth, gift and expenses
asin UK, ; and

(b) “if so, Government’s reaction to each
of these suggestions.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS.M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

Formolation of Development Schemes by
Banks for Upliftment of Poor

3467. SHRI MADHAVRAO SCINDIA -
Will the Minister of FINANCE be pleased
to state :

(a) whetheritis a fact that the lack of
expertise had hindered formulation of deve-
lopment schemes by the banks for the
upliftment of rural poor ;

(b) whether it is also a fact that the
lending rates to rural poors are high ;

(c) whether it is also a fact that the
banking system had failed in adopting inno-
vative methods to stimulate growth in the
rural economy ; and

(d) if so, the details thercof and the new
methods under consideration of Government
for accelerated rural dcvelopment by

banks ?
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI!

JANARDHANA POOJARY) : (a) to
(d). The banks have been playing an ever
increasing role in the development of the
rural economy. From 1832 rural branches
in June 1969 constituting 22.29% of the total
branches the number of branches in the
rural arcas has gone up to 23216 by Septem-
ber, 1983 constituting 54.3%, of the total
branches. The credit-deposit ratio of rural
branches has gone up from 37.2% in June
1969 to 61.5%; in March 1983. Under agri-
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culture public séctor bauks® direct advances
have increased from Rs. 40.21 crores in June
1969 to Rs. 4350.31 crores in September 1983
and indirect advances have grown from
Rs. 122.12 crores in June 1969 to Rs. 1240.86
crores in September, 1983. (Provisional and
relates to SBI Group and 20 nationalised
banks).

Banks have played a major role in provid-
ing credit under the Integrated Rural Deve-
lopment Programme. Banks have also been
directed to provide credit support for the
special scheme for small and marginal
farmers during 1983-84. Banks are also
providing credit support for various other
programmes intended for the upliftment of
the rural economy. It is not a fact that the
lending rates for the rural poor are high.
IRDP advances carry a rate of interest of
10% per annum, Advances under the
Differential Rate of Interest Scheme carry an
interest rate of 4%, per annum. Term loans
for minor irrigation, land development and
small and marginal farmers aré provided at
10% rate of interest. Short term loans to
farmers up to Rs. 5,000 are given at 11.5%
rate of interest and for loans from Rs. 5,000
to Rs, 10,000 at 12.5% rate of interest.

Handlooms Operation in the Country

3468. SHRI SUSHIL BHATTA-
CHARYA :
SHRI SUNJL MAITRA :

Will the Minister of COMMERCE be
pleased to state :

(a) the number of handiooms in opera-
tion in our country ;

(b) the number out of them commercially
viable units ; and

(c) the number of people employed in
the Handloom Industry during the last threc
years State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) The
number of handlooms in the country is
estimated to be around 30 20 Jakhs excluding
uearly 8 lakhs domestic looms.
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{b) Since the handloom sector is a de-
centralised industry, it is difficult to estimate
the number of commercially viable units,
However the industry is characterised by a
sizable number of under-utiliscd and un-
utilised looms.

(c) Employment in the handloom industry
is estimated on the basis of production and
since the production itself is estimated only
on All India basis, employment estimates
are not available State-wise. Employment
figures during the last three years are as
follows :

Employment (in lakhs)

1980-81 66.13
1981-82 66.41
1982-83 69.39

Concessional Custom Duty on Natural
Rubber

3469. SHRI K.A. RAJAN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that his Ministry
has agreed to change cancessional customs
duty on 1,200 tonnes of natural rubber
which was imported in excess of the autho-
rised 30,000 tonnes ; and
and reasons

(b) if so, the details

therefor ?

THE MINISTRR OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a)and (b). In May, 1983
exemption from customs duty in excess of
35% ad valorem was granted on a quantity
of 30,000 metric tonnes of natural rubber to
be imported by the State Trading Corpora-
tion (who were authorised to make the
import) by an Ad hoc exemption order
issued under section 25(2) of the Customs
Act, 1962. In February, 1984, a further
quantity of 14,350 metric tonnes of natural
rubber being imported by the State Trading
Corporation of India, was similarly exemp-
ted frdm customs duty in excess of 35% ad
valorem by another Ad hoc exemption order
issued under Section 25(2) of the Customs
Act, 1962.
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This was done, in both cases, in ¢consulta-
tion with the Ministries of Commerce and
Industrial Development, after taking into
consideration the demand—supply position
of patural rubber in the country and in
order to make available adequate quantity
of rubber to the rubber based industries at
reasonable price.

Non-Cooperation of Air India Employees
with Managemeat over Additional D .A.

3470. SHRI K.A. RAJAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether about 12,500 employees of
Air India had resorted to non-cooperation
with the management from January 23, 1984
on the issue of variable/additional D.A. ;

(b) if so, the details thereof ; and

(c) the details of the agreement, if
arrived at with the employees ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a)and £b). The Joint Action
Committee formed by all the Unions/
Associations/Guilds in Air India issued a
directive on 23rd January, 1984 withdrawing
co-operation with the Management on the
issue of rectification of short payment of
Variable/Additional Dearness Allowance
with effect from Ist April, 1975. They
issued a further directive on 4th February,
1984 enlarging the scope of withdrawal of
co-operation which came into cffect from 6th
February, 1984.

(c) As a result of the conciliation procee-
dings an agreement was arrived at in Delhi
on 14th February, 1984 before the Chief
Labour Commissioner (C) in respect of the
demand of short payment of Variable Dear-
ness Allowance effective 1st April 1975, to
refer the matter jointly to the National
Industrial Tribunal under Section 10(.) of
the Industrial Disputes Act, 1947 for adjudi-
cation. The dispute has since been referred
to the Industrial Tribunal No. 2 Bombay on
24th February 1984 for adjudication.
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3471. it vfaara qraa : gqr fawy
O 9% aAT ®Y FU HW fF

(%) =¥ 1978-79 AT 1979-80 #.
AATHAT & G GIHiF fFaar qr; A
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Development of Cooch-Behar Airport

3472. SHRI AMAR ROYPRADHAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
steps Government have so far taken for the
development of Cooch-Behar airport ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): Work relating to the develop-
ment of Cooch Behar airport comprising
repair of runway and associated pavements,
renovation of Terminal building-cum-controt
Tower and other facilities, at an estimated
cost of Rs. 45.51 lakhs, was taken up in
March, 1982 and is likely to be completed
in the course of this month. Vayudoot pro-
poses to start an air service to Cooch Behar
soon thereafter.

Expenditure Incurred on Republic Day

3473. SHR1 AMAR ROYPRADHAN :
Will the Minister of DEFENCE be
picased to state @

(a) whether Government propose to
reduce expenditure on the Republic Day in
future ; and

(b) if so, the details thereof, and if not,

the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a)and(b). There is no
proposal under consideration of the Govern-
ment, ot present, to reduce expenditure on

Republic Day Celebrations in future in
Delhi.

Various Central Government Depart-
ments, State Governments, Union Territory
Administrations and Public Sector agencies
besides local bodies are associated in
organising the Republic Day Celebrations in
Delhi.  Each agency incurs costs towards its
participation and observes normal economy
precautions in incurring the expenditure.

Suggestions made in the Seminar on
Loan beld by College of Agricultural
Bankiog, Pone

3474, SHRI ERA ANBARASU: Wil
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the Minister of FINANCE be pleased to
state :

(a) the principal suggestions made in the
seminar on loan assistance held in Novem-
ber 1982 by the College of Agricultural
Banking, Pune at the instance of the
Department of Personnel and Adminisirative
Reforms of the Ministry of Home Aflairs ;
and

(b) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY): (a) and (b). The
Seminar was designed to facilitate compre-
hensive understanding of the dynamics of
rural development focussed on weaker sec-
tions through interaction amongst officers of
Central and State Governments, Rural
Banks and Social/Voluntary Agencies parti-
cipating in IRDP. The discussions at the
seminar were basically aimed at creating
awareness of the problems and issues faced
by various agencics and appreciation of the
role to be effectively played by them. The
Seminar was not aimed at reaching conclu-
sions or coming out with any specific
recommendations/suggestions for implemen-
tation by various functionaries. As such
no action was required to be taken after the
conclusion of the Seminar.

Excise Duty Exemption on Unlabelled
Bidis

3475. SHRI ERA ANBARASU : Wil
the Minister of FINANCE be pleased to
state : .

(a) whether the Small Scale Bidi Manu-
facturers’ Association, Mukkoodal, Tiru-
nelveli district have represented detailing
the problems being faced by them in availing
of the excise duty exemption for unlabelled
bidis upto 20 lakhs per year ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) Since the representation was mainly
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regarding procedural matters, the same has
been forwarded to the Collector of Central
Excise concerned for suitable action. Their
request for increasing the exemption limit
from 20 lakh unlabelled bidis to 60 lakh
bidis has been found not acceptable.
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Turn-over and Wage Bills of 1.T.D.C.
from 1980-81 to 1983-84

3478. SHRI NIREN GHOSH :
SHRI AJOY BISWAS :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the turn-over of the India Tourism
Development Corporation for the years
1980-81, 1981-82, 1982-83 and 1983-84 ;

(b) the wage bills of the ITDC for the
years 1980-81, 1981-82, 1982-83 and 1Y83-84 ;
and

(c) the dctails of the above for the
Ashoka and 26 other ITDC hotels, the Yatri
Nivas, tourist lodges, catering booths and
restaurants, transport services, ¢tc. Sepa-
rately with comparative turnovers and wage
bills ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEFED ALAM
KHAN) : (a) to (¢). Necessary information
is given in the attached statement (See Cols.
327-332).

Closure of Anglo-French Textile Mill in
Pondicherry

3479. SHRI INDRAJT GUPTA:
Will the Minister of COMMERCE be pleased
10 state :

(a) whether a **7-day working week" has
been introduced at the Sti Bharati Textile
Mill, Pondicherry, against thc wishes of the
workers and leading to protest demonstra-
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tions ;

(b) whether it is also a fact that Pondi-
cherry’s tiggest textile mill -the Anglo-
French—is lying closed for the last seven
months, and its workers are starving ; and

(c) the reasons for failure to get this mill
started ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Sri
Bharathy Mills, Pondicherry, a constituent
unit of National Textile Corporation (Tamil
Nadu and Pondicherry) has introducea
seven day's working with efiect from 15th
Feb., 1934, as prevalent in the other units of
the subsidiary Corporation. Inseven days’
workiog, the workers are granted staggered
weekly off and they work for only six days a
week, while the machines in the mills are
operated for all the 7 days in the week.
Seven days’ working was introduced in the
mill after discussions between the manage-
ment and the trade unions. While the trade
unions representing about 1300 workers
agreed to the scheme, minority unions repre-
senting about 350 workers opposed it. The
management, therefore, introduced this
system by putting up a notice under provi-
sions of the Industrial Disputes Act. The
minority unions have tiled a writ petition in
the High Court against the introduction of
this system.

(b) and (c). The Anglo-French Textilcs,
Pondicherry with, 6874 workers on its rolis,
has been closed since 4th July, 1983, Efforts
are being made in consultation with the
Pondicherry Administration, to get the Mill
restarted at the earliest.

Permission for opening Branches in India
Sought by Chase Manhattan Bank of
U.S. A,

3480. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Chase Maanhattan Bank of
U.S.A has sought permission to open ~bmn-
ches in India ;
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(b) whether the Bank’s Chief Mr. Rocke-
feller, has expressed approval of Govern-
ment of India’s liberalised attitude towards
foreign capital ; and

(¢) Government's reaction to the Baok’s
request ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c). Dur-
ing visit to India in February, 1984 Mr.
Rockefeller discussed matters of mutual
interest with Government of India and also
evinced interest in- opening branches of
Chase Manhattan Bank in India. No for-
mal application in this behaf has however
been received. Decision will be taken by
Reserve Bank of India, which is the licenc-
ing autbority, on merits of the case.

Expott Orders for Iron Ore from
German Democratic Republic

3481. SHRIINDRAJNT GUPTA : Will
the Minister of COMMERCE be pleased to

state :
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(a) whether the Minerals and Metals
Trading Corporation has obtained a large
export order from the German Democratic
Republic for iron ore ;

(b) if s0, details regarding the quantity,
value and delivery dates ; and

{c) whether the iron ore will be supplied
from the Orissa and Bibar mines which were
facing threat of closure due to fall in export
orders ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a)to (c).
A statement is attached.

Statement

(a) to (¢). MMTC has recently signed a
sale contract for supply of the following
quantities of iron ore to G.D.R.

Quantity contracted Value Delivery period
(in lakh tonnes) (Rs. Crores)

Firm Optional Total

7.00 3.00 10.00 18.00 February, 1984

(including optional)

to January, 1985

Out of the contracted quantity of 7 lakh
tonnes, a minimum of 2 lakh tonnes is to be
shipped through Paradip Port where iron
ore supplics are made from Orissa and Bibar
mines.

Proposals for Rehabilitation of Cardamom
Plants and Increasing Productioa

1482. PROF. P.J. KURIEN : Will the
Minister of COMMERCE be pleused to
State

(a) whether the Cardamom Board has
tent some proposals for the rehabilitation of
tardamom plants and increasing production ;
and -

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b). Yes, Sir. Carda-
mom Board proposed the tollowing sche-
mes for rejuvenation of drought effected
cardamom plantations :

(i) Opening of additional departmental
nurseries ;
(ii) Opening of more ccrtiﬂed,nurscries H
(ifi) Production of 10-months old carda-
) mom seedlings in polythene bags ;

(iv) Cardamom replanting loan-cum-sub-
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sidy scheme for drought
areas ; and

(v) Intensive production of shade-tree
saplings in the departmental nur-
serics.

Proposal to Set up a Commodity Board
for Spices

3483. PROF. P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government propose to set
up a Commodity Board for Spices ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b). A Committee
bas been proposed to recommend institutio-
nal set up for promoting the export of spices
from the country.

Directive of Government to Effect
Economy in Expenditure

3484, SHRI MANOHAR LAL SAINI:
Will the Minister of FINANCE be pleased
to state :

(a) whether in a bid to contain the rising
prices, Government have issued a directive
to the Central Ministries and agencies to
effect economy in their expenditure ;

(b) if so, the details thareof and whether
a copy of the directive will be laid on the
Table of the House ; and

(c) whether Government propos¢ to
tighten rules on the sending of employees on
deputation and to curb the practice of ad hoc
promotion or creation of ad hoc posts and
jssue of directives to Central Ministries/
Departments/Offices to abolish all posts
created on ad hoc basis with immediate

effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA): (a) and (b). As a partof
anti-inflationary measures, Government bad
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imposed in January, 1984 cuts in plan outlay
in the Central Sector and the non-plan ex-
penditure for the year 1983-84, besides a ban
on creation and filling up of posts for nine
months till 30th September, 1984. These
being in the nature of administrative instruc-
tions issued at various levels, it is not envi-
saged to lay them on the Table of the
House.

(c) In pursuance of Prime Minister's
directive in 1983, all cases of deputation to
ex-cadre posts are to be reviewed to ensure
that an officer does not stay away from his
cadre beyond the normal permissible depu-
tation period. As regards ad hoc premo-
tion, the existing instructions already em-
phasise that ad hoc appointments should be
reduced to the barest minimum cases and
that too for very short perjods.

Identification of Small Borrowers Under
20-Point Programme

3485. SHRI B.V. DESAl : Will the
Minister of FINANCE be pleased to state @

(a) whether the banks bave identified
1,00,000 small borrowers qualifying for the
Union Government’s mass loaning facility
under the 20-Point Programme ;

(b) iflso, the States in which the identi-
fication of small borrowers have been found
out by the banks ;

(c) the amount that will be distributed
to them ;

(d) the range of loans to be provided for
each section ;

(¢) whether all the nationalised banks in
the State of Maharashtra have identified the
same ,

(f) the position in regard to other States ;
and

(g) the time by which the loans are
being provided to them ?

THE DEPlUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (). To
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create greater awareness among the weaker
sections about the facilities that they can
avail from the banks, to motivate them
to undertake productive ventures with
credit assistance and also to demonstrate
to the people that facilities meant for
these groups are in effect reaching them,
banks hold functions where a few beneficia-
ries receive the bank assistance in public.
~This cannot, however, be called a ‘Mass
Loaning Scheme'. No particular States or
nationalised banks have been specified for
this purpose. Nor have the amounts of
loans to be disbursed or the range of loans
to be provided for each section or the num-
ber of borrowers to be benefited been stipu-
lated.

Total Quaatum of Commercisl Borrowings

3488. SHRI SUNIL MAITRA : Wwill
the Minister of FINANCE be pleased to
state :

(a) what has been the total quantum of
commercial borrowing by India from the
Euro-Dollar market in the year 1982-83 ;

(b) what was the rate of interest on such
borrowings ; and

(c) what is the time span in which such
loans are to be repaid ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) (a) The
approvals given for commercial borrowings
and Supplier’s Credit by India in the year
1982-83 were Rs. 2026 crores. However,
these amounts will be drawn down over a
period of years after actual contracting.

(b) The rate of interest on such borro-
wings generally varies from around 6 to 107
p.a. depending upon the foreign currency
involved and the prevailing interest rates
abroad.

(c) The Commercial loans are repaid
generally in instalments over a period usually
ranging from 5 to 8 years.
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Manufactare of Light Combat Aircraft
(LCA)

3490. SHRI SATYASADHAN CHAK-
RABORTY : Will the Minister of DE- .
FENCE be pleased to.state the reasons
why the search for a collaborator in the
West was initiated in spite of an offer from
the Soviet Union, made during Defence
Minister’s visit to Soviet Union in 1983 for
settiog up a comprehensive design capabi-
lity, including system weaponry and others
for the totally indigenous manufacture of the
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Light Combat Aircraft (LGA) ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : Light Combat
Aircraft is an Indian Design, Development
and Production Programme. This will not
be a foreign aircraft design produced in our
country ‘under licence. India secks techno-
- logy transfer from several Countries and
chooses what suits them best.

Fixation of Prices of Coir Goods

3491. SHRIMATI SUSEELA GOPALAN:
PROF. P.J. KURIEN :

Wwill the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken any
decision regarding the request of the pricing
Committee of the Coir Board to increase the
floor price of the coir products exported

from India ;

(b) whether Government are aware of the
serious situation existing in the area due to
closure of industries by the small scale indus-
trics owners demanding increase in the
purchase price of the products ;

(c) whether Government would take a
decision considering the increase of raw
material price in the market and alvo the
implementation of the standardised wages to

the workers ; and

(d) if so, price increase contemplated and
what other measures Government are pro-
posing to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR;: (a) to(d).
Government have announced upward revi-
sion in the floor prices of selected coir items
on 8.2.84 in vicw of increase in cost of inputs
etc. The increase in floor prices range
between 5% to 7% for matting and carpet
varieties and 7% to 15% for mats. It is
understood that the small scale coir manu-
facturers have since withdrawn their strike.
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Plantation of Eucalyptus

3492. SHRIH.N. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
tostate : -

(a) whether Government have secen the
views and opinions on Plantation of Eucaly-
ptus appearing in ‘Times of India’ dated 4
February, 1984 which appears to be at com-
plete variance with the recent statements of -
the Prime Minister on the same subject ;

(b) whether Government are aware that
during last 2-3 years, Ministers have been
giving contradictory statements concerning
Eucalyptus ; and

(c) whether Government prapose to
collect and collate the statements made in
the Parliament and the Press by official
agencies/Ministers and come out with a
positive coherent statement on the subject
for the benefit of the common man ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Government is awarc of the views expressed
by various persons during the Jast 2-3 years,
which led to a coatroversy on planting of
Eucalyptus.

(c) The National Seminar recently held
at Peechi (Trichur, Kerala) had taken into
consideration thc statements made in the
Parliament and the Press, by official agen-
cies/Ministers. The matter was fully discus-
sed and necessary recommendations have
been made for the benefit of the common-
man,

House Tax Charged by NDMC for
Boildings used for Residential Purposes

3493. SHRI D.P. YADAV : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the house tax charged by the New
Delhi Municipal Committee from the Triveni
Kala Sangam, the Bhartiya Kala Kendra,
the Sangeet Bharati and the Gandharva
Mahavidyalaya for such part of their
buildings as are being used for residential
purposes ; and ‘
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(b) the basis on which such House tax
has been calculated ?

THE DEPUTY MINISTER IN THE

DEPARTMEET OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
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AND IN THE DEPARTMENT OF PAR-
. LIAMENTARY AFFAIRS (SHRI MALLI-

KARJUN) : (a)and (b). Based on the in-
formation furnished by NDMC, a statemeont

is enclased.

Statement
S. No. Name of the Building Rate of tax charged Basis

1. Triveni Kala Sangam 19§3-64 to 1981-82 recovered  Under Sec-
at the rate of 12.5% of the  tion 3(i)Xc)
annual value of Rs. 18881/-  of the Punjab
net. The residential portion  Municipal
-of this building is not asse- Act, 1911.
ssed separately. :

2. Bhartiya Kala Kendra The Hostel Block was asses- 12.5% of the
sed at Rs. 1,11,600/- less  ratoable value
10%, w.ef 1.4.69. No determined
payment of House Tax has  Under Sec-
however been received. Ex-  tion 3(i)}(b)
emption from payment of  of the Punjab
House -Tax was granted  Municipal
w.e.f. 15.7.71, Act, 19]1.

3. Sangeet Bharti Paid House Tax attherate  12.5% of the
of 12.5% on the Annual rateable value
Value of Rs. 4200/- less determined
10%, upto 1979-80 and on under Sec-
the Annual value of Rs. tion %(4) of
3780/-, less 10%, w.ef. the Delhi
1.4.80. Rent Control

Act.
4, Gandharva Mahavidyalaya The NDMC has reported

that this institution does not
fall with its jurisdiction.

Completion of Irrigation Projects duriag
1984-88

3494, SHRI CHINTAMANI JENA:
Will the Minister of IRRIGATION be plea-
sed to state :

(a) how many Centrally financed irriga-
tion projects, State-wise were targeted to be
compicted by the cad of the current finan-

cial year but have not been completed ;

(b) what action has been proposed to

complete these projects ; and

(¢) how many projects out 6f them would
be completed during the financial year 1984-

85, the details thereof ?

THE MINISTER OF STATB OF THE
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MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Irri-
gation is a State subject and irrigation pro-
jects are implemented by the State Govern-
ments within their overall development
plans, Central assistance is in the form of
block loans and grants and is not tied to
any individual project or sector of develop-
ment. There are no centrally financed
projects,

(b)and (c). Does not arise.

Planting of Fruit and Shady Trees on
Aravali Hills

3495. SHRIPIYUSH TIRKI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that Government
have decided to plant large number of fruit
and shady trees on Aravali Hills undera
World Bank project ;

(b) ifso, the details of the World Bank
project ; and

(c) the other areas of region for which
such projects of World Bank are being consi-
dered and the Statewise details thereof ?

THE MMNISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Govern-
ment have decided to plant large number
of trees in Gujarat and Haryana including
in Aravali hills under World Bank assisted
Social Forestry projects in which primary
objective is to increase fuelwood and secon-
darily to provide other products including
fruits. Naturally, these trees will provide
shade also.

(b) Gujarat has a five-year (1980-85),
. Rs. 654 million, 105440 hectares and 150
million seedlings project and Haryana also a
five-year (1982-87), Rs. 333 million, 67000
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hectares project.
() The World Bank assisted Social
Forestry projects are ongoing in Uttar

Pradesh (1979-84, Rs. 400 million and
52680 hcctares), West Bengal (1982-87, Rs.
349 million and 93000 hectares) and Jammu
and Kashmir (1982-87, Rs. 237 million and
44000 hectares). The Karnataka S$-year
(1983 88), Rs. 552 million and 149000 hec-
tares project has been launched recently.
A project for Kerala is under consideration.

Veterinary Fucilities in Rural Areas
during Sixth Plan

3496. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of AGRICUL-
TURE be plcased to refer to the reply given
to Unstarred Question No. 924 on 2! No-
vember, 1983 regarding veterinary facilities
in rural areas during Sixth Plan period and
state :

(a) the exact number of veterinary dis-
pensaries and hospitals as on 1 January,
1984 in Himachal Pradesh, Jammu and
Kashmir, Panjab and Haryana ;

(b) whether the targets fixed for 1984-85
in respect of both the veterinary dispen-
sarics and the vererinary hospitals remain
unaltered and would be achieved in spite of
the 5 per cent cut imposced on development
expenditure and 3 percent on non-plan

© expenditure ;

(c) if so, the likely date by which the
targets would be achieved without any
decrease ; and

(d) if not, the extent to which the tar-
gets for Sixth Five Year Plan have been
lowered ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) :

State Number of ' Number of
Vety. Hospitals on Vety. Dispensaries on
1.1.1984 1.1.1984
Himachal Pradesh 182 357
Jand K 14 498
Punjab 769 467
Haryana 376 311




34s Written Answers .

(b)and (c). The targets in respect of
veterinary hospitals have already been
achieved in Himachal Pradesh and exceeded
inJand K and Haryana. Punjab has no
programme of opening new veterinary hos-
pitals during 1984-85. Targets for veteri-
nary dispensaries have been exceeded in
Himachal Pradesh, J and K and Punjab and
are likely to be achieved in Haryana by
31.3.1988S.

(d) Does not arise.
Increasing in Dryland Farming

3497. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government propose to
adopt deyland farming in our country in a
big way ;
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(b) if so, how many areas of land, State-
wise, have been brought under such culti-
vation scheme during the Sixth Five Year
Plan ; and

(c) what are the crops that are grown ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) It is
proposed to take up improved Dryland
farming in a big way in the country.

(b) State-wise information is given in the
enclosed Statement,

(c) Rainfed farming is practised under
diverse Agroclimatic conditions. Crops
such as millets, coarse grains, pulses, oil-
seeds, cotton, paddy, wheat etc. are grown
“in various regions depending upon local
situations.

~

Statement

Statement Showing the Area Brought Under Improved Dry Farming 1983-84
(Upto January, 1984)

S1. No. State/U.T. Area covered Area covered
under identified outside the
micro watersheds selected watersheds
(*000 ha.) ('000 ha.)
1 2 3 4
1. Andhra Pradesh 202.40 151.80
2. Assam ' 125.00 © 350.00
3. Bihar 146,00 362.12
4. Gujarat 2.44 |-
5. Haryana 12.45 2152.00
6. Himachal Pradesh 5.76 42,07
7. Jammu and Kashmir 2.14 0.93
8. Karnataka 174.05 402.45
9. Kerala 33.27 11.45
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1 2 3 4
10. Madhya Pradesh 972.00 1545.00
11, Maharashtra 243.65 8535.43
12, Manipur 17.10 26.20
13. Meghalaya N.A.* N.A.
14, Nagaland N.A. N.A.
15. Orissa 580.00 348.84
16. Punjab N.A. 574.00
17. Rajasthan 57.00 1941.00
18. Sikkim N.A. 11.40
19. Tamil Nadu 95.00 324,00
20. Tripura 9.00 N.A.
21, Uttar Pradesh 617.00 879.00
22 West Bengal 15.00 17.90
23. A. and N. Islands 0.65 N.A.
24; ' Arunachal Pradesh N.A. N.A.
25. Chandigarh 0.02 0.01
26, Dadra and Nagar Haveli N.A. 0.14
27. Delhi N.A. N.A.
28. Goa, Daman and Diu N.A. N.A.
29. Lakshadweep N.A. N.A.
30. Mizoram N.A. N.A,
31, Pondichery N.A. N.A.
Total 3309.93 | 17675.74

* NA =Not available,
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3498. SHRI R.P. GAEKWAD: Wil
“the Minister of WORKS AND HOUSING
be pleased to state the details of schemes
under the centrally sponsored Accelerated
Rural Water Supply Proaramme in
Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR!I MOHAMMED USMAN
ARIF) : Since 1977-78, this Ministry gave
technical approval for 968 schemes for
covering 1520 problem villages in Gujarat
at an estimated cost of Rs. 1986.16 lakhs
for asssistance under the Centrally spon-
sored Accelerated Rural Water Supply
Programme. During 1983-84, 513 schemes
for covering 514 identified problem
villages at an estimated cost of Rs. 490.86
lakhs were technically approved under the
new Centrally sponsored Incentive Scheme
of grant-in-aid based on performance. Out
of 5,318 problem villages identified as on
1.4.1980, 2,443 villages have been covered
- uptil 31st December, 1983.

Foodgrains to Orissa under NREP

3499, SHRI LAKSHMAN MALLICK :

Will the Minister of RURAL DEVELOP- -

MENT be pleased to state whether Orissa
has demanded for increasing the quantum of
foodgrains during 1983-84 for executing
various schemes under NREP ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : No Sir.
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Implementation of Rural House-com-
construction Assistance Scheme

3502. SHRI ARJUN SETHI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the number and names of States
which are not likely to achieve the Sixth
Five Year Plan targets for implementing the
Rural House Sites-cum-Construction Assis-
tance Scheme for landless workers ; and

(b) the details of such States which have
achieved the targets fixed for the Sixth
Five Year Plan period ?
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THE DEPUTY MINISTER IN-. THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Housing, being a State
subject, all the Social Housing schemes are
being implemented by the States/UTs them-
sclves. However, the Ministry of Works
and Housing monitors the scheme of Rural
House Sites-cum-Construction Assistance
Scheme which forms part of the Revised
20 Point Programme.

(b) The names of the States who have
achieved the target for the Sixth Five Year
Plan are as follows :

House Sites Construction
Assistance

1. Gujarat

2. Himachal Pradesh

3. Mabharashtra

4. Punjab None

5. Rajasthan

6. Uttar Pradesh

Development of Fisheries in Madhya
Pradesh

3503. SHRI MADHAVRAO SCINDIA :
WItl the Minister of AGRICULTURE be
pleased to state :

(a) whether a programme for the im-
provement of ponds and tanks in somo
districts of Madhya Pradesh for the develop-
ment of fish culture with the World Bank
assistance is in operation ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) An Inland Fisheries Project with the
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World Bank assistance is in operation for.a
period of 5 years (1980-85) in the districts of
Raipur, Durg, Bilaspur, Ranjnandgaon,
Raigarh and Shahdol, for the development
of 25,000 ha. water area in the shape of
village tanks and ponds: for intensive fish
farming. The project also envisages cons-
truction and operation of four commercial
fish seed hatcheries for production of 74
million quality fish’ seed besides provision
of training to farmers, financial and exten-
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sion support / to the farmers and the strenge
thening of the extension training centre,

The total cost of the project in Madhya
Pradesh is Rs. 546.4 lakhs which will be
shared by the State Government (Rs. 238.6
lakhs), Governtnent of India (Rs. 103.0
lakhs), add NABARD (Rs. 204.8 lakhs).

Pattern of subsidy to fish farmers under
the project is as follows :

Maximum subsidy "

For reclamation of

For first year

tanks and Ponds. inputs,
(i)  Scheduled Rs. 5,000 per Rs. 1,000 per
Tribes hectare hectare
(ii) Non-Scheduled Rs. 2,500 per Rs. 500 per
Tribes hectare hectare

Supply of Drinking Waler at Hope Town
in A and N Islands

3504. SHRI AJIT BAG : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) steps taken by Government to supply
drinking water to the fishermen’s colony at
Hope Town in A and N Islands ; and

(b) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(2) and (b). Andaman and Nicobar Admi-
nistration has reported that a scheme for
providing piped water supply to Fisheries
Colony in Hope Town was sanctioned under
a scheme of Fisheries Department and the
work was completed in March, 1982. Presen-

tly, water is being supplied through two

public taps in the village.

Animal Health and Development in
Nor(h Eastern Region

3505. SHRI SONTOSH MOHAN DEV :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that animal health
and development and availability of animals
in the North-Eastern region is not satisfac-
tory ; and

(b) if so, the details of cattle projects
taken up in the States with assistance from
the Union Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). In order to improve animal health and
development activities in the North-Eastern
Region, increasing atlention is being given
by the Union Government to supplement the
efforts made by State Governments, Union
Territories Administrations and North
Eastern Council. The important Animal
Health and Cattle Development Projects
taken up in the region with assistance from
the Union Government and North-Eastern
Council are given in attached statement,
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 Statoment
A. \Centraily Sponsored Schemes :
(@) Animal Health : '

(i) Rinderpest Eradication Scheme

(ii) Foot and Mouth Disease Control Programme

(iii) Animal Disease Surveillance Scheme

(iv) Systematic Control of Livestock Disease of
National Importance ‘

(b) Cattle Development Projects .

(i) Cross-breeding of Cattle with Exotic Dairy
Breeds and Improvement of Buffaloes
by usingFrozen Semen Techniques outside
Operation Flood Areas.

(ii) Coordinated Cattle Breeding Project for
Producing Progeny Tested Bred Bulls,

B. North-Eastern Council Schewes :
(a) Animal Health :

(i) Scheme for Mechanisation of Biological
Products Station, Gauhati.

(ii) Scheme for Manufacture of Antigen and
Production of Film forControl of Contagious
Bovine Pluro Pneumonia.

(b) Cattle Development Projects :

(i) Regional Hill Cattle Breeding-cum-
Demonstration Farm, Kamki.

(ii) Regional Cross-Bred Cattle Breeding Farm,
Thenzawl.

(lii) Regional Cross-bred Cattle Breeding Farm,
Nagaland.

(iv) Frozen Semen Scheme.
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All States/UTs.

. All States/UTs,

All States/UTs.

All States/UTs.

Assam, Tripura
and Nagaland

Assam

Assam

Assam

Arunachal Pradesh
Mizoram
Nagaland

Assam

Schemes under CSARWSP in Maharashtra

3506. DR. PRATAPWAGH ; Will the
Minister of WORKS AND HOUSING be
pleasedato state the details of schemes under
the Centrally Sponsored = Accelerated Rural

Water Supply Programme in Maharashtra ?

THE DEPUTY MINISTER IN THB
MINISTRY OF WORKS AND HOUS-
ING (SHRI. MOHAMMED USMAN
ARIF): The Government of India gave
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technical approval for 2,211 rural water
supply schemes covering 2,602 problem
villages in Maharashtra at an estimated cost
of Rs. 7731.75 lakhs for assistance under the
Centrally Sponsored .Accelerated Rural
Water Supply Programme during the period
from 1977-78 to 1983-84, During 1983-84,
190 rural water supply schemes covering 192
jidentified problem villages at an estimated
cost of Rs. 194,32 lakhs were also technically
approved under the new Centrally Sponsored
Incentive Scheme based on performance.
Out of 12,985 problem villages identified as
on 1.4,1980, 8,554 problem villages have been
covered uptil 31st December, 1983.

Approval of Watrak Project

3507. SHRI
Will the Minister
pleased 1o state :

MOHANLAL PATEL:
of IRRIGATION be

(a) when thc Watrak Project of Gujarat
was submitted to the Central Water
Commission for clearance ; and

(b) the steps taken by the Central Water
Commission in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) A modi-
fied Project Report of Watrak Project of
Gujarat was received in the Central Water
Commission in September 1981 for technical
examination and obtaining the approval of
Planning Commission.

(b) The project, after being technically
examined by the Commission, was consider-
ed by the Advisory Committee of the
Planning Commission in its meeting held on
1.12.1983. The ' project has been found
acceptable by the Advisory Committee sub-
ject to certain observations. The observa-
tions of “the Committee have been
communicated, by the Central Water
Commission to the Government of Gujarat
for necessary compliance. Gujarat has not

yet sent compliance report on the observa-
tions,

Supply of Edible Oil to Gujarat

3508. SHRI AMARSINH RATHAWA :
Will the Minister of FOOD AND CIVIL
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SUPPLIES be pleased to state :

(a) the total quantity of edible oil includ-
ing imported palm oil, refined oil supplied to
Gujarat for being made available to the
weaker sections of _the society, particulatly
in the tribal areas during the years 1982 and
1983 ?

(b) the agency through which supply of
oil is made ; and

(c) to what extent it is subsidised for that
section of the society and what steps have
been taken to ensure that the supplies reach
them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINIST..Y OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) For the Public Distribution
System in all the States including Gujarat
the allocation of imported edible oils by the
Central Government is made to the State
Governments. Its further distributionto
different areas within the state is made by
the State Government concerned. The
Central Government allocated 43,195 M.
Tonnes of Palmolein during 1982 and 61,480
MT during 1983 to the Government of
Gujarat for distribution through Public
Distribution System in the State. No
separate allocation was made by the Central
Government for supply to weaker section
and tribal population.

(b) The S.T.C. imports and supplies the
edible oil to the State Government or their
nominees. The State Government issues
edible oils to the consumers through fair
price shops.

(c) Theoil is issued by the Central
Government to the Government of Gujarat
at a predetermined price of Rs." 7,000 per
tonne. The State Government is permit-
ted to add handling and overhead charges to
it. Frequent checking, inspections etc. are
carried out by the enforcement machinery of
the State Government of the fair price shops
to ensure that the edible oils reach the con-.
sumers for whom it was intended. No sub-
sidies are involved,
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Sale of Controlled Cloth through Fair
Price Shops

3509. SHRI NAVIN RAVANI: Wil
the Minister of FOOD AND CIVIL

SUPPLIES be pleased to state :

(a) whetherit is a fact that controlled
cloth is being sold to the poer section of the
society through fair price shops ;

(b) ifso, the names of the States and
Ubion Territories where such facility has
been made available ;

{c) whether such arrangements have been
made in Gujarat also ; if so, the names of
the districts covered under the scheme during
the years 1982 and 1983 ;

(d) the number of shops opened in those
districts for the benefit of the poor ; and

(¢) whether Government will consider to
open more fair price shops for distribution
of cloth in Gujarat and particularly in rural
areas ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF BLECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to (¢). Under the present
controlled cloth scheme, controlled cloth is
being distributed to consumers through Co-
operatives, State Civil Supplies Corporations,
Apex Socicties and National Textile Corpo-
ration retail outlets. A list indicating names
of distributing agencies of controlled cloth
in different States/Uunion Territories includ-
ing Gujarat is attached.

Distribution and sale of controlled cloth is
within the State purview and therefore it is
for the State Goveroments/U.T. Administra-
tions to make necessary arrangements in
this regard and they have been advised to
open more outlets including in rural arcas
for distribution of the essential commodities,
However, information regarding the number
of retail outlets through which the controlled
cloth is actually made available to consumers
in each State is not maintained at the central
level. -

Statement

Statement showing name of the States and Distributing Agencies of Controlled Cloth

Simla

Sl. No. Name of the State Name of the Distributing Agency
1 2 3
1. Andhra Pradesh A. A.P. State Federation Ltd., Hyderabad )
B. Girijan Coop. Corporation Ltd., Hyderabad )
2. Assam Assam State Coop. Mktg. and Cons. Fed. Ltd.,
. Gaubhati.
3. Bihar A. Bihar State Federation of W/Sale Cons. Coop. -
Ltd., Patna
B. Bihar State Civil Supplies Corpn, Ltd,
4. Gujarat A. Gujarat State Fed. of Cons. Coop. W/Sale Store
Ltd., Ahmedabad
B. Gujarat State Civil Supplies Corpa. Ltd. Gandhi-
nagar (Guj.)
s. Haryana " Haryana State Fed. of Cons. Coop. W/Sale Stores
Ltd. Chandigarh
6. Himachal Pradesh A. H.P. State Coop. Mktg. and Cons. Fed. Ltd.,

B, H.P. State Civil Supplies Corpn. Ltd,
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1 2 3
1. Jammu and Kashmir Jammu and Kashmir State Coop. Cons Fed. Ltd.
Srinagar
8. Karnataka Karnataka State Cons. Coop. Fed. Ltd,,
Bangalore
9. Kerala Kerala State Coop. Cons. Fed. Ltd., Cochin
10. Madhya Pradesh Madhya Pradesh State Fed. of Cons. Coop.
W/Sale Stores Ltd., Bhopal
11. Maharashtra Maharashtra State Coop. Cons. Fed. Ltd.,
Bombay
12, Manipur Manipur State W/Sale Cons. Coop. Fed. Ltd.,
Imphal (Manipur)
13. Meghalaya State Textile Commissioner, Meghalaya, Shillong
14, Nagaland Nagaland State Coop. Mktg. and Cons. Fed. Ltd.,
Nagaland, Dimapur
18. Orissa Orissa State Cons. Coop. Fed. Ltd., Bhubaneshwar
16. Punjab Punjab State Fed. of Cons. Coop. W/Sale Stores
Ltd., Chandigarh
Punjab State Civil Supplies Corpn. Ltd.,
Chandigarh,
17. Rajasthan Rajasthan Rajya Sahakari Upbhokta Sangh Ltd.,
Jaipur
18. Sikkim Sikkim Cons. Coop. Society Ltd., Gangtok
19. Tamil Nadu Tamil Nadu State Cons. Coop. Fed. Ltd., Madras
Tamil Nadu State Civil Supplies Corpn. Lid.,
Madras
20. Tripura Tripura W/Sale Cons. Coop. Fed. Ltd., Agartala
21, Uttar Pradesh U.P. State Food and Essential Commodities
Corpn. Ltd., Lucknow
U.P. Upbhokta Sahakari Sangh Ltd., Lucknow
22, West Bengal West Bengal State Fed. of Couns. Society Ltd.,
Calcutta.
Unlon Territories
. »
1. Andaman and Nicobar The Cons. Cooperative Stores Ltd., Port Blair

Islands
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2. Arunachal Pradesh

Arunachal Pradesh Coop. Mktg. and Supply Fed.

Ltd., Dibrugarh

3, Chandigarh

Super Bazar, The Central Coop. Stores Ltd.,

Chandigarh

4, Dadra and Nagar Haveli

Shree Dapada Vibhag Jangal Kamdar Sabakari

Mandli Ltd., Silvasa

5. Dethi

The Commissioner,

Food and Civil Supplies,

Delbi Administration, Delhi

6. Goa, Daman and Diu

Govt. of Goa, Daman and Diu, Directorate of

Civil Supplies and Price Control, Panaji.

1 Lakshadweep

Lakshadweep Coop. Martketing Federation Ltd.,

Calicut

8. Mizoram

Mizoram State Coop. Mkig. and Cons. Federation

Ltd., Aizwal

9. Pondicherry

Pondicherry Coop.

Wholesale Stores Ltd.,

Pondicherry
National Textile Corporation Ltd., Retail Outluts.

Efforts to Boost Pisciculture

3510. KUMARI PUSHPA DEVI SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether cfforts have been made by
Government to boost pisciculture in some
States ;

(b) if so, the names of the States where
schemes have been implemented therefor ;

(c) the efforts made and progress achiev-
ed in implementing such programme in
Madhya Pradesh during the Sixth Plan;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(p) The States which have taken up

scientific fish culture by establishing Fish
Farmers’ Development Agencies under the
Centrally spounsored scheme are Assam,
Andhra Pradesh, Bibar, Gujarat, Haryana,
Jammu and Kashmir, Himachal Pradesh,
Karnataka, Kerala, Manipur, Maharashtra,
Nagaland, Orissa, Punjab, Rajasthan,
Tripura, Tamil Nadu, Uuar Pradesh a nd
West Bengal.

(¢) and (d). Fish Farmers' Development
Agencies are operating in Madhya Pradesh
under Inland Fisherics Project with World
Bank assistance in the districts of Raipur,
Durg, Bilaspur, Rajnandgavn, Raigarh and
Shahdol with a target to develop 25,000 ha.
of tanks and ponds for fish farming. A Fish
Seed Development Corporation under the
Project has been established for production
of 74 million quality fish seed. An extension
training centre has been strengthened to give
training to extension staff. Against a target
of developing 15,000 ha. in a period of four
years (1980-84), about 10,500 ha. have been
brought under fish culture and about 3760
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farmers have been trained upto December
1983. The carp seed ‘hatcherles and fish
farms at Salud in Darg district and Demar
in Raipur district are nearing completion.
Construction work at Chandrakhuri in
Bilaspur disttict and Umrar in Shahdol
district is yet to commence.

National Oilseeds Development Project

3511, SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state @

(a) whether Government have issued
directions to the States to initiate immecdiate
advance action for effective implementation
of National Oilsceds Development Projects
being lunched during the current financial
year ; and

PHALGUNA 29, 1908 (SAXKA)
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(b) the details regarding the scheme and
programme along with the names of States
in which it is presently being implemented
and number of villages so far covered ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {(SHRI
YOGENDRA MAKWANA) : (a) Govera-
ment have fssued directions to States to
initiate immediate action for effective imple-
meatation of National Oilseeds Development
Project to be launched durcing the year 1984-
85 and not during the current financial year.

(b) The details of the programmes along-
with the names “of States where it will be
implemenicd during the ycar 1984-85 are as
follows :

Project/Scheme

States

A. Special Projects

(i) Project for Intensive Cultivation of
Groundnut

(i) Project for Extension of Pure Crop

of Rapeseed and Mustard.

Project for Extension of Soyabean
Cultivation.

(iii)

Project for Extension of Sunflower
Cultivation.

(iv)

B. Iatensive Ollseeds Development Programme

(i) Groundaut

(il) Rapeseed-Mustard

(lii) Soyabean

(iv) Sunflower

(v) Safflower and Niger

(vi) Sesamum

Gujarat, Andhra Pradesh, Tamil
Maharashtra and Orissa.

Nadu,
Uttar Pradesh, Rajasthan, Madhya Pradesh,
Assam, Haryana, Gujarat and West Bengal,

Madhya Pradesh, Rajasthan and Uttar
Pradesh,

Mabharashtra, Karnataka and Tami) Nadu.

Karnataka, Madhya Pradesh,
Pradesh, Rajasthan and Punjab.

Uttar
Orissa, Punjab, Bihar, Jammu and Kashmir
and Sikkim.

Gujarat, Himachal
Maharashtra.

Pradesh, Bihar and

Uttar Pradesh, Andhra
Bengal and Orissa.

Pradesh, West

Maharashtra, Karnataka, Andhra Pradesh,
Madhya Pradesh, Orissa and Bihar.

Uttar Pradesh, Rajasthan, Madhya Pradesh,
Mabarashtra, ‘Andhra  Pradesh and
‘Karnataka.

Since the Project has not yet been implemented the question of number of villages

covered does not arise.
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Area under Cultivation/Irrigation

3512. SHRI A.K.ROY : Will the Mini-
ster of AGRICULTURE be pleased to
state :

(a) the total area under cultivation in the
country as on 1 January, 1984 ;

(b) the area under food crops with item-
wise break-up in details with particular
reference to rice, wheat and the coarse grains
and per acre production of each ;

(c) the area under irrigation as on 1
January, 1984 ;

(d) the area under more than one crop for
the last ten years with year-wise break-up
and the details thereof ;

(e¢) the area under high yielding variety of
seeds ;

(f) whether any study has been made
about the maximum area that could be
brought under more than one crop and high
yielding variety ; and

(g) if so, the details thereof and the steps
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) As per
the latest land use statistics available, the
total all-India area under cultivation during
the agricultural year 1980-81 is 173.3 million
hectares.

(b) Final forecast returns from all the
States are not yet available for the year
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1983-84. However, it is currently assessed
that foodgrains production in 1983-84 might
be at a record level of 142-144 million tonnes,
including rice at 57 million tonnes. No firm
figures of area and productivity are as yet
available. However, a Statement-I giving
these details for the past two years is en-
closed.

(c) According to the available Land
Utilisation Statistics, the net irrirated area
for the year 1980-81 (latest year for which
data are available) has been estimated at
38.8 million hectares.

(d) Statement-II is enclosed.

(¢) The area under high yielding varieties
during 1983-84 has been provisionally esti-
mated at 52.5 million hectares.

(f) and (g). The National Commission on
Agriculturc had estimated that by 2000 AD
the net cropped area in the country may be
150 million hectares and gross cropped arca
about 200 million hectares. The progress
of scientific rescarch and technology and
spread of irrigation, however, continue to
affect the scope for extension of area under
multiple cropping. It is an important cle-
ment of Government policy to increase the
intensity of land use. Inorder to increase
the area under more than one crop and
high yielding varieties, several mcasures
bave been taken by Government. These
include, inter-alia, extension of irrigation
facilities, location-specific research to evolve
bigh yielding and short duration varicties
of seeds, introduction and popularisation of
high yielding varieties including free distri-
bution of seed minikits, extension, training,
etc.

Statement-1

All India Area and Productivity of Food Crops

Crop ___Area in million hectares Production in Kgs per
1981-82 1982-83 1981-82 1982-83
Hec. Acre Hec. Acre
1 2 4 5 6 7
Rice 40.7 37.8 1308 529 1230 498
Wheat 22.1 2141 169} 684 1836 743
Coarse Graing 42.5 40.0 732 296 698 281
Pulses 2.8 24 483 195 517 209
Total Foodgrains 129.1 123.3 10312 418 100 1
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Statement-II -

Area under Crops—All-Indla

(Million hectares)
Year Qross cropped area Net cropped area Area sown more
than once (2)—(3)
1 2 3 4
- 1970.71 168.79 140.78 25.01
1971-72 165.19 140.04 25.15
1972-73 162.18 131.57 24.58
1973.74 169.87 143.06 26.81
1974-75 164.19 137.74 26.45
1975-76 171.30 141.57 29,73
1976-77 167.33 139.46 27.87
1977-78 172.26 141.91 30.35
1978-79° 174.76 143.01 31.75
1979-80° 169.66 139.02 30.64
1980-81° 173.33 140.27 33.06
*Provisional
faroga 't welt & iy wif 7 § aeT IAET AT A ; AR

, 3513 oft TrRAT™ T - a7 pfe R
g 3T A 1 H 7 fir

(%) 2w ¥ g frad FRg< Ay & fas-
AR aN M g

(@) za® & qox w0 A feoit gfw
fafaa § aar feat afafea §;

(w) sowregru afafeq @ fewrd

gfaard sy wTw & g sar wars firg

(v) fafea aur afafeq &7 % qus-
qa% gfy FRu feaar IR ar g ?

wfe sarem § wom st (ot aveR
wear) (%) e (@) : 1980-81 B §fw
IUART FiwEl (TNTIT IIH ) & FIAI,
aX Wit ¥ faagal & &A@ ¥ seana
qv 159 A R A HAfasni &
e 23 A" PRI AT R

(n) S AT H AW 8391 FA¥
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(%) s fasgAl safq smwe T
aifwar aar gl « a9 1981-82 %
fafaa st afafaa qarad & at Fow
faaTm g ¢ | ¥ 41T USRI HIT ATAY-
fra oy wEw ATHET AT F I9-
gl & @ fararg & arz & fawamal ax
sgrfia

ay 1981-82 ¥ fafag ax sfafaa qar@re s d &1 yswa faaw

(frea/ga21R)
%H "o Y qaw fafaa afafaq
et

1. AT g% 1119 865
2. FAleH g% 875 655

Aoq 1746 1509
3. wET 20 g% 899 734
4 EEIC] ads 1002 891
5. UTEITA gqF 1671 993

afean sl qeat

1. gfaron 752 581
2. HET F_W 754 380
3. qATT 684 488
4. UAEATT 813 563
5. qfesw dare 606 407
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Breakthrough In Dryland and Rain-Fed
' Arable Land Farming

3514. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased t0
state

(a) whether any breakthrough has been
achieved in dryland and rain-fed arable la'nd
farming to increase agricultural production
in the country ;

(b) if so, to what extent ;

(c) whether Government have formul_atcd
any National Dryland Farming projects
aimed at increasing agricuitural production
with Central assistance ; and

(d) if so, the broad details thereof and
the areas which it will cover in Orissa State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Rescarch results and experience of develop-
mental programmes indicate tremendous
potential for increasing agricultural produc-
tion in dryland/rainfed farming arcas.

(¢) and (d). A National Project for com-
prehensive devclopment of watersheds in-
cluding rainwater management, land deve-
lopment, improved crop production. techno-
logy, pastures, afforestation, homcultu'ral
development, ctc. and populatisation of im-
proved cropping systems on treated wal.er-
sheds is being formulated. Detailed selection
of area has not yet been done.

Subsidy to Rural Workers as Construc-
tion Assistance

3515. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) the present rate of subsidy provided
by Government as construction assistance to
rura) workers ;

(b) whether it is a fact that Planning
Commission has conceded in the review that
there is justification for enhancing the cle-
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ment of subsidy form the present rate ;
and

(¢) ifs0, the details and the action taken
in that direction ? ’

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (8) The Centcal Govern-
ment has fixed the norm of subsidy of Rs.
500 per family as construction assistance, to
every rural landless family allotted a house-
site by the respective State Government.

(b)and (). The matter is under consi-
deration.

Irrigation Profects under Counstruction in
Orissa

3516. SHRI GIRIDHAR GOMANGO ;

Will the Minister of IRRIGATION be pleas-
ed to state :

(a) the names of the major and medium

irrigation projccts under construction in
Orissa ;

(b) the year of sanction, estimated cost,
scheduled date of completion and the pro-
gress made so far, project-wise ;

(c) the reasons for delay in completion of
the projects, if any ; and

(d) the steps taken by Government to
avoid the delay ?

THE MINISTER OF STATE OF THR
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The required information is given in the
Statement laid on the Table of the House.
[Placed in Library. See No. LT-7961/84]

(c) and (d). There has been delay in the
completion of the projects which has been
mainly due to the thin spreading of re-
sources available with the State Government.
The State Governments including the Gov-
ernment of Orissa impressed upon several
times to first complete the on-going projects
by providing adcquate outlays and other
resources,
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Rise in Prices of Urban Land in the
Country

3517. SHRI MANMOHAN TUDU:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether there is constant rise in the
prices of urban land in different parts of the
country ;

(b) if so, the reasons of the increase in
the urban land every year ; and

(c) the steps proposed to be taken to
check the prices of urban land ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN
THE MINISTRY OF WORKS AND
HOUSING AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) The main factors responsible for this
increase in the country are the shortage of
developed urban land, the under utilisation
of available land, the adverse effect of restri-
ctive building bye-laws and land use con-
trols, rigid forms of land tenure, the increas-
ing demand for residential, commercial, and
other uses of land generated by the process
of economic development, population
growth and urbanization and demand for
land as a hedge against inflation. General
inflationary trends also contribute to rise in
prices of urban land.

(c) The following measures have been
suggested to the States/UT’s to curb the
unwarranted price increase in Urban land ;

(i) Increase the supply of developed land
by public agencies.

(ii) FEfforts of individuals and groups to
provide shelter for themselves should be en-
couraged by :

(a) Liberalisation of building by-laws and
land use controls to ensure greater
densities consistent with services.

(b) Reviewing terms of land tenure,
especially lease-hold, in order to pro-
mote casy transfer inheritance angd
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mortagage of land and dwellings pro-
mote orderly operation of the land
market.

(c) Increasing the access to finance from
various institutions for construction
and also allotment of land at pre-
determined rates.

(d) Where squatter settlements are situat-
ed since long on lands not required
urgently for public purpose, security
of tenure may be given on long term
lease.

(¢) Mobilise local enterprise, especially
of the poor through the development
of community self-help.

(f) Review the Rent Control Act in order
to remove impediments to legitimate
construction activity and maintenance
of old houses.

(g) Take steps to bring into the market
large parcels of vacant land held by
the Government and local agencies
and institutions and private indivi-
duals, and encourage construction of
dwellings on this land.

The reactions of the State Governments
to the suggestions is awaited. The Central
Council of Ministers for Urban Deve-
lopment and Local Government have also
passed a Resolution endorsing the
measures  proposed by the Ministry
to arrest the unwarrated increase in urban
Jand prices. The Central and State Govern-
ments have been requested by the Central
Council to take immediate steps for increas-
ing the supply of develop land and dwellings
at affordable prices and to remove impedi-
ments 1o the construction of dwellings by
individuals and co-operatives. The Central
Council has also resolved that decisions be
taken on fiscal and institutional aspects of pro-
moting private housing activity and to intro-
duce necessary amendments to the Urban
Land (Ceiling and Regulation) Act.

Production of Groundaut
3518. SHRI HARIHAR SOREN : Will

the Minister of AGRICULTURE be pleased
to state ;
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(a) the production target sst for ground-
nut during 1983-84 ;

(b) the achievement made inthe produc-
tion of groundnut in the above year ;

(c) the incentives given to farmers for
the development of groundnut in that year ;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The pro-
duction target for groundnut during 1983-84
is 72 lakh tonnes.

(b) Estimates for the production of
groundnut during the year 1983-84 have not
yet become available.

(c) and (d). Special Project on Ground-
nut in Gujarat and Intensive Oilseeds Deve-
lopment Programme provide incentives for
the development of groundnut. The details
of the incentives are as follows :

(i) Special Project on Groundnut in Guja-
rat :

Subsidies are provided on seed, seed
drills, plant protection measures,
sprinkler sets, irrigation, demonstra-
tion and staff.

(ii) Intensive Oilseeds Development Pro-
gramme :

Subsidies are provided on seed, de-
monstrations, minikits and plaat pro-
tection measures.

a7 et & fag goan e
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Expenditare Relating to Asian Games

3520. SHRI RAM JETH
the Minister of SPORTS be

ALANI: Will
ascd to state :

(a) total expenditure incurred since 1980
relating to Asian Games with separate
expenditure figures as spent by each of the
following :

(i) Central Government and State Gov-
vernments and their Public Under-
taking like SAIL, BHEL etc. ;

(ii) their Project Departments and of
authorities ;

(iii) CPWD, NDMC, DMC, Delhi Admi-
nistration and DTC ;

(iv) Indian Olympic Association, All India
Council of Sports, other sports Fede-
rations of States and all India levels ;
and

(v) Asian Games Special Organising Com-
mittees ; and

(b) expenditure incurred (separate fig-
ures) ;

(i) for the construction and repairs of
roads, bridges, flyovers at Delhi,
Jaipur and Bombay along with the
name of spending agency ;

(ii) on import of sports and athletic
items ; and

(iii) on import of cars and vehicles ?

THE DEPUTY MINISTER IN TH
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DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) and (b). The total
expenditure booked by the Department of
Sports on Asian Games up to 31.12.1983
was Rs. 62.43 crores. This included grants-in-
aid given to the Special Organising Com-
mittee, IX Asian Games amouating to Rs.
9.24 crores and to Netaji Subhas National
Institute of Sports, Patiala on import of
sports and athletic items amounting to
Rs, 1.50 crores.

According to the reports available, the
NDMC incurred an expenditure of Rs.
339.54 lakhs on the construction of Talka-
tora Swimming Pool and Rs. 202,90 lakhs
on the renovation of Shivaji Stadium and
Talkatora Indoor Stadium. The Special
Organising Committee, IX Asian Games
incurred an expenditure of Rs. 5.57 crores
up to 31st March, 1983 on the Asian Games
out of its own income.

Some grants to Indian Olympic Associa-
tion and the concerned national sports fede-
rations were made available to them for
preparation of national teams for the Asian
Games. However, expenditure on these
grants as also the expenditure incurred by
the CPWD on Asian Games is included in
the overall figures of Rs. 62.43 crores men-
tioned above. The AIll India Council of
Sports is an advisory body and does not
spend any funds, while no grants are releas-
ed by the Department of Sports to State-
level sports associations.

The cxpenditure on the construction and
repairs of roads, bridges, fly-overs by other
Departments and Organisations and import
by them of equipment such as cars etc. in
the course of their normal development
activities is not considered as expenditure on
the Asian Games.

We are not aware if the State Govern-
ments, Union Territory Administrations and
non-government organisations such as public
undertakings incurred any expenditure on
the Asian Games besides their normal deve-
lopment and maintenance expenditure.

House Building Advance by States to
their Employees

SHRI HIRALAL R. PARMAR :
of WORKS AND

3521.
Will the Minister
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HOUSING be pleased to state :

(a) whether the quantum of House
Building Advance fixed by various State
Governments and Public Corporations for
their employees is higher than the amount
fixed by the Government of India for their
employees ; and

(b) if so, the reasons for not enhancing
the amount ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, in some cases.

(b) The matter is under active considera-
tion of the Government.

qar-frge wiwrft & wrEe e
T dae aewrq Afa
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(%) 1982-83 & S R ¥ &Y~
wifaa IearEe fae yee g —

(000 szt %)
T IR
T 4.5
a5 AW 358.6
I AW 117.4
&g 10.4
i 490.9

(v) afes mxdy @I 9T AaET I
FY gIATER ITASHAT FT FIHFTA JFAM,
fafwer Sg2wat (srafa o, sz, foad,
gafusz anfz) & fag arada & e F
[¥gg W §S GO F G 4T JATL
feg 91 @ & 1 a9 1982-83 sfga Wi
TIT I JEqTE ®T 37,00C A &7 AT
JA1T FIF F1AF ANATET 70 & 1

Import of Dairy Equipment uader
Operation Flood-I and 11

3524, SHRI T.S. NEGI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the value of imports of dairy equip-
ment under Operation Flood-1and II ;

(b) the value of indigenous dairy equip-
ment purchased under Operation Flood I
and Il ; and

(c) the value of imported components/
material in the dairy equipment manufactu-
red indigenously ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)and (b).
The value of imports and indigenous dairy
equipment procured under Operation Flood
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Iand IT from 1972-73 upto 1982-83 is given
below :

(Rs. in 1akhs)

MARCH 19, 1984

Imports Indigenous Total

1,367 7,479 8,846

(c) It is not practically possible to get
these details from respective manufacturers
for individual items of equipment.

yfa & faxt & forg sraafer aaTor-ax

3525. =it it qg ;s fwio
AT wrare WA A g9 FFw w4
faeaY & femrt o oo+t sy qfw IS
fag “gamfa sar o’ i a FA &
w1 F107 §, FafF Gy ara & f5 Ay qfe
& graeg § g R 15 afuwgw arw
e ?

&« favr #, fawtor 3t srrene weTem
§ aar gudta e fawer § 99 A (st
afea®ToA) | AT T B AT G ] AT
T T2 9T T@ &Y ATTAY |

Mortality of Sheep in ICAR Goat Institute

3526. SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether in sheep research project
that functioned at IVRI and subsequently
transferred to ICAR Goat Institute many
sheep died and others had to be removed
which led to an enquiry by IVRI ;

(b) if so, year-wise sheep purchased from
start, age-wise and sex-wise sheep died,
cause-wise and year-wise ;

(c) the particulars of enquiry Committee’s
findings vis-a-vis action taken against those
responsible and if not, the justification

therefor ;

(d) whether heavy mortality has occurred
in goats also at CIRG ; and
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(¢) the number of goats purchased sex-
age-wise and correspondingly those lost
month-wise from 1980, cause-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (e).
The information js being collected and will
be laid on the Table of the House.

Reclamation of Lower Damodar Valley

3527. SHRI HANNAN MOLLAH :
SHRI AJIT BAG :

Will the Minister of IRRIGATION be
pleased to state :

(a) the responsibility of the Central
Government for the reclamation of lower
Damodar Valley ;

(b) what was the programme as part of
the lower Damodar Project to dig the Amta
Channel ;

(c) what was the time limit of completion
of this project ;

(d) what is the progress of work in this
regard ;

(¢) what is the present position of work
of the Amta Channel of lower Damodar ;

(f) the steps Government propose to take
in this regard ; and

(g) the time by which the work may be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The State
Government formulate and execute schemes
under the flood control programme and
provide funds out of their annual plan allo-
cations, as such necessary works for reclama-
tion of Lower Damodar Valley would also
have to be taken up by the State Govern-
ment.

(b) to (g). Stage-I of the Lower Damodar
improvement scheme prepared by the State
Government was found acceptable by the



388 Written Answéri

Planning Commission for Rs. 6.82 crores in
April 1972, The scheme included excava-
tion of 32 miles long Amta Chanaoel in half
the designed width from Amta up to outfall
in Hooghly. Accordingly to the information
as available with the Government of India,
the Stage-1 of the scheme is by and large
nearing completion, Stage-II and III of the
scheme could not be taken up by the State
Government due to public opposition.

The latest revised scheme known as Lower
Damodar Drainage scheme prepared by the
State Government on the basis of the recom-
mendations of its Technical Committee and
also after discussions with the Ganga Flood
Control Commission does not envisage any
river improvement work in the reach from
Amta to outfall in Hooghly.

avaf § meat afeaal # g awl Wt
gt st snfae staeqn

3528. it weur warq fag : ¥ fwiw
I AT WAt 4g FaT A O EA fF
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FroATet § qqieq a9 WA W& USY
g @ arow #Y arA § ) g
wfq afeqal & quiawia gae g &
ST AP TTHT FIA 26 FUT T
g feg muaqr ST § AT qF 22 ATE
wfa aeat AgeT ® Frafaaa fear aar
¢ afer a=dt Frarfaat &Y amonfas
feafa, qrara sra @d, Ta& ® AQ9-
7 ®1 & arfe ¥ grafraa § qaved
qraey N q@-qE AT I9AeH AGY |

ayel & frwie g vaeam & fag grafs
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Fraara o o @ F1d Fr e FA
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FEHI & QI H GIAAT §F AW § T &y
TE ¥ ) 3aF gatar, AT qIOR GIFI &
frafor &1 w1 ardw gfadw Qe
MG FrEF fad FeElg g g qd
q g & faadifeg fear waT , & seasfa
FrafraaT w3 gY A1 fFqr S aswar
giusgated ¥ avar Y o€ AfE Y
arffor gfaa Qo MY FEARH F
F=Ta fra ng srdeAl & srada fafurse
qfEaNSATE FA1T HI | FITATX T4 §
grtor gros ggwt & famio @ 608.0
arg o1 FY sgEifaa qmE # oF afe
AT 38 HATAA § qreq g A aq4r |7
Ta¥IY, 1983 &1 g 77 aedrpha afafa
F g5% ¥ ag afearar sgmfa 53 af
qv) afemar ® arars fa enelg
FRATC-IG@IT-GTIT g% & FAWATE
farer %Y @Ywr aF us agw mina § faqw
35.66 @@ Ta A1 sgmf «ma
Ty |

Telugu-Ganga Project

3530. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that the Andhra
Pradesh Government’s Telugu-Ganga Project
to supply drinking water to Madras city has
not been cleared by the Union Government
as yet ; and

(b) if so, the details and reasons for
delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The detailed project report of Telugu-Ganga
Project estimated to cost Rs. 636 crores has
been received in December, 1983 in the
Central Water Commission from the Govern-
ment of Andhra Pradesh for technical exa-
mination and obtaining approval of the
Planning Commission. The project envisages
to provide 15 TMC of water for drinking
water supply to Madras City and irrigation
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‘benefits to 2.35 lakh hectares in Kurnool,
Cuddapah, Nellore and Chittor districts of
Andhra Pradesh.

The project being a multipurpose project
of a large magnitude requires detailed exami-
nation before its techno-economic viability
is fully established including satisfying inter-
State aspects. The comments of the Central
Water Commission on the project have
already been sent to the State Government
in January-February 1984 for clarification
and compliance.

faeeht 8 smglaa anfaal & #fe
W H1ATA

3531. s wiE et aq fawin
A ATy Wt gy IAIR €Y FT F 0

(%) wa1d, 1983 & wAad, 1984 71
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(1) F1 g7 nafeat £ #@Y% a7 g4fw wr
et faar mar ar ; iz

(7) a3 ag & QA frad wfa &
FHZT F1 ge1q § 11 dagfaa snfaql
fran safaqgi &1 gz wfw ardfeq A
STt ?

& fawrm, fanfor sfte strarm sorerg &
aay d@wdtn @i faw ¥ gq A (R
wicreda) (%) & (9) : g=ar @7 A =
TEY & qUT FAT 92 I @ & I

Unsatisfactory Implementation of NREP
in Bibar and Uttar Pradesh

3532. SHRI SURYA NARAYAN
SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state ;
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(a) whether the implementation of the
National Rura} Employment Programme is
highly unsatisfactory in Bibar and Uttar
‘Pradesh ;

(b) if so, the details of the target and
achievement, the funds allotted and utilised
by the State Government ; and

(c) action which has been taken by Union
Government against these State Govern-
ment ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISRA) : (a) to (c).
According to the review of the performance
of different States/UTs under National
Rural  Employment Programme  upto
January, 1984, the performance in 12 States
has not been satisfactory, These States are
Andhra Pradesh, Assam, Bihar, Haryana,
Jammu and Kashmir, Maharashtra, Megha-
laya, Punjab, Orissa, Rajasthan, Uttar
Pradesh and Tripura. A statement indica-
ting the details of the target for gencrating
employment, achievement therein, allocation
of funds and utilisation therefrom as repor-
ted so far in case of these Statesis enclosed
(Sce cols, 391-392).

Necessity of stepping up the performance
under the programme has been emphasised
on each of the State and they have been re-
quested to achieve the targets fixed for them,
The performance under National Rural
Employment Programme generally improves
in the last quarter of the year and itis
expected that the over all target fixed for the
country will be achieved by 31st March,
1984,

HIGE T AZT AYT AAEAA AP
! NI *1 afeqron

3533, = afg w=x wx ;e fawrd
Wt ag @ar &Y gar £37 fv

(%) * wrasy, s Ag qur USEATT
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frato srd &1 areet Gt aoen &
afenfas w03 w1 guwre #1 f wera g
W wor Y ot oy @A WA A Gy
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7 fredl WY 7z & 9T ArAEEITER
I #Y geerr &) o7 6F ;

(@) FaT THEGTT FTHTLEIU §H IF
1 R gara AT axwe w fear A

3,

(w) afzgr, A ga afedlaar d 57 a5
1T g aqr frnfraa A MY waraan d ;
A '
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ey XFIR § araifag afeoar fad
qred A gE R )

Licences for Export Oriented Meat »
Products in Maharashtra

3534. SHRI J.S. PATIL : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the particulars of parties to whom
letters of intent and/or DGTD registrations
‘have been granted in the last three years in
the State of Maharashtra for export oriented
meat products ;

(b) whether any existing units are also
engaged in the production of carttle meat for
export purposes ;

(¢) the total quantity of meat that will be
produced on full capacity basis in respect of
these units ;

(d) the annual requircments of the total
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number of heads of cattle for the above
units ;

(e) whether it is a fact that there are res-
trictions on the inter-State Government of
cattles for being slaughtéred for production
of meat for export purposes ; and

(f) if so, the details of these restrictions ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA) (a) The
parties to whom Letters of Intents
and/for DSTD registrations have becn

granted in the Jast three years in the State
of Maharashtra for export oriented buffalo
meat products are as under :(—

(i) M/s Allana Cold Storage Pvt. Ltd,,
Bombay. :

(ii) M/s Al-Kabeer Export Ltd., Bombay.

(1ii) M/s State Industrial Investment
Corporation of Maharashtra Ltd,
Bombay.

(b) No, Sir.

(c) 33740 MT of buffalo meat will be
produced per annum on full capacity basis.

(d) Since cattle will not be slaughtered
in ¢he above mentioned units, the annual
requirement of the total number of heads
of cattle docs not arise.

(e) There is a total ban on the export of
meat (cattle meat), the question of movement
of cattle from one State to another State for
slaughter for the production of mcat for
export purposes do not arise,

(f) Do not arise.

Regularisation of Unauthorised Colonles
by DMC

3535, SHR!_R.L.P. VERMA : Will the
Minister of WORKS AND HOUSING be
pleased to state ;

(a) the number of unauthorised colonies
Dolified to be regularised by Delhi Munici-
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pal Corporation', as decided by Govern-
ment ;

(b) the number out of them alongwith
their names in which the basic amenities like
drainage, roads, and drinking water have
been supplied ; :

(c) the amount spent in these works by
the Municipal Corporation including the
contribution of the Central Government ;
and

(d) the rate of development charges in
addition to house tax levied ?

THE DEPUTY MINISTER IN THB
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) and (b). The
MCD has reported that it had compiled
a list of 452 unauthorised colonies under its
jurisdiction fom possible regularisation. Out
of these 399 colonies have already been re-
gularised, cases of 46 colonies have been
rejected by the Technical Committee, 3
colonies have been recommended by the
Technical Committee, for adjustment in the
redevelopment plan of those areas and
cases of 4 colonies are still under considera-
tion. A list of those colonies is given in the
Statement laid on the Table of the House.
[Placed in Library. See No. LT-7962/84].

2. The MCD has stated that the work of
providing basic amenities like roads, brick
pavement, etc, in most of the regularised
colcnies has been taken up exceptin the
colonies which have been regularised
recently.

3. The Delhi Water Supply and Sewage
Disposal undertakings has intimated that
water supply has been provided in 187
colonics out of which 36 colonies have part
water supply and sewers have been provided
in 59 colonies out of which 9 colonies are
partly provided with sewerage system.

(c) The MCD has reported that expendi-
ture incurred till February, 1984 for provi- -
ding basic amenities in the regularised un-
authorised colonies is Rs. 645.20 lakhs. In
addition a sum of Rs. 100 lakhs has been
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given to the Water Supply and Sewage Dis-
posal Undertaking for provision of services
handled by that Undertaking.

(d) The MCD has intimated that the
rate of development charges recoverable

from the beneficiaries of the unauthorised
colonics has not yet been fixed.

Import of Coconut Oil

3536. SHRISKARIAH THOMAS :

SHR1 V.S. VIJAYARAGHAVAN :

PROF. P.J. KURIEN :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government propose to
import ten thousand tonnes of coconut oil ;

(b) whether Kerala will get a shareinit ;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAQ) : (a)to(c). State Trading Corpo-
ration have contracted to purchase 9,000 MT
of coconut oil from abroad which is likely to
reach India during April, 1984. It is pro-
posed to distribute the oil in areas consum-
ing coconut oil including Kerala.

AR ¥ ALE JI® 1 W g7
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Area under Irrigation in Maharashtra

3538. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
IRRIGATION be pleased to state : -

(a) the present position of the arcas
under irrigation benefits in Maharashtra and
the impact on the State as a consequence
of expansion of the Command Area Dcve-
lopment Programme ; and

(b) the total number of projects specially
in Maharashtra State under this pro-
gramme ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) In
Maharashtra, at the end of 1982-83 the irri-
gation potential crcated was 30.72 lakh
hectares of which 12.78 lakh hectares was
under major/medium irrigation and 17.94
lakh hectares under minor irrigation. The
anticipated additional irrigation potential
during 1983-84 is expected to be 1.28 lakh
hectares under major/medium irrigation and
0.72 lakh ha. under minor irrigation.

As a result of the Command Area Deve-
lopment Programme in the State, the pace
of work in the CAD Projects has accelerated
and the quality of on farm development
works has appreciably improved. The intro-
duction of warabandi o a phased manner is
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leading to a more equitable distribution of
water below outlet level and through the
farmers’ training programme, attempts are
being made to ensure their participation and
increase their involvement in efficient appli-
cation of irrigation water, leading to
increased utilisation of the irrigation poten-
tial.

(b) The total number of projects included
under the Centrally sponsored CAD Pro-
gramme is 102 and the total number of
projects in Maharashtra, with the recent
inclusion of 4 new projects and the deletion

of three projects is now 16.

NBO’s Recommendations Restricting
Heilght-of Baildings

3539. SHRI NAWAL KISHORE

SHARMA :
SHRI HARISH KUMAR
GANGWAR :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Delhi  Develop.ient
Authority had announced to construct hous-
ing complexes from 7 to 13 storeys high ;

(b) if so, the major factors on which such
a decision is based ;

(c) whether his Ministry is setting up a
task force on conservation of energy in
bousing and buildings on the recommenda-
tions of the National Buildings Organisa-
tion ;

(d) the salient features of the suggestions
made by the NBO in respect of height of
buildings ;

(¢) whether his Ministry had approved
the plan of DDA to construct housing com-
plexes from 7 to 13 storeys high ; and

(f) if not, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR] MOHAMMED USMAN ARIF) :
@) Yes. DDA <had announced the allot-
ment of houses in some multi-storeyed com-

PHALGUNA 29, 1905 (S4K A)

Written Answers 398

plexes having 8 to 12 storeys.

(b) To provide more interesting and
aesthetically satisfying environments within
the iotegrated development and achieve
permissible density, floor area ratio and
proper utilisation of land, not otherwise
possible due to physical features of the site,

(c) Yes.

(d) The important suggestion made by
NBO in respect of heights of buildings are
as under :

(i) A lower ceiling height of 2.74 metres
on each floor. This is based on the
comfort survey and investigations
undertaken by NBO and Research
Laboratories. ’

(i) Incase of walk up residential build-
ings (without lifts), maximum building
height of 15 metres as per the National
Building Code.

(iii) The height of multi-storeyed buildings
is governed in ecach situation by the
density and Floor Area Ratio pres-
cribed by the local authorities.

(¢) The multi-storeyed housing blocks
(8 to 12 storeys) have been formulated/
designed keeping in view the Delhi Master
Plan/Zoning regulations and the building
bye-laws in regard to coverage, height/the
Floor Area Ratio, etc. which have been
framed under the Delhi Master Plan/Zoning
Regulations approved by the Government,
Adequate provision for water tanks, lifts
generators, fire fighting arrangements has
been made in the designs as per new regula.
tions.

(f) Does not arisc in view of reply to part
(e) above.

wwiAl & AriEa & as § Nodoyo
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AN AT GFd FUY § A GAFWT §A-
ufer & &9 & ofoto & 1@ T fad)
gaife aar gE & ; o

(@) 71 Sroogo uF fAftaa gna &
A9 7 g 9 77 st g 9 s
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FT qIAM FAT § A afz gh, O @I
fag g sara M aT @@ ?

wa fawm, faato st srarg sawg &
aqr dafla wd fawm & 99 @R (R
Afeewem) (%) : AT & aazang feedy
fa®rg wifaswor qflda Hoare afsaq)
FY H&TT T NHICE —

qMETT ASFAT agq qgfa w-fa= Qfya
arsar Q=T
HEUR HT AT 1428 47507 46434
favr og aq 1744 67501
S=ar 268 56249

w7 977 a9t F QT I F aAFTA &
fag feeet faara qifaszo 1 greg g0
FIU FY §F gAUMM 91.50 FUF TF |

(@) s, gt asitFa safea #1 e q1d-
fea @7 a% 7 sfama & 3T 9w ams faar
STAT & | FETEAI, 3TN A1 ¢F FY A0 F
gurafaa fear sar g o

w-fag qfag graar & qmEa & gfg
fantw & 24 aq & afas ang awar g ar
gq wafy & qvarq 9wt €1 7€ a5E g
faq 7 sfama A T q AT WA g

Allotment of ISI Mark on the Quality
of Product

3541. SHRI BALKRISHNA WASNIK :
" SHRI GHUFRAN AZAM :
SHRI K. LAKKAPPA :
SHRI DHARAM DASS
SHASTRI :

Will the Mipister of FOOD AND CIVIL

SUPPLIES be pleased to state :

(a) whether ISI mark is allotted on the
quality of a product ;

(b) the names of the companics and their
product to which Indian Standard Institution
allotted the ISI mark during the last 3
years ;

(c) whether several companies after
getting the 1ST mark are producing inferior
quality product ;

(d) if so, full details of such companies
which came to the notice of Government
during 1he last 3 years ; and

(e) action contemplated by Government
against all such erring companies ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) Yes, Sir. The products carry-
ing 1SI Mark conform to the quality
specified in the relevant Indian Standards.
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(b) The number of licences granted
during the Jast three years is as under :

PHALGUNA 29, 1908 (SAK4)

Year Licences granted
1981 959
1982 1232
1983 1137

The details of the manufacturers and the
products covered by these licences can be
furnished to the Honourable Member, if so
desired.

(c) According to the provisions of the ISI
(Certification Marks) Act, the ISI mark can
be applied only on those products which
conform to all the requirements specified in
the relevant Indian Standards. ISI has a
supervisory mechanism to check that ISI
licencees do not misuse the ISI mark.
If any misuse is noticed, action is
taken according to provisions of the ISI
(Certification Marks) Act, which includes
cancelling or lapsing of the licence. Actions
taken in this regard are published regularly
in the 1SI Bulletin.

(d) The number of licences cancelled/
lapsed on account of unsatisfactory perfor-
mance during the last-three years is as
under :

Year Licences cancelled/lapsed
1981 34
1982 24
1983 32

The details of companies/firms concerned
with these cancellations/lapsing of licences
can be furnished to the Honourable Member,
if so desired.

(¢) ISI (Certification Marks) Act already
provides for penalties for misuse of ISl
mark.

stferar & g W@y W & AT
A

3542. sit siqe T o gl R
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g 4T ¥ FT HF4 fir

(%) 7ar ag &v §f5 ghaarrd 15
freniter 3 fega s (doma) &
o v ol F M A fred w@y s
gy af ot ;

(@) e arT A w1 frar qwam
g,

(7) & AT & @y RO AR

(=) 71 =ﬁaw ¥ g gETy Y 0
sgaedT oY, afy g, AY &q1 IgEr A far
Tar a1 ;

wfa sxraq & weg AN (st e
wwaTn) () 0 S, gi o

(@) feet =afsq & qg afgf ot
aarfy, Afel AT gaet 1 0gY A F
FXT AN 1.47 1@ Q. W gify gk
a1 |

(7) smafas siw ¥ sqam fage &
wiZ giFe w1 famdz/@ ¥ 93 gy gwe
F HTTT T T 4 |

(%) smarFgad & fAgagioga ¥
% afiq wu oAt 1 gEAMS fHar wqr
qr 1

Engineers Working in Directorate of
Agriculture Aviation

3543, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the number and categories of engincers
at present working in the Directorate of

Agriculture Aviation ;

(b) whether it is a fact that the engineers
have not been confirmed inspite of lon.g
years of service rendered by them if so, their
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length of service ;-

(c) the reasons why the engineers have
not been confirmed and what are Govern-
ment orders on the subject ; and

{(d) by when these engiacers are likely to
be confirmed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) At
present, 17 Engineers of the following 6
categories are working in the Directorate of
Agricultural Aviation :

(i) Chief Engineer
(ii) Deputy Chief Engineers
(iii) Helicopter Engineers
(iv) Senior Aircraft Maintenance Engineer

(v) Junior Aircraft Maintenance Enginecrs

(vi) Radio Engineer.

(b) A person can be confirmed only
against a permanent post. Out of the 17
posts mentioned in reply to part (a) above,
only 12 are permanent posts. From
amongst the incumbents thereof, 4 are
already permanent Government cmployecs
as each of them stands confirmed against one
of their previous permanent posts, which
entitles them to all the benefits that a
permanent Government employee enjoys
under the rules. As regards the remaining
8 officers, the length of service, in their
present posts, of the persons who can be
considered for confirmation against the
available permanent posts, varies from about
3§ years to 7 years.

(c) and (d). Confirmation in services/
posts depend, by and large, on the following
factors : ’

(i) Availability of permanent posts.
(ii) Eligibility of persons concerned for
confirmation.
(iii) Seniority.
(iv) Suitability of persons within the zone
of consideration for confirmation,
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For the. confirmation of a person, it is,
therefore, essential that a permanent post
should exist ; he should have successfully
completed his probation period which should
have been duly declared so ; he should
possess the requisite qualifications ; fulfil
other requirements like medical examination,
integrity clearance etc,, he should be in the
zone of consideration for confirmation, and
his suitability for confirmation is determined
and recommended by a Departmental Pro-
motion Committec on the basis of the work
done by the officer concerned, etc. A person
appointed against a permancnt post, asa
direct recruit with definite conditions of pro-
batjon is to be confirmed in the grade with
effect from the date on which he suc essfully
completes the period of probation. Promo-
tees placed on probation are also required to
be assessed similarly with a view to deter-
mining whether they have successfully com-
pleted the period of probation. If so, they
become cligible for confirmation from or
after the date of completion of probation
satisfactorily in the posts to which they are
promoted.

On fulfilment of all these requirements and
procedural formalities, a person is given con-
firmation from the date hec becomes eligible
to that, in accordance with the above cited
Government rules. Since the confirmation
is effcctive from the date from which it be-
came due, the actual date of issue of
confirmation orders is not that material in
the matter of enjoyment of the benefits that
accrue to a confirmed Government
employee.

In the case of the cligible engineers of the
Directorate of Agricultural Aviation, the
cases for clearances of the procedural forma-
lities, mentioned above, are in different
stages of finalisation.

Irrigation Projects Completed during
Last One Year

3544. SHRI N.K. SHEJWALKAR : Will
the Minister of IRRIGATION be pleased to
state how many irrigation schemes have been
completed during thc last one year in various
States and how much increase in the irriga-
ted area has been achieved, State-wise ?

THE MINISTER OF STATE OF THE
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MINISTRY OF IRRIGATION (SHRI powder, butter ofl and butter imported dur-
RAM NIWAS MIRDHA) : According to  ‘ing 198081, 1981-82, 1982-83 and upto
indications given by the State representatives December 1983 year-wise, separately, stat-
during Annual Plan discussions for 1984-85, ing the name of the country and whether
six major and {wenty medium irrigation purchased or received as gift supply ;
schemes were completed during 1982-83.

Further, a number of minor irrigation (b) the details of our own production in
schemes have also been completed, details the country during the same period for th
of which are not maintained at the Centre. above items ; and ‘

The State-wise information of increase in ’ h It
irrigation potential during 1982-83 is given (c). whet'her there are plans to have se
in the Statement enclosed. §uﬂicwncy in the country for the above
items ; if so, the details thereof ?
Import of Skim Milk Powder, Batter Oil THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
3545. SHRI MOOL CHAND DAGA : quantity of skim milk powder, butter oil and

Wwill the Minister of AGRICULTURE be butter received as gift supplies from World
pleased to state : Food Programme and European Economic

Community during 1980-81 to 1983-84 (upto
(a) the total quantity of skim milk December, 1983) is as under :

and Butter

Year Skim Milk Butteroil Butter
Powder (MT) (MT) (MT)
1980-81 18812.025 9372.780 850
1981-82 77466.772 14035.170 3967.250
1982-83 37572.528 9331.050 3456.750

1983-84 (Prov.) (upto
Dec. 1983) 1000.000 599.260

(b) Butter oil is not manufactured in the estimated indigenous production of milk
country. Information regarding indigenous powder and infant milk food is given
production of butter is not available. The below :

(In M.T.)
Year Milk powder Infant milk food
(Skimmed and whole)
1980 34,530 41,718
1981 31,420 39,100
1982 35,000 39,700

1983 (Prov.) 47,000 45,800
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(c) Tndigenous manufacture of milk
powder and butter is closely linked with the
availability of surplus milk after meeting
fluid milk requirements of consumers in the
urban and rural areas. The Operation Flood
Il programme envisages conversion of such
surplus milk into milk powder and butter
through establishment of feeder balancing
dairies.

Subsidised Distribution of Improved Agri-
cultural Implements to Farmers

3546. SHRI BALASHAHEB VIKHE
PATIL : Will the Minister of AGRICUL-

TURE be pleased to state :

(a) whether it is a fact that the Govern-
ment have decided on a new scheme for
subsidised distribution of improved agricul-
tural implements to small, marginal and
tribal farmers in the country ;

{b) if so, the details of the scheme ;

(c) whether any demcnstrations of the
improved implements will be carried out ;

and

(d) if so, thecentres selected for demon-
stration in Maharashtra ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
A scheme has been sanctioned in December,
1983.

(b) The scheme consists of three inte-
grated components :

(i) FEstablishment of 1200 farmers agro
service centres at the rate of 2 centres
per block in 600 blocks in nine States
(Andhra Pradesh, Assam, Bihar,
Madhya Pradesh, Maharashira,
Karnataka, Orissa, Tami!l Nadu and
Uttar Pradesh (Eastern districts)).
The centres are not conceived as pro-
viding a wide range of agro services.
They will be primarily custom hiring
centres for hiring of improved animal
drawn implcments, hand tools and a
limited number of small machines.

(ii) Intensive demonstratjon of improved
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animal drawn implements and hand
tools in the selected 600 blocks. The
blocks will be selected in approxi-
mately 100 districts by the State
Government concerned.

(iii) Subsidy for sale of improved animal
drawn implements and hand tools at
the rate of 33-1/3% for marginal far-
mers, °5% for small farmers and 509%
for tribal farmers. The target is to
distribute 2.51 lakh implements and
4.6 lakh hand tools. While the first
two components of the programme
will be implemented in 600 blocks in 9
States, this component will also be
implemented in an additional 300
blocks in the remaining States,

(¢) and (d). Demonstration of improved
implements will be cacried out in the selected
blocks. It is for the Government of
Maharashtra to select the 88 blocks in which
the scheme is to be implemented.

Development of small and medium towns

3547. SHRIMATI KRISHNA SAHI:
Will the Minister of WORKS AND HOUS-
ING be pleased to statce :

(a) whether the Urban Land (Ceiling and
Regulation) Act, 1976 has hindered housing
and as such, land in the Metropolitan Cities
has become costly and the housing crisis is
at its Peak ;

(b) what planning has been made by
Government to develop small and medium
town settlements in a regional perspective ;
and

(c) the details thercof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS ‘ (SHRI
MALLIKARJUN) : (a) There are 12
Metropolitan cities. All these cities are
covercd under the Urban Land (Ceiling and
Regulation) Act, 1976, Duc to the imple-
mentation of the Act, Jand transfers are not
taking place as freely as before, but this is
only one of the contributory factors to Urban
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land price rise. The other factors contribut-

ing to the rise in land prices is the shortage.

of developed Urban Land and the under
utilisation of available land, the adverse
effect of restrictive building bye-laws and
1and use controls, rigid forms to land tenure
etc. The demand for residential and com-
mercial and other uses of land due to
population growth and urbanisation as also
general inflationary trends also contribute
to the rise in land prices.

(b) During the 6th Five Year Plan the
Centrally sponsored Scheme for the Integrat-
ed Development of Small and Medium
Towns has been launched. The State
Government and UTs. were asked to formu-
late schemes for towns allocated to them
keeping in view its locational importance
and linkages in the region.

(c) A State-wise release of funds made to
towns approved under the Scheme is given
in the attached statement (See cols. 411-416).

Irrigation Profects Planned during
Sixth Plan

3548. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of IRRIGATION
be plcased to state :

(a) details of the irrigation projects plan-
ned during the Sixth Plan in diflerent States :

(b) the names of the projects and when
these projects were completed and their
irrigation potentials ; and

(c) the names of the projects which have
been abandoned, the reasons for their aban-
donment and the amount spent on each of
such projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF IJRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The State-wise details of on-going and new
major projects taken up in VI Plan as well
as number of medium projects with their
latest estimated costs and potentials are
shown in Statement I(A), I(B) and I(C).
{Placed in Library. See No. LT-7963/83].

As per discussions in Working Group for
annual plan 1984-85, it is estimated that

during the VI Plan, 15 major and 50
medium prpjects were expected to be com-
pleted so far.- A list of such projects is
given in Statefnent II(A) and II(B). [Placed
in Library. See No. LT-7963/84]. The
details of mijnor irrigation schemes are not
maintained at the Centre. )

(c) No information is available about
any project having been abandoned.

Supply of imported Edible Oil to States
for PDS

3549. SHR1 BRAJA MOHAN MOHA-
NTY : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) State and Union Territory-wise anti-
cipated supply of imported edible oil for
Public Distribution System during 1984 ;

(b) whether Government propose to
increase the supply to be distributed through
Public Distribution System in 1984 on
account of very high price of edible oil pre-
vailing in the country ;

(c) whether Government are aware that
edible oil which is essential for common
man’s living is selling at so high a rate in
the market that it strains the poor man’s
family budget ; and :

(d) the steps Government propose to keep
the price of edible oil at accessible limit ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b). The allocation of
imported edible oils to States/Union Terri- -
tories is made on a monthly basis on consi-
deration of various factors such as realistic
assessment of the demand, consumption pat-
tern, prices and availability of indigenous oils
within the State/region, availability of stocks
with State Trading Corporation and the
pace of lifting of oils allocated earlier. The
allocation of imported edible oils to the State
Governments for issue through Public Dis-
tribution System has been increased to 75,000
tonnes per month in addition to 20000 MT
being distributed in small packs. The allo-
cation at this rate will continue till the
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situation so demands.

(c) and (d). Yes, Sir. Thete had beon
some increase in the prices of edible oils but
of late the prices have started declining.
Apart from makipg efforts to. increase the
production of oilseeds, Government is bridg-
ing the gap be'ween the demand for and
supply of indigenous edible oils by making
higher allocations of imported edible oils.
The allocation to the vanaspati industry for
manufacture of vanaspati and for sale of
imported edible oils in small packs have
also been increased so that the cooking
medium is available to all sections of the
population, at reasonable prices. '

Setting up of Small Scale Agro Industries

3550. SHRI KRUPASINDHU BHOI :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a faci that Government
propose to set up small scale agro-industries
in villages to give employment in the rural
areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a)and
(b). While the Ministry of Rural Develop-
ment has no centrally-sponsored programme
exclusively for Small Scale Agro-Industries,
assistance is available through the Integrat-
ed Rural Development Programme for a
variety of activities in the secondary and
tertiary sectors. According to the LR.D.
guidelines, about one-third of all families
assisted under this programme are to be
provided assistance in the secondary and
tertiary scctors.  Further, rural youths are
provided training through the training for
self-employment scheme (TRYSEM) to
enable them to start small entezprises.

Regularisation of Colonles
3551. SHRI KRISHNA CHANDRA

PANDEY : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there were provisloas in the

PHALGUNA 29, 1905 (S4K4)
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rules that colonies have come into existence
prior to 1977-78 would be regularised ;

(b) if so, how many colonies having come
into existence prior to 1977-78 have not been
regularised and reasons therefor ; and

(c) the names of those colonies ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) According to
Government orders, unauthorised colonies
in Delhi covering residential and commerci-
al structures ccostructed therein upto
30.6.77 and 16.2.77 respectively are being
regularised.

(b) In pursuance of these orders, the
DDA and MCD had earlier compiled a list
of 612 unauthorised colonies which was
scrutinised by a  Technical Committee
appointed by the Lt. Governor of Delhi.
The Techaical Committee prepared a revised
list of 607 unauthorised colonies for consi-
deration. Out of them, cases for regulari-
sation of 54 colonies have been rejected as
the Technical Committee came to the con-
clusion that these colonies are not fit for
regularisation.

2. Inthe case of another three colonies,
the Technical Committee has recommended
that they may be adjusted in the overall re-
development plan of the area. The cases of
21 colonies recommended by the Technical
Committee arc under consideration of DDA
and MCD. Eight cases have been put up
to the Technical Committee and the cases
of two colonies are yet to be placed before
the Technical Committee.

(c) The names of the colonies (i) whose
cases for regularisation have been rejected
by the Techoical Committee, (ii) which have
been recommended for adjustment in the
overall re-development plan of the area and
(iii) which are under consideration scpa-
rately by DDA and MCD are given in the
Statement, o
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Statement

List of Unauthorised Colonies which do
not qualify for Regularisation as per

decision of Téchnical Committes
(M.C.D. List)
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S1. No.

Nume of the Colony

N w s

10,
11.
12.
13.
14,
15.
16.
17.
18.
19.

21.
2.

23

Lampur Rodd, Narela
Janta Colony, Narels
Gandhi Ashram, ,,
Swaroop Nagar, Badfi
Bhagat Singh Park, G.T. Road
Sant Nagar Burari on Road
Karwal Nagar

Gokulpur

Tokhmir Pur Ext.

Chander Puri (Chaod Bagh)
Ambedkar Nagar

Iswat Colony

Kamlesh Pura

Manojpura

Nathu Colony

Vijya Nagar

Aman Garden

Giripark

Punjabl Colony

Saidulha Jalib Extn.
Chanden Park

Nebru Colony

Sewakpark

Pate} Garden

Bhagwati Garden

39.
40.
41.
42.

4.
4.

45,

46.

Burgk Purl (Durgs Park)
Mshavir Nagar
Mabendera Nagar

Vijya Enclave

Artjun Park

Rajdbani Park

Rattan Bagh

. Sultabnpuri

Parhladpur (Vishwakarma Colony)
Rajendra Park

Friends Enclave Part 11

Tyagi Colony

Kamal Garden

Amar Colony

Krishan Viber

Budhvihar

Raja Park

Kanwar Singh Nagar

Teachers Colony

Left out portion of new Gupta
colony.

Buindet Wali Queen

List of Colonles Recommended by the
Technical Committee in Adjustment in

1.
2.

3.

Redevelopment Plans of the Areas

Nalapur Basti
Brahampuri
Fardi Purl

List of Colontes in MCDs Jurisdiction

1.

2. Rey

3.

which are under Consideration

Chanderwati on Muga- "
Com-
mhtn

zine Road

rk on Khap- [
I R P

Bibari Park on Khln-
pur Deoli Road )
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10.
11,
12.
13.
14.
18.
16.
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Om Vibar Najafgarh Road ; Under
Cousideration ’

DDA's List

Colonies Rejected by D.D.A.
Chajjupur Sakdarpur
Kabir Nagar
Shakarpur
Village Nanga!l Raya Extn. I
Kartar Market, Munirka
Naraina Exta.
Sanjay Nagar
Mobhinder Park
Colonies being put up to DDA
Vinod Nagar Kumaon Square
Khera Extension
Janta Colony
Gobind Mohalia and Haiderpur Extn.
Ambedkar Nagar
Village Shalimar Bagh
New Patel Nagar
Sidarth Nagar
Bhagwan Nagar
Jewan Nagar
Built-up area cast of Mathura Road
Mahendru Enclave
Balhit Nagar
Azadpur Extn.
Nai Basti Harijan Colony, Okhls

Suraj Park
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17. Arya Nagar

18. Swbhas Park Extn,

Colonles put up 1to the Reconstituted
Comumitsee

1. Bapa Nagar

2. Khera Nagar

3. Govind Park

4. Amrit Kaur Puri

S. Kabir Basti Near Sohan Ganj

6. Sadera Kalan Chogki N. 2

7. Harkesh Nagar

8. Rama Market/Pratap Market,
Munirka

Colony yet put up before the Reconstructed
Committee

1. Sawan Park Extn, and Harijan
Colony

Vacant Land Vested in Maharashtra
Government

3552. SHRI R.R. BHOLE : Will the
Minister of WORKS AND HOUSING be
pleased to state

{a) how many hactares of private vacant
land in the city of Bombay under Urban
Land Ceiling and Regulation Act, 1976 was

vested in Maharashtra Government ;

(b) in how many private persons vacant
lands, the poor and the slum dwellers were
rehabilitated under the said Act ; and

(c) whether there is a proposal of the
Maharashtra Governmeant to lift away all the
vacant private land to the owners although
the Act was passed to use this land for
housiog the poor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)to(c). The infor-
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mation is being collected and the same would
be laid on the Table of the Sabha as soon as
it is received from the Government of
Mabharashtra.

Regional Labs to Control Quality of
Fertilizers
3553. SHRI A.R. MALLU :
SHRI CHINTAMANI JENA :
SHRI SUBHASH CHANDRA
" BOSE ALLURI :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Government
have decided to set up three regional labora-
tories at the port cities of Bombay, Calcutta
and Madras for ensuring the quality of
fertilizers being sold to farmers ;

(b) if so, the details regarding the labora-
tories and other training ceatres as well as
branches that are functioning at prescnt in
the country, Statc-wise ;

(c) the details regarding the procedure,
criteria for selccting trainces from every
State in this regard ;

(d) arrangement made to test the indi-
genous production of fertilizers ; and

(¢) the previous arrangement for testing
the imported and indigenous fertilizers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) Yes, Sir. The Government have appro-
ved setting up of three regional laboratories
at/or near Bombay, Calcutta and Madras. ,

(b) There are 41 Fertiliser Control Labo-
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regarding their location, analysing capacity
etc. are given in the enclosed statement. In
addition, there is a Central Fertiliser Quality
Control and Training Institute at Faridabad.

(¢) The Fertiliser Analyste and Inspectors
from different States are trained at the
Central Fertiliser Quality Control and Train-
ing Institute, Faridabad. The nominations
are invited from States taking into account
the size of the State, consumption of fertili-
sers, number of Fertiliser Apalysts and
Inspectors appointed in each State.

(d) The fertiliser manufacturers are under
legal obligation to produce fertilisers which
conform to the specifications laid-down in
the Fertiliser (Control) Order, 1957. The
Inspectors of the State Governments draw
fertiliser samples from factories and the
distribution channel and get them analysed
in the State Fertiliser Quality Control Labo-
ratories or from the Central Fertiliser
Quality Cootrol and Training Institute,
Faridabad. In addition, Central  squads/
teams are also sent from time to time for
drawing samples to check the quality.

(¢) The arrangements for testing the
quality of indigenous fertilisers have been in
existence in States for years. The States are
strengthening their enforcem:nt agencies and
testing facilities on year to year basis.

The quality of imported fertilisers is tested
before they are shipped to India, by the
Inspection Agencies appointed in  various
countries by MMTC on behalf of Govern-
ment of India. This arrangement continues.
The decision of the Government to
strengthen the facilities at the Central lcvel
to check the quality of imported fertilisers is
with a view to intensify the checks on the
quality of fertilisers when arrived in India.
This ensure the double check on the quality

ratories in various States. The details of imported fertilisers.
Statement
Sl State No. of Location of labs. Total analysing
No. labs. capacity in the
State
1 2 3 4 5
1. Andhra Pradesh 5 Anantpur 6300
Bapatala -
Hyderabad )
Tadepalligudem

Warrangai



4%

Total

57,270
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1 2 3 4 s
2. Assam 1 " Gauhati © 120
3 Bihar 1 Patna 2000
4.  Gujarat 2 Junagarh : 4000
Gandhinagar
5. Himachal Pradesh 2 Sundernagar 2000
Simla
6.  Haryana 1 Karnal 1200
7.  Jammu and Kashmir 2 Talab Tillo (Jammu) 1000
Srinagar
8. Karnataka 2 Bangalore 4800
Dharwar
9. Kerala 2 Trivandrum 4000
. Patttambi
10. Madbya Pradesh 3 Jabalpur 4000
Raipur
Bhopal
11. Maharashtra 4 Pune 6000
Amravati
Aurangabad
Nasik
12. Orissa 2 Bhubaneshwar 3000
Sambalpur
13. Punjab 1 Ludhiana 1000
14. Rajasthan 2 Durgapura (Jaipur) 4000
Jodhpur .
18. Tamil Nadu s Coimbatore 7000
Kovilpatti
Madurai
Trichi
Pudukottai
16. Uttar Pradesh 3 Lucknow 4000
Varanasi '
Meerut
17. West Bengal 2 Behrampore 2500
b Calcutta
18.  Pondicherry 1 Pondicherry 350
41
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Capacity Utilisation by Public Sector
Dairy Plaats

3554. SHRI SURAJ BHAN :
SHRI ATAL BIHARI YAJPAYEE :

Will the Minister of AGRICULTURE be
pleased to state :

(a) what has been the capacity utilisation
of each public sector dairy plant under the
administrative control of his Ministry and
profits/losses incurred by each one of them
in each of the last three years and the

current year ; and

1. Delki Milk Scheme, Delhi
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(b) . the remedial measures takes ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). All the milk schemes in the public
sector in the country except Dethi Milk
Scheme and Mother Dairy, Delhi are owned
and operated by the State Government/State
Sponsored Agencies. The implementation
and operation of these schemes are the res-
ponsibility of the respective State Govern-
ments. Information in respect of Delhi
Milk Scheme and Mother Dairy, Delhi is
given below : (a)

Year Iastalled capacity Percentage of Profit (+)
in lakb litres per capacity utili- Loss (—)
day. sation (Rs. in lakhs)

1980-81 3.00 95.30 416.13 (—)

1981-82 3.75 89.3 623.34 (—)

1982-83 3.75 92.5 1130.00 (—)

(Provisional)
1983-84° 4.15 81.9 Not yet
finalised
upto January, 1984.

2. Mother Dairy, Delhi

1980-81 4.0 9.5 408 (+)

1981-82 6.0° 106.0 1292 (+)

1982-83 6.00 90.0 13.55(+)

1983-84%, 6.00 97.00 Not yet

finalised

* Tnstalled capacity of the dairy was increased to 6 lakb litres
per day w.e. from 1.1.1982.

% Upto Jaguary, 1984,
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(b) The management of DMS has been
making efforts to improve the efficiency/
performance of the unit by more vigorous
supervision and control. However the sell-
ing prices of Dethi Milk Scheme milk have

been below the actual cost of production due_

to which it has incurred losses.

Provision of Subsidy under the IRDP

3555. SHRIMATI JAYANTI PATNAIK :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government propose to
modify the present pattern relating to provi-
sion of subsidy under the Integrated Rural
Development Programme ;

(b) whether Government propose to do
away with the sutsidy and to utilise the
same amount to make the loan interest free ;

and

(c) the other modifications proposed to
be done in the existing pattern in subsidy
in order to protect the interests of the bene-

ficiaries ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to
(c). Some procedural changes to minimise
misuse of subsidy are being explored. One of
the suggestion which i< being examined in
this Ministry is the possibility of adopting the
system of assistance announced for the edu-
cated unemployed in which the subsidy is
kept in deposit with the banks with the
interest accruing to the beneficiaries and is
adjusted against the instalments of recoveries
when they fall due.

Houses Coustructed under S.F.S. of D.D.A.

3555. SHRI HARISH RAWAT: will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the total number of houses in the
Self-Financing Schemes in all the categories
viz. first, second and third, that are likely to
be constructed in different localities, under
various Self-Financing Schemes, announced
by the D.D.A. ;

{b) the percentage of refusal, category-
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wise-of all the applicants who have received
allotments in the draw recently held ;

(c) the rmrvmon for SC and S‘l‘ in
different localities in the Self-Financing
Scheme of the D.D.A. ; and

(d) the steps D.D.A. proposes to take to
ensure that the houses under the Self
Financing Scheme are handed over 1o the
allottees within 3 to 34 years as envisaued in
tho scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING -

AND IN THE DEPAKRTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MILLIKARJUN) : (a) 30,000 flats are

likely to be constructed by DDA under
Self Financing Schemes,

(b) Asthe date for acceptance/payment
of instalment by the applicants who have
been allotted flats in the rccent draw has not
so far expired, it is not possible to indicate
the percentage of refusals.

() . 25%

(d) All necessary steps to complete the
construction of houses in time have been
taken by gearing up the Engineering and
Planning agencies of DDA. Plins have
already been finalised and ten'ers invited,
At few locations construction has started
and allottees asked to deposit their instal-
ments according to the progress of construc-
tion.

Pensionary Benefits to Temporary
Work Charged Staff in CWC

3557. SHRI A.C. DAS : Will the Minis-
ter of IRRIGATION be pleased to state ;

(a) number of work charged employees
in Central Water Commission ;

(b) whether there is any provision to
give pensionary benefits to them under
Liberalised Pension Rules issued by Govern- -
ment from tim= to time ;

(c) has the pmvlsioix of giving pensionary
benefits been circulated and brought to the
notice of  temporary  work' - charged
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employees ;

(d) whether option has been taken from
them to opt for pensionary benefits ;

(e) ifso, number of employees from
whom option has bqeu obtained ;

(f) arrangement made to obtain option
from the remaining employees ; and

(g) has the pensionary benefits been given
to the families of the deccased temporary
work-charged employees who died pre-
maturedly while in service and the number

of the families who are getting the family’

pension benefits ; if not, the reasons

thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI!
RAM NIWAS MIRDHA) : (a) to(g). The
information is being collected from field
offices and will be laid on the Table of the
House.

Guldelines for Approval of Construction
Plans of Group Housing Societies

3558. SHRI ZULFIQUAR ALI KHAN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether D.D.A. is following a uni-
form policy in approving the construction
plans of Group Housing Societies ; and

(b) the guidelines adopted by DDA in
respect of above plans ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) The salient features of the guidelines
prescribed and supplied to Group Housing
Socicties in this regard are :

(i) Maximum permissible ground cover-
age is 35%.

(i) Maximum permissible height of buil-
dings is 80 ft.
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Maximum size of the dwelling unit
permitted is 2000 sq. ft.

(i)

(iv) Fifty percent of open unbuilt area is
to be landscaped.

(v) Lifts are to be provided for construc-
tion of more than 4 storyed building.

(vi) No single duplex unit is allowed.

(vii) Density per acre is 60 dwelling units.
wifen ariter faera wraww & S
ararfual w agmar
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fawra 5t gz a3 N Fo w3 o
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(%) Foarr grefror faarrar gl ¥ ag
gfafeaa s € aomr & ot § s
qan qfearaarg § amg g1 Ao HYI
$Q Y 9gy I35 W ITN qEwar Y Jiw
s § ) qg ard gu Wit fe gfaei ot arm-
wal & q1e ¥ Y AT §, o Td o
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Extension of Sharing of Ganga Water
Accord upto December, 1985

SHRI AMAR ROY PRADHAN :
SHRI BALASAHEB VIKHE
PATIL :

3561,

Will the Minister of IRRIGATION be
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pleased to state ¢

(a) whether itis a fact that Bangladesh
Government have asked India to extend the
current water sharing accord of the river
Ganga at Farakka upto December 1985 ;
and ’ '

(b) if so, the details thereof and decision
taken thereon ? )

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
sharing of the Ganga waters at Farakka in
the current dry scason upto 3ist May, 1984
is governed by the Indo-Bangladesh Memo-
randum of Understanding, which was signed
by the foreign Ministers of India and
Bangladesh on 7th October, 1982.

The Minister for Agriculture in the
Government of Bangladesh has written to
the Minister of Irrigation, Government of
India to the effect that there is an urgent
need for continuation of the present sharing
arrangements of Ganga waters at Farakka
on a long-term basis. No decision has been
taken thereon.

Dereservation of Forest Land for
Varadarajaswamy Gudi Project

3562. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Andhra Pradesh Government
have requested to dereserve forest land re-
quired for the construction of Varadaraja-
swamy Gudi Project ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The proposal of the State Govern-
ment is being examined carefully in view of
the environmental implications with special
reference to forests and wildlife conserva-
tion.

Central Assistance to States for Rural
Water Supply Programme

3563. SHRI CHINTAMANI PANI-
GRAHI: Willthe Minister of WORKS
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AND HOUSING be pleased ta state :

(a) whether some States have been given
additional amount of Rs. 1351.50 lakhs as
grant-in-aid for 198384 under the new
scheme for Central assistance based on per-
formance under tne Rural Water Supply
Programme ;

(b) if so, the names of those States which
have been given such Central assistance as
grant-in-aid ;

(c) the amount of Central assistance

given to each of those States under the above
programme ; and
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(d) the detals thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a)to (d). Under the new Centrally spon-
sored Incentive Scheme of assistance to rural
water supply schemes based on performance
in achieving the targets in covering the
identified problem villages, an amount of
Rs. 66.11 crores as grant-in-aid was rcleased
to the States/Uniofi Territories during 1983-
84. The Statc-wisc break-up of incentive
grants released under this scheme is given in
the attached statement,

Statement

New Centrally Sponsored Rural Water Supply Programme
based on performance 1983-84

(fgures in lakhs of Rs.)

Amount Released

12.  Maaipur

Ist Instalment  2nd Instalment  3rd Instalment Total

1 2 3 4 s
1. Andhra Pradesh 179.00 221.00 — 400.00
2. Assam — 420.00 - 420.00
3. Bihar 252.00 25.00 = 277.00
4. Gujarat - 250.00 100.00 350.00
5. Haryana 26.00 424.00 — 450.00
6 Himachal Pradesh 12.00 188.00 — 200.00
7. Jammu and Kashmir -_ - —_ —
8. Karnataka - 60.00 12.00 72.00
9. Kerala 7.50 192.50 - 400.00
10. Madhya Pradesh 229.00 371.00 — 600.00
11. Maharashtra 93.00 - — 93.00
0.50 109.50 25.00 135.00
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1 2 3 4 s
13. Meghalays - - —_ -
14. Nagaland - 80.00 35.00 115.00
15. Orissa 254.00 196.00 - 450.00
16. Punjab 4.00 146.00 - 150.00
17. Rajasthan 403.00 349.00 - 750.00
18. Sikkim 3.00 97.00 25.00 125.00
19. Tamil Nadu 106.00 294.00 100.00 500.00
20. Tripura — 7000 - 70.00
2l. Uttar Pradesh 426.00 324.00 - 750.00
22. West Bengal - 200.00 100.00 300.00
23. A and N Islands - —_ — —
24. Arunachal Pradesh — — — —
25. Chandigarh - -— — -—
26. Delhi - - —_ —
27. Dadra and Nagar Haveli - - _ —_—
28. Goa, Daman and Diu 4.00 - —_ 4.00
29. Lakshadweep - - - -
30. Mizoram - - -— —_—
31. Pondicherry - -_— — 3 —
Total 1997.00 4217.00 397.00 sén.oo

Assistance to Fisheries Village Co-aperative
Societios in Kerala

3564. SHRI E.K. IMBICHIBAVA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government

propose to

consider giving financial aid to 226 Fisheries
Village Co-operative Societios according to
the plans prepared by the Government of
Kerala ; and

(b) if s0, the quantum of aid proposed to
be given ?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
'YOGENDRA MAKWANA): (a) The
Government of Kerala has prepared a
scheme to reorganise the Fisheries Sector
by federating Fishermen Welfare Societics
in the Fishing Villages into District Fisheries
Development Co-operative Societies. Dis-
trict level Co-operative Socicties are to be
federated into a State level Apex Federation.
The Scheme has been posed by the State
Government to the National Dairy Develop-
ment Board for assistance. The National
Dairy Development Board has not sent its
comments to the Central Government on the
proposed Scheme so far.

(b) Question does not arise.

fagr & faqoume aw qeet
AEAw (wqT) T
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Regularisation of Colonies in Delbi

3565. SHRI NITYANANDA MISRA :
Will the Minister of WORKS AND HOUS-
ING be pleased 1o state :

(a) the number of colonies in the Unioa
Territory of Delhi regularised in 198 .84 ;

(b) whether Government propose to
regularisc some more colonies in  Delhj
during 1984-85 ;

(¢) if so, the name of those colonies ;
and '

(d) the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
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AND IN THE DEPARTMENT OF  which are under consideration for regulari-
PARLIAMENTARY AFFAIRS (SHRI  sationare given in the enclosed list, A

MALLIKARJUN) : (a) 48. Technical Committee appointed by the Lt.
© Governor of Delhiis already attending to
(b) Yes. this work. The present position of these

colonies is as under :
(c) and (d). The names of 31 colonies

(i) No. of colonies which have already been recommended by
the Technical Committee for approval and whose cases are
under consideration with the DDA and MCD. - 2

(i) No. of colonics whose cases have been placed by the DDA
belore the Technical Committee. — 8

(iii) No. of colonies whose cases are still to be placed before

the Technical Committee. - 2
-~ Tom — 3‘
Statement | 2

! ith D.D.A.
Colonies for Consideration w 13.  Baljit Nagar

14. Azad
SL.No.  Name of the Colony adpur Extension

| —— ; 15. Nai Basti Harijan Colony, Okhla

S 16. Suraj Park

1.  Vinod Nagar Kumaon Square 17.  Arya Nagar

. hera Extensio
2. Khera Extension 18.  Subhash Park Extension

3.  Janta Colony 19 Bapa Nagar

4. Govind Mohalla and Haiderpur

Extcnsion 20. Khera Nagar
S.  Ambedkar Nagar 21.  Govind Park
6.  Village Shalimar Bagh 2. Amrit Kaur Pari
7.  New Patel Nagar 23.  Kabir Basti Near Sohannganj
8.  Siddarth Nagar 24.  Sadora Kalan Chowki No. 2

9. Bhagwan Nagar 25. Harkesh Nagar

26. Rama Market/Pratap Market,

10. J
cewan Nagar Munirka
11.  Built-up Area East of Mathura
Road 27. Sawan Park Extension and Harijan
Colony.

12. Mahendru Enclave
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arratfeq f orra &1 AT @ 7

femi soem & wea WA (R Tm
famg faut) : () ¥ (9) 7a@ Tig aft-
Aot g A€ qgz faard aftdomr § fa
fegr gwrR gra 83 d9aty Figar §
grow feg 9 #1 ge@@ § sl gg
fopareaza & faq @vsar s gran oY
e 1 oAy @ ) agifa, fagre gy
fraforard ameew w3 fog § o farefte
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List Unauthorised Colonies which are under conslderation with M.C.D.
Sl. ° . Name of Colony Parliamentary Municipal Date of approval
No. Constituency - Zone of Tech.Committee
1.  Chandrawali on Sadar Civil Lines 5.12.1983
Magzine Road :
2  Raju Park Outer Delhi South 5.12.1983
3. Bihari Park » » 5.12.1983
4. Om Vihar ”» Najafgarh Under
consideration
wuT afe ot aafa qaTgAl #) IUASHAT ¥ FEAHA O AR

@ 1@ afaea § gw JEmy ¥
famior & fag oF wa17 78 o oF Tig &
frafor # ofwegar a1 o€ 3w afk-
g T fad § 27,075 gwde
& 7 ¥ arfys faard gfama & sogeqra
STy R qEf svard, AT agr e
@gNAIFTRNFT FW F a9 s 1%y
g | TST A W, 1983 3% Tq afkgoET
9T 246 W@ WY =47 fEQE AR A
¥ (1983-84) ¥ A1 4% I WM
70 /TG TQ &S FIAT yearfod §1 g
Td 1984-85 ¥ fag 50 @ Ty ¥ ofk-
=g F1 g3 frar § a gufag o
gfcaror & frufor-srd eafra 74 fog 81
qfeatsrar & aradl d9asty Qraar FFa
FoaT AT dq79Ta DT H I F qu
& AT FY FETEAT )

Allocation of Fands to Strengthen
Exploratory Fisheries Project

3568. SHRI RASA BEHARI BEHERA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government propose and
have already taken steps to strengthen the
exploratory fisheries project for the survey
of deep sea fisheries resources H

(b) how much funds have been allotted,
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during the current fnancial year ; and tive allotment to eligible families.
(c) the details of progress made so far ? Appointment of Working Groap regarding
House Building Advacce

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Government have already taken steps to
strengthen the Fishery Survey of India
(formerly Exploratory Fisheries Project)
with the Plan funds provided during the
V1 Plan for this purpose.

(b) and (¢). During the current Financial
year (1983-84) a plan budget estimate (B.E.)
of Rs. 350 lakhs has been made; out of
which expenditure upto January
about Rs. 181 1akhs.

Unaathorised Constructioa between
Najafgarh and Moti Nagar

3569. SHRI S.A. DORAI SEBASTIAN :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the steps proposed to be taken to
curb unauthorised construction going on in
areas between Najafgarh and Moti Nagar ;
and

(b) the step proposed to be taken to
remove the Juggis that have come up be-
tween Cambridge School and the residential
DDA flats in Rajouri Garden in West
Dethi ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). The MCD
has reported that action is taken against
unauthorised construction within its jurisdic-
tion as per provisions of building bye-laws
zlugld the Delhi Municipal Corporation Act,

57.

The DDA has stated that there are
encroachments in some pockets between Moti
Nggnr and Uttam Nagar, including jhuggis
existing near Cambridge School in Rajouri
Garden. Action for their removal will be
taken as soon as plots are available in Jhuggi
Jhompri Resettlement colonies for alterna-

1984 is

3570. SHRI TARIQ ANWAR: Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government have appointed
a Working Group to liberalise the House
Building Advance Rules including the ques-
tion of enhancing the quantum of advance ;

(b) If so0, when the report of the Working
Group would be available ; and

(¢) when the orders enbancing the amount
of advance would be issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN
ARIF): (a) Yes, Sir.

(b)and (¢). The Working Group has
recently submitted the report and it is under
consideration of the Government. )

Demolition of Shops in Motia Khan

3571. SHRI ANWAR AHMAD : Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether D.D.A. had demolished
certain shops at Idgah Road, Motia Khan,
New Dethi on 18 April, 1968 and if so, the
details thereof ;

(b) the number of the shopkeepers out
of them to, whom alternative shops have
since been allotted alongwith locations
thereof ;

(c) the number of the shopkeepers to
whom no alternative shops have yet been
allotted alongwith reasons in details thereof ;
and

(d) the time by which the alternative
shops will be allotted to the remaining
shopkeepers alongwith locations thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
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MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)to(d). The infor-
mation is being collected and will bz laid on
the Table of the Sabha.

Performance of ICAR Poultry Institate

3572. DR. A.U. AZMI : Will the Minister
of AGRICULTURE be pleased to refer to
the reply given }to Unstarred Question No.
1105 on 21 November, 1983 regarding perfor-
mance of ICAR Poultry Institute and state :

(a) the reasons why upto 1982-83, number
of ILI-80’s chicks supplied for ficld testing
was even less than number of parents invol-
ved and’ criteria used for deciding as also
number of these chicks year-wise supplied,

purchaser-wise ;

(b) the reasons why from 1981-82 enhan-
cement rate in average hen-housed-annual-
egg lay per bird was lower than expected
and the corresponding average egg-weight,
year-wise, from 1980-81 to current year ;

(c) the criteria used to decide the number
and the reasons why the number of cross-
pullets tested year-wisc decrcased after

1980-81 ; and

(d) whether 240 eggs annually per layer
is economical production level ; if so, the
reasons why upto 1981-82 receipts realised
were less than ‘even feed cost being below

half as much ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
number of chicks supplied for field testing
has been lower than the number of parent
stock chicks produced because the parent
stocks are used not only for the production
of commercial chicks for field testing but
also for further breeding programmes.

_For the number of chicks supplied, year-
wise and purchaser-wise, kindly see State-
ment (See Cols. 449-450).

(b) Annual hen housed egg No. and
corresponding values of egg weight are as
follows :
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1980-81 1981-82 1982-83

Bgg No. per 260.3 262.1 260.3
bird
Average egg 55.0g 50.3g 52.88
weight

From the above it is clear that the produc- .
tion has remained stationary and has not
declined during these years. These are
phenotypic values which are due to the
combined action of genotype and environ-
ment. Phenotypic values can not be predic-
ted because of a number of non-tangible
environmental cffects, although genotypic
values can be.

(c) That only the best crosses are to be
field tested is the criteria. The number of
cross pullets to be field tested depends upon
the needs of the research station and the
availability of facilities. As supply of parent
stocks was considered more important,
the number of pullets included in field
testing were reduced.

(d) 240 eggs annually is the economical
production level.

Research stations carry out research and
are not engaged in commercial business.
Raising of commercial pullets is not feasible
with limited facilities. Further, resecarch
stations maintain purclines which produce
less than the crosses and also maintain a
large number of males for sclection, which
are 10 be fed and would not return, the feed
cost as layers. Hence there is no correla-
tion between receipts realized and feed cost
in experimental breeding flocks.

Bank Loans to Farmers Under Social
Forestry Scheme

3573. SHRI ERA ANBARASU : Will
the Minister of AGRICULTURE be pleased
to state :

(a) thc total amount allocated as bank
loans to the farmers under Social Forestry
Scheme for the financial years 1982-83 and
1983-84 ; .

(b) the total amount drawn by farmers
as loans from banks under Social Forestry
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Purchaser-wise and Year-wise Germ Plasm Supplied (Layers)

(Parent Stock)

Year Name of Purchaser Breeders Fertile DOC Commer-
cggs cial

1980-81 U.P. Govt. Poultry Farm 150 . — — —
Bhuzipura

1981-82  U.P. Govt. Poultry Farm 800 — -— —
Hawal Bagh Almora

198283 (1) Asstt. Poultcy Dev. - - 2000
Officer, Gurdaspur
(Punjab)

(2) D.D. Poultry Govt. of —_ — 1100
Arunachal Pradesh

(3) Project Officer IPDP _ — 945
Puncha Mahal Gujarat

(4) ICAR Research —_ 5940 = —_
Complex Tripura
Centre Agartala

(5) Poultry Farmers — — —_ 3420
around Bareilly

1933.84 (1) Egg Lioe Poultry - —_ 525 —
Farm Meerut

(2) Kegg Farms - 2100 — —_
New Delhi

(3) Midnapur Hatcheries - 1700 - —
Calcutta

(4) Manager, Central —_ 840 — —
Poultry Breeding Farm
Nirjuli Izatnagar
Arunachal Pradesh

(5) ICAR Research - e - -
Complex Agartala
Tripura

(6) Director, A.H. - —_ —_ 2160 -—
Jaipur Mnthan

(7) Poultry Farmers —_ - — 5250
around Bareilly
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Scheme d'.;ring the said years ; and

(c) whether Government propose to in-
crease the quantum of loans for the year
1984-85 on account of the importance of the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Under
Centrally Sﬁonsored Scheme of Social
Forestry including Rural Fuelwood Planta-
tion, no bank loans are allocated to the
farmers.

(b) Does not arise.

(c) Does not arise.

Opening of D.M.S. Depot in Shantiniketan

3574. SHRI DIGAMBAR SINGH : Will
the Minister of AGRICULTURE be pleased
to state the progress made so far in the
opening of a D.M.S. Depot in Shantiniketan
Colony of Government Servants Co-opera-
tive House Building Society Limited, the
survey in respect of which had already been

made 7’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : Delhi Milk
Scheme have requested the Municipal
Corporation of Delhi for allotment of
a suitable site for opening of DMS depot in
Shantisiketan Colony.

famm waa & fod 73 gar

3575. st o watde - ¥ fate
Y A Hat 9g qATT ¥ FO A

(%) %1 fasfz avdma ot wsgHER
2w & g Nad § g 9T favm waA
gqganﬁwqrrqit; R

(=)afz g, @ & g 9T FAF T
qz feady gaufu et g€ ?

frwtw site smare samea ¥ qws (s
wigeaT geRm wifes) : (¥) o (@)
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gt | 7% sax g7 feqr war sy fam

| AWl i —
(wmer vt &)
1. faitz gedea 169.00
2. USTRUET M
1 gEAAT 34.29

Detalls of RLEGP

3576. SHRI SATYAGOPAL MISRA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the details of the Rural Landless
Employment Guarantee Programme ;

(b) the total amount which has been
earmarked for this scheme for the year
1983-84 ;

(c) the details of State-wise allotment of
the amount ;

(d) how much amount (Statc-wise break
up) have been given to different State Go-
vernments in this respect so far ; and

() the reasons for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (8) Details
are given in Statement-|.

(b) Rs. 100 crores.

(c) and (d).
Statement-II.

Details are indicated in

(e) Question does not arise,
Statement-1

Rural Landless Employment Guarantee
Programme (RLEGP)

A npew programme called ‘the Rural
Landless Employment Guarantee Progra-
mme (RLEGP)' was formulated and laun-
ched in different States/UTs. on 15.8.1983,
The basic objectives of the programme are
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(i) to improve and expand employment
opportunitics for rural landless with a view
to providing employment for atleast one
member of every landless labour household
upto 100 days in a year and (ii) creation of
durable assets for strengthening the rural
infrastructure which will lead to rapid
growth of rural economy.

Assistance under this programme is being
provided to the Staie/UT Governments by
the Central Government on 1009 basis.
Funds amounting to Rs. 100 crores have
been allocated to States/UTs for the current
year 1983-84 and a provision of Rs. 500
crores is proposed to be made for the year
1984-85 under this programme. 60 million
additional mandays are expected to be
generated during the current year 1983-84
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and 300 million mandays during 1984-85,
This employment generation will be in
addition to the creation of 300-400 million
mandays of work annuvally under NREP.

The State/UT Governments are required
to prepare specific projects for approval and
sanction of the Central Government. The
projects will include works for creation of
tangible assets, viz. rural link roads, field
irrigation channels, land development, re-
clamation of waste lands, social forestry,
soil and water conservation, Highest priority
is accorded to labour intensive works in -
backward areas. So far 108 projects located
in different States and Union Territories with
a total estimated cost of Rs. 374.62 crores
have been approved by the Central Sanc-
tioning Committee.

Statement-11

Rural Landless Employment Guarantee Programme
Allocation of funds (State-wise) for 1he year 1983-84

ﬂnme of State/ UTN Amount allocated for 1983-84 Amount released
) during 1983-84
(Rs. in lakhs) (Rs. in lakhs)
1 2 3
1. Andhra Pradesh 990.0 990.0
2. Assam 216.0 216.0
3. Bihar 1425.0 1425.0
4. Gujarat 320.0 320.0
5. Haryana 84.0 84.0
6. Himachal Pradesh 60.0 60.0
7. Jammu and Kashmir 75.0 75.0
8. Karnataka 470.0 470.0
9. Kerala 470.0 4700
10. Madhya Pradesh 780.0 780.0
11. Mabarashtra 790.0 790.0
12 Masipur 11.0

1.0
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1 2 3
13. Meghalaya 15.0 15.0
14. Nagaland 10.0 10.0
15. Orissa 450.0 450.0
16. Punjab 135.0 135.0
17. Rajasthan 240.0 240.0
18. Sikkim 8.0 8.0
19. Tamil Nadu 890.0 890.0
20. Tripura 330 33.0
21. Uttar Pradesh 1705.0 1705.0
22. West Bengal 770.0 770.0
Unioa Territories®
23. Andaman and Nicobar Islands 8.0 —
24. Arunachal Pradesh ‘ 8.0 -
25. Chandigarh 2.0 1.75
26. Dadra and Nagar Haveli 4.0 —_
27. Delhi 4.0 —_
28. Goa, Daman and Diu 9.0 -—
29. Lakshadweep 2.0 -
30. Mizoram 8.0 -
31. Pondicherry 8.0 8.0
10000.0

*Release to Union Territories is made on the basis of requirement as per sanctioned
projects. It has not been possible to release funds to those Union Territory who have
cither not submitted any projects or where the projects submitted have not yet been

sanctioned.
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Vacant Posts of Copy Holders in G.O.L
Press, Ring Road

3577. SHRI K. LAKKAPPA : Will the

Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that agood
number of posts of copy holders are lying
vacant in the Government of India Press,
Ring Road, New Delhi ;

(b) if so, how many of them are of un-
reserved category and how many of them are
for SC and ST ; and

(c) the action taken so far to fill up the
same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WOKRS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). No, Sir, only 4 posts of Copy
Holders are vacant in the Government of
India Press, Ring Road, New Delhi out of
which 3 are reserved for SC/ST and 1 is
unreserved.

(c) One post, reserved for SC candidate
and one unreserved post have fallen vacant
recently due to transfer of the incumbents of
the posts to other Departments. The other
2 posts are reserved for ST candidates and
the posts have not been filled up due to non-
availability of suitable candidates, even
though efforts were made to fill them up
through DAVP and Local employment
through advertisements in newspapers. Fur-
ther efforts are being made to fill up the
vacant posts.

Allocation for Rural Roads under the
Minimum Needs Programme for
Andhra Pradesh

3578. SHR1 SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RURAL DEVELOPMENT be pleased to
state

(a) the allocation for rural roads under
the Minimum Needs Programme for Andhra
Pradesh during the Sixth Five Year Plan ;

(b) whether there is any shortfall in uti-
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lisation of funds during the above period ;
and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
{(SHRI1 HARINATHA MISRA) :
(a) Rs. 13 crores. i

(b) No, Sir.
(c) Does not arise.
Dereservation of Forest in AnJhra Pradesh

3579. SHRI G. BHOOPATHY : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government of Andhra
Pradesh have sought immediate clearance of
the Government of India for dereservation
of forest land required for construction of
the Varadaraja Swamy Gudi Project in .
Rayalascema arca of Andhra Pradesh ;
and

(b) if so, the action Union Government
have taken jn this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The proposal of the State Govern-
ment is being examined carefully in view of
the environmental implications with special
referenee to forests and wildlife consert-
vatioa.

wawrn fafaw, 1963 & g
3(3) wr fxaraga

3580. oft UmTARATT WE g4 @™
WAl 9g AN ¥ FIT 74 fw

(%) ag = & fe T sifafra,
1963 ® &1 3(3). ¥ fewfas 14 g
& @A AR AN & gowt & fag
fowrdt wq & Fwrifrag w<& w1 sragTa };

(&) afz g, @ & warewa, Faswend
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AR &, gaqr T AN & Yoy § feqa I
qaT oF AfiTeq wgtea) o ITwat §T
a¥ 1983-84 ¥ 2uT grr 3(3) A
frarfeafa &t afanaar &1 st o
IR AR ;

() @ &N F goat ¥ 9¥ @l
Heg g1 w1 na-sfawa fwrd &9 § w33
# a1 wfsAreat § ; A

(%) aTwIT gru 3 wfemgdl w1 gL
3 & forg sar s ® af g A
& F1 faae g ?

& fawrn § Fasia (st awiw gEA)
(%) ¥ (7) ywaregg grr & gragEl #7
grarga: 8 fawir & § gr@a feqr a0
W@r & | aarfy, &a Frwrn i Y § enfaa
fear aar § A wiq facha ad et
I €T Y FT FIA &7 qZAT a7 § | qA:
frad guedl ¥ fag gvafiaa FiFe Ieasg
g § 1 gru ¥ gragEl & QR #akaad
#Y JTAeaFIT B e § w@w foww A
aA faad gwzal #) qifafas araeasaral
1 #wqf ¥ qrET W & fqg Ad agw
ard fs &

Execution of Drinking Water Sapply
Scheme in the Problem Villages

3581. PROF.NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether any directions have been
given to the State Governments/Union
Territories administrations to take into
account the needs of public institutions like
schools, health, sub-centres/dispensaries,
Panchayat ghars/ Veterinary dispensaries etc.
while designing and executing the drinking
water supply schemes in the problem villa-
ges 30 as to accord due priority for the pro-
gress of taps in or near institutions ; -

(b) if s0, the nature and details thereof ;
and
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(c) if not, whether such directions would
be issued and all such institutions are given
adequate coverage at the initial stages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Schemes for providing water supply in
rural arcas under the Centrally sponsored
Accelerated Rural Water Supply Program-
me (A.R.P.) are given technical approval on
the basis of a per capita consumption of 40
litres per day which covers minimum require-
ment of water for various uses. However,
wherever the State Governments had, in the
past, proposed water supply connections for
schools and other uses mentioned, the same
were approved oa the condition that what-
ever internal plumbing work was necessary
within the institutional area, it would be
carried out by the institution concerned.
While locating »  stand-post or hand,ump
tubewell, the State Public Health Engincer-
ing authorities finalisc the location giving
due consideration to maxium utility of the
facility provided, in consultation with the
concerned authorities in the village.

(b) and (c). Does not arise in view of
what has been stated in  reply to part (1) of
the question.

S-aTe g e wr fanfe

3582. i wwATvAw wiear ;o F
fantw st wrmm AN 2z @A W
FU W fis fafma qomrd faami arqan
qORT7 2137 afz3 deqrAl gra Fafae s
gl & faq qa10 1g wEAY/GAS 9 ger
F At # uvaare feafa s g Qi &
feas qwra/ad= sqgfaa o foaa s arg-
gfwa aaifaal % fag srefera frg e §;
@ yara & fag feaar agara fear o
a1 fead awra/adz qiean § arfza frg
mgE?

W funm &, fanfoy st ararg s
% oo v e fom § qoeR (W
wivwrwrain) : gaar qwr WY om @ § e

8T 929 9T 1 & gt |
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Development of Prawn Cultivation in
Chitka Lake, Orissa

3583. SHRI CHINTAMANI JENA :
Will the Minister of AGR[CULTURE be
pleased to state :

(a) the details of the schemes prepared
or under implementation at the Chilka Lake
in Orissa for the development of prawn
cultivation ;

(b) whether the schemes have been
launched with the help of the World Bank ;

(c) if s0, since when and the financial
outlay involved in these schemes ;

(d) the details about the production of
different varieties of prawn at the Chilka
Lake annually before and after the imple-
roentation of the schemes aided by the World
Bank ; and

(e) other efforts being made in regard to
development of fisheries in Orissa State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A Scheme
of brackish water fish/prawn farming in and
around Chilka Lake estimated to cost about
Rs. 8 lakhs under the Centrally, Sponsored
Brackish Water Development Scheme has
been sanctioned by the Central Government
in November 1983, Orissa Maritime and
Chilka Area Development Corporation bas
prepared a Scheme for development of about
500 hectares of water area in Chilka region.
Clearance of the State Government is await-
ed.

(b) No, Sir.

(c) Does not arise.

(d) Does not arise.

(¢) Apart from the schemes under State
Plan in Orisss, the Central Government
bave a number of projects under the Cen-
trally Sponsored Sector for the development
of marine and inland fisheries in the State.
Some of these are given below :

(1) Utider the Inland Fisheries Project
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eleven fish Fatmers’ Development.

Agencies have been set up in eleven
districts” of Orissa. The Orissa Fish
Seed Development Corporation set
up under this project is to construct
five hatcheries for production of 74
million high quality fish seed. The
total outlay on this project is about
Rs. 524 lakhs, out of which the Cent-
ral assistance is about Rs. 105 lakhs.

(li) Por the development of backishwater
fish farming in the coastal districts,
an area of 175 ha. has been alloited
to Orissa, at & total cost of about
Rs. 1:6 lakhs, out of which the central
assistance will amount to -Rs. 58
lakhs.

(iii) Ao integrated Fisheries Harbour Pro-
Ject at Astrang has been approved at
an estimated ocost of Rs. 624 lakhs.

(iv) Two small fish Janding centres have
been approved at an estimated cost of
Rs. 17.4 lakhs, half of which will be
provided as Central assistance.

(v) Under a Centrally-sponsored project
on subsidy for Group Insurance
Scheme for Active fishermen, about
10,000 fishermen have been: provided
with insurance cbver. A sum of Rs.
60,000 hms been released by the
Central Government to Orissa in
1983-84 for this purpose.

(vi) A sum of Rs. 75,000 has been sanc-
tioned to Orissa for conducting a
techno-socio-cconomic  survey of
fishermen during the year 1983-84.

(vii) For the development of aquaculture
technology, the Central Inland Fishe-
ries Research Institute have under.
taken programmes with UNDP assis-
tance at Dhauli (Orissa).

(vili) Under the Scheme of Development of
Small Scale Fisheries in the Bay of
Bengal funded by the SIDA and exe-
cuted by the F.A.O., programmes to
train fisheries extension officers and
imparting non-formal primary edu.
cation to the children of traditional
fishermen are in operation since
lm]
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Public Water Tap at Wright Myo in
A and N Islands

3584. SHRI AJIT BAG : Will the Minis-

ter of WORKS AND HOUSING be pleased .

to state the steps taken by Government so
far to provide a public water tap at Wright
Mpyo village of Andaman and Nicobar Is-
lands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
Andaman and Nicobar Administration has
reported that piped water supply aiready
exists in Wright Myo Village. Water is pro-
vided through i5 public hydrants spread
over the village besides 15 house connec-
tions.

Cultivable Lands affected by Sea Water

3585. SHRI AJIT BAG : Will the Minis-
ter of IRRIGATION be pleased to state :

(a) whether Government are aware that
the cultivable lands are affected by sca
water because of siuice and sea walls which
are not being maintained in a proper way ;

(b) if so, the steps proposed to be taken
for repairing sluice gates and sea walls and
development of affected lands on priority
basis ; and

(c) the sluice gates and sea walls propos-
ed to be constructed where they do not exist
but are necessary ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (c).
Sea walls and sluices wherever necessary have
been constructed by the Coastal States in the
country. These works are maintained by State
Governments out of their non plan budget.

Tbe norms of maintenance and operation of

such works have recently been revised by an
Expert Committee and their recommenda-
tions bave been sent to the State Govern-
ments for implementation,

Increase in Per Capita Sugar Allocation
to Gojarat

3586, SHRI AMARSINH RATHAWA :
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Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the per capita quota of sugar supplied
to different States and Union Territories at
present ;

(b) whether it is a fact that Gujarat
Government has urged Central Government
to increase the present rate of per capita
quota of sugar ; and

(¢) if so, the suggestion made and the
steps taken by Central Government in this
regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS, IN
THE MINISTRY OF FOOD AND ClVIL

.SUPPLIES (DR.M.S. SANJEEVI RAO):

(a) The existing monthly levy sugar quotas
of various States/Union Territories effective
from October, 1983 were fixed on the basis
of 425 grams of per capita availability per
month for the rprojected population as on
1-10-1983. However, in the case of a few
States/Union Terriiories the earlier monthly
quotas gave a higher per capita availability
and hence the same was taken into account
for fixing their revised quotas with effect
from October, 1983.

(b) In September, 1983, Gujarat Govern-
ment had informed that the per capita cons-
umption of sugar in Gujarat was 882 grams
and had desired to fix the monthly levy
sugar quota of Gujarat at 15,500 tonnes.

(c) Above per capita consumption of
sugar indicated by Gujarat Government
covers consumption of both levy and fice
sale sugar in the State.  So far as the allo-
cation of levy sugar quotas to the States is
concerned, the demands made by the State
Governments from time 10 time are not
taken into dccount since the Statewise
quotas have been fixed on the basis of cer-
tain uniform norms as indicated in reply to
Part (a). Therefore, the request of Gujarat
Government for alloting a higher levy sugar
quota could not be acceded to.

Scheduled Castes/Scheduled Tribes Cell

3587. SHRI AMARSINH RATHAWA :
Will the Minister “of AGRICULTURE be
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pleased to state ¢

(a) the progress made so far in setting up
of a Scheduled Caste/Scheduled Tribe cell
in his Ministry ;

(b) what are the cases which the cell
bas taken up since its establishment ; and

(c) the results of these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
Department of Agriculture and Cooperation
have two Cells to look after the welfare and
economic development of the Scheduled
Castes and Scheduled Trnibes. The Depart-
ment of Agricultural Research and Education,
being a very small Department, a separate
cell is not considered necessary for that
Department at present.

(b) and (¢). The Cell in the Administra-
tion Division oversees the enforcement of
the rules and orders governing reservation
in posts/services for the Schcduled Castes
and Scheduled Tribes in the Ministry and its
attached and subordinate offices. The
activities of this Cell have improved repre-
sentation of the Scheduled Castes and Sche-
duled Tribes at various levels in the Minis-
try. The second Cell does planning and
monitoring of economic developmental
schemes in Agriculture and allied sectors
for the benefit of the Scheduled Castes and
Scheduled Tribes.

PHALGUNA 29, 1905 (S4K4)
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Allocation of Rapeseed and Palm Oils
to States
3588. KUMARI  PUSHPA = DEY]

SINGH : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the total allocation of rapeseed and

palm oils made to different States 'in
1983-84 ;
{b) whether Government propose to

make additional aliocation of rapeseed and
palm oils to some States in 1984-85 ;

(c) if s0, the names of such States ; and

(d) the details of the palm oil and rape-
seed oil proposed to be allocated to Madbya
Pradesh in financial year 1984-85 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEV]
RAO) : (a) A statement is attached.

(b)to (d). There has been some difficulty
in the availability of Palm oils at reasonable
prices in the international market. There-
fore alternate oils will be supplied to those
States who were getting Palm ¢6ils so far,
if the present scarcity of Palm oils continued
during 1984-85. The allocation of rapeseed
oil and other imported oils to the various
States including Madhya Pradesh will be
decided on a month to month basis - taking
into account all relevant factors.

Statement

Statement showing the allocation of rapeseed, Palm oils and Palmolein made to
different States|Union Territories under Public Distribution System
during yeur 1983-84 (April, 1983 to March, 1984),

(Qty. in M. Tonne)

Name of State/U.Ts. Palmolein RBD Paim oil Rapeseed oil
1 2 3 4
. Chandigarh Nil 200 50
Delhi Nil 13,380 11,100
Haryana Nil 4,720 900
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1 2 3 4
Himachal Pradesh Nil 6,280 3,830
Jammu and Kashmir Nil Nil 2,900
Punjab Nil 25,475 ‘ Nil
Rajasthan " Nil 10,270 Nl
Uttar Pradesh Nil 25120 11,700
Andhra Pradesh 67,500 Nil Nil
Kerala 42,175 Nil Nil
Karnataka 34,270 200 Nil
Pondicherry 1,970 Nil Nil
Tamil Nadu 65,560 300 Nil
Lakshadweep 13 9 Nil
A and N Islands Nil Nii Nil
Bihar Nil 8,965 600
Orissa 9,000 Nil 16,660
West Benga! Nil 15,000 92,535
Assam Nil 2,150 7,660
Arunac_hal Pradesh Nil 170 A 460
Manipur Nil 1,385 2,940
Mizoram Nil Nil 1,250
Meghalaya Nil 150 4,680
Nagaland Nil 250 1,635
Sikkim Nil 900 : 1,390
Tripura Nil 7 24$
Dadra and Nagar Haveli 230 Nil Nil
Goa Dﬁmnn and Diu 3,740 Nil Nil
Gujarat 58,700 Nil Nil
Madhya Pradesh 18,430 1,000 - 10,830

93,435 3,300 Nil

Maharashtra
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SC/ST Section Officers and Under
Secretaries ‘

3589. SHRI BHEEKHABHAI : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the total number of Section Officers
and Under Secretaries of the C.S.S. cadre
and number of Scheduled Castes and Tribes
in the grade of Section Officer and Under
Secretary up-to-date ;

(b) whether it is a fact that due represen-
tation has not been given to the Scheduled
Castes and Scheduled Tribes in his Ministry
in the grade of Section Officer and Under
Secretary cadre of C.S.S. ; and

(¢) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)to (c). A
statement is given in the attached statement
(See cols. 471-472).

PHALGUNA 29, 1908 (S4K4)
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D.D.A. Fiats to SCs and STs

3590." SHRI B‘BBKHABHAI Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the total number of D.D.A, Flats of
L.1G. and M.L.G./self financing Scheme
aliotted since 1980 and number of flats
allotted to Scheduled Castes and Scheduled
Tribes Year-wise break up as on 1 January,
1984 ;

(b) whether reservation orders issued by
the Ministry of Works and Housing for
reservation to Scheduled Castes and
Scheduled Tribes have been flouted ; and

(c) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The category-wise
details of the DDA flats allotted/allocated
since 1980 are as under :

————

General (H) New Pattern Self Financing
Scheme Scheme 1979 Scheme
MIG 7262 MIG 4862 29819
LIG 4757 LIG 8369
The flats allocated/allotted to SC/ST since 1980 to 31.12.83 are as under :
Y ear . MIG LIG - MIG LIG SFS
1980 25 10 - b 22
1981 14 130 216 246 29
1982 33 122 130 899 71
1983 7 18 8344 . 44 191
79 289 1180 2089 Kk
(b) No. Allotment under this reserved  applied under this category.

category has been made to those who had

(¢) Does not arise.
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wre qaret & et o afy
3591. sit guwst Aver wgvow :aar

wra st amfee qfa st ag a3 & w7
& f

(%) %ar &g awgEl ¥ gew 1980%
R AFICE;

(@) afe gt, @Y 1979 ¥ gat fud, g,
uftar 92, AL, {W, WYL H A,
qal %1 39, g@, A1, A, TU74, L4 o,
geqfa oY A< fad) & 39 Ja) Efaw qan
® aegsl #1 wfa fFa) geg @t an

(7) 1980 & 1983 aF SATF Ay ¥
yeq § aq-anx fradt gfg g€ R ok
FROT¥AT E ;

(w) w1 geat % afg & FTEW AQT AR
wEqq i & AV ALAT TATU FI qHA ;

(%) afz 7Y, @ a1 @FR WS FA
&0t & g A€ waw s} AR
(@) afzafi, M vad wrFTNE ?

rdenfae fanm & agr amw st am-
fow gfa sarad ¥ IgER (210 QRO QAo
g9 Ta) : (%) N, &t

(=) aiT (w) fravaz, 1979, fRaway,
1980, frwsaz, 1981, fxavar, 1982
T fzaray, 1983 & fafuee awgall &
qzU geT owg # f=Y aF & (R N F
A ATFE LT §)11979-1983
Fafy ¥ Y g aega & g § gfq &1
T9& HLq 1979 dqr 1982 ¥ ¥ D
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TeiYT gt ¥ wgr o7 FFar g

(%) & (w) aeere A Afy § gyw a=
fafira aega, fals w ¥ foaey angfa
F7 §, %7 INTET 1A 9 feav v § 1 ¥©
wEeaAgY FEgET €1 2wty gy A srgyf
ATATT Er A A7 @ & | arEAAfaw faawor
gorey, faad awgy § wwT § qF )
w¢ sty 1] faaf@ S o @Y &, N
waga avrar qur IuF1 fawa fean o
W TV gty qar a9 wnfad of o
SATEAT ¥ GUT-gHY 9T A7 fawar v

- 5 3 FraTaond, @A arfz ® Qwy

%t gfee & smavas awg afufrag aur e
T F FIAT & Iudal F1 AN § A
Ladl

Ty FHAITEl, adafaw g7 qar
wqritg fagat o anfea &7 & wiarfal
#\ faaiz &= § gf afg A sfaqfy agmd
W1 A% FY AT § | g % Eufsa Sy
% wfwl &1 qraen §, FgAaq qagd afa-
fraw 8 AT § wogd, faast gua-
ang g gFder ¥ srat §, fraq w37 @Y
sgaewt § 1 ag grQe fafeea ary, foad
fratg @ § g€ afg mifea &, #1 ma‘ﬁ
WHRL AT J1A R |

FAAT 0! #1 fadw agraar 7 F O
INT & &7 F §IFR A U7 JrAtor QA
T FIgww qar v el Qe
TG AT & J3d@ g 1.50 wo ufa
feraTe aar I3 1.8 5 ®o gfd feaury
# fearadY =T ¥ gwre £33 *71 fAvig firar

g

faraew .
wreT & QAT qEw (To wfw fvo wro)

E L] fedax, 79 feday, 80 fawaw, 81 frwaw, 82 fawfaw, 83
1 2 3 4 5 6
ew ww fad
L L 10.00 9.00  17.00 11.00

16.00
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1 2 3 4 5 6
. ET™ 7.00 6.00 17.00 10.00 7.50
wawyl 12.00 11.00 18.00 14.00 14 00
faweit 11.00 10.00 17.00 15.00 15.00
i
Tt 9.00 7.00 9.00 9.00 14.00
wETH 7.00 6.50 7.00 7.00 14.00
FHTAT 6.00 5.00 5.00 8.00 13.00
faeelt 8.00 7.00 6.50 8.50 17.00
™
gt 3.40 3.40 5.00 5.00 6.00
wETH 3.00 3.50 3.80 4.00 4.00
FAHAT - 4.00 4.00 4.50 5.00 4.75
feweit 2.60 3.00 3.20 3.80 4.00
afrm
Tt 9.00 11.00 11.00 13.00 10.00
wETy 4.00 8.00 8.50 7.50 6.50
FRAT qYTT AT AN YT o
faeeit 7.50 11.00 12.00 13.00 10.00
LA A
Tag 5.00 6.00 5.50 6.50 7.80
HqZTH 520 : 5.60 6.20 7.20 8.80
(21-12-79)
FaFAT 5.00 5.80 5.80 6.40 7.80
(12-12-79)
fawelt . 4.60 4.80 5.00 5.80 7.75
{23-12-82)
Ly
Tt 5.00 6.00 6.00 5.40° 6.00
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1 2 3 4 5 6

g 5.00 5.20 5.00 4.50 5.40
(21-12-79)

wHwAT 5.00 5.70 5.70 5.60 6.40
(12-12-79)

feeet 4.80 5.50 5.20 5.00 6.00

- (23-12-82)

b A

Tk 3.60 6.00 5.50 4.80 6.00

wETH 3.60 5.25 5.70 6.00 6.50
(21-12-79)

wHEAT 4.00 5.80 5.60 5.00 6.50
(12-12-79)

faesit 3.60 5.80 5.40 4.20 6.00

(23-12-82)

I

124 4 5.00 5.00 5.00 5.50 7.00

wZT 4.00 4.50 4.50 5.00 6.70
(21-12-79)

SAFAT 4.20 4.50 4.00 5.00 6.50
(12-12-79)

feestt 4.80 5.00 5.20 5.25 6.75

(23-12-82)

qewt w1 An

T 12.50 17.00 17.00 17.00 24.00

wzZTH 14.00 18.50 19.00 18.00 26.00
(21-12-79)

wwAT 13.00 .  16.00 15.00 14.00 . 24.00
(12-12-80) (18-12-81) _

ool 11.40 1400 1460  14.00  21.00

(23-12-83)
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1 2 3 4 5 -6

waeta

avaf 14.27 12.00 15.00 16.00 16.00

q21| 13.50 13.50 15.50 17.00 17.00

FAFAT 14.00 13.00 15.00 1865 19.30

(12-12-80) (18-12-81)
faesy 11.40 11.50 12.60 14.20 14.20
(23-12-83)

a1 (/)

Tt 2.40 2.50 2.80 3.00 3.80

qETH 1.90 2.50 3.20 300 3.90

HFAFAT 1.90 2.10 2.25 2.38 2.26

faeeit 2.20 2.50 3.20 3.20 4.00

g (=)

FeTs 1.46 1.46 2.40 2.80 2.60
(30 To So) (ao To §o)

a1y 1.40 2.40 2.70 3.00 3.00

FAFAT 1.45 1.45 1.64 1.80 1.96
(B’o o So) (‘3‘0 To go)

faeett 1.55 1.85 1.90 2.10 2.20
(30 70 30)

Ll

arat 1.60 2.00 1.60 2.00 2.50
(21-12-79)

LEAL] 1.30 1.90 1.60 1.90 2.30
(21-12-79)

wAFAT 1.60 1.60 1.50 1.20 2.00

(18-12-81)
fasalY 100 1.20 1.20 1.25 1.50
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1 2 3 4 .S 6
fazt w1 8w
T e 1.39 1.39 1.66 1.70 1.81
qz1q 1.55 1.56 184 1.78 1.88
(21-12-79) (18-12-81)
HKHAHAT Ny qgq g g FITYy
faeeit 1.54 1.54 1.81 1.81 1.89
(23-12-83)
TE [ & ardral ®
12-3-79 7-3-80 6-3-81 5-3-82 4-3-83 2-3-84
ot
rmnf 25.60 25.00 27.50 35.00 33.00 43.C0

Jo go 3o =3f4F TTgFM

=370 &3 & fag €@ 91T ® AFRY T JuAsg Ag 2 feeet
% & oA 9w Ay & q19 H wgA F) fafose ardai ¥ §

Location of Sced Multiplication Firms
in Eastern Region

3592. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
owing to the location of the seeds multiplica-
tion firms far away from the major growing
areas in the eastern region, the farmers face
considerable problems in securing good
variety seeds, especially certified ones ;

‘(b) whether this has become a perennial
problem for the jute growers in the eastern
region ;

(c) whether the National Seeds Corpora-
tion has not been able to set up a sufficiently
extensive network for supplying quality seeds
to the growers ; and

(d) if so, the steps Government propose
to take in the matter ? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) In
Eastern Zone, specially, in the States of
Bihar, Orissa and West Bengal, considerable
quantum of seeds of different crops are pro-
duced. Bul the production is not adequate
to meet the requirements and as such seeds
are to be supplied from other States. All
efforts are made to ensure timely supply of
seeds by outside agencies, like, National
Seeds Corporation, Uttar Pradesh State
Tarai and Development Corporation, State
Farms Corporation of India, etc. However,
agro-climatic conditions of the States in this
20ne, specially North-Eastern States, are not
ideally suitable for optimum production and

" storage of seeds of certain crops.
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(b) Jute seeds are produced mostly in
Maharashtra and Andhra Pradesh. During
last 2 years, the adverse whether conditions
affected the production in these States. This
resulted in inadequate availability of jute
seeds in the Eastern States which produce
jute in this country. However, efforts are
being made to increase the jute seeds produc-
tion in these 2 States as well as in Eastern
States. In past, there were years when jute
seed was in excess supply compared to the
requirements.

(c) and (d). National Seeds Corporation
have already established Regional offices in
the Eastern Sector, such as Patna, Calcutta,
Gaubhati, etc. in addition to large number of
sub-units in these States. They have appoin-
ted 1667 seed dealers, including, Cooperatives
in this Zoae for distribution of certificd
seeds. In addition, UPST and DC have
large netwock of distribution in this Zone.
National Seeds Corporation is also expand-
ing the production programme through con-
tract growers to increase the availability of
scels. The States Seed Corporations of
Orissa, Bihar and Assam have also taken up
large production programme of seeds in the
respective States.

Implementation of National Oilseeds
Development Project

3593. SHRI CHHITTUBHAI GAMIT :
Will the Minister of AGRICULTURE be

pleased to state :

(a) details regarding the progress so far
achieved regarding implememation of Natio-
nal Oilseeds Development Project during the
current financial year ; and

+ (b) the number of villages so far covered
under this scheme in Gujarat and those that
would be covered during the current financial
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
National Oilseeds Development Project will
be implemented during the year 1984-85 and
has not been implemented in the current
financial year ,

(b) In view of the reply given at (a)

MARCH 19, 1944
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above, the question does not arise.

Implementation of Recommendations of »
Committee on Shifting Cultivation

3594. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the report on shifting gcultiva-
tion has been sent to concerned Ministries,
departments and to the States and Union
Territories by Government ; and

(b) ifso, the steps takam by them to
implement the recommendation so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The Board on Shifting Cultivation at
national level, with member:hip extending
to all the States and Union Territories and
the Ministries of the Government of India
concerned with shifting cultivation, met in
January, 1984 and took a collective view on
the steps necessary concerning the recom-
mendations in the report. The broad strategy
agreed upon was to wean away the shifting
cultivators from this practice, through bene-
ficiary-oriented programmes, aiming at pro-
viding alternative occupation and economic
upliftment. In addition 10 the individual
States and Union Territories taking further
steps for the purpose, the Government of
India proposc to keep in view the require-
ment of funds duripg the Seventh Five Year
Plan,

India First to Grow Paddy

3595. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the Research
Institutes in India after careful study have
come to the conclusion that India was the
first country in the world to grow paddy ;

(b) whether it is also reported that paddy
was grown around Jeypore in Koraput
District of Orissa ; and

(c) if so, the steps taken by Government
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to. know further details regarding the findings
made by the scholars and scientists ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) It is
belicved that India is one of the centres of
origin of cultivated rices. The other areas
involved are some of the South East Asian
Countries including China. However, it is
not conclusively known whether rice was
grown first in India

(b) Yes, Sir. In India the Jeypore tract
of Koraput district of Orissa is considered
to be a secondary centre of origin and diver-
sity of cultivated rice, while North East
India is recognized to be the primary centre
of origin.

(c) These findings have been used to
organise expeditions to collect native germ-
plasm. The germplasm so collected is being
used in the rice improvement programmes in
the country and clsewhere.

Consumption of Potash

3596. SHRI MANMOHAN TUDU:
Will the Minister of AGRICULTURE be
pleased to state :

Writien Arbweri 485 ,

(a) the total tonnes of potash consumed
by different States during last 3 years ;

(b) whether Goveruament have encourag-
ed the farmers to use more potash in the
fields as this fertilizer plays very important
role in increasing in the agricultural produc-
tion ; and

(c) Iif so, the total tonnes of potash con-
sumption expected by different States during
financial year 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :~ (d) A state-
ment indicating figures of consumption of
Potassic fertilizers (Statewise) during the last
three years is enclosed.

(b) Farmers are advised to use Potash
alongwith Nitrogen and Phosphorous to
ensure balanced use of nutrients for maxi-
mum crop yields.

(¢) The target of consumption of potassic
fertilizers during 1984-85 has not yet been
fixed. However, the consumption of such
fertilizers is expected to be about 8 lakh
toanes of K, O during 1984-85.

Statement

Consumption of Potassic Fertilisers

(in 000 tonnes)

State 1980-81 1981-82 1982-83
(Estimates)

1 2 3 4
Andhra Pradesh 45 49 65
Kerala 32 31 Ky
Karnataka 70 80 83
Tamil Nadu 114 108 101
Gujarat _ 36 41 34
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1 2 3 4
Madhya Pradesh 16 19 : 18
Maharashtra 65 87 91
Rajasthan 5 6 6
Haryana 12 11 10
Punjab . 29 32 36
Uttar Pradesh 81 <0 113
Himachal Pradesh | 2 2 2
Jammu and Kashmir 1 | 2
Assam 1 1 2
Bihar 15 16 17
Orissa 9 10 11
West Bengal 45 39 40
Others 46 50 59
Total 624 673 721

Legislation to Protect Fishermen

3597. SHRI MANMOHAN TUDU : Will
the Minister of AGRICULTURE be pleased
to state :

{a) whether Government have a proposal
to make legislation to protect the 65 Jakh
fishermen cngaged i fishing in different
parts of the country ;

(b) if so, when such legislation is expected
to be introduced ; and

(c) the steps taken by Government in this
regard ? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRi
YOGENDRA MAKWANA) (a) : There is
no proposal at present to introduce a Central
legislation for the purpose.

(b) Does not arise.

(¢) Government of India circulated a
Model Marine Fishing Regulation Bill to all
Maritime States and Union Territories to
consider enacting suitable legislation for
the purpose. Kerala, Maharashtra, Orissa,
Tamii Nadu and Goa have enacted legisla~
tions on the lines of the Model Bill. The
Central Government have again advised the
remaining Maritime States/Union Terri-
tories 10 cnact legislation in this regard.

Heigbt Restrictions for Residential and
Commercial Buildings

3598. SHRI K. RAMAMURTHY : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether height restrictions for resi-
dential and commercial buildings have been
imposed as one of the means to conserve
energy in the country ;
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’

(b) if 50, Lhe steps being taken to‘ensure
that this resteiction 1s followed by Central
Government and State Governments as also
the locai bodies ; and

() how many exceptions have so far
been granted in the capital from this height
restriction 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
MALLIKARIUN) :(a) and (b). Normally
the restriction of heights for residential
buildings is tased on the zoning building
regulations applicable whereas the height in
the commercial building is determined on
the basis of the comprehensive scheme for-

amulated withiu the frame-work of the zoning
regulations etc. While formulating the zoning
regulations/building bye-laws, a'l criteria
arc kept in view including conServation of
coergy availability of fire fighting equipment
etc. stc. The height restriction in all deve-
lopments are .cnforced according to these
provisions,

(c) The information is being coliected
and will be laid on the Table of the House.

Setting up of Agro Service Scheme Centres

359§. KUMARI PUSHPA DEVI SINGH :
Will the Minister of AGRICULTURE be
pleased to state ;

(a) the number of Agro Service Scheme
centres set up in the country in Sixth Plan ;

(b) the purpose of setting up such

centres ;

(c) the number of such Agro Service
Scheme centres which have been set up in
Madhya Pradesh ; and

(d) the details of the programmes imple-
mented by the Agro Service Scheme Centres
set up in Madhya Pradesh ?

THE M_lylSTER OF STATE IN TH_E

PHALGUNA 29, 1908 (§4K4)
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to(d).
A ccotrally sponsorgd scheme for establish-
ment of farmers’ agro service centres for
custom hiring and popularisation of improv-
ed animal drawn implements and hand ‘tools
has been sanctioned in December, 198). The
scheme consists of three integrated
components :

(i) Estiblishment of 1700 farmers’ agro
service centres at the rate of 2 centres
per block in (00 blocks in nine
States (Andhra Pradesh, Assum,
Bihar, Madhya Pradesh, Maharashtro,
Karnataka, Orissa, Tamil Nadu
and Uttar Pradesh (Eastern Dis-
tricts)). The centres are pot con-
ceived as providing a wide range
of agro services. They will be pri-
marily custom hiring ceatres for hiting
of improved animal drawn imple-
ments, hand tools anl a limited num-
ber of small machines.

(ii) Intensive demonstration of improved
animal drawn implements and hand
tools in the selected 600 blocks. The
blocks will be sclected in approxi-
mately 100 districts by the State
Governments concerned.

(iii) Subsidy for sale of improved animal
drawn implements and hand tools at
the rate of 33-1/3% for marginal far-
mers, 25% for small farmers and 504
for tribal farmers. The target is to dis-
tribute  2.51 lakh implements and
4.6 lakh hand tools. While the first
two componeats of the programme
will be implemented in 660 blocks in
9 States, this component will also be
implemented in an additional 300
blocks in the remaining States. The
object of establishing the agro service
centres s to make available on hire
basis the improved animal drawn
implements and hand. tools to farmers
who may not be able to own the im-
plements/hand tools. Since the scheme
has been sanctioned recently in
December, 1983, no centres have yet
been set up under this m:he;ne in
Madhya Pradesh,
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Legal Lacuna in Grasting Stay Ordens
to the Allotment of Land to
the Landless

3601. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a)- whether Government are aware of the
legal lacuna whereby the courts are granting
stay to the allotment of land under various
enactments by State Governments to the
landless even when these Acts have been
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incloded in the Ninth Schedule of the Consti-
tution of India by resorting to the provisions
of Section 9 of the Code of Civil Procedure
or any other provision therein and thus
nullifying the protection given to thes: Acts
because of their inclusion in the Ninth Sche-
dule and also by maintaining the spirit of
Article 31-C ; and

(b) if so, the steps taken by Govemment

‘to ensure the adequate protection to thess

Acts by ukiﬁg them completely out of the
purview of the courts and the likely date by
which the steps would be taken ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA): (a)
Cases of allotment of land being stayed by
court orders have been brought to the notice
of the Government.

(b) Theland ceiling laws generally pro-
vide for barring the jurisdiction of the civil
courts. However, aggricved parties often
take resort to the writ jurisdiction of the
High Courts and the Supreme Court.

Meeting of National Land Resources,
Coaservation and Development
Commission

3602. SHRI MADHAVRAO SCINDIA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the National Land Resources,
Conservation and Development Commission,
which was constituted in February 1983 had
its first meeting in February, 1984 ; and

(b) i so, the specific decisions taken
therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA; : (2) Yes, Sir.

(b) The main recommendations of the
first meeting of the Commission are as
follows :—

(i) A Committee of Experts, who are
members of the Commission, may be
set up to prepsre s draft outline of

* Nationel Land Use Policy.
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(ii) Factors such as population pressure,
.increased irrigation, industrialisation,
communication, flood and droughts
affecting pattern of landuse in the
country should be analysed and a
strategy for proper land utilisation
suggested.

The State Land Use Boards under the

Chairmanship of Chief Minister in the
States/Union Territories should be
activised and should coordinate all
activities having bearing on landuse,
forest, soil and water conservation
within the State.

(iii)

(iv) A time-bound p